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LOK SABHA

Tuesday, August 27, 1974/Bhadra 5,
1896 (Saka)

e e

The Lok Sabha met at Eleven of the
Clock

[MR. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

Appolntment of Staff in Engineers
India Ltd.

508. SHRI BIRENDER SINGH
RAO: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
1o state

(a) the critena laid down by Gov-
ernment for the appointment of staff,
gazetted and non-gazetted in the En-
gmeers India Limited, New Delhi;

(b) whether Government have in-
quired into the working of this Cor-
poration during the last three years;

(c) whether any irregularity has
been found; and

(d) the steps taken or proposed to
be taken to improve its working.

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): (a) According to the
Articles of Association of the Com-
pany, the Boarg of Directors are com-
petent to make appointment to all
posts except certain categorieg for
which approval of the President is re-
quired, Government have, therefore,
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not laid down any criteria for appoint-
ment of staff in the Company. En-
gineers India Limited do not have the
categorisation of staff into gazetted
and non-gazetted,

(b) No Sir,
(c) and (d) Do not arise,

SHRI BIRENDER SINGH RAO:
The hon. Minister has in fact stated
nothing in reply to my specific ques-
tions. The setting up and working of
these corporations is very scandalous.
I would seek further clarifiactions
through you. The hon. Minister has
stated that there are no criteria laid
down for recruitment of staff.

SHRI D. K. BOROOAH:
Government.

By the

SHRI BIRENDER SINGH RAO:
Yes, by the Government. I would like
to know whether there are any cri-
tenia laid own for appomntment of
Directors and the President, and 1if so,
the qualifications of the present Direc-
tors, Managing Director and President
or Chairman of the company, Second=
ly, the hon. Minister has stated that
Government have not looked into the
working of this company for the last
three years. I would like to know
when this company was floatedq and
whether Government have ever look-
ed into its working so far after it
was set up.

I would like to know what is the
expenditure so far incurred by this
company and what is its turn-out in
terms of productivity.

MR. SPEAKER: You ask one con-
nected question, gelf-containeq ques-
tion.
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SHRI BIRENDER SINGH RAO: I
know my limitations. I know ¥you
would stop me,

MR. SPEAKER:
another chance,

SHRI BIRENDER SINGH RAO:
1 would like to make one question out
of several with your permission,

MR. SPEAKER: Keep something
for the second gquestion also.

You wil] have

SHRI BIRENDER SINGH RAO:
When the hon. Minister does not give
information, what am I to do? 1
have put questions in four partg and
he hag stated nothing. Kindly look
into the question. All these are very
relevant things.

SHRI D. K. BOROOAH: The hon.
member has askeq what are the quali-
fications for appointment of Managing
Director, functional Directors and
General Managers. These appoint-
ments are made by the Government:
the post of Chairman and Managing
Director. But General Managers are
appointed by the President in con-
sultation with the board of directors
and the qualifications for all these
jobs are very simple: suitability. .

SHRI BIRENDER SINGH RAO:
Before I put my next question, I
would request you to ask him to reply
to gll my questions. I asked about
the expenditure incurred....

MR. SPEAKER: I have seen you
as Minister when I was Speaker in
Punjab. You also did the same thing.

SHRI BIRENDER SINGH RAO:
In Punjab, you were more strict with
Ministers.

SHRI D. K. BOROOAH: Thig is
a company which does mostly con-
sultancy service and technological
service. So really it does not produce
anything tangible,

SHRI BIRENDER BSINGH RAO:
What has it earned?
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SHRI D. K. BOROOAH: For 1070~
71, itg profit before tax was Rs. £9.42
lakhs, The provision for tax wag Rs.
33.50 lakhs, The net profit earned
wag Bs. 35,92 lakhg and the dividend
declared as a percentage of paid up
equity was 10 per cent. In 19871-73.
also it was 10 per cent. In 1872-78
also it was 10 per cent. The accounts
for 1973-74 are not yet prepared. The
accounts are audited by a firm of
chartered accountants, J. C. Bhalla
and Co., appointed by the company on
the recommendation of the Comptrol-
ler and Auditor General. These are
all verified by the Comptroller and
Auditor General. If there are any
mistakes, shortfalls ete, certainly Shri
Jyotirmoy Bosu can look into them,
There was another specific question.
Reports are, of course, published and
submitted. From time to time, our
Ministry Discusses the problems of
development and progress of *his
Company. In fact, this morning a
meeting between us, between my
Secretary and the Managing Director
and Chairman of this Company was
to have been held. TUnfortunately,
the mother of the Secretary—Shri P.
K. Dave—of my Ministry died. There-
fore, the meeting was cancelled.

=it sy formd : T 7@ AT A Y
fr sofifast xfear fafads & o w9v-
i § ag oenfar wHw & W AEe
§ oA odi av @A F s gslifaad
gfear fafwde & o7d ¥ amy @
T ¥ A ay ey ofr 99 ® g
% fx g7 ¥ A% 9 A 7 Avey
T3 ?

SHRI D. K. BOROCOAH: It i5 =
suggestion for action. Certainly, it
will be considered on its merit.

oft wy form : g9 &% @@ qur
fo w7 wmr S B Y § 7 afrd,
&Y T U T AT R A ey ¥ ?
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oft qewpy  wew : & A€ oF
ot WO WH | &7 we & fE
€ qaf ¥ § g a9F QY7 AT =viEw |
W ot ww femr | &feE ST
T mpEfe DR AIFIT N
WA WATfEY |

ot wy fomd ¢ w7 A AT A
¢ fr wifrad e fafide & amd
¥ arar SR g @Y & 7 WL W AT
wgaT & f5 amr s Ad &Y W R
At T wE ware & dur 7 g )

st {awpy wewt : ARG
gEer  qET AT 99T @ £ fww ®
fogra foar amr & fr ‘4w Ay

st 7y femd 7z i %
& o famT aEarT'aEa 2 |

it qaAWirr wEew : T AT
& gErd 9T AR FTAT Aifge w1
IER S wET § FW F Ar F Gren
wifgy fa amar g€ & T = | Ffaw
Wi % gH QET A TG guT | Afw
WAL ITHR! AEL AT AT T&CTH 9T
FraT ATAT |

Expenditure on advertisement in
Newspapers by Eastern and South
Eastern Railways

*509. SHRI AJIT KUMAR SAHA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the amount of expenditure in-
curred by Eastern Railway and South
Eastern Rallway on advertisement in
different newspapers during and on
eve of last Railway strike;

(b) names of the newspapers in
which, such gdvertisements were pub-
ligheq and amount of payment made
to each such newspaper;

BHADRA §, 1806 (SAKA)
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(c) whether any articles were
given for publication as advertise-
ments; and

(d) if so, amount spent on this ac-
count,

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
The expenditure incurreq by Eastern
and South Eastern Railways on ad-
vertisements in different newspapers
during and on the eve of last Railway
strike amounts approximately to Rs.
3,65,084.

(b) Information regarding details
of advertisements released to indivi-
dual newspapers is trealeq as confi-
dential between the Government and
the individual newspapers.

(e) No, Sir.
(d) Does not arise.

oW wgYew : g 39, A AEW
¥ FEY AT |

st wEw fagrdt Twwdlt : W=
gaaTd ¥ fasmaT 3 &1 qTHeT
FErsfme AReT & 7 vE 6EW FY
T AT § W waww Jgr fFar
s ?

SHRI MOHD. SHAFI QURESHI:
Sir, the hon. Member hag earlier re-
ferreqd this question to the Ministry
of Information and Broadcasting and
he got a similar reply from the
Minister of Information and
Broadcasting, that there ig no harm
in giving out the names of news-
papers. After all, advertisements ap-
pear in the newspapers. But, the
question in regard to the amounts
paid is treated as confidential

(Interruprions)

SHRI AJIT KUMAR SAHA: May
1 know whether it is a fact that re-
cently the Railway Minister, Shri
L. N. Mishra, a few days back refused
railway advertisement fo the CPI(M)
Daily Ganashakthi of Calcutta where-
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as other party papers are given such
advertisements? If so, what is the
reason for not giving the railway ad-
vertisemnents to the main opposition
parties paper?

SHRI MOHD. SHAFI QURESHI:
The DAVP normally issues advertise-
ments to the newspapers which are
registered with them and which are
eligible for advertisements, Whatever
local newspapers are there, the rail-
way advertisements are given to all of
them irrespective of party affiliations.

SHRI AJIT KUMAR SAHA: May I
know from which head of grant sanc-
tioned by this Parliament for this
ministry was the expenditure for ad-
vertisements during the railway strike
met and whether the amount to be
spent wag left to the giscretion of the
Railway Board or the General Mana-
gers of the zonal railways?

SHRI MOHD, SHAFI QURESHI:
The total budget allotment for classi-
fled advertisements which include job
advertisements, train cancellations.
tenders, ete. is about Rs. 50 lakhs out
of which Government has spent about
Rs. 42 lakhs in 1873-T4 for display
advertisements we have a budget allo-
cation of about Rs. 1.80 lakhs. I have
already given the figure spent on

advertisements during the strike
period.
SHRI JYOTIRMOY BOSU: On a

point of order, Sir.

MR. SPEAKER: No points of order
are allowed during question Hour.

ot wew fagr® wrodd : weOe
werew TR AR ¥ wrg faoi 2 F PR
gl & S wYE sEewr s e
aff gor wifge | W AR 9T W
Fora ot wg €

" woaw witeg : 9 o 9gW ¥
I
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ofY wew faigrlt wraddt ¢ e smo
2T i orama e § s T o s W
dqe R, frael & www Y few
fraw & et wlg weft o @
WAL FT ATH 4@ ¥ g 7T Q@
¢ forg fawam fozr mar § ar af
fearmar g 7

IR W : I WG A
a1 gt

st witfwra wg : 39 77 ATE
T fear mam

ot gEen® mw( Wl : fed oE
§ o9 geat § Qeaferisie feav
9T & AW Y weghAa wawar,”
“fgrgamm FEegE U, .

st wew fagrd st : s
g1y, g 481 99 § | T FL
weE?  wmE ¥ qfed

SHRI JYOTIRMOY BOSU: What
are the amounts?

SHRI MOHD. SHAFI QURESHI:
Amounts I cannot disclose.

SHRI ATAL BIHARI VAJPAYEE:
What 1s the secrecy about the
amounts?

ot Ay fomed : T oA 3
771 w1 ¢ f& W wiiw %
a0 % gq § afgan w00 gor v A
F.... (WgwE) T@ FT TSR
g w9 [T AR )

SHRI JYOTIRMOY BOSU:; ‘'Bhe
House is entitled to know how much
money has been given to each paper
arising out of this Question. The
country’s security is not involved,
There is no secrécy about It. Nothing
at all. It ig just to feather their nest
... (Interruptions),
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SHRI MOHD. SHAF] QURESHI: I
have already said that some Govern-
ment advertisements are given by
the D.A.V.P. There was a similar
question asked by the hon. Member
from the Minister of Information and
Broadcasting. He had replied—I am
quoting:

“The information régarding the
details of advertisements released
to individual newspapers is treated
as confidential. .., (Interruptions)”

st wew fagrdt s wEEw
WEIIF, UF F(T qEw F AT g7 AT
¢ i fwdl w1 Srarer w9Te 3
wewww ANE, A SHArEr AW
afreT T 1 wa ag gEAT wA A
FTEATT RIRE | WA TF I TG
THAY &7 WE &, &7 WIA IF w1 AT
g7 faar srEm |

wwe  wgaw o w fafafe
¥n &, 7z At  TAUT Af4T wH AT
gt faedt o faodm g d . ond
divzs g &

o wew fagr@t st : ag A
FCHIT HT qHAT § |

weayt wgvew : AT wr fawa
t, ST AT wT Y, WA A IAF a0
®YAT WiwT § , 47 99 &7 A4 &, WU
o W # fafEds soc @R, A
IO A FG Al FT HT FATAT T |
After all, when the Government
says that it is confidential, 1t is always
very necessary that something could

be given for its justification that it
is confidential.

SHRI MOHD. SHAFI QURESHI:
¥ would request yoy to give me some
time =0 that I congwlt the Minister of
Information ppd Breedcssting. (In-
terruntions)

Oragl Answers 10

oft gz fagrét wronded} : W19 @
ware &1 i ol WX w9 ag
ATy wra? G fEar g 5K welr
wEIEy FIN wE o ¥ {9 F AQ,
R Uw AT &7 ey Ay o] fF faa
waara &1 A fawd § /06T
g, s w9 fgga R ug aar
qeAT & f& &A4T 3941 g § faa-
qAt &1 faer | @8 wasrd 1§ T
FEAFT ALY § A7 a8 A HIHT
FITATE 1 T AF AT ZHES AT
o ST HTTHT B |

WSS WEWG : XH FI T 303 -
fogerv@aT 9189 &, 39 ®0 FE JIZ
g wEE g Al

SHRI MOHD. SHAFI QURESHI:
My submussion 1s that because a
similar Question was replied to earlier
by one of my colleagues, I want to
consult him So, I am requesting the
Chair to give me some time.

SHRI JYOTIRMOY BOSU: What
18 the part (b) of the Question? It
says:

“names of the newspapers in
which such advertisements were
published and amount ¢f payment
made to each such newspaper;”

He must have the information. .,
(Interruptiony)

MR. SPEAKER: This is the only
thing over which it is being posi-
poned There is nothing new that
you have brought to my notice. But I
am not going to treat this postpone-
ment as a precedent. It is for my
satisfaction that I am doing it. I wil]
not treat it as a precedent, I give
you the chance; you may consult kim.

(sawqear)

ot eRfadd wy ;@ 4R
wTor ¥ar § 7
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weaw wgvew © O F T
at for wTa 78 FATE qEN 7

SHRI JYOTIRMOY BOSU: This
Question was in their possession for
21 days. Still he has not come pre-
pared. ... (Interruptions)

ot 7y fod : T § 9@ TR
2 AP T AR WA E )

ot wew fagrdt add : ag waTe
Fq GES AR 9T /T qrAT AR |

weaw wgw . 7g & adt ag
HEAT | T F AqrA AT BT |

st wEw fagrdt st ;g w
TN AT G AT WAT AT AT AT
Srdn @ agr g wfzd

WA wRvEw ;W fRe A a
A «TAE | 42 A HEATY ¥ ;MR
t o ag s =g I T FT
WETT FACY T WA AT A [wAr
g agarswar e

Wt e fagr ety @ ww &
T 1 WTH BT T4 GRT | 59 QAT
1 50% {wQ Tisiem AT R |

WSIW REWG . 79 A FAG AT
@R &, W v qg Wi |

st v fagrdt wrolddt : g w1
woar &

o wolt (ﬁ“o Qﬂoh )
WY ® AT wAwE?

VSR WET  awwT , Wi ey
fetc v M SR o g
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*510. SHRI RAMSHEKHAR PRA-

SAD SINGH: Will the Minister of
RAILWAYS be pleased to state:

(a) the total number of vendors at
Chapra Railway Station on North
Eastern Railway alongwith the date of
appointment of each vendor and the
dates when the agreements with each
of them are likely to expire;

(b) whether there is a directive of
the Railways to invite tenders through
advertisements after the expiry of the
period of contract, if 8o, the date of
issue of advertisement by the Railways
and the main contents thereof;

(¢) whether the contract of some of
the contractors on North Eastern Rail-
way expired on 23rd August, 1874 but
it has not been advertised so far and
if so, the reasons therefor; and

(d) the action proposed to be taken
by the Railways in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A statement is laid on the Table
of the Sabha.

(c) The Vending contract held by
Ms. Durga Prasad Ganesh Prasad at
Chapra station has expired on 28-8-
1974 for which applications have been
invited on 12-8-174.

(d) Does not arise in view of the
reply to part (¢) of the Question,

Statement

(a) Catering and vending arrange-
ments at Chapra reilway station are

with contractors and not with the ven-
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dors employed by them. The details of the contractors working at Chapra

railway station are as under:—

Date from Datewhen

Name of contractor which the present

% working  term expire.

1. M/s. Durga Prasad Dhrub Prasad. . 5 i . 10-9~1960 30-9-1975
2. Vendors Industrial Coop. Society . “ : = 1-8-1960 31-7-1976
3. Unemployed Graduares Canteen Coop. Sociery Ltd. . 11-6-197.4 10-6-1975§
4. M;s. Jamuna Ram Surinder Ram . 1-8-1960 31-7-1976
5. Shri Shyam Lal Bhagar, . . . . . I-%-1950  31-7-1977
6. Shu Hardev Yadav " . . . 1-8-1962 31-3-1977
<. Shn Wazir Hassan 5 - " s 1-b-1960 31-7-1974
3. M s, DargaPrasad GanesaPrasad. " . . 27-2-1953  23-8-1974

(b) There is no directive by the
Railways to invite tenders through ad-
vertisements after the expiry period
of the contracts for catering and vend-
ing as the Raflways are following the
system of licensing as opposed to the
system of tender for such contracts
Instructions, however, exist to the
effect that vacancies should be adver-
tised either by putting up notices m
conspicuous places and/or through
notices in the Press according to the
importance of the contract.

Such notices inviting applications
@re issued on a date well in advance
of the date of expiry of the contract.

The main contents of the notice/ad-
wvertisement indicate the station at

which the vending/catering contract
15 offered and the items which would
be permitted for sale under the con-
tract The last date on which the ap-
plications should reach the concerned
officials 18 also indicated therein,

! Tl wew fag o w A
L8t WEIET, TH O &7 TAX I AL
196N AW § ST F w47 wgre 7
uF R fui ¢ Wit ga ww & fag
#dl WEET ¥ w4ty THE ) zofew B
Al AN T Im I T

G & 4g qO T w.2AT § 9 7oA
W&l ST ¥ IAT [wyr & SW ¥ wowluw
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R, fr i mewme ar W fafaet & o
St fiferr wark & fin ot ot wdweT %
forr F33378 e e 3% &
T § WK g0 78 fF w6
Tt § % o ww wwT § e
& wertan, IO, gl FUT W AR
W FEyAT 9T W 3% Wl vw A 3%
Fe-vz fRaga ¢ wfs fraw & aqe
T ¢ 7 TF X WA 12-8-74 FT A
W9 TTeETEd A §, I & Al
ari® wig AT ¢ 7

W gEeE oW gRE dE
FHrFER I TA g SO sg aa &
& v fage @ g7 ot &, a1 I
gz Srads & 1 qr o ARAT IAET
v #7 {zur qrar § &0 Q3RS ¥V
% I9% {9 TiHe fFar owar & wtv
g% (MQ #¢8 o g1 § (v Pew wigwer
%1 faaT @81 9¢ 377 fasm wiv wwe
uF it (et 3, o 99 & Ay Proga
WIEHT {WAT | Gg WO WA WA F
@8 gaw g fAow &)

WgT TF [T FRAZ ] A 4§
@ 9% (A ow ardm {FLL g7 &1
ST & W7 SHE a7 (A AR et
WL o H A (aw T e &7 A
wa! qré st wiT Y §57%E F qaiaw
FIN HL, IAF 5778 fquramrg

shemawy s g FRaEr
ety arim ¢ 7
off gox Wt g IEET

orara oy H 2 faar s 12~8-1974 %Y
ToaEr  H Y § S ¥ AT 15,
20 fom & @ g
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ot owiwe wew oy o
Rae & ar ¥ § o yv7 8 WA
g1 T A WY ¥ oIy T Rww 97
FI W A W3 wdwed ¥ e fadr
& ww X ey =l g, Rred
gfrefaop &t § 97 #r dtr v o
FfAg 3¥far g dicdwad & fog
IAH QT goT & AiEw oF  wwoE-
qIUE g9q0E dEm smmeifer
drargdt §, SE A1 oF At & fag
g faor § wafs gore # Ao a8
e srmamgs 93-frd @ ®
Srares frar wo | Tw wwmaden
ATEE F ATHT X Fa9 OF a1 &
fra & sredae foar &

aqr [eafar & w1 4z T4 Ieamt
% gff @ ®e-wEwE! e
7T gfmms F@r g ?

T XF AAET A HIE QAT FHAT
o frerm & fom & s 9% fom
laaa & am Frdr oF srafa aF w1
F2ae & 39 wafa F g7r 8 o F A
vz wfadd o (% v 391 Qu—
qefea &7 faur s 4T gr ar ag
qedere fra arita 1 TR gAT 97 WL
I7 FHYET FT AT AL § 7 WO W
# wWaT I § F 9
AREAT & T & ¥ 415 aga § &
QT I F WA g gAT § WT
R AME TR (AR
ARF R daRE?

st gEewe oW gt o
F qEIfET AR EITANE 4
¥ ame gaTQ qTRATE qew g ag,
T wu ey § | Afes oF a7 Sqw
war o § fe dggee s W
W IEew & Wy W wedfes
foqa 1 wow awd fs STwe
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ww Rfeawe € | IaH qw W-
wnifey @adw w Wy g @
ot | Aeor o W@ A wo HwR-
fer S aar Ay & 3
¥ W EW W A v T sl
Al ) fgar wvo, og fraw &
WX ga&r qrew feor s @I R0

st wew fagd® vt : v oww
AT LU ST w7 wewe (o fear
T GHT FEHAT HA FT TECT F4Y G 7
wr oag gv A ¢ fr oo o sEE
N Wy I werdT s fee s
T9 @OT § &7 IgHT 3%T A1 A &
At forar o g & P gfe fear
WT GEAT & AT §F TN FT EOOAHH
wt far w1 wR? "aggTElE
fm wgees sTEIw A ¢, fom &
fans =€ fosmm @ g qk
1947 ¥ g% 7§ FwEr @ & fom
& g B\ B gFW & TE wAF A
WG FAT ART § WIT TIHT BAAT
goae 7 &7 (o & wiT fog g
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) o ww o oF wafe @ &
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SHRI DINESH CHANDRA GO-
SWAMI: I do pot agree with the al-
legations made by Shri Vajpayee. But
the fact remains that this provision
has given a very unlimited discretion
to the authorities to make a selection
because you have not put any objective
criteria to find out on what grounds
the authorities can treat it as a dis-
qualification. I want to know this,
Suppose some persons make an allega-
iion in writing which is not substan-
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tiated, will it also be taken as a ground
for disqualification? Otherwise, what
are the eriteria that you have laid
down for a person to be disqualified?
Also before a person is disqualified,
are you giving him any opportunity
to show cause why he should not be
disqualified?

SHRI L. N. MISHRA: Ifitfis a
simple complaint, unless and until it
is substentiated, no action can be
taken. As I have said earlier, this six
year clause is not a disqualifying
clause. His case can be reopened only
when he has completed 8ix years.
Then, there is no question of giving
any wide powesrs to the authorities.
Unless there is any substaniiated alle-
gation against any vendor, no step will
be taken against him.

SHRI JYOTIRMOY BOSU: Wil
the hon, Minister kindly tell us: (a)
whether in this new method that you
are proposing to adopt, you have ac-
commodated the Scheduled Castes, the
Scheduled Tribes. Muslims and cther
minorities? If noty the reasons there-
of.

(b) Is it also a fact that it has come
to the notice of the Railway autho-
rities and the hon. Minister that for
each renewal, an amount of Rs. 75,000
is being asked for?..(Interruptions)

SHRI L. N, MISHRA: I know for
Shri Jyotirmoy Bosu money has mno
value. For a vendor getting about
Rs. 6000 a year, to give Rs. 75,000 for
a vending contract. ... (Interruptions)

SHRI JYOTIRMOY BOSU: There
are 250 vendors. You are wanting Rs.
75,000 for each renewal.

SHRI L. N. MISHRA: This ia very
bad. T refute it. You cannot say all
that you want to say. We had enough
of it....

(Interruprions)
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fremY ®Y fagr o, fralY wmewifedra
&Y TTEATE Y 6T 98 § ¥ fwaay w7
fagr mq7 ?

st qEeT ot gl 8Yr #
s ¥R¥md 4 | ol v TTeara
{97 & qaew e § A gat
ma% & fFa9 ¢ 1w wfoem w7 wug
Nowal g1 3@ T s &

AAAT qIE BT R QAT |
1 am waiting for the reply.

MR. SPEAKER: Only on one condi-

WeOH WEAA 9§ W1 IS HT g9
tion that you will not interrupt.

P w A Y aga dargw ¥ qvag dar
adY gaT 1 wT ¥ wErEt gE gat
t @z 7ev & 7 g aav 40 | wfrd-
AT THL IH T T T &

SHRI L. N. MISHRA- 1 forgot the
question. What was the question?

SHRI JYOTIRMOY BOSU: My
quesilon is whether in this new policy
change he is making adequate provi-
sion for Scheduled Castes, Scheduled
Tribes, Mushims and other minorities.
1f so, the details thereof. If not, the
1easons thereof.

Sff HEeRT FTHITLEAW . AT EEHE
faar § s, 99 & ¥ & wafeq &
agerd | sF-a 7 e
@ g A ag 93 WEfE -
uEATTE AqUEE  F fHaAY qTeETe
o1% WX I & fwaar 51 faar mar | 36y
feafad & sraar argar g fr wmeA-
fdre Y feedt Tvetsd o€ § A
feaar ®) faar

(2) You know very well. I do not
need to repeat it.

SHRI L. N. MISHRA: 1t is a fact
that we are giving the first preference
to the educated unemployed youth. He
may belong to any community or any
sect Second preference is given to
Scheduleg Castes, Scheduled Tribes,
Muslimg and other minomnties.

&t qEeAT o e . ag wfaer
RHART AT NGNS | 7 BFI FH
g

SHRI K, LAKKAPPA: Shri Jyotir-
moy Bosu is making a demonstration.
This is very bad. He is making a
gesture towardg the Minister. It i»
very bad.

ot goR W wwETg : § AW &
ATEH ¥ AT AERT § A AT
fo w7 g & &)Y ¢ e ) sydE o
fov amar § feg FF aTer oY wwaR §

ot qyen wherlgarey T A
WG X g AT AT g e QA
£ 0 ¥ wrw v uqq @ § feary
Tt Wi e W 3w 7w
e {quze ¥ ferlt Or o

fawr frg & W< Y Y & 7 & sATw
T wwar g | wwE ® WA
R AT deed WA ¥ fiw gare Ay
o% aTEw & Y wW w1 o §)
& W19 Y oA} AN R gwA g | ®
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et wrgaT § fE Wy ww ¥ wia ¥
6 T % soreY w1d Areew fear §
a5 ¥ £8 ¥F A AT Tg T AW §
gt ¥ i I°% AI9F T AT HRAT
Yl a8 avRT AW g, FRY R wevfa
T % qrE § WIS TS A IR AN
¢ awgyw rrfax e g &Y =
*7 & wTi e oy AR wE w7 ¥
ferm 7 @Y FEWT T@ AL GF R AT
Wy 60 WA RIAATE P IW F
qeaw QY WATR (7 RAET AE
¥ qFal § WY &1 |

werw WEYE ¢ 9 QAT AT AT
FAENTOTHTATR T FL |

Y gO WAEHEE ITHE T
FTard A &1 g o aar qwar g
Y Wy & ST EY ¥ 417 TRt wEA

g

wafen 7 ag wieT wmgan g 5
wr ag @ @@ & % o avi 1 §
3% Pra?t 2 4 wrd wdl Soma &, A
m‘tt%gm%aﬁﬂ%%ﬂtﬁﬁ%
fr y gAY | A IAHI T
site I ¥ g 3w wAE ) W
QrTEd ¥ Tl A A Fuqq ?
@ AETTHY AAHTY WITFY G A7 AN ?

&t qme gwo fawr @ wemw
weEa: W@l goFT Mt g ! WE
aw drasfearst amw foay Jeafard
a1 werfar § AR @ A 1
iy qerens @ §E q & A A ITHT
ey v A Y ot AT RO
gt a% BrE-gR At ¥ A ¥ 9
v w) wE § g Wrg W g
Aawdry e I E wTa g W
qga T Tt & 98 Y qvgan
e f | g9 ¥ ¥ g T e

AUGUST 21, 1874

Oral Answers 24

§ W oY e oY 3B gut § agroamd
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Disparity in wages in Indian Railways

*511. SHRI B. V. NAIK:
Will the Minister of RAILWAYS
be pleased to state:

(a) whother disparity in wages of
the various categories of employees in
the Indian Railways has been reduced
in the last twenty years; and

(b) if so, by how much?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) The disparity ratio between the
emoluments of the lowest and the
highest paid categories of ralway
employees has decreased from 54.5 in
the year 1947-48 to 14.04 as on date.

SHRI B. V. NAIK: This disparity is
shown as 54.5 and 14,04, as it existed
twenty years back. May I know what
this is made up of? Can it be guanti-
fled? Can you give us the maximum
and the minimum and whether the
maximum and minimum includes D.A.
ete. 1 asked a question about the
wages. I want to krow whether this
information also quantifies or gives the
value of any other perquisites, Can
you give us the figures in this regard?
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SHRI MOHD. SHA¥I QURESHI:
The Third Pay Commission examined
the trend in respect of the calculation.
In 1647-48 the minimum pay was Rs, 55
that is to say, Rs. 30 pay and Rs. 25
D.A. The Second Pay Commission was
set up in 1958-80 and they recom-
mended the minimum pay of Rs. 70 and
D.A. of Rs. 10, The trend today is
that minimum wage should be Rs. 196
and Rs. 47 is to be D.A. That makes a
total of Rs. 243, This is the minimum
lowest rate. On maximum side it has
gone up from Rs. 3,000 in 1947-48 to
Rs, 8,500 in 1973. On Rs. 3,500 people
are not permitted D.A. It will be seen
that disparity ratio which decreased
from 54,5 after the report of the First
Pay Commission to 37.5 after the
Second Pay Commission’'s report has
come down to 14.04 as on date. This
includes interim relief and dearness
allowance which were granted.

SHRI B. V. NAIK: It is gratifying
10 note that disparities have come
down. Way back in 1952 Mr. J, P.
Narayan wanted a ratio of one to ten,
that the ratio of disparities should
come down to this level. So, may I
know at least as far as Indian Rail-
ways are concerned, when it is hoped
to reach this ratio of 1:10?

SHRI MOHD. SHAFI QURESHI:
1 cannot say at this stage. It is a
gradual process. That is being looked
into.

SHRI S. M. BANERJEE: One of the
demands of the railway employees
mooted through the National Coordina-
tion Committee for Railwaymen's
struggle was the job evaluation and
appointment of a classification Tri-
bunal so that a person can be given
proper pay and cadre. After negoti-
ated settlement, I would like to know
whether this demand has been con-
ceded in the case of railway employees.
In the case of defence employees, the
Defence Ministry has already appoint-
ed a classification tribunal with a High
Court judge as Chairman. If not,
whether the Rallway Ministry is likely
to appoint such a Commission or a
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Tribunal, There was such a Committee
appointed previously after the First
Pay Commission. I would like to have
a specific answer to this from him.

SHRI MOHD. SHAFI QURESHI:
These demands were raised in the
meeting of the Federation, We have
accepted in principle the demand for
the job evaluation in Indian Railways,
We are in touch with the Ministry of
Defence as to how they are proceeding
in this matter. After getling their
replies, we shall proceed with that.

SHRI K. LAKKAPPA: I would like
to know from the hon. Minister
whether any further atlempti has been
made by the Railways with regard to
bringing down the disparity in wages
in various sectors of the railways in
view of the large scale discontentment
among the various employees in rail.
ways?

What altempt has been made in th -
regard in your ministry?

SHIRI MOHD. SHAFI QURESH!:
1 have already replied to this. Perhaps,
the hon Member has not understood
the question. This is with regard to
the ratio between the highest and the
lowest-paid employees 1n the Indian
Railways, The emoluments of the
railway employees and their grades
are being looked into. The hon. Mem-
ber also knows that to-day the wage
bill comes to about 70 per cent of the
total expenditure in the railways. That
itself shows that the staff are being
looked after very well. If he wants
me to give the details of it, I can give
that.

SHRI R. S. PANDEY: The hon.
Minister just now said that the ex-
penditure has been increased to the
tune of about 25 per cent or whatever
be the percentage of it, May I know
from him as to what is then left with
him for the development of railways?

MR. SPEAKER: Mr. Pandey, you
will _lease ask a relevant question,

SHRI R. S. PANDEY: I want to
know the percentage of expenditure
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to the income they earn. I want to
know the percentage of income that
is left out for development after meet-
ing the increased expenditure in the
matter of wages?

MR. SPEAKER: This question is not
connected with the question that is put
down, I am sorry I cannot allow it

You are completely lost in the ques-
tion.

Bupply of Rakes of Slack Coal to
Uttar Pradesh

*512. SHRI B. R. SHUKLA: Wwill
the Minister of RAILWAYS be pleas-
ed to state:

(a) what has been the average mon-
thly supply of rakes of slack coal to
Uttar Pradesh during the current year
gince January, 1974; and

(b) whether the demand of rakes
is far in excess of the actual supply?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a)
Monthly average supply of slack coal
rakes for brick burning to Uttar Pra-
desh from January 1974 to July 1974
was 124 rakes per month and for
August 1974 10 rakes upto 22-8-1074.

(b) Yes, Sir.

SHRI B. R. SHUKLA® May I know
from the hon. Minister what is the
eslimated monthly demand of coal
rakes in UP.” Whether the Indian
Railway Board has determined any
monthly quota? If not, why has the
supply been far below the demand?
May we know the reasons?

SHRI MOHD. SHAFI QURESHI:
The demand of the movement of
slack coal rakes for brick burning was
125 a month. But, after meeting the
demand of the Ciwil Supplies Com-
missioner, it was pointed out that we
must have a realistic allotment of
rakes. So, this was brought down to
60. I would like to make it clear that
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slack coal is used for two purposgs—it
is used for the power station and ine
dustry and also for brick burning.
Lowest quality coal ijs used for brick
burning. So far as the demands of
power stations are concerned, those
are being met fully, but we have not
been able to meet their full demand
for brick burning coal so far as UP is
concerned. The distress hag been dis-
tributed to all the States equitably as
far as possible,

SHRI B. R. SHUKLA: May I know
why the Raillway Board determined
the quola, even according to which the
preseni supply 1s not adequate?

SHRI MOHD. SHAFI QURESHI:
These guotas were not fixed by the
Railway Board or the Railway Minis-
try. They were fixed by the Directors
of Industries of the various States and
the Civil Supplies Commissioners and
because we were the transporters,
naturally the railways were also
brought in, but the quantum of coal
consumed by each sector was deter-
mined by the State Governments in
consultation with the concerned
authornties.

ot avfay uAw i : o WAt
ot 3 AT ¥ qamar gandw N fafran
frmadiz 60 {7 q¥ FY € § wa
& 70 dro M FT & vyt Fommaede
120 {rw gamr 4t | wre ¥ 40 W@
TaANT § AfEw 4F #1 WY w4 QT
FAATRE ?

st qyenw oot gt g0 gt
TaARE ¥ oY aEe FARAT TG 9T
§ FyvewagAfor s dyoic og
g fv P amle N frafe
w8 A A aY 60 Tww Y wff, lwwr
30 Lo I Y forer T Lot gue

Fage 4 1
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Loss suffered by Railways in Assam
due to Floods

*514, SHRI TARUN GOGOI: Wil
the Mimister of RAILWAYS be pleased
to state

(a) whether Railways suffered a
great loss in Assam due to the re-
cent floods;

(b) if so, the extent of the loss suf-
fered;

(c) whal steps were taken by Gov-
ernment to repair the Railway lines;

(d) when the work 1s likely to be
completed; and

(e) whether, at present, normal
railway services are available in the
State?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) Yes, Sir.

(b) Rs, 19 lakhs approximately.

(e} Expeditious steps have been
taken for repair and restroration of
Railway lines.

(d) Repairs have already been com-
pleted except in the section between
Bilapatbar and Murkong Salek stations
which is also expected to be completed
by 3-8-1974.
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{e) Normal railway services are
avallable in Assam State at present,.
except on Silapathar-Murkong Salek
section where the work of restoration
is in progress.

SHRI TARUN GOGOI: In view of
the recurrence of floods almost every:
year and this year we have had suc-
cessive floods four times causing ex-
tensive demage to the railway line as
a result of which the communication
line has been disrupted and Assam
has been completely cut off from the
rest of the country or rather the eastern
part of the couniry has been cut off
from the rest of the country, may I
know whether Government are con-
sidering any proposal for raising or
strengtheming the existing railway
track so as to enable it to withstand
the onslaught of floods? Secondly, in
view of the great transport bottleneck
as a result of which that part of the
country is undergoing great hardship
and most of the people have to pay
higher prices for almost all the es-
sential goods since most of the es-
sential goods have to be brought from
other parts of the country, may 1
know whether Government consider
that there should also be an alternative
railway line so that in case the exist-
ing line is affected, the communication
can be maintained? Thirdly, in view
of the persistent demand for the ex-
tension of the broad gauge line which
has been sanctioned up to Gauhati, to
Bongaigaon, may I know whether Gov-
ernment are going to give topmost
priority to it and when it is likely to
be completed”

SHRI L. N. MISHRA: So far as
Gauhati to Bongaigaon ig concerned,
work is going io be taken up wvery
soon. It was announced by the Prime
Minister that it would be taken up
most likelv this year or early mext
financial year.

About an alternative route, I do not
think it will be possible for us in the
present financial position to make that
commitment. The only thing we are
doing at the moment is that we try to
expand the size of the bridges and
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Eulverts as considered necessary for
better discharge of flood waters.

SHRI NOORUL HUDA: Is the hon,
Minister aware of the fact that due to
heavy rains in the north-eastern
region, there was a serious dislocation
in train services between Lumding
and Badarpur to the extent of two
weeks? What losses were suffered by
the Railway due to this dislocation?
Also what adequate steps have the
Minister or the Railway authorities
been taking so that due to landslides
such dislocations do not occur annu-
ally in Assam?

SHRI L. N. MISHRA: In this area
due to landslides not only railways
but road services also suffer. It will
be very difficult to control landslides
in the hilly regions especially in those
areas where there is heavy ramn. But
whatever preventive measureg could
be taken are taken; our engineers and
experts are there. We are trying to
improve the present state of affairs
there,

SHR] NOORUL HUDA: What were
ihe losses suffered? He has not replied
‘to that. The Minister is evading a
reply to my specific question.

MR. SPEAKER: The Question hour
is over,

WRITTEN ANSWERS TO QUES-
TIONS

House Rent for Quarters in Ram Ganga
Bridge Rallway Station

*513. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether house rent with electri-
city charges is being collected from
Railway personnel working in Ram
Ganga Bridge Railway Station (Morad-
abad Division, Northern Railway) for
the quarters which are being utilised
1o keep Railway properties:

(b) it so, the reason for utilising
the houses allotted to Railway per-
sonnel as store rooms to keep Railway
goods; and
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(c) what steps have been taken by
Government to refund the houpe rent
so collected?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
MOHD. SHAFI QURESHI): (a) and
(b). Only house rent is being recover-
ed for the quarters allotted for resi-
dential purposes. There being no
electricity at the Ram Ganga Bridge
railway station, recovery of charges
for the same does not arise. It is
understood that the present Station
Master is keeping kerosene oil and
other stores in his quarter without
permission of his authorities instead
of in the station building, as his pre-
decessors used to do.

(c) Does not arise.

Steps to curb misuse of oil products

*515. SHR1 JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether any positive steps have
been taken by Government to curb
misuse of oil products and at the
same time to produce maximum of
essential oil products from a minimal
quanium of crude oil;

(b) if so, the broad outlines thereof;

(e¢) whether according to some ex-
perts, about 4.3 million tonnes heavy
stock, if diverteq from its use as
furnace fuel and reprocessed, would
yield about 3.2 million tonnes of Kero-
sene and diesel;

(d) whether these experts have
expressed the view, that a diversion
of 4.3 million tons of heavy stock from
furnace fuel to hydrocracking would
reduce oil imports by as much as 7.6
million tons resulting in a saving in
import bill by about Rs. 456 crores;
and

(e) it so, Government's reaction
thereto?
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (&) and (b). The steps
taken to curb the misuse of oil pro-
ducts include equalisation of the selling
price of high speed diesel oil and kero-
gene, and increase in the selling prices
of low grade lubricants and light
solvents. The product pattern of vari-
ous refineries is reviewed every month
in the light of the supply and de-
mand position of various products and
adjustments made to the extent they
are feasible.

(¢) to (e). No such claim has been
received in the Ministry of Petroleum
and Chemicals. The yield of heavy
stock from any crude oil would depena
on the characteristics of the crude ou
and varies widely from crude to cruae.
For example, the Ankleshwar cruae
wml will yield only about 20 per cent
of heavy stock, whereas the Nahar-
kaliya crude would yield as much as
about 40 per cent, the North Gujarat
crudes yield even higher to the extent
of 55 to 80 per cent. Assuming an
average yield of 40 per cent (after
meeting refinery fuel) from an average
Middle East crude, such as, for ex-
ample the Aghajari crude, the yield of
heavy stock from 7.6 million tonnes of
Aghajari crude would be 3.04 million
ionnes of heavy stock (atmospheric
residue) only and not 4.3 million
1onnes.

The yield of petrol, kerosene and
diesel oil from heavy stock through
the process of hydro-cracking would
again depend on the characteristics
of the heavy stock, the design of the
hydro-cracking unit and the condi-
Tions of operation. For distillate type
hydro-cracking process, a yield of
about 48 per cent of light and middle
distillates from the heavy stock from
Aghajarl crude oil can be expected.
“Therefore, if 4.3 million tonnes of
heavy stock from Aghajari crude s
processed, through hydro-cracking, the
yield of petrol, kerosene and diesel oil
<an be about 2.048 million tonnes only
and not 3.2 million tonnes,
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The reduction in crude ofl import
and consequential saving in foreign
exchange is not directly propertional
to the yield of petrol, kerosene and
diesel by reprocessing of heavy stock
through hydro-cracking for tae follow-
INg 1easons.—

(1) Two cases are considered here.
In the first case, the processing of 7.6
million tonnes of Aghajari crude with-
out hydrocracking or other secondary
processing facilities would yield 656
per cent 1.e. 4,256 million fonnes of dis-
tillate (hght and midlle together) and
40 per cent ie. 3.04 million tonnes of
heavy ends, after allowing for refinery
fuel and loss of 4 per cent.

(2) In the second case by employing
hydro-cracking process the same quan-
tity of 4.256 million tonnes of light
and middle distillates can be obtained
from 5.66 million tonnes of crude oil.
In this case after meeting the addi-
tional refinery fuel and loss for hydro-
cracking and related processing steps,
the balance heavy ends would amount
to 0.951 million tonnes.

It will thus follow that while in the
first case, the processing of 7.6 million
tonnes of crude would yield 7,286
million tonnes of saleable products, in
the second case 5.66 million tonnes of
crude will yield 5.207 million tonnes
of products. While the reduction in
crude import in the second case would
be 1.94 million tonnes, there will be
Joss in saleable product (entirely of
heavy ends—fuel oil) of 2.09 million
tonnes. It is obvious therefore, that
attempts to reduce crude imports
would lead to reduction in availability
of saleable products (fuel ofl). Only
if we can manage to replace the fuel
oil by coal or other indigenous sources
of energy. would reduction of crule oil
imports by hydro-cracking process
lead to saving in foreign exchange.

Re-instatement of Casual Labour and
Resumption of Talks
*516. SHRI SAMAR GUHA: Will the

Minister of RAILWAYS be pleased to
state:
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(a) the latest figures about the rail-
way workers against whom notices of
suspension and termination of services
have been withdrawn and who have
been thug reinstated; steps taken for
re-instatement of casual labour and
about condoning break in service of
workers who joined the strike;

(b) steps taken for resumption of
talks with railway unions in this re-
gard;

(¢) number of court cases instituted
against railway workers; and

(d) number of disciplinary cases
related to the last Railway strike?

THE MINISTER OF RAILWAYS
(SHRI L, N. MISHRA): (a) to (d).
About B,540 suspended employees have
80 far been put back to duty and about
7,750 employees whose services were
terminated have so far been rein-
stated.

As regards casual labour, they are
engaged on works of seasonal nature
or on project works, and out of 18,500

casual labour discharged, depending
upon the needs, about 10,000 have
already been taken back. The ques-

tion of taking back the rest will arise

according to the needs of each Rail-
way.

As regards condoning break in ser-
vice of those railway employees who
participated in the strike, individual
cases are being reviewed and already
break in service has been condoned for
about 2 lakh railway employees. This
is a continuing process.

The two recognised Federations, viz.
the N.F.I.R. and the A.LR.F.,, have got
negotiating facilities with the Railway

Administration and any cases they
bring up are duly considered.
The number of cases pending in

courts is not readily available.

Out of 5.91 lakh rallway employees
who participated in the May 1974
strike, disciplinary action has been
taken in about 10,500 cases.
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Simultaneous Election to Legislative:
Assembly and Lok Sabha

*517. SHRI D. B. CHANDRA
GOWDA:
SHRI K. MALLANNA:

Wil] the Minister of LAW, JUSTICE:.
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the Chief Minister of”
Madhya Pradesh has suggested to the
Central Government to hold election
to Legislative Assemblies alongwith
the elections to Lok Sabha to reduce-
expenditure and to make it convenient
to political parties also to have &
common campaign for both elections;
and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRL
H. R. GOKHALE): (a) No such sug-
gestion has been received,

(b) Does not arise.

Resumption of Duty by Railwaymen:
before withdrawal ol Strike

»5]8. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the total number of Railwaymen
who resumed duty before the strike
was withdrawn;

(b) total number of arrests made-
during the strike in various Railways,
Division-wise;

(c) total number of employees dis-
charged after the strike; and

(d) total number of persons freshly:
appownted during and after the strike
in Railways? *

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) About 3.5
lakhs.

(b) Zonal Railways and Division-
wise figures given in the statement
laid on the Table of the House.
[Placed in Library. See No. LT-8301/
74].

(c) About 550.

- o
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(d) About 9500 were appointed dur-
ing and after the strike on the Rail-
ways. Of these about 2900 ::e ..zamst
the normal vacancies that hi - ancten
and the rest are those who ¢+~ re-
cruited on temporary basis during the
strike 1o 1eet tne emergency Situn-

tion.
peientiva of Railway Ewmpioyee of
Health Unit, Delhi-Shahdara

(Northern Railway)

*510. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether an employee of Nor-
thern Railway Health Umt, Delbi-
Shahdara who was detained illegally
and searched while on duty on 10th
July, 1974 was later released honour-
ably by the Sub-Divisional Magis-
trate, Delhi-Shahdara;

(b) whether the said incident has
created fear amongst the employees
working in the said Health Unit;

(¢) whether the Assistant Medical
Officer Incharge, Nurthern Railway
Health Unit, Delhi-Shahdara, has
tacen up the matter with the high
officials; and

(d) the action taken by N. Rly.
admjnistration for the security of the
employees of the said Health Unit
when they are on duty?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (&) Yes.
Sir. '

(b) Yes, Sir.
(e) 'Ces, Sir,

(d) Railway Protection Force staff
wag deputed in the Health Unit at
Del n-Shahdara for <ome time to en-
sure security of staff working there and
to restore confidence amongst them.

Written Answers 38
Signing of Bonds by Railway
Employees

“520. SHRI C. K. JAFFER SHARIEF:
Will the Minister of RAILWAYS be
pleased to state:

«a) whether tiere is any pruposal
ULu.i tne cousideration of Govern-
reni to make its incumbent on the
new  rectul.s W Rallway service to

sig1 bonds that they would not go on
sirike; and

i(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) Does not arise.

Cut in Refinery Operations of HP.C.

%521, SHRI M. S. PURTY: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Hindustan Petro-
leum Corporation 18 going to face a

cut in the refinery operation from this
month; ¥

(b) if so, the reasons thereof; and

(c) to what extent will it affect the
expansion programmes of various re-
finerieg under it?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): (a) and (b). In view of
the steep increase in the price of
imported crude oil and limited avail-
ability of foreign exchange, the crude
imports for the current year are like-
ly to be lower than originally envisag-
ed, The Hindustan Petroleum Cor-
poration refinery has, however, operat-
ed above its normal operating level
of 2.75 million tonnes per annum
(average of 2.3 lakh tonnes per month)
during the first half of the year 1974.
The allocation of crude to the HP.C.
trom August onwards will enable the
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refinery operations to be maintained
at its normal operating level. The level
of operation of various refineries in
view of restricted availability of im-
ported crude oil is under continuous
examination of the Government keep-
ing in view the product pattern 1n
different refineries and the demand for
products in different regions,

(c) There is no proposal presently
under consideration of Government for
expansion of the HPC's oil refinery at
Bombay. The feasibilily of expanding
the Lube Refinery is being examined.

Reduction in prices of Naphtha

*522. SHRI ARVIND M. PATEL;
SHRI VEKARIA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Naphtha price has
been recently reduced; and

(b) if so, when was it reduced and
by how much?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) and (b). The price
of naphtha used for purposes other
than fertilizer production, which was
increased to Rs. 2320.06 per tonne ex-
Bombay, with effect from 2nd March,
1974 was reduced to Rs, 1000 per tonne
with effect from 26th March, 1974,

Taxes on Drugs

*523. SHRI K. S. CHAVDA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what is the total tax by diffe-
rent Government agencies on drugs
by way of Central Bales Tax, Sales
Tax, Custom Duty, Excise Duty and
Octroi in relation to the price of a
particular drug;

(b) whether in some cases the taxes
op drugs, direct and indirect, amount
to about 50 per cent of the prices of
drugs;
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(¢) whether his Ministry has at
any time represented against these
heavy taxes on drugs; and

(d) whether Government- propos¢
to waive all taxes on intermediaies
as they are essential for life saving?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN)' (a) and (b). Cus-
toms duty on imported drugs ranges
from 25 per cent on lLife saving drugs
to 75 per cent on other drugs. Even
so the prices of imported drugs ‘are
generally less than the priceg fixed for
drugs produced indigenously.

The incidence of excise duty, Cen-
tral sales tax, State sales tax and
octroi on various kinds of drugs and
in different States usually ranges from
12 per cent to 20 per cent.

(e) and (d). With efiect from B-2-74
Government have appointed a Com-
mitiee on Drugs and Pharmaceuticals
Industry one of whose terms of refer-
ence 15 as follows—

“To examine the measures taken
so far to reduce the prices of drugs
for the consumer, and to recommend
such further measures as may be
necessary to rationalise the prices of
basic drugs and formulations."

Lose Incurred by Oil Firmg due to
Pattern of Consumption of Petrolemm
Products

'#524, SHRI RAGHUNANDAN LAL
BHATIA:
SHRI P. GANGADEB:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the patterm of con-
sumption on which prices of various
petroleum products were fixed has
changed to the detriment of oil com-
panies;

(b) whether oil Companies are in-
curring heavy losses on the marketing
of petroleum products; and
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"(c) i‘! 0, ‘the steps taken to medy !

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D, K.
BOROOAH): (a) Since March 1974,
*'when the prices of the bulk refined
petroleum products were revised, there
has been a significant fall in the con-
sumption of only Ilubricants and
greases compared to the level of con-
sumption envisaged. A high level of
. compensatory increase was allowed in
the prices of lubricants and greases due
to inadequate increases in the prices
of kerosene, HSD and cooking gas.
The fall in the consumption of lubri-
cants and greases has resulted in sub-
stantial under-recoveries to the oil
marketing companies.

(b) and (c). The under-recoveries
to the oil marketing companies on ac-
count of marketing of products is esti-
mated at Rs. 12.36 crores per month,
The measures by which the companies
are to be compensated are under con-
stant review by the Government,

Setting up of a Fertilizer Plani in
Orissa

*525. SHRI GAJADHAR MAJHI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether any proposal hag been
received by the Central Government
for setting up of a fertilizer plant in
Orissa during the Fifth Five Year
Plan; and

(b) if so, the reaction of the Cen-
tral Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHR! SHAH-
NAWAZ KHAN): (a) and (b), Govern-
ment have approved, in principle, the

. setting up of a fertilizer project at
" Paradeep In Orissa during the Fifth
‘Five Year Plan period. The project
will be taken up for implementation
bljd,m Fertilizer Corporation of India
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Insbility of Burmah Shell to mbet
Demand for Petrolenm Preducts

#526, SHRI M. RAM GOPAL REDDY:
Will the Minister of ' PETROLEUM
AND CHEMICALS be pleased to -state:

(a) whether Burmah Shell have ex-
pressed their inability to meet the
customers’ demand for liquified pet-
roleum and other products Jduring the
current year; and

(b) it so, remedial measures being
taken by Government in thig regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): (a) and (b). With the
reduction in crude throughout in their
Bombay Refinery, product availability
with Burmah Shell will be reduced
during the current year. As a result,

.the company will no} be able to meet

the requirements of their consumers
in full. The shortfall in product avail-
ability’ from Burmah Shell will be
made good to the maximum extent ° :
possible by the other oil companiés in
the Public Sector. Shortfall in avail- °
ability of LP.G. is proposed to be
met parfly by increased avallability -
and reallocation from other refineries
ang partly by releasing additional
kerosene oil in the affected areas.

Closure of Nangsl Fertilizer Factory . ;

*527. SHRI P. NARASIMHA
REDDY:
SHRI R. V. SWAMINATHAN

Will the Minister of PETROLEUM -
AND CHEM'CALS be pleased to state: .

(a) whether Rs, 30 crore Nangal
fertilizer factory which closed down.
for 10 days in July, 1874, could not
be opened due to the explosion caused
on the 31st July, 1974;

(b) if so, the damage caused due to
the explosion;

(c) the Bteps bemzukmlompen >

the factory; and
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{d) what were the causes
closure?

of its

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) The Nangal
fertilizer plant, w ich was closed down
on 22nd July, 1974, recommenced pro-
duction on the 3rd August, without
any mishap.

(b) and (c). Do not arise.

(d) In the overall national interest
it wag decided to cut down supply of
pewer ito the Nangal fertilizer plant
and divert the additional power for
agricultural purposes. However, even
during the period of clocure. a supply
of 20 MW of power to the fertilizer
plant was maintained in order to keep
the critical equipment in a safe con-
dition.

Removal of Urea from Cochin Ferti-
lizer Plant

*528. SHRI VAYALAR RAVI;
SHRI K. P. UNNIKRISHNAN:

wWill the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether a large quantity of
urea has not been removed from the
Cochin Fertiliser Plant even after the
withdrawal of the strike; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
‘THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). The
despatches of urea from the Cochin
fertilizer plant have Dbeen limited
mainly due 1o the obstructionist atti-
tude of the workers of an earlier
handling and loading contractor, These
workers are claiming that they alone
should be employed for the handling
and loading of the bagged urea. There
have also been some difficulties in the
bagging of urea due to mechanical
problems in the salt scrappes,
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Abolition of Brand Names of Drugs

3602. SHRI P. GANGADEB:
SHRI D. D. DESAJ:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to stale
whether Government propose to
abolish brand names to reduce the
costs of drugs?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN)" The implications of
brand names and of abolishing them
are under examination.
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Charge against Colgate, Palmolive
and Cadbury Fry India Limited

3604. SHR' JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
.AND COMPANY AFFAIRS be pleased
io state:

(a) the specific charges of the Viono-
.polies and Restrictive Trade Practi-
.ces Commission is investigating
against two foreign-controlley mo-
nopoly concerns—Colgate, Palmolive
and Cadbury Fry (India) Limited;
.ang

(b) how far the investigationg have
progressed?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BARTA BARUA): (a) The delails of
;certain practices indulged in by—

(i) the Cadbury Fry (India) Private
Limited were given in reply to
Unstarred Question No. 5401 on
the 2nd April, 1974; and

(1i) the Colgate-Palmolive (India)
Private Limited were given in
reply to Unstarred Question No.
6863 on the 16th April, 1974.

(b) As indicated to the House on
‘the 13th August, 1974 in reply flo
Starred Question No. 344, the proceed-
ings before the M.R.T.P. Commission
in respect of these two companies were
stayed hy the Delhi High Court on the
Civil Writ Petitions filed under Artli-
+cle 226 of the Constitution. These
cases are posted for hearing on differ-
«ent dates this month.

Assistance for development of Soap
industry in Orissa

8605, SHRI BANAMALI BABU:
Will the Minister of PETROLEUM
-AND CHEMICALS he pleased to state:
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(a) whether the Orissa State Gov-
ermment have askeq for the Central
assistance for development of soap
industry for which the State is emi-
nently suited and hag the potential
of absorbing large idle man-power;
and

(b) if so, the reaction of the Cen-
tral Government thereto and the
salient features of technical and
financial assistance proposed to be
given to the State?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No such request
has been received by this Ministry.

(b) Does not arise.

Review of MRTP Act

3608. SHRI P. VENKATA.
SUBBAIAH:
SHRI DHAMANKAR: ™~
SHRI VASANT SATHE.
SHRI D. P. JADEJA.
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state: -

(a) whether any review has been
made of the functioning of the Mo-
nopolieg and Restrictive Trade Prac-
tices Act;

(b) if so, the outcome thereof: and

(¢) the steps envisaged for siricter
enforcement of the Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). Yes,
Sir. In terms of section 62 of the
M.R.T.P. Aci, 1969 Central Govern-
ment had laid on the Table of the
House two Annual Reports pertaining
to ihe execution of the provisions of
the M.R:T:P: Act for the perivds 1st
June 1870 to 31st December, 1971 and
1st January. 1972 to 31st December,
1972 alongwith the reports on the
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working of the M.R.T.P. Commission
submitted by the Commission for the
same periods on 30th April, 1973 and
the 14th December, 1978 respectively.

(¢) Certain modifications to some of
the provisions of the M.R.T.P. Act, 1969
for ensuring the effective emplemen-
tation of the objective underlying the
statute are under consideration and it
is expected that the necessary legisla-
tion for the purpose will be brought
forward as early as possible.

Export Naphtha to Japan

3607. SHRI D, D, DESAIL
SHRI RAGHUNANDAN
LAL BHATIA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether India shipped 20,000
tonnes of naphtha from Cochin to
Japan on 23-5-1874;

(by it so, the foreign exchange
earned; ang

(c) how long export of naphtha
will continue?

THE MINISTER OF STATE IN
THE MINISTRY 'OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). It
would be desirable in the public in-
terest to desclose the actual figures of
peiroleum product exports to indivi-
dual countries. However the total
foreign exchange earned from export
of nephthn to Japan was about 2.205
million,
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(c) At present there is yo plan
for any regular export of naphtha. Any
further exports will depend upon
actual level of interneral tonsumption.

Price of Fertilisery

3608, SHRI MUKHTIAR SINGH
MALIK:
SHRI BIRENDER SINGH.
RAO:

Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state the price per tonne of various
kind of fertilisers during the years
1971-72, 1972-73, 1973-74 and 2nd
quarier of 1874?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): At present, Gov-
ernment of India prescribes the
maximum retail price in respect of
only three fertilizers wiz. Urea. Cal-
cium Ammonium Nitrate and Am-
monium Sulphate. The prices of other
fertilizers, except superphosphate,' are:
determined by the individual manu-
facturing units. In respect of sup-
perphosphate the price is determined
by the Fertilizer Association of
India in accordance with a formula
evolved with the approval of the Gov-
ernment.

The information in respect of sel-
ling prices actually charged by vari-
ous manufacturing units during the
period are not available. However,
the maximum prices of Urea, Calciumr
Ammonijum Nitrate and Ammonium

* Bulphate fixed by Gevernment statti-
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torily, during the period are given in the Table below:—

Rs. per conne
Pertilizer 1971 1972 1973 1974
(w.e.f. (w.e.l. (w.e.f.
17-3-72) 11-10-73) 1-6-74)
Urea 923
46% N (from 959 1,050 2,000
4-3-71)
45% N, . 940 1,030 1,960
CchAmm Nirr.
26% . . . 575 594 645 1,145
25% N 545 565 615 1,095
Ammorivon Sulphate 100Kg. king
whate ms:a]li!fx{' e
Coloured, powdery 529 549% 590 925
429 449
%ght'fgm : 600
crystalline - 540 60
Coloured/powdery N 440 4560} o

Decision to improve the condition of
Bankura Damodar Railway

3609. SHRI KRISHNA CHANDRA
HALDAR: Will the Minister of RAIL-
WAYS be pleased to state:

{a) whether Government have de-
cided to improve the conditions of
the Bankura Damodar Railway in
South Eastern Railway in Fifth Five
Year Plan; and

(b) if so, what steps Government
are planning to take?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Ban-
kura-Damodar Railway is a Company
managed line being operated by
the Southern Eastern Railway. The
proposals for improvement of track,
construction of quarters, improve-
ments to water supply and sanitation
in the Railway colony etc. are being
examined.

(b) Estimates are under preparation
and the Works will be taken in hand

as soon as company’s acceptance to
their share of cost is received.
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Export of Naphtha

3614. SHRI RAJA KULKARNIL:
Wwill the Minister of PETROLEUM
AND CHEMICALS be pleased lo
state the countries to which Naphtha
has been exported indicating the
quantities and prices thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): During 1974 Nap-
htha has so far been exrported to
Aden, Japan and Singapore earning
foreizn  exchange of over Rs. 12
crores.

It will not be in the public interest
10 disclose the quantities and prices
of different petroleum products ex-
ported to individual countries.

Derailment of goods train at Ratanpur
Station

3615. SHRI P. GANGADEB:
‘Will the Minister of RAILWAYS
be pleased to state the total loss
suffered as a result of derailment of
a coal special goods train at Ratan-
pu~ mear Jamalpur on the 14th May,
19747

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
The accident occured on 12-5-1874
and not on 14-5-1974, The cost of
damage to railway property involv-
ed in this accident has been estimat-
ed at approximately Rs. 300/-.

Foreign collaboration for oil explora-
tiop in Bombay High

8616. SHRI P. GANGADEB:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:
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(a) whether Govermment are con-
templating to have foreign collabora-
tion for o] exploration in the Bom-
bay High;

(b) whether some other areas will
be offered to foreign firms for oil
exploration; and

(c) it so, facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN):- (a) No, Sir.

(b) and (c). Some preliminary
diccussions are bemng held in con-
nection with awarding contracts for
certain off shore areas. It is not in
public interest to disclose the details
at this stage.

Producers of Caustic Soda, Soda Ash
and Sulphuric Acid

3617 SHRI MADHU LIMAYE;
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the major producers
of caustic soda, soda ash and sulphu-
ric acid are 4 monopoly houses;

(b) the particulars about the in-
stalled capacity, production anq share
of the market of each of them;

(¢) whether Govermment’s atten-
tion has been drawp to the 100 per
cent premium that is being charged
by the producers or their henchmen
on these products and which is es-
caping the various taxes: and

(d) the stepg taken by Government
to eliminate the premium and to
protect the interests of the small
consiumers?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). A
statement giving installed capacity
and production during 1973-74 of units
engaged in the manufacture of caustic
soda, soda ash and sulphuric acid
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is laid on the table of the house.
[Placeg in Library. See No. LT-8302/
4.1

(¢) There is no control on the sel-
ling prices of caustic soda, soda ash
and sulphuric acid.

(d) To meet the increasing demand,
licences/letters of intent have been
issued for the establishment of ad-
ditiona] capacity for these basic che-
micals as per details given below:

(Tonnes/year)
Caustic soda . 11,55,000
Soda ash . 8,82,000
Sulphuric acid .. 20,36.430

Application for expansion of Soda

Ash Plant
3618. SHRI MADHU LIMAYE:
Will the Minister  of LAW,

JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether any applications for
expansion of soda ash plant have
been made by a Birla concern;

(b) whether the expansion
lied for has beep granted; and

app-

(c) the reasons for not referring
these applications to M.R.T.P. Com-
mission?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
BEDABRATA BARUA): (a) Two
notices under Section 21 of the
M.R.T.P. Act—one from the Saura-
shtra Chemicals (Prop. Jiyajeerao
Cotton Mills Limited) and the other
from the Century Chemicals (Cen-
tury Spinning & Manufacturing Com-
pany Limited) for effecting substan-
tial expansion in the manufacture of
soda ash in their existing factorfes in
the Junagadh and Amreli Districts
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respectively of Gujarat State, tm
received,

(b) The proposal of ‘the Saurashira
Chemicals unit was approved while
that of the Century Chemicals was
rejected.

(c) Sections 21, 22 gnd 23 gpecifi-
cally lay down that an appHeation
may be referred to the MRTP Com-~
mission for inquiry if the Central
Government is of the opinion that no
order under the relevant Section
can be made without such inquiry.
These two applications did not ap-
pear to justify further inquiry, in-
as much as all the requisite facts and
material which could form the basis
for the decision by the Central Gov-
ernment were available for taking the
necessary decision without making
any reference to the Commission,

Prices of Polynyl Chloride, Poles-
tyrene and Polethylene and their
distribution

3619. SHRI MADHU LIMAYE:
Will the Minister of PETROLEUM
AND CHEMICALS be plegsed
state: i

(a) what were or are the preva-
lent prices of Ppolynyl Chloride.
Polestyrene, Low Density Polethy~
lene and High Density Polethylene,
manufactureq by the six monopely
producers both before the various
increases in the Naphtha prices and
after the increaseg in recent monthas;

{b) what has been the distribution
patterns in relation to big and small
consumers;

(¢) whether it iz g fact that emall
consumers have been discriminated
against; ang

(d) whether Government would
lay down a more reasonable distri-
bution patternp
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THE MINISTER OF STATE INTHE MINISTRY OF PETROLEUM
SHAH NAWAZ KHAN): (a).

Ttem Manufacturer Naptha Napttha
i Rs, 446/- « Rs. 1000
Febh 74 April 74
LDPE i . UCIL (Naphtha based) Rs. 7380 - Rs. 9425/~
ACCI (Alcohol as) Rs. 6352 - Rs. 7094,-
HDPE . A . PIL (Naptha ., Rs. 6774 - Rs R4s50/-
Ps. . . . GPPOLYCHEM (Pt Rs. 6550 - Rs. 9250/
Alcohol part Naphtha)
HI POLYCHEN " Rs. 7753 - Rs. 10650 -
GP HINDUSTAN POIN-
ISRS (Part Alcohol
based, part Naphtha) Rs. 9500 - Rs. 12400/~
HI Do ,. Rs. 10400'- Rs. 13500/=
PVC NOCIL (NAPHTHA based) Rs. 4900 - Rs. 6000/ -
PVC CALICO (Carbide ,,  Rs. 6680 - Rs. 6680: -
PVC DCM - Rs.4900/- Rs. 5100 -
PVC PRC (Naphtha based) Rs. 5300 - Rs. 7300/~
PVC CEI,-IEM. PLAST (Alcohol 5 |
ased) Rs. 4900,- 5. §150[-
(b) to(d)

ACCI price of LDPE revised from 17th June , 1974 (due to increase of export pass fee

on alcohol by U. P. Government from 10 Paise to 50 paise).

Bx-works

®)to()

— Rs. BBy3'-per tonne

The approximate distribution pattern between small and large seale has been as below:—
Small Scale Large-scale

consumers consumers.
. 49% 60%
. Bo% 20%
80% 20%
i 80% 20%

figures it is seen that there has been no discrimination against small scale
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production and import
of Keroseme Oll and peiroloum

3620. SHRI BHOGENDRA JHA:
Will the Minister of PETROLEUM
AND CHEMICALS be  pleased to
state:

(a) what is the present consump-
tion, production and shortage of
kerosene oil, petroleum and its bye-
productg and what is the volume and
value of imports to meet the shortage;

(b) what steps are being taken to
ensure sale thereof to consumers at
fixed prices throughout the country
and thereby to prevent black-mar-
keting therein; and

(e) what is going to be the esti-
mated requirement and production
by the end of Fifth Plan and what
steps are being taken to accomplish
self-gufficiency by then?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Withtn the present
constraint of foreign exchange allo-
cation for import of crude oil and
other petroleum products avai'ability
of petroleum products is expected to
be around 2200 million tonnes dur-
ing this year. Availability of kero-
sene oil is planned at about 3.0 mil-
lion tonnes which will be about 15
to 20 per cent less than the antici-
pated normal demand during the
remain part of 1974-75. The total
foreign exchange alloration for im-
port of crude oil and other petroleum
products during the year is expected
to be about Rs. 1120 crores. Although
various curbs on consumption of POL
especially for non-essential wuses are
Leing imposed, yet every endeavour
i3 being made to meet the require-
ments of essential POL inputs for ag-
ricultural and findustrial production.

(b) The prices of bulk refined pet-
rolum products exstorage and instal-
lation points are fixed by the Gov-

ernment. The prices of kerosene
oll, LDO and furnace oil are also
statutorily controlled by the Gov-
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ernment under the Essential "Comse
modities Act. On the remaining ped
roleum products there is an informsl
price control through the oil com~
panies. State Governménts have
adequate powers tocheck blackmar-
keting of any petroleum product. O@
Companies have also been directed o
see that their dealers do not indulge
in any black marketing.

(c) The revised demand estimates
for the last year of the 5th Five Year
Plan are under consideration of the-
Government in the light of changes
in the oil prices and the changed
economic situation. With the presemt
anticipation of indigenous Crude
availability in the country self-suffiel-
ency in crude oil will not be possible
within the Fifth Five Year Plan
However, efforts at exploration om—
shore and offshore are being intepmi-
fied to step up domestic production
of crude ofil.

Survey for New Railway Lines

3621. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of new lines for
which survey has been completed,
Zone-wise; and

(b) whether priority would ‘be
given io the construction of such of
these lines in the Stateg which has
been neglected so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Surveys have been completed for the
following new lines during the Fourth
Five year plan Zone-wise:

Railway Zone No. of Surveys.
Noithern 7 . Ten
Central . . . Seven
South Eastern Six
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Railway Zone No. of Surveys

North Bastern . Five
Weatern . S

Southern . Five
South Central . Two
Northeast Front'er . Fwe
Eastern . One

(b) Yes, subject to availability of

funds.

Representation regarding difficulties
in getting sccommodation in trains
for Jammuy at Pathankot

3623. PROF NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the people of Hima-
chal Pradesh and Northern Punjab
have sent representations to the Rail-
way Authorities regarding the diffi-
culties faced by them in getting
accommmodation in traing for Jammu
at Pathankot Railway Station; and

(b) if so, the steps taken by
authorities in this regard?

the

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise.

Ampount spent on Oil drilling at
Samer Talai in Jaisalmer district

9823, SHRI BIRENDER SINGH
RAQ:

' €HRI MUKHTIAR SINGH

¢ MALIK:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state that the amount spent by Gov-
ernment so far on drilling work at

BHADRA 5, 1806 (SAKA)
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Sumer Mali Talai in Jaisalmer dis-
trict of Rajasthan?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): The amount spent
on drilling work in Sumertalai area
in Jaisalmar District of Rajasthan up-
to July 1974 is Rs. 181.10 lakhs.

Shortage of Diesel ana Kerosene oil:
in Haryana and Punjap

3624, SHRI BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH

Will the Mimster of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government  have
received complaints about the acute-
shortage of diesel and kerosene oil
in the States of Haryana and Pun-
jab which is causing serioug situa-
tion in agriculture and industry in
the States; ang

(b) if so, the steps take, by Gov-
ernment to ease the sltuation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND’
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). No report of
HSD/Kerosene oil shortage has been
received from Punjab and Haryana
in the recent past. A 30 per cent
cut has been imposed on the alloca-
tion of kerosene oil to all Statea
from June, 1074 to curb the con-
sumption. State Governments have
been advised to make arrangements-
for supply of diesel oil for agricul-
tural use on cards so that these de-
mands can be met on priority. They
have also been advised to initiate-
steps for economy in the use of dies-
el in the transport sector and cut
down non-essential consumption,
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Refreshment and Vending Licences in
Bikaner Divisien
3625. SHRI BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of RAILWAYS
be pleased to state:

(a) the names and addresses of the
refreshment and vending licences in
the Bikener Division of Northern Rail-
way whose licences have been ter-

AUGUST 274974 -
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minated on the expiry of the period
of six years and 10 years in accord-
ance with the policy laid down by
Government; and

(b) the nameg and addresses of Co-
operative Societies and unemployed
educated persong who have been
granted such licences in fhat Division
during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI):

(1) Name of the station

Name and address of the licences in Bikaner

Diwision whose contract has been terminared

2

Shn Kastur Chand, P.O. Sudsar
. Shri Man Raj, P.O. Churu
Shri Nanak Chand, P.O. Churu
Shri Satya Narain, P.O. Churu
Shri Bhanwar Singh, P.O. Sadulpur
. Mo/s. Kishori Lal & Sons, P.O. Sadulpur
Smt. Rukmani Devi, Goods shed, Delhi

Lahori Gate (M.G.)

Sudar , a ‘ . . I
Churu : 2
» . 3.
» . . . . 4
Sadulpur : . . 5
» . . . . 6
Delhi Lahori Gate, . . 7
Rewari . . .

. *8. M/s. R.S. Suchet Singh & Sons, Ganga Bhawan,

Om Niwas, Mall Road, Dehra Dun.

Sudsar, . . . . "9
» *10.

Palam , > . é . %11

Shri Jivraj Singh,S.0. Sudsar.
Shri Tulsi Ram, P.O. Sudsar
Shri Valabh Bhai Patel, Neir Palam Station.

4These contracts have been temporarily extended after service of termination notice.

Buffet car of 1 BBR/2 BBR trains  f12. M/s. Mussadi Lal & Sons, Near Bal Bharati School,
between Bikener and Ratangarh.  Ganga She

Raman i g .

hr Road, Bikaner.

. t13. M/s. Madan Lal Hari Ram, P.O. Raman.

]

*The contracts were terminared under 6/10 year rule but have since been re-awarded.;

ive societies and unem

persons have besa

The Following cooperative ployed educated
aw&hmﬁu!mﬁummﬁhmﬂviﬁmduﬁuﬂuhusmgﬂ

(i) M/s. Indian Railways Catering CoOperative Society Ltd.,, Ghas
Mandi Road, . . . . . . .

Jodhpur

Vending Contract
. &t Churu Station.

ii) The Rajasthan Catering/Vending Workers Cooperative Soclety V. Conthact
ml-td-. . . .m. . : . .mlpwm

Sadulpur

«(iii) Shri Jegan Nath, an unemployed graduate.

. Vending contract at
Delhi Sedar B azar.
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Derailment of Wagong in Ludhiana

3626. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether seven empty wagons of
a goods train were derailed on the
18th May, 1974 at Ludhiana;

(b) whether some raw hands were
operating the train;

(c¢) if so, the facts thereabout and
the damage caused; ang

(d) steps taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Pre-
sumably, the reference is to the de-
railment of 7 wagons in Ludhiana
Yard on 13-5-1974.

(b) No.

(e) On 13-5-1974 while performing
shunting from one line to another in
Ludhiana Yard 7 wagons derailed due
to manipulation of points under the
moving wheels.

There was no damage to railway
property.

(d) Disciplinary action against the
defaulting staff has been initiated.

Jncreased Production of Fertilizers

3627, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of PET-
ROLEUM AND CHEMICALS be
Pleased to state:

1917 LS—3.
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*(a) whether the availability position
of fertilizers remains grim; and

(b) whether fertilizer requirements
of the States have been fully met?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): According to the
Department of Agriculture, the posi-
tion is as follows:—

(a) There would be a shortfall of
about 33 per cent in the availability
of fertilizers wvis-g-vig the fertilizer
requirement for the Rabi Season of
1974-175;

(b) the fertilizer requirements of
the States for the Kharif season of
1974-75 have been, by and large,
fully met; there has been a margi-
nal shortafall of 6 per cent during
the season.

Companies with Paid up Capital of
Rupees One Crore and above in
Kerala and Tamil Nadu

3628. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS 'be pleased to stale the
names of manufacturing companies
in Kerala and Tamil Nadu with paid
up capital of rupees one crore and
above which fall under MR.T.P.
Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): Statement is at-
tached.
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sndertakings under Section 36

o e T 150, ST S St e o ot B O v

gll::. Name of the Company State
(Rupees in Crores)y
® @ (€] @
T Madura Mills Co. Ltd. 3 . B % . . Tamil Nadu 7-00
2 Ashok LeylandLed. , , , & » 770
3 Ennore Foundri¢s Ltd. W we W ¢ s o B 160
4 Binny Ltd, i m B a § & E » 7:06
5 Carborundum Universal Ltd. i N . . . » 106
6 Tube Investments of India Ltd. . . » - » 375
7 Lakshmi Machine Works Ltd. 3 . i P . » 245
8 Lakshmi Mulls Co. Ltd. - ¥ . . . » 159
9 South India Viscose Ltd. . . . . . . » 490
10 Madras Aluminium Co. Ltd. % . . e » 5'96
11 Plastic Resins & Chemicals Ltd. . . . . . » 112
12 Seshasayee Industries Ltd. . . . . . o» I-00
13 Simpson&Co.Ld. , ., . . s s & 2-25
14 Tractors & Farm Equipment Ltd. . . . » 2-00
15 Brakes India Ltd. W & W ¢ W W » 196
16 Lucas—TVS Ltd. 8 . . . . . . » 2-62
17 Sundaram Industries Pvt. Ltd. . . . ® » 1-20
18 WheelsIndiaLsd. . . . . o W % 130
» KCGP Ld . * , . . . w » 78
20 India Cements Ltd. .« . . . e . » 523
21 W. S. Insulators of India Ltd. . v . . . » 1-08
22 Seshasayee Paper and Boards Ltd. . . . « » 349
B S g st e e e MUK R
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Eipetrly Lights en Pistforms om
Sewtiry, Rallway

8629, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of rallway platforms
at present on the Southern Rallway
where arrangements for electric lights
do not exist;

(b) the steps proposed to electrify
the railway platformg there during
the current financial year; and

(c) future plan of Government in
this regard?

STATEMENT

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD., SHAFI QURESHI):
(a) Platforms at 1368 stations

(b) Wark of electrifying plat-
forms at 34 stations is being pro-
gressed during the curremt finan-
cial year.

(c) As and whep electric power
supply becomes available nearby, the
remaining stations will be program-
med for electrification.

Expansion Programme of Railways in
Kerala

8630. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
RATUWAYS be pleased to state the
salient features of the expansion pro-
gramme of the Railways in Kerala
during the next two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): The
following surveys/projects are in
progress falling partly or wholly in
the State of Kerala:

() A Preliminary Engineering-
cum-Traffic Sarvey for a raifl Iink
from Kuitiptwam to Trichur via
Geruveyoor has recefitly heen san-

A
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ctioned at a cost of Rs, 88,431/~
Further considergtion fo the proposat
shall have to await till the survey
reports are received and examined.

(ii) The construction work is In
progress for the conversion of M.G.
to BG. from Ernakulam to Trivan-
drum and is expected to be comple-
ted by 1076.

(iii) A Broad Gauge rail link
from Trivandrum to Tirunelvell pia
Nagercoil with a branch line to Kan-
yakumari falling in the State
of Kerala has been ganctioned at an
estimate cest of Rs, 14683 crores and
the work is in progress.

(iv) Trafic Survey for a Broad
Gauge lmk from Kayankulam to
Ernakulam v Allepey carried out
1970 has revealed that the proposed
Broad Gauge link having length of
970 km and estimated to cost Rs.
10.0 crores would be highly unremu-
nerative. The line had been included
in the list of new rallway lines pro-
posed to be taken wup in the 5th
Five Year Plan for development of
backward areas subject to the allot-
ment of additional funds for this
purpose by the Planning Commission.

Rallway Lines in Kerala Comform {»
All India Average

3631. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether all railway lines in
Kerala conform to the All India aver-
age; and

(b) if not, the reasong therefor and
the steps to be taken to clear the
backlog?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Route
kilometres of railway lines per lakh
of population snd per thousand s4.
kilometres of srea, in Kerala iz 417
and 2290 as compared to the All
India average of 11,01 and 18.87 res-

pectively.
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(b) Railway development is not en-
on any Btate-wise or
Reglon-wise concepts but on overa]l
considerations in the national inter-
ests. Raflway development is plan-
ned primarily keeping in view the
needs of industrial projects, and rail-
transport demands likely to be gene-
rated in various parts of the coun-
try by the developmental activities in
the fleld of heavy industry, expansion
of port facilities, exploitation and uti-
lisation of mineral and natural re-
sources, strategic considerationg and
the Railway’s own operational neces-
sities, having regard to the monetary
ceiling laid down by the Planning
Commission,

The following surveys/projects are
in progress falling partly or wholly
in the State of Kerala:

(i) A Preliminary Engineering-
cum-Traffic Survey for a rail link
(56 kms.) from Kuttipuram to Tri-
chur vie Guruvayocor has recently
been sanctioned at a cost of Rs.
86,421/-. Further consideration to
the proposal shall have to await till
the survey reports are received and
examined,

(ii) The work is alsp in progress
for the conversion of M.G. to B.G.
(220 kms.) from Ernakulam to Tri-
vandrum and is expected to be com-
pleted by 1976—cost Rs. 13.60 crores.

(iii) A Broad Gauge rail link from
Trivandrum to Tirunelveli viz Nag-
ercoil with a branch line to Kanya-
kumari (164 kms.) falling partly in
the state of Kerala has been sanction-
ed at an estimated cost of Rs, 14.58
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backward utesd subject to the allet-
ment of additional feinds for this
purpose by the Planning Commis-

sion. ‘

Coal-Based Fertilieser Plant

3633. SHRI VISHWANATH FRATAP
SINGH: Wil]l the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state the broad outlines of the

policy regarding making our future
fertilizer plants coal-based?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): It is Government's
policy to base fertilizer programme
on diversified feedstocks keeping in
view factors like 1local availability.
technological consideration, overall
economics, etc. To minimise depen-
dence on the use of petroleum pro-
ducts and thereby ensure maximum
self-reliance in fertilizer feedstock
three large sized plants based on coal
are under implementation at Talcher.
Ramagundam and Korba and more
such plants are likely to be set up
if found feasible,

Clearance given by IFFCO to Phulpur
Fertilizer Plant

3634. SHRI VISHWANATH PRATAP
SINGH: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether IFFCO has been given
clearance to proceed with the Phulpur
fertilizer plant: and

(b) if so, by when will the con-
struction start?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHR!1 SHAH-
NAWAZ KHAN): (a) The imue of a
letter of intent for a fertilizer pro-
ject in the Co-operative sector at
Phulpur has been approved.



(b) According to present expecta-
tiohs the work on the project is to
commence by the end of 1974.

Fly-Over Bridge at Railway Croasing
Near Pharhaman Station

3635. BHRI VISHWANATH
PRATAP SINGH: Will the Minister
of RAILWAYS e pleased to state
whether in view of the importance
and volume of the traffic on Allaha-
bad-Varanasi road, Government pro-
pose to construct a fly-over bridge
at the railway crossing near Phapha-
mau railway station on Allahabad-
Faizabad railway line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): There
is a proposal from the Government
of Uttar Pradesh for provision of a
road over-bridge in replacement of
existing level crossing at Phaphamau
on G. T. road. The scheme is in
preliminary stage of investigation
and planning.

Bye-Elections to Legislative Assembly
and Lok Sabha in Bihar

3636. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether bye-elections to the
Bihar Legislative Assembly and one
Lok Sabha seat from the State have
been postponed indefinitely; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY):

(a) No, Sir,
() Does not arise. .
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Loss Suffered by Rallways during
1973-74 for Running Catering Unit in
Parliament House

3637. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the total loss suffered by the
Railways during the year 1973-74 for
running the catering unit in the Par-
liament House; angd

(b) whether Government have in-
vestigated into the losses and if so,
the result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
estimated loss of the Railway cater-
ing unit at Parliament House during
1973-74 is Rs. 1,93,787.91 (unvetted.)

(b) The reasons for the losses are
under examination by the Parlia-
mentary Committee appointed to ex-
amine the working of catering estab-
lishment in Parliament House.

Re-aliotment of Rallway Quarters to
Employed who joined Strike

3638, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL~
WAYS be pleased to state the num-
ber of employees who having been
evicted from Government quarters
during the last Railway strike are still
without Government accommodation
in spite of their joining the duty after
calling off the strike and the reasons
for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHFI QURESHI): Only one;
the question of allotment of quarter
in his case is under consideration.

Railway Over Bridge at Cuttack

3639. SHRI ARJUN SETHI: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) the progress of the construction
of the Railway over bridge at Cutiack;

i I PR 7o
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(b) the factors hindeéling the early
execution of e prejeet?

THE DEPUTY MINISTER IN THE
MINISTRY QF RAILWAYS (SHRI
MOHD. SHAFI QURESHI)- (a) Nil
(b) The selection of the site for the
road over/underbridge at Cuttack has
not yet been finally decided by the
Government of Orissa
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Setting wp of New Drug Units under
IDPL_ jn Fifih Plan

3644. SHRI MARTAND SINGH:
Willl the Mimster of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have tak-
en a decision on the question of set-
ting up of new drug manufacturing
units in the public gector under the
Indian Drugs and Pharmaceulicals
Limited during the Fifth Five Year
Plan period;

(b) whether one of them is propos-
ed to be set up 1n the State of Madhya
Pradesh; and

(c) if go, the broad outlines there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No, Sir

(b) and (c). Do not arie.

Propesal for minimising dependence
on Imported Crude Oil for Production
of Fertilizers

3645. SHRI MARTAND SINGH: Will
the Minister of PETROLEUM ; AND
CHEMICALS be pleased to state:
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(a) whether there is any proposal
under Government’s consideration for
minimising the dependence gn impor-
ted crude oil for production of ferti-
lizers; and

(b) if so, the broad features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZKHAN): (a) and (b).Crude
oil is not directly used at present a¥
fertilizer feed-stock, but petroleum
products like naphtha and fuel oil/
heavy iractions are being (or would
be) used for fertilizer production.
To minimise dependence on the use
of such petroleum products and
thereby ensure maximum self-reliance
in fertilizer feedstock, three large
sized plants based on coal are under
implementation at Talcher, Rama-
gundam and Korba 'The available
ratural gas is also being pressed to
maximum  advontage in fertilizer
plants. In addition, the fertilizer in-
dustry has been advised to make all-
out efforts to economise in the use of
the various petroleum products.

Proposa] to take over Trade in
Kerosene Oil

3646. SHRI K. MALLANNA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to slate:

(a) whether there ig any proposal
under Government’s consideration to
take over wholesale and retail trade
in Kerosene oil; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No, Sir. No
such proposal « is at present under
consideration of the Central Govern-

ment,
(b) Does not arise.
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Advance Booking to prevemt Black~
marketing in Ticksly

3647. SHRI GAJADHAR MAJHI:
SHRI N. E. HORO:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether a unique system of ad-
vance booking for the Railways with
a built-in connection to prevent mal-
practices, such ag blackmarketing iw
tickets has beep devised by consultants
of the Indian Institute of Public Ad-
ministration; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) The Indian Institule of Public
Administration has devised a new
system of reservation with the aim
of, among other things, eliminating
some of the malpractices.

(b) The salient features of the 8ys-
tem arc—

(i) The reservation registers
would be eliminated as the
newly designed reyuisition
card itself would act as the
basic document for recorg,
preparation of chart, elec.

(ii) The requisition card would
also act as a sort of indicar-
ing board regarding avail-
ability of berths as it would
indicate balance accommoda-
tion available to the public.

Occupation of Retiring Rooms and

First Class Waiting Roomg at Anara

Station of S.E. Railway by C.R.P./
R.PF.

3648. SHRI JAGADISH BHATTA~
CHARYYA: Wil the Minister of
RAILWAYS be pleased to state whe-
ther the Retiring rooms and the First
Class Waiting rooms of the Anara
Station in the Adra Division d‘ﬁg
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South Eastern Railway for both gents
and ladies were occupieg by the CR.P.
or RP.F. personnel till the middle of
June, even after the withdrawal of the
railway strike and if so, the reasons
therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
No Retiring Rooms and First Class
Waiting Rooms have been provided
at Anara station on the South Eastern
Raitlway. Therefore, the question ot
otcupation of Retiring Rooms and
Waiting Rooms by C.R.P. and R.P.F.
personnel does not arise.

Allotment of Quarters tp Loyal
Workers

3649. SHRI JAGADISH BHATTA-
CHARYYA: Will the Mimister of
RAILWAYS be pleased to state how
many raillway workers have been
aliotted residential quarters on the
ground of remaining loyal during the
Jast Railway strike?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI)'
Information is being collected and
will be laid on the Table of the
Subha,

Railway Employees Dismissed and
Convicted by Lower Courts in South
Eastern and South Central Railways

3650. SHRI JAGADISH EHATTA-
SHARYYA: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of railway employ-
ees dismissed during the last six
monthg on the plea that they have
been convicteq by the lower courts
in South Eastern and South Central
Railways; and

(b) the nature of charges against
these warkers?

THE ' DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS

(S8HRI MOHD. SHAFI QURESHI):
{a) and (b). The information is
being collected and will be laid on
the Table of the Sabha.

Payment of Deferred Dividend on
New Lineg

3651. SHRI M. C. DAGA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Railways owed Rs,
70.28 croreg to the General Revenues
at the end of year 1971-72 towards
payment of deferred Dividend on new
lines;

(b) the steps the Railways have
taken in reducing revenue expendi-
ture and attracting 'more high frei-
ghted traffic on these lines;

(c) the results thereof; and

(d) how much the Railways have
to pay on thig account to Genersl Re-
venues now?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI)
(a) Yes.

(b) and (¢). The P.A.C. who have
examined the matter have also stress-
ed that all out efforts should be made
to maximise earnings on these lines.
Necessary instructions have been
issued to the railways. Traffic on
some of the new lines is increasing
and the financial position is showing
a favourable trend but others are not
so well-situated and it is difficult to
attract high rated traffic on account
of the lines running parallel to well-
developed roads close by. The matter
is being continuously pursued with
the railways concerned.

(d) Out of Rs. 70.28 crores a sum
of Rs. 2.11 crores was paid during the
year 1972-73 and a sum of Rs, 1.88
crores (figure provisional) is expected
to be paid during 1973-74 leaving &
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balance of Rs. 6530 croves (reviged
figure). Out of this a sum of R, 30.08
croreg relates to new lines which have
not yet completed the moratorium
period by 31.3.1972,

hcmuehm;immm

3652. SHRI MARTAND SINGH: Wil
.the Minigter of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have re-
cently decideq to allow g steep in-
crease of about 80 per cent in fertili-
zer prices;

(b) whether there has been opposi-
tion from the Ministry of Agriculture
regarding the price hike in the case of
fertilizers; ang

(c) if go, the broad outlineg of the
decision of Government in this re-
gard?

THE MINISTER OF STAE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (c¢). The
prices of the three main nitrogenous
fertilzers, which are presently statu-

torily controlled, have been revised
with effect from 1st June, 1974 as
indicateq below:—
(Rs. per tonne)
Name of Fertilizer Retail price Retail price
before effective
revision from
1-6-74
Urea (46% N) 1050 2000
Amm. 8 600
= 935
Nitrate (26°% N) 645 1145
Production of Soap

3653. SHRI VAYALAR RAVI: will
the Minister of PETROLEUM AND

(CHEMICALS Dbe pleased to state:

" AUGUST 27, 1974
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(a) the total quantity of Soaps pror
duced in the in the years
1971, 1972 and 1973 by different com-
panies producing these products;

(b) how does the actual production
compare with their respective produe-
tion capacity and whether it is a fact
that the producers are deliberately
keeping the production at low level
for earning more profits; and

(e) if so, the action taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PFTROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) to (c). The in
formation is being collecled ang will
be laid on the Table of the House.

Take over of Shalimar works Lid.,,
Howrah

3654, SHRI SAROJ MUKHERJEE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether Government, have de-
cided to take over the Shalimar
Works Ltd.,, Howrah in West Bengal;

and
(b) if so, what steps have been tak-
en to implement the decision?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). No
decision has yet been taken to take
over the undertaking,

Track Recording Car Designed by
B.D.S.0, Lucknow

3655. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the signalling and tele-
communication workshop at Secunde-
rabad has manufactured as aimm
type of ¢rack recording car
by the Resesrch, Design spd Stpnderd
Organisation (R.D.8.0.), Lucknow;
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(b) whether previcusly such track
recording cars were imported;

(¢) whether in the said workshop at
Securiderabad some capacity has been
created to manufacture such cars; and

(d) if so, what will be annual saving
of foreign exchange?

THE DEPUTY MINISTER IN
‘THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURFEHI):
{a) Yes.

(b) Although one car using mecha-
nical instrumentation was imported.
no car using electronic instrumenta-
tion has been imported.

(¢) As and when required, such
carg can be manufactured.

(d) Rs. 15 lakhs per track recording
car.

Higher Punishment to Participants in
Strike

3656. SHRI SAMAR GUHA: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether the Railway authority
issued a D.O. No.-C.3389-3938, dated
the 8th July, 1974 to the effect that
those who “proceeded on strike, per-
manent or temporary will be subject-
ed to break of gervice";

(b) whether in the same D.O. ins-
truction hag been issued to terminate
services of temporary employees who
made “passive anticipation” in the
Railway etrike;

(c) i s0, saHent Teatures about the
Circulsr or D.O. and the reasons for
giving higher punishment to tempo-
Tary employees; and

(d) whether Government propose o
withdraw these ﬂu'humtang qrdere?

THE ‘' DRPUTY MINIBTER IN
THE MINISTRY OF RAILWAYS
(BHR! MOHD SHAYI QURESHI):

(a) Np such D.O. reference has been
traced to have been issued. However,
under extant rules, railway employees
permanent or temporary, participat-
ing in an illegal strike get a break in
their service.

(b) to (d). Do not arise.

Effect of Sirike on South Eastern
Railway

3657. SHRI RAJDEO SINGH: will
the Minister of RAILWAYS be pleased
to state:

(a) whether South Eastern Railway
carries nearly one third of the entire
goods traffic of Indian railways;

(b) if so, whether 50 per cent of its
goods traffic 1s to and from the steel
plants and it serves the mineral belt
of the Eastern region and is also the
pipeline to the four major Ports of
Calcutta, Visakhapatnam, Paradeep
and Haldia;

(c) whether to paralyse the coun-
try's economy the strike leaders con-
centrated their efforts on this Rail-
way; and

(d) if so, the response of the Rail=-
way employees of this Railway?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) Yes.

(b) The trend of trafic for the last
3 years indicates that nearly 40 per
cent of the total goods traffic on Souili
Eastern Railway is to and from Steel
Plants. This Railway serves the mi-
neral belt of the Eastern Region and
the four major Ports of Calcutta,
Visahapatnam, Paradeep and Haldia.

(c) and (d). The response of loyal
workers on the South Eastern Rall
way wag a8 good as on any other
Railway and spout 60 per cent of
them stuck to their post of duty
throughout the strike; majority of
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those who puﬂcipated in strike, re-
sumed duty before the end of the

Investigation into Complainis of Mis-
use of Labour and Sale of Railway
material

8658, SHRI MAHA DEEPAK
SINGH SHAKYA:  Will the Minis-
ter of RAILWAYS be pleased to refer
to the reply given to Unstarred
Question No. 3777 on the 30th March
1873 about complaint regarding mis-
use of labour and sale of Railway
materia] and state:

(a) whether the investigations have
been completed and the charges sub-
stantiated;

(b) if so, whether the staff at fault
have been charge-sheeted; and

(c) if not, the reasons therefor?
THE DEPUTY MINISTER IN

THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
have

(&) Investigations in this case
since been completed. The allegations

specifically alleged, have not been
substantiated.
(b) and (c). However, during the in-

vestigations, it was observed, by the
way, that the Senior Health Inxpector
allegeq against had not brought to the
notice of his superiors the fact of the
non-handing over of the Stores to him.
by his predecessor, and hag also fail-
ed to bring to the notice of the DMO
concerned the fact that his men were
sitting idle on this account. Discipli-
nary action against the Senior Heaith
Inspector concerned is being taken for
this lapse on his part.

Staff held Responsible for Under-
charging at Saharanpur

3659. SHRI MAHA DEEPAK
SINGH SHAKYA: Will.the Minister
of RAILWAYS be pleased to  refer
to the reply given to Unstarred
Question No. 9270 on the 7th May.
1974 regarding recovery of under-
charges on Luggage Tickets booked
from Lahru to ur (Nor-
thern Reilway) and Btate:
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(b) i not; the Teascns therefor?

n'gm DEPUTY - MINISTER IN
MINISTRY OF RAILWA
E?RIMOHDEHAHQUM}?
a) Yes

(b) The question does not arise.
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Division-wise Position in regard to
Break-in-Service, Suspension and
Prosecution

3663. SHRI BHOGENDRA JHA:
Wil the Mmmster of RAILWAYS
be pleased to state:

(a) what is the latest Railway-wise
position of the employees against
whom break-in-service, suspension,
prosecution and other orders in con-
nection with the last All-India sirike
have since been withdrawn and num-
ber of those whose cases are still pend.
ing or have been rejected, Railway-
wise in the whole country and Divi-
sion-wise on the North Eastern Rail-
way; and

(b) what is latest position regard-
ing the implementation of the six
demands of railwaymen conceded be-
fore the commencement of the strike?
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and will be lald o the Tabls of the
Sabha.

(b)mdxapoapuddmndpm
in the process of implementation.

Railway Emplieyeeg Plan another
Strike

3664. SHRI MUHAMMED SHERIEF :
Will the Minister of RAILWAYE
be pleased to state:

(a) whether the Rallway employees
are again planning to go on strike; and

(b) if so, the steps taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI).
(a) At some meetings of railwaymen
who took part 1n the strike of May,
1974, threats have been made to revive
agitation.

(b) Under Section 118 of the Defence
of India Rules, strike on indian Rail-
ways continues to be banned and
appropriate action to meet the situa-
tion will be taken as and when neces-

sary.
Tube Rallwayg in Bombzy and Ilqh!

3665. SHRI R. 8. PANDEY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether work on tube raflways
in Bombay is to begin in the cwrent
year; and

(b) if so, the tentative time by
which the work on similar project in
Delhj will start?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) The Planning Commission has
provisionally agreed to & part of an
overground scheme of Mass Rapid
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Transis Systetii i Bombay belhg takén
up from 1974-76 for which adequate
provision' had béen made in the rele-
vant Budget. After the mnmﬂ;u:
Project, Government's approval to I8
construction will be obtained.

(b) The techno-economic feasibility
studies fer the mass rapid transit net-
work are now in band with the Dell
Metropolitan Transport Project (Rail-
ways) Orgamisation. The tume phas-
ing of implementation of the different
schemes will be known ouly after the
Government have considered the feasi-
bility study reports and the recom-
mendations contained theremn. The
study reporis are expected to be re
ceived one by one from the last quar-
ter of 1974.

Prosecutions under D 1.R. against
Railway Employees

3666 SHRI INDRAJIT GUPTA: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Government have de-
cided that prosecutions under Defence
of India Act against Railway employees
charged with no offence other than
mere participalion in the strike of May
1974 should be withdrawn;

(b) whether appropriate instruc-
tions have beep issued to the various
State Governments; and

(c) the number of pending cases in
this category?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHR!I MOHD. SHAFI QURESHI)
(a) and (b). In Court cases instituted
against railway employees for viola-
tion of the Defence of India Rules, the
hlw has to take its course.

‘4c) Information is being collected
and will be laid on the Table of the
Sabha,
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Hitrease in Prices of Raw Material for
Drugs

3667. SHRI M. M. JOSEPH: Wil the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Government are aware
that the prices of basic raw materials
such ag ampicillin, axtic acid, chloro-
form, glycerine and vitamin B2 have
risen by more than 50 per cent bet-
ween December, 1973 and April 1874;

(b) whether the price of other in-
gredients like benzene chloropenicol,
folic acid, methanol and phenchar
lutone have gone up by more than 100
per cent in the same period; and

(c) if so, the remedial action Gov-
ernment propose to take to check the
rise in prices of medicines?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). In so
far as Ampiailin, Vitamin B2, Folic
Acld, Glycerine I1P. and Phenobarbi~
tone are concerned, the prices of these
bulk drugs are conirolled and fixed by
the Government under the Drugs
(Prices Control) Order, 1970 and no
price increases were allowed for these
drugs between December, 1975 and
April, 1974. The prices of Acetic Acid,
Chloroform Benzene and Methanol
are and controlled these being che-
micals and the prices prevailing as
in December, 1973 and April, 1974
are indicated below:—

Item Priceas in  Price as in
December, il,
1973 1974
Rs. /Kg. Rs ‘'kg
Acetic Acid 3-01 to 4' 40 to
398 675
Chloroform 10°24 16- 76
Benzene 1-22 1811 to+
3175
Methanol 1 346 to 367 tos
1-83 434
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(c) The prices of drugs and pharma-
wceuticals are controlled under the
Essential Commodities Act and price
increases are allowed only after neces-
sary scrutiny by the Bureau of In-
dustrial Costs and Prices.

Increase in caseg of Robbery around
Calcutta Suburban Area

3668. SHRI BISHWANATH JHUN-
JHUNWALA: Wil the Minister of
RAILWAYS be pleased to state:

(a) whether cases of robbery in
Railways around Calcutta Suburban
areas have increased enormously;

(b) it so, the steps taken by Gov-
-ernment in this regard;

(c) how many
arrested; and

(d) whether Government propose to
institute summary trials for crimes in
trains?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD., SHAFI QURESHI):
(a) No.

(b) Security of person and property
of passengers is the responsibility of
the State Government, which they
discharge through the agency of Gov-
ernment Railway Police.

The Government Railway Police
have posted armed Police pickets on
the railway tracks in vulnerable
portions of the Subarban Section. Se-
lected night passenger carrying trains
in this section are being escorted by
armed police. Plain clothed Govern-
ment Railway Police staff also travel
in night trains for shadowing gang
memberg responsible for such crimes.

(¢) 71 persons have been arrested
by the police during the period 1-1-
1974 to 15-8-74.

(d) Under the Constitution, ‘law
and order’ is a State subject and,
therefore, the Question of instituting
summary trials in crimes in trains is
for the State Governments to examine
and decide.

persons have been
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Scheme to supply diesel wnd petrel
to State Tranaport gt Subsidived Rate

3669, SHRI BISHWANATH JHUN.
JHUNWALA: Will the .Minister of
PETROLEUM AND CHEMICALS be
pleased to gtate:

(a) what is the total econsumption
of diesel ang vetrol by State Trans-
port organisations put together;

(b) whether with a view to keeping
the cost of public transport at a rea-
sonably low level, Government have
considered the desirability of supply-
ing diesel and petrol at a subsidised
rate all over India; and

(c) if so, the broad outlines of the
scheme drawn up in this connection?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): (a) IOC is supplymng
HSD to most of the State Transport
Undertakings. The supply by other
oil companies is marginal, Provision-
al estimates of supplies to these un-
dertakings by I0C during 1873.74
are approximately 618,000 MTs.

The State Transport Undertakings
mainly use HSD for their fleet. Petrol
1s supphed to them in a very small
quantity,

(b) No, Sir.

(c) Does not arise.

Petrol Pumps of LO.C, in Punjab

3670. SHRI ANADI CHARAN DAS:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
State;

(a) the total number of petrol
pumps of JIOC in Punjab as on the
81st July, 1874; and

(b) the number sanctioned during
1973-747



THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): (a) There were 218
retail outlets of IOC in Punjab as on
Sist July, 1974,

(b) The total number of appoint-
ment letters issued for outlets in Pun-
jab during 1973-74 was 39 out of
which 32 were commissioned during
the year.

Negotiations with Representativeg of
Rallwaymen

3671 PROF MADHU  DANDA-
VATE: Will the Mimster of RAIL-
WAYS he pleased to state:

(a) in view of the categorical state-
ment made in the Lok Sabha by him
on the 30th July, 1974, will he prompt-
ly invite the representatives of rail-
waymen to resume the negotiations
which were discontinued due to the
arrest of Shri George Fernandes and
his colleagues; and

(b) if so, when will the negotiations
be completcd?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). As was clarified on the floor of
the House on 30th July negotia-
tions were conducted with AIRF and
NFIR There was agreement on six
points and on two poinls we could
not agree, Therefore, there is no
question of any resumption of the
said negotiations.

However, the two  Federations,
which enjoy negotiating facilities, are
always welcome to propose items for
discussion and they will be discussed
under the aegis of the PNM or the
J.C.M. Scheme as the case may be,

Convertion of 5.8, Light Railway into
Broag Gauge

3672, SHRI ANADI CHARAN DAS:
Will the Minister of RAILWAYS
be pleased to state:

1917 LE—¢

(a) whether the Prime Minister
during her election campaign in De-
cember, 1973 at Khekra, District
Meerut (U.P.) had etated that S.5.
Light Railway will be converted into
broad gauge railway and Khekra town
linked with Delhi;

(b) when the work on the project
was started, the expenditure involved
thereon and progress made 8o far; and

(c) the time by which the work
will be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) and
(b). Khekra Station existed on the
former Shahdara-Saharanpur Light
Railway. Construction of a new BG
line in the area served by the former
Light Railway has already been ap-
proved and a fina] location survey js
in progress The estimated cost of the
project is Rs. 1742 crores Earthwork
had been started in February, 1974
and 95300 cubic metres has so far
been completed. The final decision re-
garding the alignment to be followed
and the location of stations will how-
ever, be taken after the survey is
completed and the report examined,

(c) The project is expected to be
completed by April, 1978.

Survey for Railway Facilities in Delhi,
Bombay, Calcutta ang Madras

3673 SHRI R P DAS:
Minister of RAILWAYS be
in state:

Will the
pleased

(a) whether any techno-economic
survey has been ordered 1o assess the
requirements of rail facilities in metro-
politan cities of Delhi, Calcutta, Bom-
bay, Madras or in any other big city;

(b) whether the survey tried to
define the development which has to
be carried out in these areas to deal
with not only the existing demand of
passenger traffic but also the increase
which is likely to take place further
during the course of the Fifth Five
Year Plan; and
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(e) if so,
such survey?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOED, SHAFI QURESHI): (a) Yes.

(b) Yes.

(c) The salient features of a Rapid
Transit System being surveyed for
Calcntta, Bombay, Madras and Delhi
are as follows:—

CALCUTTA—Mainly an under-
ground project, in north-south direc-
tion, belweep, Dum Dum and Tolly-
ganj, about 17.5 kilometres long.

BOMBAY: Mainly an over-ground
system in north-south direction, bet-
ween Fort Market and Goregaon with
allied changes on the Harbour Branch,
about 85.7 kilometres long.

MADRAS DELHI, ETC: The sali-
ent features of other schemes for
Madras, Delhi, etc. as wel] as for Cal-
cutta and Bombay whose studies are
in hand will be known after the re-
ports are finalisej ang considered by
the Government.

the salient features of

Permission granied to a Foreign
company to Import Raw Rutin

3674. SHRI DHARMANKAR:
SHRI VASANT SATHE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether a foreign company has
been allowed import of ‘raw Rutin’
for manufacture of Rutin in India;

(b) if so, at what cost this raw
material is being imported and how
does the price of raw material com-
pare with the international prices for
pure Rutin;

(¢c) whether the ‘raw Rutin’ con-
tains nothing but pure Rutin in
coloured form and that it meets all
pharmacopcial  tests except the
colour;

(d) whether therapeutic efficacy of
Rutin is doubtful and that Food and

-

Drug Adminigiration of USA has
issued notices to the manufecturers for
banning the production of Ritin; and

(e) it so, what gction is proposed to
be taken to ensure that foreign ex-
change ig not wasted on avoidable
import of raw material for manufac-
ture of Rutin?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). M/s.
E. Merek (1) Pvt. Litd, a company
with a foreign equity exceeding 50%
are licenced to manufactur 4 Tonnes
p-a. of Rutin based on the import of
crude rutin. The party was, however,
to explore the possibilities of produc-
ing rutin from basic stages and submit
phased programmes in this regard.
They have since submitted this pro-
gramme,

C.LF. value of crude rutin mention-
cd in the import application of the
party works out to about 51.2 per Kg.
CIF price of pure rutin is about 128
per Kg. (1972-73 data).

(c) Posilion in this regard is being
checked up.

(d) and (e). Rutin, which is a
flavonoid derivatives that been used
for prophylaxis or treatment in great
variety of disorders supposedly in-
volving faulty capillary permeability
and fragility, including habitual and
threatened abortion, post-partum
bleeding etc. It has also been widely
used for prophylaxis of post operative
bleeding and for colds and influenza,

The ford and Drug Administration
in the United States have with the aid
of the National Academy of Sciences
(NAS) and the Nationa] Research
Council (NRC) reviewed the evidence
of efficacy of approximately 8,000
drugs moving in the democratic market
which had been approved during
1938-62. As a result of this review
the Food and Drug Administration
had directed the withdrawal from the
market of 355 preparations most of
which are combinations, on the basis
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that they lack substantial evidence of
eftectiveness or that an unfavourable
beneflt to risk also exists in their case.
Rutin tablets were included in this
list.

It is understood that action has
been initiated in U.S.A. to cause the
withdrawal of rutin and other
biflaynids preparation (usually
prescribed in combination with ascor-
bic acid) from the market The
Essential Drugs Committee constituted
by the Ministry of Health is going
into the therapeautic efficacy of
Rutin and is expected to make their
recommendations after eliciting expert
medical opinion in India on the
subject.

Increas, allowed in prices of certain
Drugg produceg by foreign firms

3675. SHRI DHAMANKAR-
SHRI VASANT SATHE:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
State;
(a) whether a good number of

foreign firms have been allowed price
hike on products like Vitamin B-
Complex, Anti-biotic formulationg and
Vitamin-formulations to the extent of
50 per cent and more, without check-
ing or investigating whether these
companies had been having excessive
marks up in any of their fast selling
items;

(b) it so, the names of companies
and the products for which price hikes
have been allowed from January, 1974;
and

(¢) what steps have been taken or
are proposed to be taken to ensure
that no price increase is allowed unless
Government are satisfled about the
rationality and urgency of the cases?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (c). No price
increases have been allowed to forelgn
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firms for their products like Vitamin
B-Complex Antibiotic formulations
and Vitamin formulations to the ex-
tent of 50% and more. Price
increases for all the firms whether
Indian or foreign are allowed after
scrutiny of cost details,

Foreign companies marketing products
of small units

3676 SHRI DHAMANKAR:
SHRI VASANT SATHE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government have per-
mitted some foreign compames to
manufacture fine chemicals in India
and that these companies purchased
the fine chemicals from small scale
units at cheaper prices and after re-
packing marketed these chemicals at
exorbitant prices;

(b) whether M/s. Hoechst Pharma-
ceuticals Private Limited have mar-
keted Ampicillin manufactured
through a small firm with a big profit
maigin, in contravention of Drug
(Prices) Control Act, 1970, restriction
on trading activities of foreign firms
and D.G.T.D. restriction on production
capacities; ang

(c) if so, what action has been taken
or is proposed to be taken to stop auch
trading activities and to ensure a fair
deal to small scale units for marketing
their products?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) to (c) Information is
being collected and will be laid on the
Table of the House

Supply of cement for Kangra Valley
Railway Construction

3877 PROF. NARAIN CHAND
PARASHAR® Will the Minister of
RAILWAYS be pleased to state:
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(a) whether there is shortage in
the supply of cement for the construc-
tion work in the re-alignment of the
Kangra Valley Railway; if so, whether
the progress of the work has been
slowed down on account of this
shortage;

(b) the estimated quantity of cement
required for the whole project and

the total quantity which has been
supplied so far;
(c) whether Railways have taken

any steps to overcome this shortuge
and complete the re-alignment accord-
ing to schedule; and

(d) if so, the nature of steps taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESH!), (a) No.

(b) The estimated quantity of
cement required for the whole project
is 26,000 tonnes out of which 18,900
{onnes have alrendy been supplied.

(¢) and (d). Do not arise.

Decision to retain alien Directorg in
Larsen and Toubro Ltd.

3678 SHRI P. G. MAVALANKAR:
Will the Minister ot LAW, JUSTICE
AND COMPANY AFFAIRS he pleased
to state:

(a) whether Government have re-
vised their earlier decision in regard
1o the continuance of alien directors
in Larsen & Toubro Ltd.;

(b) 1f su, the present position; and

(c) when was the decision taken
and whether the Company has been
informed?

THE DEPUTY MINISTER IN THE
MINISTRY OF 1.AW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA), (a) and (b). In
view of important works entrusted to
the Company, the Government slightly
mnodified their earlier decision so as
to, ensure some gradualness in the

‘AUIUDL ar, sz

changeover in top management, Shri
Holck-Larsen aslone has been re-
appointed Managing Director for one
year with effect from 1st April, 1974,

(e) The above decision was taken
towards the end of March, 1974. The
resolution passed Ly the Company sub-
sequently is in accordance with the
decision of Government in the matter,

Deputy Managing Directors oy Larsen
& Toubre Lid.

3679. SHRI P. G. MAVALANKAR:
Wi!l the Mmister of LAW. JUSTICE
AND COMPANY AFFATRS be pleased
to state:

(a) whether Government are aware
that contrary 1o their directions, two
ex-patriate Dy. Managing Directors
of Larsen & Toubro Ltd. still continue
to be directors in the associated and
subsidiary companies; and

(b) if so, the action taken to ensure
compliance to Government directions?

THE DEPUTY MINISTER IN THE
MINISTRY OF 1.AW, JUSTICE AND
COMPANY AFFAIRS (SIIRI BEDA-
BRATA BARUA) (a) and (b). Infor-
mation is being collected and a state-
ment will be placred on the Table of
the House.

Increase in strength of G.R.P.

3680, SIIRI R. N. BARMAN: will
the Minister of RAILWAYS be pleased
to state:

(a) whether Railway Ministry has
decided to increase the strength of
G.R.P., if so, the reasons therefor
particularly in view of the present
economic erisis;

(b) salient features of the strength
of G.R.P, Railway Ministry has
decided to increase;

(c) whether the percentage of She-
duled Castes, Scheduled Tribes em-
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employees 15 much below than that
of the quota reserved for them in
GRP.; and

(d) if so, the 1easons thereior and
the steps Government proposc o take
to make up the percentage?

THE DEPUTY MINISTLR IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI1 QURESHI) (a) There
15 no such proposal under the conside:ra-
tion of Railway Mimstry

(b) Does not arise

(c) and (d) Under the Constitution
G RP which 1s part of the State Police,
functions under the administiative
conirol of the State Govermnments
Who are the anthorities compctent
to ensure filling up of the presciibed
quota of Scheduleg Caste apng Sche-
duled Tiibes peisonncl in the GRP

Brady and Companies

3681 SHRI SHANKERRAOQ SAVANT
Will the Munster of LAW, JUSIICE
AND (OMPANY AFFAIRS be pleased
to 1efer Lo the i1eply given to Un-
statred  Question No 2748 on
12th  Maich, 1974 regaiding Biady &
Company Bombay and state

(a) the efloils made so far by the
Governmen! s nominees on the Board
of Directors oif Brady and Company to
improve the working and to unearth
the 1llegalities and irregularities 1n
the working of the Company and the
1e3ults theieof;

(b) whether Morarkag have shown
cooperation with Government nomi-
nees,

(c¢) whether several grievamces of
the employeeg are still unredressed,
and

(d) if so, what arc those grievances
and why have they remamned unre-
dressed?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-

BHADRA 5, 1896 (SAKA)
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BRATA BARUA), (a) to (d) The in-
foimation 15 bewng collected and a state-
ment will be laid on the Table ol the
House

Damage ty wells drilled by Sagar
Samratl ip Tarapuy and
Bombay High

3682 SIIRI SHANKERRAQ SAVANT
Will the Mumster ol PETROLLUM
AND CHEMICALS be pleased to
stale

(a) whethe; Goveinment have seen
the pres; 1eports that the wells drilled
by Sagai Samiat at Taiapur and
Bombay High dare damaged and may
uot yield the expected quantity of oul,

(b) if so, the tacis thereof, and

(c) where Sagar Samrat 18 bemng
used at present and with what effect?

1HE MINISIER OF SIATE IN TIE
MINISTRY OF PEI'ROLEUM AND
CHEMICALS (SIIR!I SHAIINAWAZ
KHAN) (a) Yes, Su

() The wel diilled on the 1arapur
structure to a deplth ot 2782 metres
wuas temporarily abandoned on at-
tount of c¢omplications encountered
m the well during drilling and haviug
1egard to the over-all satety of the
drilling platform No o1l show was
encountered al this well and <o the
question ot tnis well not yielding the
eapected guantity of o1l does not arise

Ihe tirst we'l on Bombay 1ligh struc-
ture struck oil and gas It has been
temporarily anandoned after produc-
tion testing of the main formation was
found to he inconclusive as to the
optimum o1l production poienfial from
this well High oil-gas ratio was en-
countered during testing due {o possi~
ble gas nflux/channel

(c) After compleling the drnilling and
production testing at the fiist well on
the Bombay High =stiucture Sagar
Samrat was moved to Bombay Port
for minor repair of one auxihary tank
footing en B-8-1974 and Sagur Samrat
left for the next drilling location after
obtaining favourable weather forecast
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for location move but, unlike last year
this time weather conditions turned
out to be adverse in the Bombay High
area and Sagar Samrat had to return
to Bombay Port on 30th May, 1974.

Since then weather conditions con-~
tinued be advere in Bombay High
area for location move and for resum-
ing drilling. It is hoped that Sagar
Samrat will be able to move to the
second location on the Bombay High
structure by about the middle of Sep-
tember, 1974.

Import and indigenoug manufacture
of Cooking Gas containerg

3683. SHRI SHANKERRAO-SAVANT
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to stale

(a) how many cylinderg of cooking
gas are imported every year and how
many are manufactured indigenously
and where; and

(b) what attempts
manufacture the entire
at home?

are made to
requirement

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). The LPG
cylinder manufacturing capacity in the
country is at present adequate to
meel the demands of oil companies.
There is as such no Import of LPG
cylinders into the country, Indigenous
steel availability is, however, less than
total demands. Import of 5,000 tonnes
LPQG steel was permitted in 1973-74 and
the same quantity is being imported
during this year. Technological con-
straints do not at present permit rais-
ing the level of indigenous production
of steel suttable for LPG cylinders, as
this is made out of killed quality
sheets, the general availabillty of
which is low. The question of in-
creasing production of such special
quality material, without dispropor-
tionately disturbing the production of
ordinary steel is currently under ex-
aminatien of the Ministry of Steel

AUGUST 27, 1974

.Mipister of
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Import of tallow ang ity substitution
in Soap making

3684. SHRI SHANKERF@AO BAVANT:
Will the Minister of PETROLEUM
AND .CHEMICALS be pleased to
state:

(a) the quantity and value of tallow
imported during 1972-73, 1973-74 gnd
1874 upto end of June; and

(b) what steps are taken to substi-
tute tallow by other ingredients in
soap making?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The quantity of tallow
immported by STC, through whom the
imports are canalised, during the years
1972-74, 1973-74 and 1974-75 upto end
of June and the corresponding foreign
exchange involved for the years
1972-73 and 1973-74 1s as under:—

Tonnes Rs./Crores
1972~73 63,783 9+ 16
197374 . 72,703* 1992
1974-75 upto
June 21,156

*Thig includes a quantity of 40,132
tonnes of palin oil which iz similarly
used in the manufacture of soaps,

(b) Government is encouraging the
use of rice bran oil and minor seed
oils such as sal, karanj, neem and
mowrah in production of soaps and
with this objeclive the excise rebate
for use of the minpr oils in soap pro-
duclion was substantially increased
about a year ago. Government has
also grantedq a number of fresh ap-
provalg for capacity for synthetic
detergents, a substitute for laundry
soap.

Shortage of Petrol ang Kerosene in
Gujarat State

3685. SHRI P. M. MEHTA: Will the
PETROLIUM. AND
CHEMICALS be plaased to state:
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(a) whether there hag been acute
shortage of petrol and kerosene in the
State of Gujarat in the months of
July and August, 1974;

(b) if so, the main reasons for this
shortage;

(c) whether thig shortage has great-
ly affected the industrial production
due to the difficulty in the movement
of raw material; and

(d) if so, what steps were taken by
Government to supply the quota fixed
for the State?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR! SHAHNAWAZ
KHAN): (a) and (b). There has been
no shortage of motor spirit (petrol)
in any part of the country including
Gujarat. Kerosene Oil quotas to
States have, however, been reduced by
30 per cent since June, 1974, Some
complaints of shortages of kerosene
have, therefore, heen received from
States. Gujarat Government had
also approached for increasing the
kerosene allocations for the months of
July and August, 1974. Curtailment
of quotas are necessitated primarily
on account of reduced produci avail-
ability during the current year against
demands within the limited foreign
exchange availability for import of
crude oil and other petroleum products
of which there has been a steep in-
crease in prices in the world market.

(e) Kerosene oil iy not generally
used as domestic fuel except for very
small quantities in some industries
like textile etc. These demands are
also to be met within the quotas allo-
cated to States. The distribution of
State quotas is done by the respective
State Governments.

(d) Kerosene oil supplies to Gujarat
have generally been more than the
allocations. During July and August,
in view of requests received from the
Gujarat Government additional allo-
cation of 1,557 tonnes was made in
July and 3,200 tonnes in August.

BHADRA 5, 1886 (SAKA)

Written Answers 110

Licences of kerosene oll issued to
Scheduled Caste people

3686. SHRI AMBESH: Will the
Minister of PETROLEUM ANLC
CHEMICALS be pleased to state:

(a) whether some Scheduled Castes
persons have recently been awarded
licences for sale of kerosene oil; and

(b) if so, the number thereof?

TTIE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). Yes, Sir. Ap-
pointment letters to 6 Scheduled
Caste/Scheduled Tribe candidates for
Kerosene/IDO dealerships have been
1ssued so far after 1-1-1874.

Unaulhoriseq occubation of Rallway
Land in Bihar

3687. SHRI RAM SHEKHAR: PRA-
SAD SINGH. Will the Minister of
RAITL.WAYS be pleased to state:

(a) whether some railway lands are
under the unauthorised occupation of
some persons for a long time in Bihar;

(b) whether Plot No. 15 to 24 are
also under ihe unauthorised occupa-
tion in the Chapra District in Bihar;
and

(¢) if so, what action is being taken
against this unauthorised oecupation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (c).
There are some cases of railway lands
under unauthorised occupation for a
long time in Bihar, Necessary action
is being taken to remove the un-
authorised occupation under the pro-
visions of the Public Premises (Evic-
tion of Unauthorised Occupants) Act.
However, plot Nos. 15 to 24 at Chapra
Jn. Station are not unauthorisedly
occupied. They have been properly
licensed to Smt, Maharaji Devi and
Shri Anocoprai for the year 1974
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Arrest of NOCRS leaders oy Asansel
under MISA during and affer
Rallway Strike

3688. SHRI ROBIN SEN, Wil the
Minister of RAILLWAYS be pleased to
state:

(a) whether Government are aware
that seven NCCRS leaders of Asansol
on Eastern Railway have been arrested
under MISA during and after calling
off the last rail strike; and

(b) whether Government propuse
to take up the matter with the Gov-
ernment of West Bengal to securc
their release?

THE DEPUTY MINIS1ER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SITAFI QURESHI): (a) and
(b). Governmenl o not recogmse

NCCRS, and action 1s taken aganst
Railway StaiT in the light of their
activities as Railway Servanis and not
in their capacity as leaders of any
particular group. In cuse of arrests
made under various enactments, law
has to take its course.

Permanent and casual workers dis-
missed in Asansol Division

8689. SHRI ROBIN SEN: Will the
Minister of RAILWAYS te pleased fo
state:

(a) the number of permanent and
casual workers dismissed in Asansol
Division in Eastern Railway during
and after the last Railway strike; and

(b) whether Government are con-
sidering to reinstate them?

THE DEPUTY MINISTER IN THE
MIN'STRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Num-
ber of staff dismissed or removed from
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service, and caesual labour discharged
were as under—

removed from
service—252

discharged
—2140

(1) Dismisred or

(1i) Casual labour

(h) (1) Number taken back out of
a(i)— 23

back ovut of
a(ii)—Nil

(n) Numbher iaken

Condition imposeq on Drug Firms for
Sales of Bulk Drugs

3640. SHR1 K. S, CHAVDA:- Will the
Minister of PETROLEUM AND
CHEMICALS he pleased 1o slate.

(a) whether Government propose to
re-examine the condition imposed on
orgamsed Indian sector of the phar-
maceulical industry for compulsory
manufacture of bulk drugs on joint
sales of Rs. 2 crore vis-a-vis the faci-
Iitits offered to foreign drug manu
fucturing firms in India;

(b) Wave Government made and
exceplions in this regard during the
last six months: and

(¢) f so, the names of the firms and
other particulars n this mnncr:tiqn?

THE MIN!STER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SIIAIINAWAZ
KHAN): (a) No such condition exists
in the Industrial Licensing Policy.
According to the Industrial Licensing
Policy ol Feliruary, 1973 the drugs and
Pharmaceutical Industry has been in-
cluded in the list of Indusires. for
which foreign majority companies and
companies belonging to large houses
are eligible for participation. Proposals
of investments from such companies
are considered in accordance with the
guidelines on dilution of foreign equity
with special reference to technological
aspects, export possibilities and their
overall effect on the balance of pay-
meuts.

" For self-reliance in the fleld of drugs
and pharmaceuticals, it s essential
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that production of bulk drugs is in-
creased. Indian companies having
substantial turnover are also expected
to contribute their eiforts towards the
manufacture of bulk drugs. Applica-
tions for industrial licence are con-
sidered ©1 merits within the frame-
work of Industrial Licensing Policy in
torce from time to time.

(b) und (c) Do not arise.

Supply of Raw Materiats to Small
Drug Industrieg

d6yl. SHRI K. 5. CHAVDA: Wwill
the Minister of PETROLEUM AND
CHEMICALS be pleased Lo state,

(a) what is the present supply posi-
tion of raw materials to the small
scale drugs indusiry, particularly of
pooled and canalised items, and

(b) whethe; there are any set guide-
lineg ior supplying raw materials to
small scale sector?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRLI SHAHNAWAZ
KHAN): (a) STC and IDPL distribute
bulk drugs and drug intermediates
canalised for import {o the drug and
pharinaceutical umts in the country as
per their entitlements, Due Lo the
recent petroleum crisis, not only did
the prices of drugs in the world mar-
ket inerease, but availability of some
of them also became difficult. Even so,
out of 36 drugs and drug intermediates
imported hy STC and distributed by
STC or IDPL, full guantity according
to entitlements for 1973-74 has been
made available 1o the varlous drug
manufacturing units except in case of
Vitamin B6, Tetracycline HCL, Sul-
phaguamdine and Phenobarbitone. As
regards entitlements for 1974-75, ade-
quate releases have been made of
some of;the drugs and in other cases
while some supplies have been receiv-
ed and released in the remaining other
cases including Phenobarbitone and
Sulphaguanidine supplies are expeccted
shorfly, so that shortage is expecied to
be relleved soon. Even In cuse of
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Vitamin B6 some supplies have heen
arranged though a considerable gap
remains to be covered for which eflorts
are continuing.

(b) Yes, Siu.

The following guide'ines for supply
ol raw mulerials are observed: -

(1) umis having turn-over not ex-
ceeding Rs. one crore are ul-
lowed canal sed raw materials
on the hasis of vest of past 2
years consumption nlus 30 per
cenl ltowards prowth;

(n) units having turn-over of R¢ one
crore or above are allocaled
canaliseq rawmaterial op the
basiv of best of past 2 )ears’
consumption plu-~ 15 per cent
towards growth

Difference on Guidelines for Phar-
maceutical Industry

36b2. SHRI D, N. SINGH: Wil the
Mimster of PETROLEUM  AND
CHEMICALS be pleased to stute:

(a) what are 1he guidelines for
“harmaceutical Industry given by the
Ministry of Industry and what are
those given by iy Ministry; and

(b) what are the differences bet-
ween the two and reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SIIRI SHAHNAWAZ
KHAN): (a) and (b). The publication
“The Guidelines for Industries, 1974-
75" has been issued by the Mimstry
of Industrial Developmen{ as a source
ot information on approval systems
and procedures connected with the
setling up of industrial units as well
as on the present status and future
prospects for the particular industries.
The gwdelines 1ssucd to the drug in-
dustry by the Ministry of Petroleum
and Chemicals concern interim price
revision of formulations and a copy
of the same is laid on the Table of
the House. [Placed in Library. See
No. LT-8304/74]
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Suggastion of LDM.A, regarding
Growth of Indiax Pharmaceutical
Industry

3693. SHRI D. N. SINGH: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the suggestions made by
ID.MA, for the growth of Indian
pharmaceutical industry; and

(b) the reaction of Government to
each suggestion?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN). (a) and (b). The suggestion
made by Indian Drugs and Manufac-
turers Association are indicated 1n
the statement laid on the Table of the
House, [Placed in Library. See No.
LT-8305/74].

Foreign majority companies and
branches and subsidiaries of foreign
companies have been operating in the
fleld of drugs and pharmaceuticals
gince long. The majority production
of drugs is, however, no longer by
such companies as it has been Govern-
ment's policy to encourage the Indian
sector., The steps taken by Govern-
ment to regulate the share of foreign
companies in thig fleld and also to
build up the Indian sector of the
industry are:—

(i) The Indian sector of the
industry is given preference in
the approval of manufacturing

schemes;

(ii) Menufacture of increasing num-
ber of bulk drugs through public
sector undertakings;

(iii) Industrial licences are usually
not issued to foreign firms for
production of formulations un-
less linked with the production
of bulk drugs;

(iv) They are asked to take up the
production of bulk drugs from
more basic stages and to make
aveilable a suitable portion of
their bulk drugs production te
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non-associated formulators in
the country as a condition for
being permitied expansion in
capacity or for tiking up new
activity;

(v) Appropriate export abligations
are imposed as a condition fox
permitting expansion in capacity
or for taking up new activity;

(v1) Progressive reduction of foreign
equity participation with cor-
responding increase in the Indian
shareholding is imposed when
they are allowed expansion of
their manufacturing activity.
Activities of foreign comnpanies

are also covered under the
Forelgn Exchange Regulation
Act,

(vii) Undertakings with an annual
turnover not exceeding Rs. 50
lakhs have been exempted from
the operation of certain prowvi-
sions of paragraphs 9, 10 and
13 of the Drugs (Price control)
Order, 1970 regarding prior
approval of Government for
fixing/revising the prices of
drug formulations.

Government have on 8-2-1974 ap-
pointed a Committee on Drugs and
Pharmaceutical Indusiry under the
Chairmanship of Shri Jaisukhlal Hathi
one of whose terms of reference is as
follows:—

(iii) “To make recommendations for
promoting the rapid growth of
the drugs industry and, parti-
cularly, of the Indian and small
scale industries sector. In mak-
ing its recommendations the
Committee will keep in view the
need for a balanced regional dis-
persal of the industry”.

Guidelinvey for Drugs and Pharma-
ceutieal Industry

3694, SHRI D. N. BINGH: Wil

‘the Minister of PETHOLEUM ANWD

CHEMICALS be pleased to state:
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(a) whether suggestions made by
Indien Drugs Manufacturers Associa-
tion found place in the publication
‘Guidelines for Drugs and Pharma-
ceutical Industry, 1973-74; and

(b) if not, the reasons for not incor-
porating these cuggestions?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). The publication
“Guidelines for Industries, 1973-74"
brought out by Government explains
the scope for licensing and the criteria
which will govern the consideration
of proposals in order to facilitate the
entrepreneurs in arriving at appropri-
ate investment decisions and does not
contain the suggestions of any parti-
cular organisation as guch,

Benefits to Freedom Fighters in
Railway Service

3695, SHRI SAMAR GUHA: Will the
Minister oi RATILWAYS be pleased to
state:

(a) whether Government  have
extended any benefit to the freedom
fighterg who joined Railway services
after Independence;

(b) if so, the facts thereabout;

() number of employees who
received such benefits; and

(d) cases of freedom fighters for
grant of extra benefits pending with
the Rajlway authorities?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) and
(b). Central Government servants, who
wete remaved/discharged/dismissed
from service on account of their
patriotic activities or participation in
the freedom movement and who were
re-employed on Railways, have been
allowed certain concessions in the
matter of fixation of pay, leave, pen-
sion, seniority. promotion and confir-

mation efe. depending on merits of
each case.
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(c) and (d). Information is being
collected and will be laid on the Table
of the Sabha.

Amendment of Commission of Inquiry
Act

3606. SHRI SAMAR GUHA: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Commission of Inquiry
Act has been permitted to be amended
in the manner suggested by the Gov-
ernment of West Bengal; and

(b) it so, facts thereabout?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) Yes, Sir.

(b) The Government of West Bengal
had forwarded the Commissions of
Inquiry (West Bengal Amendment)
Ordinance, 1974 for instructions of the
President under article 213(1) of the
Constitution before its promulgation,
It was explained by the State Govern-
ment that they proposed to appoint a
Commission of Inquiry under the
Commissions of Inquiry Act, 1852 for
the purpose of making inquiry into the
allegations of corruption, if any, made
against Ministers of the Cabinet in
relation to official work. In order that
no one is allowed to make false and
frivolous allegations before the com-
mission and go unpunished, it was pro-
posad by them to vest the Commission
with powerz to try in a summary way
the offence of perjury and sentence
the offender to imprisonment for a
term which may extend to three
months or fine which may extend to
five hundred rupees or both. It was
also proposed to vest the Commis-
sion with power to try summartly
certain oftences by public servants
under certain section of the TPC,
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Increase in Prices of Soaps

3697, SIHIRI BANAMALI BABU:
SIiHL M. S. SANJEEVI RAO:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased Lo slale;

(a) whether prices of svaps have
gone up by 100 per cenl during the
last one year; and

(k) if so, what gteps Government
propose to take to supply raw mate-
rial to soap indusiry in order to bring
dowp the prices ol soaps?

THE MIN'STER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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niAN): (a) and (b). More than half
ul the soap production in the country
is by the smal] scale sector on which
tnere is no price conirol. In case of
soaps produced by the organised sec-
tor except the premium grade toilet
souaps, Lhere is an informal price con-
trol whereby the Indian Soaps and
oiletries Makers' Associalion consult
Government belore making any up-
ward revision in the prices.

In the year 1973 the following in-
creases in the prices of soaps were
vermilled wiln eflect from 20-7-1473
due to increase in the price ol indigen-
ous oils and importeq fatty material:

Toilet sUEp fcake 100 gms) — II paise per cake.
Carb lic  svap ‘eake 150 gns) — 9 puse per cike.
Laundry  soup fcake 150 gns; — 6 paist  per cake.

Laundry soap

Np increase in prices of soaps hag been
allowed thereafier so far. It is. how-
ever, understood from M/s. Tatu Oil
Mills Co. Limiled thal they have in-
creased the price of laundry soap (i
bar weighing 270 gms) {rom Rs. 1.28
to Rs. 1.50 with effect from T7th June,
1974, A represenlation submitled by
the Indian Soap and Toilelries Makers'
Association for increase in the soap
prices due to increase in oil cosls is
being examined Ly Government.

There is no proposal under the con-
gideration of Governmen! to undertake
the supply of raw malerials to the
soap industry.

Employment to Childrer and Depeu-
dents of Loyal Workers during strike

4648, SHRIMATT PREMILABAI
CHAVAN: Will the Minister of RAIL.-
WAYS bhe pleased to stale:

(a) whether employment was pro-
mised to children and dependents of
Railwzymen who did not take part in
the last Railway strike; and

— 2 paise  per kg.

(b) if so, the pumbeyr of persons sv
cemployed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.
However, following an earlier an-
nouncement by the Minister of Rail-
ways in Parliament in the wake ol
a4 number of agitation and work stop-
pages on the Railways, that services of
loyal stalt would not go unrecognised,
a decision was taken in February, 1974
to olier employment 1o sons or
daughters of loyal railway employees
to the extent of 20 per cent of the
vacaneies in initial recruitment grades.

(hY Atoat 3,000 so far.

Delay in Allotment of Gas Agencies o
Ex-Servicemen

3699. SHRI RANA BAHADUR
SINGH: Will the Minisier of PETRO-
I.LEUM AND CHEMICALS hte pleased
io state:

(a) whether Government are aware
that many cases of unreasonable delays



in granting permission 1o ex-service-
men or their dependents exist wherein
even after completion of all formali-
ties anq heavy investment no gas
cylinders are allotted io them; and

(b) if s, what steps have been
taken to obviate this dclay in proce-
dure?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SIIAHNAWAZ
KHAN): (a) and (b). No such specific
cose has come Lo the Government's
notice. I10C has been making endeav-
ours to commission the distributorships
as soon as they are ready in all res-
pects including the approval of Chiel
Controller of Explosives for godowiis,
ete. Acenrdine {o  the Corporation.
there has been no unreasonable delay
in commissioning the dealershins once
all the formalities are over.

Production of Drugs by Foreign Drug
Companies in Fourth and Fifth Plans

3700. SHRI BHALJIBHAI PAR-
MAR: Will the Minister of PETROLE-
UM AND CHEMICALS be pleased
to state how many bulk drugs were
being manufactured by foreign drug
firms  with more than 26 per cent
equity during the Fourth Plan pe-
riod and what are those proposed {o
be manufactured by them during the
Fifth Five Year Plan firm-wise along-
with total annual turn-over?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): A statement indicating the
name ol the parties having more ihan
50 per cent foreign equity and names
of the bulk drugs they were
manufacturing during the Fourth
Plan period ending 31st March, 1974 is
laid on the Table of the House.
[Placed in Library See No. L7T-8306"
74]. Similar information in regard to
companies having foreign equity from
26 per cent to 50 per cent and firm-
wise turnover of bulk drugs is being
collecled and will be laid on the Table
of the House.

No manufacturing proposals speci-
fically referring to the Fifth Five Year
Plan have been made by the drug
manufacturing firms. Particulars of
industrial approvals issued are pub-
lished in  the “Weekly Bulletin of
industrial licences, import licences and
export licences” copies of which are
nade available o the Parliament
Library.

Guidelines for Industrial Licences

3701. SHRI BHALJIBHAI PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state whether there are internal
guidelines of his Ministry for recom-
monding  industrial licences without
consulting DGTD, DGHS or Cabinet
Seeretariat and if so, the broad out-
lines of these guidelines?

Ti{E MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): No, Sir.

Pemangd for increase in Royalty for
Crude produceqd in Gujarat and Assam
States

37G2. DR. 1. P. SHARMA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to siate:

{a) whether the Stale Governments
of Gujarat and Assam have asked for
increasing the royalty for the crude
exiractegd ‘rom the oil-fields in these
States:

(b) if so, the main features of their
pronosals: and

(¢) Governament's decision thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): () to (¢). The Government
of Assam  has suggested that the
royelty rale should be increased to
Rs. 30 per tonne. The Government of
Gujarat has suggested revisicn of
royalty rates on an ad wvolorem basis
related to the full posted price. No
final decivion has vet been taken.
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Cut in Raliwayy Plan for contribution
te Transpert Corperations

3708. DR. H. P. SHARMA: Wil
the Minister of RAILWAYS be pleas-
ed to siate:

(a) whether Planning Commission
hap drastically cut the provision in the
Railways Plan for contribution to
Transport Corporations releasing only
Rs, 3 crores against the proposal for
Rs. 10 crores, if so, the reasons assign-
ed for this cut; and

(b) the reaction of the State Gov-
ernments to this cut and the steps
taken by the Railways to meet the
demands of the State Transport Cor-
porations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Due
to severe constratint on resources it
has been possible to allocate Rs. 272
lakhs as against the demand of 1764.46
lakhs for contribution in the State
Road Transport Corporations during
1074-78.

(b) The State Governments are
pressing for release of Central Govt
(Railway's) share of contribution to
match the contribution made by them
but contribution is being made on pro-
rata basis on the funds available.

Fast Trains guspended in Rajasthan
dug to shortage of Coal

3704. DR. H. P. SHARMA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether a number of fast
moving trains hag been suspended in
Rajasthan region owing to shortage of
coal;

(b) if go, the particulars thereof and
which of them have since been restor-
ed; and

(c) the time by which all the train
serviceg will be restored?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Three peairs of fast moving
trains (mail and express) were sus-
pended and all these have since been
restored. 'The particulars are given
below—

No. & particulars Date of Date of
of trans

cancellation rest

1. 5/6 Agra Fort-
Ahmedabad

Express 19-1-74  4/5-6-1974
2. 97/98 Jodhpur-

Barmer Ex-

press. 19-11-1973  14-6-1974
3. 89/90 Bikaner

Xpress. 22)23-1-74 20-6-1974

(e) The other passenger trains

required which are still remaining sus-
pended will be progressively restored
as coal position improves.

Employees Werking i CUanteep of
Railway Werkshop, Mysore South

3705. SHRI S. M, SIDDAYYA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) the number of employees work-
ing in the canteep attached to the
Railway workshop, Mpysore South,
Mysore and how many employees out
of them belong to the Scheduled
Castes and Scheduled Tribes;

(b) whether any vacancies were re-
serveq for Scheduled Castes and
Scheduled Tribes ang whether appli-
cationg were called for to fill up these
reserved vacancies; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (BHRI
MOHD SHAFI QURESHI): (a) There
are 23 employees working in the can-
teen. None of them belong to
Scheduled Castes or Scheduled Tribes.



{b) No. ,

to) The cantesn is run by a Staft
Committee and the Railway recruit-
ment yuleg are not applicable.

Puy Scales of Canteen Empioyees of
Railway Workshep, Mysore Sowth

3708. SHRI S, M. BIDDAYYA: Will
the Minister of RAILWAYS be pleas-
ed to state;

(a) whether the employees of the
canteen attached to the Railway
workshop, Mysore are the lowest paid
in the entire Southern Railway;

(b) what are the pay scales of these
employees as compareq to the pay
scales of the employees in the can-
teens in Golden Rock, Perambur and
Podanur in Southern Railway:

(e) why this difference in scales of
pay is still allowed to continue; and

(d) what steps Government pro-
pose to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) No.

(b) A statement is laid on the Table
of the House [Placed in Library.
See No. LT-8307/74].

(c) and (d). The staff canteens at
the various Railway Workshops are
generally run by the Co-operative
Socleties or the Staff Committees and
not departmentally. The scales of pay
of these canteens are fixed by these
bodies—they being the  actual
employers—keeping in view any State

t rules on the subject.
Hence it is not possible to maintain a

uniformity in scales of pay of such
cantesns.

Application from AP. Government
for petiing up of a Caustic Sody Plant

3707. SHRI Y. ESWARA REDDY:
Will the Minister of PETROLEUM
:taNtleD CHEMICALS be pleased to

(a) whether the Central Govern-

October, 1973 for allowing them to
set up in Srikekulemy district g plant
for the manufacture of osustic seda
of the capacity of 100 tonnes per day
with the capital outlay of Ra. 850
lakhs;

(b) if so, broag outlines of the Cen-
tral Government's decision on it; and

(c) whether Government have
taken into consideration the special
significance of caustic soda industry
in Andhra Pradesh ag Andhra has
basic raw material for the manufac-
ture of caustic soda?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (¢) An application for
industrial licence for the establish-
ment of a8 new undertaking for the
manufacture of Caustic soda with a
capacity of 30,000 tonnes per annum,
without indication of location, involv-
ing investment of Rs. 8 crores on fixed
asgets submitted by Andhra Pradesh
Industrial Development Corporation
Ltd, Hyderabad is under considera-
tion.
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Shaw Wallace & Company

3709. SHR1 INDRAJIT GUPTA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to state:

(a) whether some Managing Direc-
tors of M/s. Shaw Wallace and Com-
pany are getting higher remunera-
tions than the President of India;

(by whether the face value of
foreign holdingg i the Company has
been inflated by liberal 1ssue of
Bonus shares;

(c) what action Government have
taken on the findings of the Company
Law Board regarding this firm's frau-
dulant activities; ang

(d) whether there 15 any propusal
to further Indianise the management
of this Company?

THE DEPUTY MINISTER IN TUHE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI
BEDABRATA BARUA): (a) M/s.
Shaw Wallace and Company at pres-
eni 1s being manoged by iwo Manag-
ing Directors and one Whole-time
Direcior namely Mr. A W. B. Hay-
ward, Shri S. P. Acharya and Shri M.
K. Kumat. Mr., A W. B. Hayward s
being paid @ Rs 10,000 per month
plus a share in the commission of 5
per cent on the pet annual profits of
the company payable to Managing
and Whole-time Direclors in propor-
tion to their salaries provided that his
remuneration by way of salary and
commission shall not exceed Rs.
1,75,000 per annum plus perquisites
as per guide-lines issued by the Cen-

tral Government. Shri S. P, Acharya,
the other Managing Director is being
paid @ Rs. 7,000 per month pius 1
per cent commission on the net pro-
fits of the company subject to a
maximum of Rs 41,000 per annum
plus perquisites as per guide-lines.
Shri M., K. Kumar, the Whole-time
Director is being paid @Rs. 7,000 per
month plus perquisites as per the
guide-lines.

(b) As per Balance Sheet as at 3lst
December, 1973, the equity share capi-
tal of Mls, Shaw Wallace and Company
Limifed is Rs. one crore of which Rs
25 lakhr is hy way of capitalisation of
re.erves for which permission was
given under the Capital Issues Con-
trol Act on 16th November, 1966.
Propnsal for capitalisation of reserves
to the extent of Rs one crorc has
heen received in the office of the Con-
troller of Capital Issues, Department
of Economic Affairs, Minislry of
Finance and is under consideration.

(c) The Company Law Board has
pussed an order under section 408(1)
ol tn. Companics Act, 1956, on 28th
May 1973, appointing 2 Directors on
the Board of the company for a period
of 3 vears Earlier, the Government
had also passed an Order on 18fh
December, 1972 under Section 250(4)
ot the Aect prohibiting transfer of
shares held by R. G. Shaw and Com-
pany Ltd, Shaw Derby and Company
Ltd, Shaw Scoti and Company Ltd,
and Thames Rice Milling Company
Ltd. in M|s. Shaw Wallace and Com-
pany Ltd., for a period of three years
with effect from 18th December, 1972;

{ii) information has been sent to the
Income tax Department and Enforce-
ment Directorate;

(i1i) the Regional Director has been
instructed to take up certain contra-
ventions of Companies Act with the
company.

(d) No, Sir.
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Nylop Fllament Yarn Project

3710. SHRI Y. ESWARA REDDY:
Will the Minister of PETROLEUM
AND CHEMICALS TDe pleased to
state:

(a) whether the Central Govern-
ment have received a letter from the
Andhra Pradesh Industrial Corpora-
tion asking for detaileg aspects of the
Nylon Filament Yarp Project at Tri-
patki, Chittoor District which is a
notified backward area;

(b) whether the Central Govern-
ment have taken a favourable view
of FI1I.B. and C.G, applications so that
the project makes further progress;
and

(c) if eo, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN). (a) The Central Government
have received a Jletter from the
Andhro Pradesh Government in July
1974, detailing varous steps taken by
the Corporation, m connec'ion with
the setting up of a Nylon Filament
Yarmn Project, at Tirupati, Chittoor
District, Andhra Pradesh

(b) and (c). Certain important as-
pects like the overall development of
nylon yarn industry in the country,
and the need for import of foreign
technology for nylon plants are under
examination in the light of various
relevant factora

In view of this, a decision has not
yet beer: taken on the F.IB. and C.G.
applications

Betting up of Wheel znd Axle Plant
in the Coantry

3711. PROF NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Wheel and Axle
Plant is proposed to be get up by the
1917 LS—3

Indien Railways during the current
flancial year;

(b) if so, the location of the plant
and the likely cost of the plant; and

(c) the likely date by which the
plant would be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD): (a) and
(e) Yes. The work will be under-
taken during the current financial
year. It would take about 5 years to
set up the Plant,

(b) The Wheel & Axle Plant iz to
be located at Yelahanka in Karnataka
State and the cost of setting up the

plant is expected to be about Rs. 21
crores,

Proposals for producing Foot and
Mouth Vaccine

3712. SHRI P. M. MEHTA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the names of the firms whose
proposal for the maufacture of foot
and mouth Vaccine has been approv-
ed recently indicat.ng the capacity
and value in each case;

(by the estimated demand for these
items during the Fifth Five Year
Plan and whether it is proposeq to
al'ow foreign firms to manufacture
them in the context of this demand;
and

(c) whether this know-how is avail-
able with the Indian firms and if so,
the necessity of giving this permission
to foreign firms?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Names of he firms, wha
have been granted letters of intent for
the manufacture of Foot and Mouth
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Diseuse Vaccine with capacity grant ed and value are given below:—

81 No. Nime of tpe firm
1. Hoechest Pharmaccureal
. Plicer Lamited

. Bhartiya Agivo
Tad 1eries Foaadation

(b) 15 mullion doses. There is no
further proposal at present for the
manufacture of Foot and Moulh
Disease Vaccine by any foreign com-
pany.

(e) The applications of the units
were considered with a view to meet
the 5th Plan requiremeats of Foot and
Mouth Vaceine. WNo propesal from
any Indian company has been reccived
after grant of letters of intent to the
3 parties mentioned in reply to part
(2) no* the question.

Industrial Licences Issued to M/s.
and Baker ang Cynamide for produc-
ing ceriain Drugs

3713. SHRI P. M. MEHTA: Will
the Minister of PLCTROLEUM AND
CHEM('ALS be pleased to state

(a) what is the approved|blanket
capacities granled under permission
letiers to M|s. Sandoz, May and Baker
and M|s Cynamide ang what are the
industrial licences issued to these par-
ties indicating the particulars about
capacity of cach ilem gmven in the
application for Registration Certificate
in 1952 and List of similar items ma-
nufactured by Indian firms; and

(b) what is the total iurn-over of
Fm items baseg on permission letters
issued to the above firms, item-wise,
and what ig the amouni of foreign
eéxchange spent in Fourth Five Year
!l’!m'hywxydimpoﬂofrawmau-

(Capacity approved

o

4 miflion doses

Estinated Value
Rs. o million

R2. 20 miliion

mi (1on doses

3.2 millton doses
q 1adrivalent doses

R 256 muilion

asset formula-
of permission

rials, dividends and
tion on the bayis
letters?

THE MINISTER OF STATE N THE

MINISTRY OF PETROLEUM AND
CHEMICALS (S1IRI SHAIINAWAZ
KI1IAN): (a) Detmls of industrial

licences, permission no objeclion letters
with the name of items and capacity
approved 1 favour of /s, Sandoz
(India) Ltd M/s. May and Baker Lid.
and M/s. Cynamid (India) Ltd. are given
in the statement laid on the Table of
the Housr [Placed in Library. See
No. LT-8308/74]. M/s. Sandoz (India)
L.td., Bomhay do not hold any remivira-
tion certificnte for {™c¢ manufacture of
Drugs and Pharmaceuticals. Informa-
tion regarding details of registration
certificates granted fo M/s. May and
Baker, and Cvanamid ("ndin) I.td.,
with name of ilems, canqcitv and name
of Indian firms manufacturing similar
items 15 beine collerted and will be
laid on the Tahle of the House.

(h) It is mot possible to indicate
the turnover, imnort of raw materials
during the Fourth Five Year Plan,
dividends remitled for items covered
under permission/no objection letters
as distinguished from production
covered under licences as detalls of
production and other particulars of
individual formulations are not main-
tained. As permie=<ion/no ohie~tion
letters were granted subject interalia
to the condition that no additional
plant and machinerv would he re-
quired for the purpose. insfamcee of
asset formulation due fo vermiesion/
np obiection letters have not come to

. the notice of Government.
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Difficulties of Timber Dealerg of
Kerala (Malabar) for want of
Booking Opportunities

3714. SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the attentiop, of Gov-
ernment has been drawn by the Mala-
bar Chamber of Commerce to the
difficulties the - timber dealers are
facing for want of booking opportu-
nities to Byculla by rail from Calicut,
Kallai, West Hil] and Ferobe Rail-
way Stations ip Kerala;

(b) if so,
and

(c) steps taken by Government to
solve the problems?

salient features thereof;

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) No

(b) and (c). Do not arise.

Places Selected for setting up of Coal
based Fertilizer Units

3715. SHRI S. R. DAMANI: Wil
the Minister of PETROLEUM AND
CHEMTCALS be pleased to state:

(a) the conditions necessary in an
area for its selection for setting up
coal based fertilizer unit;

(b) whether studies have been
made about the costs of coal based
units at a given capacity and if so,
the salient features thereof; and

(c) how do they compare with units
based on other raw materials?

THE MINISTER OF STATE N THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Decisions regarding the
location of a coal based fertilizer plant
are based upon considerations which
inter alia include the proximity of the
site to coal deposits, the extent of de-
velopment of the coal mines, avail-
ability of infrastructure and transport
facilities and proximity to consuming
centres.
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(b) The feasihility .tudies made on
coal-based fertilizer plant have shown
that a plant of a capacity of 900 tonnes
of ammonia per day could give a
reasonable return on investment.

(c) In the pdesent context of steep
increase in the price of petroleum
feedstocks, the cost of production of
fertilizer from a coal based plant com-
pares favourably with that from a
plant tased on liquid petroleum feed-
stock.
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Permission Letter Issueq to M|s. May
ang Baker for Metranidazole

3717. SHR! K. S. CHAVDA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No.
1839 on the 5th March, 1974 regardinp
discontinuance of the Practice to issue
permission letters and state:
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(a) whether M/s, May and Baker
was issued Metranidazole permission
letter in 1968;

(b) if so. why it has been stated
in the reply to the question dated 5th
March, 1874 that permission letter for
manufacture of drugs have not been
issued since 1965; and

(c) when it was converted into a
COB licence?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) M/s. May and Baker were
allowed in 1868 to take up the manu-
facture of bu'k Metranidazole in ac-
cordance with the liberalisation policy
as indicated in the Ministry of Indus-
try Press Note dated 27-10-1966.

(b) The letter was in the context of
the diversification policy in force dur-
Ing the period ang is not a permission/
no objection letter issued in pursuance
of the decision of the Licensing Com-
mittee taken in 1953.

(c) They were insued a
Hcence on the 6th July, 1871.

cC.OB

Baw Material required by wis. May
and Baker for Producing
Metronidazole

3718. SHRI SATYENDRA NARAYAN
SINHA: Wil the ‘inister of PETRO-
LEUM AND CHEMICALS he pleased
o state.

(a) the value of imported raw
materials required by Ms. May &
Baker for Metronidazole;

(b) the C.LF. price if the bulk drug
itself is imported;

(c) the licenseq caparity of May
& Baker for this ite;n and what was
the production during the Fourth
Five Year Plan period; and

(d) whether they are producing it
for captive consump‘ion for manufae-
ture of a formulation and whether
they ary producing it under LD.R.

AUGUST 27, 1074
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Notification of 27th May, 1960, If not,

why no action is being taken against
the firm?

‘THE MINISTER OF STATE TN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Imported raw material of
the value of Rs. 745 c.if. per kg
(1973 price) production of Metronida-
zole, are required.

(b) Import price c.if per kg of
Metronidazole (import statistics
1972-73) is Rs. 133.20.

(e) Licensed capacity of M/s. May
and Baker for Metronidazole is 602 kg.
p.a. Production of Metronidazole dur-
ing the five years ending 1873 was as
follows:—

1969 152 kgs.
1970 602 kgs.
1971 5041 kgs.
1972 7922 Lgs.
1973 7645 kgs.

(d) Tne party are utilizing their

production of Metronidazole for rap-
tive consumption and for exports in
bulk form or in the form of formula-
tions. Ministry of Petroleum and
Chemicals and Mines and Metals Noti-
fication dated the 27th May, 1969 does
not apply to the manufacture of bulk
drugs.

The question of excess production
including that by May and Baker I.td.
is being examined by Government for
taking suitable action.

Recommendations of the Grover Com-

mittee on Production of Foreign amdt
Indian Drug Firmg

3719. SHRI SATYENDRA NARAYAN
SINHA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) the main recommendations of
the Grover Committee whidh visited
Bombay ang other places to fing out
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the details of drugs and pharmaceu-
dical production by foreign and Indian
firms; end

(b) whether the materia) and refe-
rences recelveg by the Committee
will be placed in Parliament Library
for reference by Members?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) A team of officers con-
sisting of the representative of DGTD
and this Ministry visited Bombay in
February, 1873 to collect information
in connection with unauthorised capa-
eity for formulations and bulk drugs
existing in the D.G.T.D. units and im-
port requirements thereof. Informa-
tion received from various units 1s
being utillsed by the Government.
There was no Grover Commitiee, ac
such.

(b) Doe. not arise

Applieations to Licensing Committes
for production of drugs

3720. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
PEMROLEUM AND CHEMICALS be
pleased to state

(a) how many industrial applica-
tions for drugs and pharmaceuticals
were received by S.I.A. and pre-S.IA,
and how many of them are pending,
firm-wise and product-wise;

(b) how many applications were
taken to the Licensing Committee and
whether the decisions thereon were
communicated to the firms concerned
or not;

(c) is it a fact that administrative
Ministry is applying a break on the
Indian firms, in particular, to the
benefit of established foreign firms in
our country; and

(d) if not, the particulars of the
formulations held by foreign firms and
thelr value, product-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Dunng the period 1s
January, 1973 to 30th November, 1978,
100 applications were received under
Pre-S.LA. and from 1st November, 1978
to 3lst July, 1974, 58 applicalions were
received under S.I.A. Details of pending
applications from 1st January, 1873
upto 31st July, 1974, firmwise and pro-
duct-wise are given in the statement
laid on the Table of the House,
!i:}Md in Library. See No. LT-8309/

(b) Out of 158 applications received
tetween lsi January, 1973 to 3lst July,
1974, 133 have alrcady been sent to the
Licensing Committes and 6 were with-
drawn hy the applicanis/ireated as
clogsed. Decisions on 83 applications
have been communicated to the con-
rerned applicants.

{e) No Sit

(d) A, no capacities for individual
formulations have been granted in the
registration certificate, and permission/
no objection letters have also been
1ssued with or without specifying any
capacity for individual formulations,
it 13 not possible to indicate the value
of formulations beld by forelgn firms
product-wise. Certain industrial
licences have also been issued for the
manufacture of formulations within
the overall licensed/approved capacity.

ya-frag & fag wfrew
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Observes deputeg to supervise bye-
election to Dindigal Constitaency in
1973

3722. SHRI IJAY PAL SINGH:
Will the Minister of LAW, JUSTICE
A D COMPANY AFFAIRS be pleased
to state:

(a) whether the Election Commis-
sion deputed a large mumber of ob-
servers to supervise the poll in bye-
election to the Dindigul Parliamen-
tary Constituency held in 1873;

(b) whether all of observers be-
" lJonged to the same region;

(c) the total number of the obser-
vers and the reasons for sending such
a large number of observers;

(d) the designations of all the
officers deputed for the purpose;

(e) whether scme of them proceed-
ed on leave immediately after the
poll was over;

(f) whether such a large conti-
gent was ever sent before or after
this occasion to observe and supervise
any other bye-election; and

(g) the total expenditure incurred
by the Election Commission for send-
ing these observers to Dindigul?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITTRAJ
SINGH CHAUDHARY): (a) The poll
in the bye-election from 23-Dindigul
Parliamentary constituency in Tamil

AUGUST 27, 1974
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Nadu, on 20th May, 1973, was super-
vised by the Chief Election Commis-
sioner, assisted by a Deputy Election
Commissioner and a team of Officers
from the Secretariat of the Election
Commission.

(b) No, Sir.

(c) The team consisteq of six offi-
cers, one for each of the six assembly
segments of the parliamentary con-
stituency. Requests were received by
the Election Commission from several
national and State parties and Mem-
bers of Parliament to supervise the
poll in the bye-election, as it was ap-
prehended that there would be a good
deal of coercion and intimidation and
large-scale impersonation.

(d) One Secretary, 2 Under Secre-
taries and 3 Section Officers.

(e) Two of the Officers took casual
leave for a few days after the bye-
election was over.

(f) The Election Commission had
sent observers to supervise the poll
in respect of other elections and bye-
elections both before and after this
occasion, the strength of the teams
depending upon the requirements of
each situation.

(8) Rs. 3643 by way of Travelling
allowance and Daily allowance.

Rallway lines for hilly and backw

areas
3723. SHRI VARKFEY GEORGE:
Will the Minister of RAILWAYS

be pleased to state:

(a) whether Kerala comes under
scheme of construction of Railway
Yines in Hilly and Backward areas
sponsored by Government;

(b) it not, whether Government
propose to reconsider its decision for
inclusion of Kerala in this scheme;
and

(c) the total coverage of kilometres
and the approximate amount of ex-
penditure Government propose .to
spend?
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THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI).
() Yes.

(b) Does not arise.

(e) The following surveys/projects
are in progress falling partly or wholly
in the State of Kerala.

(i) Traffic Survey for a Broad Gauge
link from Kayankulam to Erna-
kulam via Alleppey carried out
in 1970 has revealed that the
Link of length 87.0 km will cost
Rs. 10.0 crore; and would be
highly uniemunerative. The Lne
has been inrluded in the list of
new railway hines proposed to be
taken up in the 5S5th Five Year
Plan for development of back-
ward areas subiect to the allot-
ment of additional funds for this
purpose by the Planning Com-
mission.

«1) A Preiminary Fngineorning-cum-
Traffic Survey for a4 ral  link
(56 kms.) from Kattpuram to
Trichur via Guruvavoor has re-
cently becu sanctioned at a ccst
of Re. B6.421. Further considera-
tion to the prooniul shell have
to awaul 111 the rurvey 1eport.
are received and ¢xamined,

.in) The work i< also in prouress for
the conversion of MG to B.C
(220 kmv«.) from Ern-kualam to
Trivandrum uand 1s exbected to
he compleled by 1976--cost
Rs. 13.60 crorer.

{iv) A Broad Gauge 121 link from
Trivandrum to Tirunelveli via
Nagercoil with a branch line to
Kanyakumari (184 kmr) falling
partly in the state of Kerala has
been sanctioned at an estimated
cost of Rs. 14.53 crorez. The
work is in progress and ig¢ likely
10 he completed hv 1976-77

‘Bupply of sub-standard oil 1o Defence
Department and Ordnance Factorles

3724. SHRI MADHU LIMAYE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state
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(2) whether Government's atten-
uon has been drawn to press reports
i a local daily dated 1Tth June, 1974
about the supply of defective or sub-
standard o1l to our Defence Depart-
ment, jncluding the navy and ord-
nance factories,

(b) whether the responsibility of
the officers who lowered specifications
in regard to viscosity has been fixed
and whether they have been proceed-
ed agamst; and

(e) if not, the reasons for condon-
tng thewr anti-nalional act and ap-
pointing one of the officers involved
0 thiece different posts?

THE MINISTER OF STA1E IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAINNAWAZ
KHAN): (a) Yes, S,

tb) and (c). Efforts to increase the
viscosily of furnace vil marketed in
e country were made in the overall
national interests. Supply of high
viscorsi'y oil 1o the Navy was however
made nad.erl:ntly m 5 few isolated
cases due to some operational dufficul-
les and immediate aclion was taken
to avoid recurrence. There has been
no suspicionn mor any indiration from
the other concerned Ministries of any-
one engaged in these efforts having
committed any anti-national act. On
the other hand, 10C's efforts during
{he period of conflict with Pakistan
and the devotion to duty with which
its offirers and men mawntained the
«upplyline of evsential petroleum pro-
dvets to the forward areas ha. been
rommenderd by the Defence authorities,
The question of fixing any responsi-
bility on officers involved In these
efforts does not therefore arize.

Golcha Properiles Limited

3725. SHRI BISHWANATH JHUN-
JIIUNWALA: wWill the int-ter of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the income from the
assets under the liguidator of the
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Golcha Properties Ltd. are showing
steady iIncrease as compared to the
figures for the last two years and if
80, to what extent

(b) the total accumulated money
with the liquidator; and

(c) the break-up of the llabilities
that are to be paid?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (c¢). The re-
quired information is being collected
and will be laid on the table of the
House.

Industrial licences givem to M/a.
Hoechst John Wyeth and May and
Baker

3726. SHRT BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the number of the industral
licences granted to M|s. Hoechst, John
Wyeth and May and Baker during the
last three years for the import of
Capital goods raw materials;

(b) how many applications for im-
port licences from each of these firms
are pending and how many have been
rejected during the last three years;
and

(¢) what steps Government pro-
pose to take to stop their unauthoris-
ed production?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). Information is
being collected and will be laid on the
Table of the House.

(vs The entire question of excess
production of drugs including that by
M/s. Hoechst, John Wyeth and May
and Baker is being examined in the
light of country's requirements,
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of condiiions of loeuse
given to M/a. Plizers

3727. SHRI BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether M|s. Pfizers contra-
vened the conditions of licences issued
to them in respect of installed capa-
city;

(b) the broad outlines of the fmc-
tors on which the Licensing Commit~
tee granted second expansion to Mls.
Pfizers, the conditions envisaged
therein and how far they have been
complied with by the firm; and

(¢) what action Government have
taken or propose to take against this
firm for non-compliance of the con-
ditions?

THE MINISTER OF STATE N THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) M/s. Pfizers have been
producing Tetracyclines in excess of
thelr licensed capacity except for the
years 1961, 1967-68 and 1968-69. Simi-
larly they exceeded their capacity in
respect of Chlorpapamide.

(b) and (c). The licensing committee
approved the grant of second expansion
of M/s. Pfizers' plant on the following
conditions;— L.

(i) At no stage the plant would be
capahle of producing more than
14000 Kgs. per anum of tetracy-
clines;

(ii) Production in excess of tem
tonnes of tetracyclines shall be
exported, unless Government by
prior approval give permission
to sell any part of it in the
country; in the first year four
tonnes must be exported;

(iif) Irrespective of the actual quan-
tity of tetracyclines exported
from the second year onwards,
as above, a total of Rs. 15 lakhs
annually must be exported as an
average over filve years of
tetracyclines and other items of
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pharmaceuticals. Thig export of
Rs. 15 lakhs should be over and
above the current level of ex-
port;

(iv) The commitment to export 25
per cent of the initial capacity
of ten tonnes of tetracyclines,
in value, remains. There would,
however, be no objection to the
export of tetracycline and other
items of pharmaceuticals pro-
vided the total value of 2500
Kgs., of tetracyclines will be
caleulating factor.

The company have not executed any
bond with regard to their export obli-
gation so far although they have been
exporting substantial quantities of
tetracyclines during the years. Instrue-
tions have been issued to the party to
execute an export bond walid uptoe
1978 extendable hy 5 years at the
option of the Government.

Government are examining the en-
tire issue concerning production in
excess of licensed capacities, keeping
in view the country's requirements.
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Liotased capacity of Sandos for pro-
ducing certain drugs

3728. SHRI P. M. MEHTA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) what is the total licensed capa-
city of Sandoz for the manufacture
of liquids and what is its actual pro-
duction, separately for Sentivini and
other items during the last three
Years, year-wise;

(b) how many Indian firms are
manufacturing similar formulations
in the country indicating their names,
products and capacities; and

(¢) have Government initiated
penal action against Sandoz for un-
authoriscd over-production?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Details of approved capa-
city of M/s. Sandoz (India) Ltd., for
liguids and production during the last
three years is indicated below:—

(Fig ires in Litres)

S.No.  Cuegory Total approved Capacity ~"Total Production
1971 1972 1973
1 Liq ils ( rals) 2,113,000 2,16 622  6.,05,9.41  6,34,708

Since Sentivini was licensed for
manufacture within the overall licens-
ed capacity no separate figures for
production of Liquids (oral) itemwise
is available.

(b) More or less similar formulation
to Sentivini are being manufactured
in the country by a large number of
Indian units in the organised sector
and small scale sector. Delails re-

capacities approved in favour of some
of the Indian units in the organised
sector are indicated in the attached
statement. As small scale units are
not required to obtain industrial
licence under the TLOR. Act, details
of their products, capacity etc. are not
available.

(c) The question of excess produc-
tion including that by M/s. Sandox
(India) Ltd. is being examined by

garding name of the product and Government for taking suitable action.
Statement
SI. Name of the Company Name of the tem  Approved Capacity
No. per annum
I M/s. Hoechst Pharmaceuticals . . Vitahext] 2 lakh litres
2 M/s, Indo. Pharma Pharmaceutical Works
Led. : e . Tonic Indon. lhlﬁaﬂty to be' fixed'
er two years o
bl - o the basis of prodoo-
- - K tion

3 M/s. Raptakos Brett & Co. Ltd. .

(i) Elixir Eupeptine * 73000 litres
ine (Elixi

(i) N r
&S.G) 3,485,600 litres
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sL Name of the Company Name ofthe item  App-ove ' Cipacity
No. per snnum

4 M/s. Sarabhai Chemicals Pvr. Ltd. Phosphomin N.A.

5 M/s. Ranbaxy Laboratories Ltd. Ranferron N.A.

6 M/s. Rallis India Ltd.

Licences issued Lo forcign drug firms
with more than 26 per cent foreigm
equity

4729. SHR1 K S. CHAVDA: Wil
the Minister of PFFROTFI™ AND
CHEMICALS bhe pleased to state

(a) how many new licencves have
been issued including COPB or re-
commended after the establishment
of the Commi.lee on Drugs and Phar-
maceuticals by the Minsiry; and

(b) how many of them were re-
jected Ly the Licensing Committee
and how many approved, the particu-
lars of these approved, firm-wise,
capacity-wise aad trade-name-wise?

THE MINISTER OF STATE TN THE
MINISTRY OF ©FITROLEUM AND
CHEMICALS (SiR1 SHAHNAWAZ
KHAN): (a) and (4. Detals of indus-
trial licencer/letters of inteut incor-
porating items of manufucture and
capacity issued to vaiinus units upto
31-7-1974, after the ~onstitution of a
Committee on Drugs and Pharmaceuti-
cals Industry on 8-2-1474, are given
in the statement l2id on the Table of
the House. [Placed in Library. See
No, LT-8310/74).

Of the 87 cases sent by this Minis-
try to Secretariat for Industrial Ap-
proval, between 8-2-1974 to 31-7-1874
18 have been rejecied by the Govern-
ment.

T.C.F. Tenophos
Liquid

Capacity to be fixed
after two yeurs on
the basis of produc-
tion performance.

Manufacture of Formulations by some
firms

3730. SHRI SATYENDRA NARA-
YAN STNHA+ Will the Mwnister of
PETROLEUM AND CIIEMICALS
be pleased to refer to the reply given
to Unstarred Question No. G177 o
the 9th April, 1874 re: manufacture of
furmulations by some firms and state:

(a) the names of formulations
manufuactured, capaaty-wise, item-
wise and value-wise applied for by the
5 firms and granted 1o them;

(b) whether Government prcpose
to revise the conditions imposed on
these licences to include export con
dition, reduction of foreign equity and
other conditions as they dom’t cover
the present guidelines of the Ministry,
and

(c) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c¢). A statement show-
ing the items covered under Industrial
licences, letters of intent, production,
value and also the details of exporl
obligation and conditions of dilution
of foreign equity imposed in respect
of five firms referred to is laid on the
Table of the House. [Placed in Library.
See No. LT-8311/74).
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With the coming imto operation of
Foreign Exchange Regulation Act, 1973
M/s. Beecham (India) Ltd. and M/s.
Anglo French Drug Co. (Eastern) Ltd.
are required to associate Indian capi-
tal to t:e extent of 26 per cent. Pro-
posals to this effect from these com-
panies are yet to he received. by this
Ministry.

Industrial Licences Issued to Mis.
Sandoz

3731. SHRI D. N. SINGH: Wil
the Minister cf PETROLEUM AND
HEMICALS be pleased to state:

(a) how many industrial licences
have been issued to M/s. Sandoz in-
cluding registration certificates und
permission letters including item and
capacities covered under them;

(b) in bow many cases technical
know-how fees are paid without pro-
ducing raw material in the country;
and

(c) whether these fees are paid
without achieving any substantial re-
sults for years together and if so, will
Government ask for its refund, if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No registration certificate
has been issued to M/s. Sandoz (India)
Ltd. for the manufacture of Drugs and
Pharmaceuticals. Details regarding
item of manufacture and capacities
approved in the industrial licences and
permission letters are given in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT-8312/74].

(b) No payment of technical know-
how fees by M/s. Sandoz India Ltd.,
Bombay was approved for the manu-
Zacture of Drugs and Pharmacauticals.

(c) Does not arise.

BHADRA §, 1896 (SAKA)
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Attempt made by Companies to delay
Proceedings of MRTP Commission

3732, SHRI JYOTIRMOY BOSU.
Will the Minister of LAW, Justice
AND COMPANY AFFAIRS be pleased
to state:

(a) whether alj the major Com-
panies against whom charges of mono-
polistic and restrictive trade practices
are pending before the MRTP Com-
mission are trying to delay the pro-
ceedings of the Commission bv jettine
stay orders from courts;

(b) whether Government are com-
sidering to clothe the MRTP Com-
mission with powers to issue interim
injunctions against such practices; and

(¢) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA
BRATA BARUA): (a) Apart from the
three companies, namely, the Cadbury
Fry (India) Private Limited. the Col-
gate-Paimolive (India) Private Limited
and the Coca-Cola Export Corporation
in respect of which proceedings befor
the MRTP Commission were stayed
by the Delhi High Court, four other
cases, namely,—

(1) (i) The Gramonhone Company
of 'ndia Limited, Calcutta and

(ii) The Bengal Petteries Limited.
Calcutita, in respect o which inquiries
were initiated by the MRTP Commis-
sion under Section 37(4) of the MRTP
Act were stayed by the Calcutta High
Court.

(2) In respect of (i) The India
Tobacco Company Limited, Calcutt ;
and

(ii) The Petrol Dealers, inquiries
initiated by the MRTP Commission
under Section 11(a)(iv). read with
Section 37 ot the MRTP Act, have
been stayed by the Delhi High Court
These cases are pending in the respec-
tive High Courts.
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(b) and (c). It will be seen from
the reply given to Starred Question
No. 413 in the House on the 20th
August, 1974 that the Commission had
exercised the power of Issuing an ad
interim injunction in the case of the
Hindustan Lever Limited. Certain
modifications in regard to administra-
tive, procedural and verbal changes
relating to some of the provisions of
the MRTP Act with a view to remov-
ing what may appear to be anomalies
and ensuring the effective implemen-
tation of those provisions, are under
consideration.

JYOTIRMOY BOSU:
of RAILWAYS

3733. SHR!
Wil the Minister
be pleased to state:

(a) whether it haa been brought to
his notice that robbery, snatching
theft and other anti-social crimes
have become the order of the day in
the South Section of Sealdah Division,
Eastern Railway; and

(b) if so, what eteps, if auy, have
been or are being taken to put a stcp
to such anti-social activities and en-
sure security to the rallway passen-
gers?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHIT):
(a) No. However, there has been some
Increase in the incidence of such
crimes in the Section during July 1874.

(b) Security of person and property
of passengers is the responsibility of
the State Governmient which they dis-
charge through the Cgency of Govern-
ment Railway Pollce.

The Government Railway Police
have posted armed police pickets in
the railway track between Bagha
Jatin and Jadavpur Railway Stations.
About 50 per cent of the trains in this
Section are being escorted by armed
police heeping element of surprise for
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the criminals In view. Plain clothed
Government Railway Police staff alse
travel in selected night trains for
shadowing criminalg responsible for
such crimes,

Allotment of Cooking Gas Agemoy

3734. SHRI ARVIND M. PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to slate

(a) the number of applicatinns re-
cejved for the cooking gas agencies for
Dhuraji in Rajkot district in Gujarat
State;

(b) the names of the persong or firm
to whom agency wag allotted and om
what grounds; and

(c) what is the genera] criteria
adopted for granting a cooking gas
agency?

THE MINISTER OF STATE IN TLE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 SHAHNAWAZ
KHAN), (a) to (¢). In the award of
10C's agencies including cooking gos
agencies, preference is being given at
present to disabled defence personnel,
widows and dependants of those killed
in action or missing on duty and ex-
servicemen based on nominations re
celved from the Directorate General of
Resettlement, (DGR), Minictry of De-
fence, Effective from 1-1-1974, 25 per
cent of the IOC's dealerships etc.. in-
cluding retail outlets (Petrol Pumps)
have been earmarked for persons be-
longing to SC/ST.

In July 1872, the LPG f{rade of
Burmah-Shell at Porbander. including
Dhorail and Up'eta was taken over
by IOC. Till finalisation of the award
of this agency to war-widows, disabled
defence personnel etc., the agency for
Dhoraji and Upleta was handed over
to the IOC’s existing Tndane distri-
butors at Junagarh viz., M/s, Junagarh
Co-operative Society on a temporary
basis. DGR has since nominated Capt
Deshvande and Wafor Patel {oinfly
for the LPG arency in Dhorali and
Upleta. As soon as the DGR's nomi-
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wees complete all requisite formalities,
LPG trade at this station will be
handed over fo them No applications
tor award of the agency were invited,
simee the appointment of distributors
from amongst defence personnel is
made on the recommendations of the
DGR.

Use of Nuelear Explosion in Ofishab
Exploitation sougbht by ON.G.C.

3735. SHRI P. GANGADESBE:
SHRI D. D. DESAI:
Wil the Minister of PETROLEUM
AND CHEMICALS be pleased 1o state

(a) whether O1l and Natural Gas
Commussion 15 collecting information
from the US.A, USSR, and other
foreign couninies on nuclear basi in
+11 shab expleitation;

(b} whether any information has
heen obtained so far,

(c) if so0. the broad outlime= there-
«f, and

(d) whether Oil and Nalural Gas
{ prunussion 15 gowng to poo. 1ts know-
dge and resources I waking ex-
periment. to extract o] from  dis-
manttled 011 wells 1n Gujarat®

THI MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
JHEMICALS (SHR1 SHAHNAWAZ
HKHAN) (a) Yes Sir, the developments
«re being folowed from published
iterature,

thy Yes, Sir

fc) In USA and Soviel 1imion nu-
<lear explosions for the stimulation of
] and gas reservoirs have heen done
omn experimental bacie  Improvements=
r flow rate of o1l and gas have heen
reported from both countries American
reports 1ndicate that the process s
*till in an experimental stage and it js
mot known whether it will be economie

(d) Since there are no dismantled
] wells In Gujarat, the question of
making experiments to extrart oil
from them does not arise.

Wreltten BRADRA 8, 1808 (SAKA)
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12 hrs.
QUESTION OF PRIVILEGE

Fanure or GOVERNMENT TO LAY

serore THE House MemoranpumM oF

ACTION TAKEN ON SUGAR INDUSTRY
Inqumy Commussion Rerorr

PROF. MADHU DANDAVATE
(Rajapur): I had raised a privi'ege
assue last time and on the technical
ground that the report that was sub-
mutted on 15th May 1973, happened
to be an interim report according to
the Minister, with which you agreed,
that issue was not pressed then. 1
am not raising that same issue,
because I cannot challenge your
ruling, But now again another
privilege is attracted by a further
development.

MR. SPEAEKER: Please do not
come under privilege motion every
time. 1 fully appreciate your point
1 have seen this. When the Govern-
ment fails to fulfil certain legal or
congtitutional obligations, it is mnot
always a matter of privilege. It can
be the subject of censurc or other
discussion, not as a privilege. Do
not come under this always. Other-
wise, you can make your point.

PROF. MADHU DANDAVATE:
Yesterday the Mimster of Agricul-
ture, Shri Subramaniam, laid on the
Table what he considers as the final
report of the Sugar Industry Inquiry
Commission. Again 1 want to point
out that another important provision
of the Commissions of Inquiry Act,
1852 has been siolated, and conterapt
of the House committed. According
to Section 3(4), they are obliged to
place before the House not only the
repori of the Inquiry Commission
but also the memorandum of act'on
taken. Unfortunately, after sub-
mithng this revort, simultaneously
they have also submitted what they
describe as a memorandum of action,
In reality. this memorandum is like the
hdly Roman empire which is nelther
holy nor Roman. It cannot be described
as a of action. Evem
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by the dictionary meaning, memo-
randum of action on the report means
it any action is taken on the re-
commendations made in the report.
In that case, that action has to be
mentioned in the memorandum. But
strangely enuurh aa- probably under
certain  pressure, they have sub-
mitted a memorandum. It is a very
mteresting thing.

MR SPFAKER: In my own
opinion algo, this is not # memo-
randum.

PROF. MADHU DANDAVATE:

1 am very happy you have made that
vbservatiun. In order thai the
House should al.o knew, 1 will quote.
In the so-called memorandum on
p 3, it 1s stated:

“In view of the sizeable financial
vutlay and complex administrative
wsue arvelvel, Goveriment would
need sume more time to examine
the matter in detail and arrive at
a decision”,

Sir, as far as nationalisation is con-
cerned, the report was submitted and
admitted by Mr. Subramaniam on
15th May, 1973. More than a y:ar
has lapsed and, after that, they want
from you more time not only to take
a decision, but even to examine the
report. Even for examination, they
want more time. They want more
time for a decision. Sir, I would
like to submit, if ordinary reports are
withheld and no decision is takenm,
perhaps, there may be no loss to the
economy. But, this i an important
matter. I do not want to go into
the merits of the case for nationa-
Hsation just now. Even my friends
like Mr. Piloo Mody, in spite of their
attitude towards nationalisation, will
be able to agree to this particular
fact that we should have either
nationalisation or have a firm decision
ot to have nationalisation. But, when
you keep the Issue mnending thren
there iz neither the state of private
éntrepreneurship in running the sugar
industry nor those who are interested

n nationalisation of the industry get
justice. As a result of this

sion, the actual productivity of the
industry suffers. Through this indeci-
sion of the Government and through
the contempt of the House that they
have committed, it is not merely that
some Constitutional technicalities
have been harmed, but even nationa-
lisation will be impaired. Therefore,
Sir, since they have committeed a
contempt of the House, at least this
time you should announce in the
House, that they have committed a
contempt of the House, that they have
violated the Act, and therefore, they
must come forward with an unqualifi-
ed apology., Otherwise, in spite of
your observation that it does not
attract privilege, 1 feel, contempt of
the House is really a breach of
privilege and therefore privilege is
attracted,

SHRI H N. MUKERJEE (Cal-
cutta—North-East): What is the
regsponse of the Government? Gov-

ernment must respond.

PROF. MADHU DANDAVATE
When Mr. Subramaniam’s name was
announced, he should have had the
courtegsy to remain in the House. T
have all respect to Mr. Shinde. Per-
haps, he may be able to give a better
reply. But, I would have very much
liked Mr. Subramaniam to be present
in the House, when his name is in-
volved.

MR. SPEAKER: 1 think he may
not have received the notice—I
understand notice has been sent. T
think he will see these things all

right,

SHRI S. M. BANERJEE (Kanpur);
Sir, I rise on a point of order. Mr.
Shinde cannot speak on this, The
privilege motion has been moved by
my hon. friend against Mr. C. Subra.
maniam and it is he who should
reply. He cannot depute somebody
by proxy.

MR. SPEAKER:
reply.

I think he ghoul®
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
I would request him.

MR. SPEAKER: I will send it to
him, He will be given the notice.

" PROF. MADHU DANDAVATE:
Do 1 take it that you feel that there
is a prime fa~ie case that the require.
ment of Section 34 of the Commission
of Inquiry Act, 1952 has not been
tulfilled?

MR. SPEAKER: Either you ask
for my observation or you say that he
should come and explain. This will
be sent to him. Then, I will come
with my observationa.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): My information
is, hon. Minister Mr. C. Subramaniam
has duly received the notice,

MR SPEAKER: Your information
is wonderful information.

12.10 hrs
PAPERS LAID ON THE TABLE

Rrview AND ANNUAL REPORT WITH
Avprrep Accounts or OIL AND NATU-
RAL Gas CommissioN ror 1972-73

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): 1 beg to lay on the
Tabla—

(1) A copy of the Annual Report
together with the Audited
Accounts (Hindi and English
versions) of the Oil and
Natural Gas Commission for
the year 1972-73 and of its
subsidiary company Hydocar.
bons India Private Limited,
New Delhi, for the year 1972,
under sub-section (3) of
section 28 read with sub-
section (4) of section 22 of
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the Oil and Natural Gas
Commission Act, 1859,

(2) A copy of the Review (Hindi
- and English versions) by the
(Government un the above
Report.  [Placed in Libvary.

See No LT-8294/74].

Ourkr oF DELivrraTion  CoMMISSION
v r:apect oF Tamin Napu

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY):
I beg to lay on ihe Tahle a copy of
Order No. 21 (Hindi and English
versions) of the Delimitation Com-
mission in respect of th« State of
Tamil Nadu, puklished in Notification
No. S.0. 463(E) in Gazotte of India
dated the 31st July, 1974, unde~ sub-
gection (3) of «ection 10 of the
D.limitation Act, 1872, [Placed n
Library See No 1.T-8205/74].

Revicws aNm Axnual Rrromris  oF
Innran Daues ann Coimrcars Lao,
New Deumr, Ewnervesrs  Inpia Lo,
New Drnor, Pyrrrvs H 1SPHATES AND
Curmicars Lo, Drugri-onN-Sons AND
FenTILIZERS AND CHEMICALS. TRAVAN-
corr. L7p., Evoon ror 1072-73

THE MINISTER ©OF STATE IN
THE MINISTRY O PETROLFUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): I ber to lay on
the Table a copy vach of the follow-
ing papers (Hindi and English ver-
sions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(1) (i) Review by the Govern-
ment on the working of the
Indian Drug: and Pharma-
ceuticals Limited, New Delhi,
for the year 1972-73.

(ii) Annual Report of the Indian
Drugs and Pharmaceuticals
Limited, New Delhi, for the
year 1972-73 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General there-
on.
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(2) (1) Review by the Govern-
ment on the working of the
Engineers India Limited,
New Delhi, for the year
1072-78.

(li) Annual Report of the Engi-
meers India Limited, New
Delhi, for the year 1872-73
aglong with the Audited
Accounts and the comments

of the Comptroller and
Auditor General thereon.

(3) (i) Review by the Govern-
ment on the working of the
Pyrites Phosphates and
Chemicals Limited, Dehri-
on-Sone Distt. Rohtas (Bihar)
for the year 1972-78.

(li) Annual Report of the
Pyrites Phosphates and
Chem'cals Lusmited, Dehra-

on-Sone, Distt. Rohtag (Bihar)
for the year 1972-73 alrng
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon.

(4) (i) Review by the Govern-
ment on the working of the
Fertilisers and Chemicals,
Travancore Limited, Eloor,
Udyogamandal (Kerala) for
the year 1972-T3.

(ii) Annual Report of the Ferti-
lisers and Chemicals, Travan.
core Limited, Eloor, Udyoga-
mandal (Kerala) for the
year 1972-78 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.
[Placed in Library. See No.
LT-8206/74).

SHRI S. M. BANERJEE (Kanpur):
8ir, all the reports laid by Shri
Shahnawaz Khan under item 4 of the
Order Paper relate to the year
1972-73. The minister feels he is
safe in your hands and he has not
even issued an apology or expressed
a gense of regret or offered an ex-
planation why this delay has taken
place. 1 could have understood it
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so much of delay. I would request
you, Sir, not to allow him to lay the
reports unless he satisfies you about
the reasons for the abnormal delay,

MR. SPEAKER: Your objection
1s valid. When the laying of reports
is delayed, the minister is required %o
send some information about the
reasons for the delay. The hon. mem.
ber is insisting on it now.

SHR] SHAHNAWAZ KHAN: I am
sorry it was not done. I will do it.

MR. SPEAKER: That explana-
tion will be laig on the Table and the
member shall have a chance to see
it.

MoNorOLIES AND RESTRICTIVE TRADR

Practices Commission  (CoNDITIONS

or Service or CHAIRMAN AND Mem-
pERs) AMENDMENT RuLes, 1974

THE DEPUTY MINISTER 1IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): 1 beg ‘o lay om
the Table a copy of the Monopolies
and Restrictive Trade Practices Com.
mission (Conditions of Service of
Chairman and Members) Amendment
Rules, 1974 (Hindi and English ‘ver-
sions) published in Notification No.
G.S.R, 371(E), Gazette of India dated
the 23rd August, 1974, under sub-
section (3) of section 67 of the Mono.
polies and Restrictive Trade Practices
Act, 1968. [Placed in Library. See
No. LT-8207/74].

Rannways Rrp Tarrr (FrrrH AMEND-
aENT) RuLnes, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): I beg to
lay on the Table—

(1) A copy of the Railways Red
Tariff (Fifth Amendment)
Rules, 1974 (Hindi and
English versions) published
in Notification No, G.5.R, €02
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in Gazetfe of India dated the
15th June, 1874, issued under
section 47 of the Indian Rail-

ways Act, 1880,
(2) A statement (Hindi and
English versions) showing

reasons for delay in laying
the above Notification.
[Placed in Library. See No.
LT-8208/74),

REASONS FOR DELAY IN IMPLEMENTA-

TION OP ASSURANCES GIVEN Vide U.S5.Q.

No. 512 paTtep 17-11-71 RE. COMBING
OPERATIONE IN WEST BENGAL

THE DEPUTY MINISTER TN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I beg to lay
on the Table a slatement giving
reasons for delay in the implementa-
tion of the assurance given hy him in
answer to Unstarred Question No. 512
dated the 1Tth November, 1971 re-
garding Reports of Civil Officials on
combing operations in West Bengal.
%Placed in Library. See No. LT-8299/

4].

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, through my
unstarred question No, 512 dated 17th
November 1971, I had asked for the
number of reports submitted since
29th June 1971 by the civil officials
on the combing operations in West
Bengal and the number of combing
operations that the army and police
had conducted. Will the minister tell
us as to what made them take so
much time and to sit over this ques-
tion from 1971 to 1974 unless they had
some thought in their mind and that
was the political interest of their own
party? They do not want to reveal
certain things They are taking the
House for a ride day in and day out.
Yesterday Prof. Mukerjee had raised
it. Today I have given notice of
five questions on Maruti.

My question is based on a paper

clipping dated 17th July, 1971 which
says:
“Magistrates are usually called

upon to attend the searches jointly
1917 LS—8
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conducted by the police and the
army in the disturbed aress and
they are requested to submit their
independent reports to the Home
Department.”

This hag not been done at all and that
fs why I put this question. May I
ask the minister, what explanation
he has to offer {o this House for this
unusual delay of four years for pro-
viding this simple information to the
House? If it was not a political interest
of his party, he may kindly tell us, I
would like to have a reply from the
hon. Minister on this.

SHRI F. H MOHSIN: S, the
reason~ have heen mentioned 1M my
statement which I have laid on the
Table of the House.

The Unstarred Question No. 512 was
asked by Mr. Jyotirmoy Bosu and it
was answered on 17th November, 1971,
The assurance was given as regards
part (a) of the Question. But that
information was not forthcoming from
the State Government. The State
Government was adressed, as it has
been mentioned in the statement, on
4th November, 1971 and then, again,
the matter was pursued. The inierim
reply was received on 29th August,
1972. But before the assurance could
be fulfilled, it was felt that some
clarification was required.

The State Government Wwas again
addresed on fhe 23rd September, 1972
The matter was again pursued. We
had to remind the State Government
15 {imes. 15 reminders were sent;
5 d.o. letters and 2 wireless messages
were also sent. An interim rcply was
received from the Statc Government
on 24th March, 1974, That was also
not sufficient, Anyway, we did not
want to delay further. On the basis
of the material we have received, we
have fulfilled the assurance on 26th
July, 1974.

SHRI JYOTIRMOY BOSU: Sif, you
should make some observation..
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MR. SPEAKER: You ask me to
make observation every time,

SHRI JYOTIRMOY BOSU: Four
years have passed, from 1971 to 1974,

MR. SPEAKER: Four years and 15
reminders.

REASONS FOR DELAY IN IMPLEMENTATION

OF ASSURANCE GIVEN Vide U.8.Q No

1244 paTED 31-7-78 RE. REMITTANCE OF

PROFIT EARNED BY FoORrIGN O1L Com-
PANIES

SHRI D. K. BAROOAH: Sir, I beg
to lay on the Table a statement giving
reasons for delay in the implementa-
tion of the assurance given by the
Deputy Minister of Petroleum and
Chemicals in answer to Unstarred
Question No, 1244 dated the 31st July,
1973 regarding Remittance of Profit
earned by Foreign Oil Companies.
[Placed in Library. See No, LT-8300/
74].
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I would like to know whether it was
due to the fact that this reply reveals
certain disturbing news about the
galloping profits that the foreign oil
companies are making.

MR, SPEAKER: Why do you make
a speech?

SHRI JYOTIRMOY BOSU: Burmah
Shell—from Rs. 499 lakhs in 1970 to
Rs, 727 lakhs in 1972; Caltex—from
Rs. 115 lakhs in 1970 to Rs. 180 lakhs
in 1972; Esso—from Rs, 260 lakhs in
1970 to Rs. 961 lakhs in 1972, Mr.
Borooah, you are a socialist. What are
you doing? Thank you very much,

SHRI D, K. BOROOAH: May I say
a word hy way of explanation?
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The delay was not at our level. We
had to get the informafion from the
Reserve Bank. As it happened in the
case of the Deputy Minister of Home
Affairs, ultimately, we had to send
an officer from our Ministry to the

Reserve Bank and collect the infor-
mation.

12.20 hrs.

BUSINESS ADVISORY COMMITTEE
FoRrTY-SEVENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAHIAH): I beg to present the
Forty-seventh Report of the Business
Advisory Committee.

COMMITTEE OF PRIVILEGES
TweLFTH REPORT

MR. HENRY AUSTIN (Eranaku-
kulam). 1 beg to present the Twelfth
Report of the Comimittee of Privileges,

1221 hrs.

MATTERS UNDER RULE 877

CONTINUANCE OF PROCLAMATION OF
StaTE oF EMERGENCY

SHRI SHYAMNANDAN MISHRA
(Begusarai): I want to draw the
attention of the House to the fact that
the Government is surreptitiously and
illegally perverting the Proclamation
of a State of Emergency issued by the
President on the 3rd Decmber 1971
and subsequently approved by Parlia-
ment. The Proclamation of Emer-
gency issued by the President reads
as follows:—

“In exercise of the powers con-
ferred by clause (1) of article 352
of the Constitution, I, V. V. Giri,
President of India, by this Pro-
clamation declare that a grave
emergency exists whereby the gecu-
rity of India is threatened by ex-
ternal aggression.”



165 Mater under Ruls BHADRA U, 1006 (SAKA) Matter undor 166

Please remember the words “threaten.
ed by external aggression”, It is
clear that, though the Emergency was
proclaimed under article 352(1) of the
Constitution, the reason for it was
strictly limited to the threat of ex-
ternal aggression. It did not even
include internal disturbance which is
covered by article 352(1) of the Con-
stitution. However, to our great shock
and surprise, the Government said
only a week back in reply to Un-
starred Question No. 3,066 by Prof.
Samar Guha on the 21 August, 1974,
the following:

“The question of continuance of
emergency is kept under constant
review in the light of the relevant
security considerations and the pro-
gress of the process of normalisa-
tion of relations with Pakistan and
the overall economic situation in
the country.”

This is, particularly, the clause to
which 1 am taking objection—the
overall economic situation in the
country. I would like the House to
seriously consider the sinister Imposi-
tion of a new condition of emergency
angd its dreadful repercussions on the
Fundamental Rights and liberties of
the people and on the Centre-State
relations as it opens up the frightful
prospect of indefinite continuance of
the state of emergency under the plea
of economic crisis or economic emer-
gency. This reply of the Government,
read with the reply of the Prime
Minister to the foreign correspondents
on the 15 June 1974, confirms the
doubt that the Government is con-
tinuing the state of emergency under
the false and illegal plea of economic
emergency, though the original reasong
for which the proclamation of
December 1971 was issued have
ceaged to exist.

I quote the reply of the Prime
Minister at a Press Conference with
the Foreign Correspondents’ Associa-
tion held at Ashoka Hote]l on Junme
15, 1974 I take care to reproduce

5 Rule 377
the version of the Press Information
Bureau of the Government of India.

“Prime Minister: Well, I do not
know, because there is still emer=
gency in India; there may not be
a war emergency, but, I think, the
economic emergency, is just as
severe for a country as it ought to
be in war time....So one has to
think of national interest. It is
not a gquestion of Government in-
terest or Party interest but the
interest of the larger number of
people as against the interests of
a smaller section.”

There cannot be at more authorita-
tive interpretation of the present
situation relating to emergency than
the statement of the Prime Minister.

You will kindly recall {hat only

a year back the Government had
mooted the proposal for the localisa-
tion of emergency in certain parts of
fthe country and had pleaded with
the Opposition to accept that pro=-
posal. So, the dangerous shift in the
position of the Government is clear
beyond doubt in the enlargement of
the scope of the emergency illegally
and it is bound to be misused by the
executive.

Now, a number of constitutional
issues arise:

(1) Can the scope of emergency
be extended by the executive
suo motu without reference
to Parliament?

(2) Does not the addition of a
purpose not germane to Art,
352(1) of the Constitution
make the whole Proclama-
tion illegal?

(3) If the war emergency for
which the Proclamation of
1971 was made does not exist
as the Prime Minister said,
what is the status and func-
tion of the proclamation?

(4) It there is only an economic
emergency, can the present
Proclamation be wused to
take care of it?
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[Shri Shyamanandan Mishra]

(5) Even if there is a Strange
phenomenon like the econo-
mic emergency, a concept
used by the Prime Mimster
but unknown to the Consti-
tution, can the emergency
provisions of the Constitu-
tion be invoked at all? The
Constitution gspeaks of a
financia] emergency in Arti-
cle 360 and not economic
emergency,

Even if the Prime Minister
meant financial emergency
in the place of economic
emergency, is not a fresh
Proclamation wunder Article
361 called for in place of the
old one under Art. 352(1)?

The subject, Mr. Speaker I submit
is of the highest importance as the
Constitution stands amended in the
light of the Proclamation in respect
of the Fundamental Rights of the
citizens and the Centre-States rela-
tions. Further, a statutory resolu-
tion cannot be tampered with by the
executive. So, I request you to ask
the Government to make a gtatement
on the issues raised and permit a
discussion on the subject during this
session itself.

SHRI H., N. MUKERJEE (Cal-
cutta-North-East): This opens a
pandora’s box of problems which we
have got to take note of.

1 am very happy that you have
permitted a mention of it under Rule
877, But we are |now iconfronted
with a gituation where on the sly the
Government seems to continue the
process under the Proclamation,
which is completely unwarranted.
Therefore, I submit to you that a
discussion should be  directed,
because anything mentioned here is
taken note of by the whole country,
We take note of it as you take note
of it nalso.

SHRI SOMNATH CHATTERJEE
(Burdwan)y Xindly appreciate the
grave importance of the Emergency
continuing.

(6)

s wew fugrdy wekedy {vnfra) :
WS WEYEW, AR R wigY R v
T s T W fT wat & fag @A
™ |

weaw wgew ¢ W At a4t |
atq | FEGT 377 § WS qATH
gar 2

ot wew fagrdt wredely @ QAR
T NIEEVE gRE ¥ OF U0
qEAT T IAT 9 A OgF Fear )
F1 faAr IR AT QEAA F g A
T MHT FT @FAE 7

SHRI S. M. BANERJEE (Kanpur):
What 1s the need of an Emergency?
Let them make a statement.

SHRI SOMNATH CHATTERJEE:
A person detained under MISA is to
remain in jafl without trial so long
-as the emergemcy tohfinues. There-
fore, without trial a man is kept in
jail for years. So long as the emer-
gency confinues, the detention will
continue, That 18 why one of the
learned Judges of the Supreme Court
has said that this will amount to life
imprisonment without trial. That
will be the result. (Interruptions).

SHRI S. M. BANERJEE: Now,
the Prime Minister should come here
and make a statement.

SHRI SOMNATH CHATTERJEE:
Personal lberties have become a
mockery in this country. It has
become an empty phrase.

MR. SPEAKER: It will be con-
veyed to the Prime Minister.

ot wg forordy (aieT ) @ wTIEETR
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SHRI S. M. BANERJEE: You
have admitted one of the motions
tabled by Mr. Madhu Limaye. This
Government wants to do 4ll sorts of
things under covelr of emergency.
But now the session is extended upto
the 7th. Why should not a discus-
sion be allowed?

MR. SPEAKER: This is Motion
for disapproval of the Additional
Emoluments Compulsory  Deposit
Ordinance.

SHRI H. N. MUKHERJEE: 1 must
crave for your guidance on a point
of order in relation to matter under
Rule 377.

MR. SPEAKER: It has already
been raised.
SHRI H L N. MUKERJEE: I am

asking for your guidance in regard
to thus point. I welcome the way 1n
which it has been used today, but
I seck your guidance which is, when,
in pursuit of your permission to raisc
a matter under Rule 377, a funda-
mental and significant issue happens
to be taken cognisance of by the
whole House, would it not be desi-
rable, i1n order to make that 1ssue
amenable to appropriate parliamen-
tary discyssion, occasionally only on
exceptional circumstances, that a dis-
cussion might follow in the House?
I am not asking for it here and now.
Sometlung has been reported ever
here and the whole country is natu-
rally exercised over the matter and
the country would also like to know
the reaction of the Members of the
Housge,

SHRI SAMAR GUHA (Contai): In
the last session.

MR. : Kindly sit down.
BERI% GUHA: I want to

Matter under
Y Rule 377
submit a few wordg aboyt the allied

question.

MR. SPEAKER: There is no
debate.

SHRI SAMAR GUHA: I just want
to make a submissiomr fo you.

170

MR, SPEAKER: The House i8
seized of the matter. There is no
question of this pr that gentleman
having brought it or some one else
having brought it.

The entire House is seized of them
matter. That should satisfy you.

SHRI SAMAR GUHA: 1 welcome
it. I have to make a submission,
During the last session the same
question was raised on national emer=
gency. And the Pakistan jssue came
up. Specific issues were raised and
in relation fo that it was said that
this will be used for Tocal purposes,
that is to say, it will be localised.

MR, SPEAKER: This
when thet® is a debate,

SHRI SAMAR GUHA: Just allew

can come

it.

MR. SPEAKER: I have no objec-
tion. Professor, kindly sit down. Do
not do it every day.

SHRI SAMAR GUHA: One more
sentence and I will sit down.

MR. SPEAKER: When I am stand-
ing, please sit down. There is no
debate now.

SHRI SAMAR GUHA: My point
is this.

MR. SPEAKER: Oh, God, help
me; may I be saved from you some-
times! After all, [ am a human
being.

SHRI SAMAR GUHA: I purposely
wanted not to disturb you, I have
drawn your attention to this.

MR. SPEAKER: Will you kindly
sit down for some time when I am
Please sit down.
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SHRI SAMAR GUHA: Unfortu-
nately this is the lesson for many of
us that unless one creates a distyr-
bance, one is not heard.

MR. SPEAKER: I am prepared 1o
meet that, if you are under this im-
pression. Look at this gentleman,

SHRI SAMAR GUHA:
allow me, T shall do it.

MR, SPEAKER: 1 am helpless
now. You can force it over my ears.
But, I am not listening to this.

SHRI SAMAR GUHA: Sir, I shall
not raise unnecessory things. 1 will
do this only if I am permitted by you.

If you

MR, SPEAKER: I Have not per-
mitted you.
SHRI SAMAR GUHA: Then I

shall sit down,

MR. SPEAKER: When I was
standing I could not permit you.

SHRI SAMAR GUHA: If I am not
permitted to raise this, what respect
shall I have from my people?

SHRI SHYAMNANDAN MISHRA:
The hon. Minister who replied to the
question is keeping tightlipped. Why
is he now tightlipped when he Has
already replied to the question of
Prof. Guha?

MR. SPEAKER: Please do mnot
make it complicated. Already he has
agreed to git when I am standing.
You have placed these facts and also
your observations. These will be con-
velyed by the Minister to the Prime
Minister,

SHRI S. M. "BANERJEE:
motion is already there.

MR. SPEAKER: I have no objec-
tion for discussing anything in this
House if you will go on doing this
every time. But, what do you want
me to o now?

SHRI ATAL BIHARI VAJPAYEE:

The

ae #nd Additional Emaolu-

portant consfitutional points that have
been raised. Otherwise, no useful
discussion can take placd unless the
Law Minister comes out with a gtate-
ment.

12.38 prs.

STATUTORY RESOLUTION RE. DIS-
APPROVAL OF ADDITIONAL EMOs
LUMENTS (COMPULSORY DEPOSIT
ORDINANCE AND ADDITIONAL
EMOLUMENTS (COMPULSORY
DEPOSIT) BILL

MR. SPEAKER: We shall now
take up the| next item—items 11 and
12, The two will be {aken wup to-
gether., Mr. Banerjee says....

SHRI S. M. BANERJEE (Kanpur):
Sir, this cannot be discussed here.

MR. SPEAKER: You move the
motion under ifém No., 11. That is
the only tling I have with me.

SHRI S. M. BANERJEE: Sir, I
rise on a point of order. There are
two things.

MR. SPEAKER: What is
point of order?

SHRI S. M. BANERJEE: My pcint
of order is this. About item MNo, 11
1 have no objections, as nolice has
already been given, because you have
asked for it. Once it is discussed,
then it calls for a further discussion.
My point is this. T do not know
whether you have gone through the
papers.

MR, SPEAKER: There are two.

SHRI S. M. BANERJEE: T would
invite your attention fo~ fhe wvarious
rules of this House, particularly to
rule 186 (viii) at page 80 of the Rules
of Procedure. It reads thus:

“jt ghall not relate to any matter

your
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judicial body. When we discums such
matters, we are very ecautious, and
we do not refer to certain things
which might prejudice the court case
or the case before the tribunal

I would invite your kind attention
1o the Supreme Court ryle which was
issued yesterday. The report says:

“The five-Meimbers Constitution
Bench of the Supreme Court, on
Monday...."

—that is, yesterday—

“....admitted a writ petiticn
challenging the Additional Emolu-
ments (Compulsory Deposits; Orii-
nance promulgated on July 6,
reporis PTL"

Ttem No. 12 is actually the Bill which
has been challenged m the Supreme
Court, The case has been argued by
our ex-Ministgyr Shri M. C. Chagla
yesterday, and

“The Court issued rule nisi lo tne
Union Government asking it 1o
show cause why the pelition shioulo
not be granted.”.

It 15 not & question of a sirmlar
thing, but it is a question of the
same ordinance to replace which the
Eill has been brought. That has becn
challenggd in the Supreme Court, and
the Constitution Bench of the Sup-
reme Court in ity wisdom has 1ssued
the rule.

A point may be raised by the hon.
Minister that the court has not grant-
ed stay. Of course, I agree that it
has not granted stay. The report
further says:

“The ecourt, however, refused to
issue ex-parte stay @s requegled
by the petitioner.”,

I am not concerned with that. In the
court itself, the same points have
argued by my friend Shri M. C.
s have been argued by Shri
Chatterjee and some of us
Bhis arguments. The report
ys: -

i

“One of the six grounds on which
the ordinante s been challenged
is that the provistons of the deposit
scheme to be framed under the
ordinance would have overriding
effect over all existing laws ana
enactments of both Central and
State Governments, leading to en-
croachment upon the legislative
powers of the state....”,

This was exactly what was argued
by my hon. friend Shri Somnsth
Chatterjee. We supported him and
followed his arguments. This was one
of the arguments, Further, the re-
port says:

“As it is, the ordinance has the
cfteet of rendering nugatory several
provisions of the Payment of Wages
Act, the Payment of Bonus Act, the
Minimum Wages Act and the In-
dustrial Disputes Act, all val‘d acts
promulgated by Parliament, the
petition ™,

Whatever laws we have passed here
are also going to be affected by this
Bill when it becomes an Act. | know
that the ordinance hag the force of
law  But in this case, 1 would Te-
quest you not to permit any discus-
swn on this Bill because unless the
Supreme Court holds a firm view
cither this way or that way, unlc-s
they declare this infructuous or ultrg
wires the Constitution or say that it is
an encroachment on the rights of the
States or not, we cannot discusg this.
Even according to the Rules of Pio-
cedure, this cannot be discussed.
because rule 186 (viii) clearly says:

“it shall not relate to any matter
which is under adjudication by a
court of law having jurisdiction in
any part{ of India." *

and this is being applied throughout
the country.

So my point is this that the rule
and convention also here has been
not to discuss a matter under adjudi-
cation by a court, Here this is an
approval Motion. So it cannot also
be discussed, though I am in favour
of its discussion—I am one of the sig-
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natories to it, But this also comes
under that provision of the rule since
the Supreme Court is seized of ihe
matter. So 1 submit that the rule and
convention will apply in this case,

Apart from this, there have heen
other instances. When a court casc
was going on in the case wof the
Bastar Maharaja who was murdered,
we wantad to raise this issue. Your
predecessor then ruled that it was sub
judice because the court was scized
of the matter. So we changed our
mode of attack instead of referring
to the murder, we took up the issuc
of the appalling poverty of the people,
the Adivasis, there.

There have been other cases also
I know the Government can say that
Parliament is supréme. I agree, but
when the Thighest judlciary in the
land, the Supreme Court, 1s seized ol
the matter, I subfit we cannot pro-
ceed with this. The same ordinance
has been challenged on the same
grounds as were urged here. At that
time, when the issue of legislative
competence was raised, you in your
wisdom said ‘I cannot decide tihe
constitutional point’. But fortunately,
the Supreme Courf which 15 the
highest judicial authority in the land

18 seized of the matter, we should
refrain from proceeding with this
now. £

MR. SPEAKER: There are rulings
on this and they have been announc-
ed. :

SHRI S. M. BANERJEE: Let the
Law Minivt¢gr explain the legal as-
pect of the matter,

THE MINISTER OF FINANCE
(SHRI YESHWANTRAD CHAVAN):
I can reply. Thefe Is no necessity
to trouble the Law Minister.

SHRI SOMNATH CHATTERJEE
(Burdwan:) Of a point of order.
Kindly look at art. 128(2). It gives
power to Parliament to pass a reso-
lution 4or motion disapproving an
Ordinance. It is in exercise of this
that Shri Vajpayee and others have

tabled a motion. This is & motion
contemplated by the Constitution

This motion has been moved not
only under the rules of procedure of
this House but also under a constitu-
tional provision. Rule 186 will also
apply to such a motion. But the
relevant clause says: 2

“it shall nof relate to any matter

whuich 18 under adjudication bv a

court of law having jurkdiction in

any part of India.”.

The highest court in this country has
been prima facie satisfied that there
are good grounds to “¢iaflenge the

validity of the Ordinance. Once a
rule nisi has been issued, it means
that; otferwise no notice is issped to
Government. Kindly look at the
slatement of objects and reasons.

“The Bill seeks to replace the
said Ordinance with certain modifi-
cations which are mainly of a clari-
ficatory or procedural pature.

The Ordlance is now sought to be
adopted in the shape of a Bill or Act.
If the Ordinance is struck down by
the Supreme Court, the Bill will
necessarily fall with it because the
Bill does nothing more than seek to
replace the Ordinance, '

The motion sought to be moved by
Shri Vajpayea cannot be discussed
under rule I86. If that motion cannot
be discussed, then fhe Bill cannot be
discussed because it is a constitutional
provision and that provision cannot
be suspended by wus. Therefore,
without a discussion on the merits of

the motion, we cannot discuss the
merits of the Bill.
st wy femd (o) wqeae
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“A, resolution may be in the form
of a declaration of opinion, or a
recommendétion;or may be in the

form so as to record either ap-
proval or disapproval by the House
of an act or policy of Government,
or convey a message;”

W AT Ty —

“or may be in the form so as to
accord either approval or disap-
proval by the House of an act....

¥ T daeT ¥ grU wor weEafy
forre o SR AT JEequ
W WET § —

“This House disapproves of the
Addiliona} Emoluments (Compul-
sory Deposit) Ordinance, 1974
{Ordinance No. 8 of 1974) promul-
gated by the President on the 6th
July, 1974.”

o7 77 ¥ uefafefafad & a § &
173 3—& Toiguw Fa{w=aisy
@r F, Ao F A A gy 7% w@r
g —

“In order that a resolution may

be admissible, it shall satisfy the
following conditions, namely:—

ET ¥ (5) # a7% W T oAA
wrzfag aear =gar § —

(v) it shall not relate 1io any
matter which iz under adjudication

by a court of law having jurisdic-
tion in any part of India.

=¥, WeTA AgRT wfe T 9 g
amA g § 5 awdE gaey of weer
faerdy ot &1 9g waafae wfawr
s § oo @ dweT & FOC W
T T gL 1 HEAr F@T 459 § 1
wrw § W wxfafafafeds & fraw
t—ag Fraw waoT & fe T &% oo
we ¥ weTA oY WTHeT §, 99 w7 GEer

aft v &, T o% T aT qEw
T awdft —rufae gk ak § ww
w1 fia wmgaT g

MR. SPEAKER: It is a statutory

resolution,

ot wew fgrajmedh (wrfras):

gufy @¥e9 RUE ....

st QAo Qo wawit : 9w H
¥T A Y §, Wl ¥ Ao oAm e
g aar, Ho 2 E AT

st wzw fagrdy wrolelt : o A
fados  Tay faT ST @Y 9T, W GRA
sfgsr % daurfas wmafay g€
oY | I 76T qg T A47 9v fF g
W& AT Hg §N 6E ¥ Fadrw a3 e
FX w1 wigwre A8 @A g, fw
fagos & wAnTT O9E & AiEET 9%
wfesao goT & | 9w GG W9 F
wg faorx faar ar fx wdafas qgeqel |
qv &HeT AT HIT FTH 4G &, 98
qETAT BT FIH & | WE JE WHAT
waTwE Hogw AT g ...

ot SEATg wewl © ST oEfHe
fear &1

ot wew fagrQt wededt © WETT
gfrw #¥E srafww grard ¥ avx A
FN Q@ FLAA a1 wlor d=r 7 @Y,
¥frr Sl sy oefe s femT &1
FTHTT & AT “ww-Aly” Sl w T fear
2, A afcfeafs w3 warar AT
Dty ghw AEF A edad
¢ Ta e I IWeATA F @A
!

MR. SPEAKER: There are various.

ruling on this. -
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[Mr. Speaker]
“The rule of sub judice cannot

stand in the way of legislation. If

the rule of sub-judice were to be
made applicable to legislation, it
would not only make legislatures
subordinate to fhe courts in that
matter....”,

So far as the vires of the legislations
.are concermed, tHWt i§ a different
matfer.

®.... But would make enactments
impossible because numerous cases
concerning a large number of sta-
tutes await at all times adjudication
in one court or the other. Parlia-
ment’s main function to make laws
will thus come to a standstill. This
is neither sancfioned by the Consti-
tution, nor justified on ments.
Legislatures beélng gsupreme and
sovereign m the matter of making
laws there is no bar on their worlk
in the fleld of legislation.”

“The members, however, refrain
from refermng to the facls of
a case pending before a court, when
a Bill is under discussion in the
House.

The thep Speaker held that dis-
cussion on a Bill, the subject-mat-
ter of which is sub judice by virtue
of an appeal pending in the Sup-
reme Court, is also in order pro-
vided members refrain from refer-
ring to the facts of the particular
case under appeal, as thereby the
debate in The House could not
prejudice the hearing of the appeal
by thej Supreme Court,

A Bill seeking fo replace an
ordiname® can be discussed in the
House notwithstanding the fact
that the Ordinance has been chal-
lenged in a court of law and the

court has issued rule nisi to the

Government.”

SHRI MADHU LIMAYE:
ruling is correct in respect of
12. But the point of order has
Talped about item 11, #e. the Resolu-
“Hon,

Your
item
been

MR. SPEAKER: Resolution also is

covered becaitie it says further:

“A point of order was raised in
the Housg that the Resolution which
had been moved disapproving of
the Essential Services Maintenance
Ordinaiire, 1868, could not be dis-
cussed as the Ordinance was pend-
ing adjudication before courts of
law. The point of order was ruled
out on the ground that the rule
of sub judice does not apply to
legislafion and the Resolution to
disapprove the Ordinance is in the
nature of legislation because all it
seeks to do is to disapprove the
Ordinance, i.e. o repeal the legis-
lation which is in force and that
an Ordinance has the same force a8
a law of Parliament.”

So, it is very clecar. We can goO

ahead gwnth the Rdpolution. Shn
Vajpayee.
it wew fagrdt amonddy (T7f797)

oemE  WeTed, W ATeT 9w FAT F
f& :

“qg wAT TToZafa T 6 SATE,
1974 =1 wemfra  =fafey 99-
fewar (wframd frera) s, 1974
(1974 %1 weqmaw @auT 8) 1 A
AT T g’

# o & w g

ad, @ W wgmE wd A QN
areft afg *Y wiwand &1 & ST A w7
sau frarg | Ao Wit e # oY oy

50 Frady g 7§ & fag vl
R qre gefe @ L

wsast WEwy, qg wsRw faw
IPm & g freren wr o, IEw



Mﬂm BHADRA B, 1888 (SAKA)

and Additional 182

Emoluments (Compulsory Deposit) Bill

art ¥ ay wer war ar—% Reer wE o
fa 7% wwrey ¥ ¥ IFA KT W E—
T F WARC —

qgat Fatt W @ ggnf <
45U B AT F AT ge wEST
Fa® qeFTA I3AT AT Tl ar fow
§ mErfewfa & zarg ® Qv as
aeft ) WL T wgArE— AT
¥ goa% & qFA & faq ag waw 35
F ET ATATARAT AT R A ®
& faw ot wEEw § W faar fw
WA I FE g W qEE AR
¥ ar ¥ WA W7 B QAT
g% WA g a8 geW aver 9T
AfET—aT TBA TFIT WA 7 FHAT
aMTgY, HWraaHT 9% 78, Ffaa T7 weqr-
RW & QU A wd , A AL FH-
AT AiwT F7F §, N AAN 3T TR
& ware @, Y 7S sAE afOa AT 6
3, SR wiaw #XqH 2, 90 o7 A
ngfa frar o eT & wfrd g
TeY & fan, gew-afg  ox e
e & fro 18 s AE 2
1300 hrs.

58 YT & Ay ¥ fta A wer
%1 ogelt amw &t ag 2 f§ wafar
ST &Y dYAT &, THH FE AT 6
TFY Y ¥IOT w wAW A& ¥, F
W ¥ forg foqw @— 7 I Wq
TATRTIE | FET 59 AT § BT WK
a® FT ol Az Ay Frarmar & At
T FAH €7 ¥ GTHTL FAAT FT TEY
T w22 G Aw T E
e aw g fe aOMowad &
fog ?x wgaE wet WY @Y af ¥ fag
et a fipaT s sfE ag wafy
TN & X T T T AT
T o iy, I qiw e F aview
foar oy | woeR SEwr ARy
v % s wd el e

& i Al W e OTe o o woet
uiser = ¥ afaw @ )

!ftqwoﬂmhmtft(f‘awwmq)
ware ot fasmm

% 3w

73w ¢ 397 3fg weT qfz
TN AET 2, 37T afcema
A WgME @A g, aw
ar wEATS VAT 9@ FY AT
gt & 1 Afew wor &) gwosd
¥ awg, @A S 9T FT TAATH
FE F AL @R AAZL AT FH-
aifedt &t gaF ofesw F oo ¥
afsq FETERE & ) w AT
A R HAIATIS § 0w
FAE AW A q@ ¥ 9 fErdr w6v
gar fary 7 vt § 91 iy §
Wt sarEr wwE ¥ A g
Iz A AR TS gE fRm e @
¥ 7 wdafra s wordr Y Ty
afsr o ¥ sraf=r 7 &% far
1o
D AR A ufEr sar ) aw
wrawgr &, Aagfeiag dvwzd
e wiwey ¥ AT € any 7@ firar wr
W & ¥ adway wr o)
wEmg w1 s ¥ e anfao
a1, 47 gERe 6 Y€ A wrd
fear mar ¥ Afaw 9w mgwd
a ®t W W wEmRw oW
Y Ffmr mr g 1 wiw®
1z o &g wdeardy wgd wF o
Q frel & WA 7R ¥ afgFrd
g § A ag war o @ faem
wiifs weaRw dTw F WY v § )
ooy frdee § e ag wrer weadwr s-
Mt wt #r Fuw wivwre ¥ dfew
FASTTR § qg Iuwr Wi a3
qw wwt § i @ &
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[t wreer gy areda)

7z}, ¥ Rgrawai 03 g & Wie
TgIMFAGTAE ¢ |

TF T 80 W@ FTHATY W
agard & difew § 1| wEad g
& g Afqgl srafer § o 3w
wgart ¥ fawe & fau  anderfai
Wi mEgd Y wrw wwr wEn,
s faR s awe s @ &
TET MaT e AYw @ %
™ fae w gomwm w1 2f ey
& &) wam We § agwm
s 25 gfavm wRET &Y = %
wwiva F i A gl # s
wfaom ¥ o wam@mr @ mwEd
g5 2 @l suAl AwErd
& a7 Fmm, few e,
gw-we & wa ey
wIar W TR R | ¥g da A
e fafem =amlYy & Wz oz
% fewma ot Sy A
® £ F@r wd A avafas wqd
Fxftar @1 & 1 WA ¥ afoaw
q, 97 ¥ ITEA AFAT R, FAEEHAT
& afg @it 8, qATH &7 e awar B,
T = I ¥ avwrfad 0§ e
EEniE i ik

ny sy

4 or

I g

o AVEA SHNE W AET,
1969 M o 4, gwwEtr #w &
IJgrwvw § ¢

“To sum up, we note that in-
creases in money wages of indus-
trial workers since independence
have not been associated with a
rise in real wages nor have real
wage increases been commensurate
with Improvements in productivity.
Simultaneously, wage costs as =

ments (Compulsory Deposit) Bild

fod #% & ot o aF firar @,
Sgar o womr Fsrasy &
IT 1650 ¥4 STad ar | &
"R g dEd #1 eaw ww o
& g wo A AR AT wmgw g o

““For "all” the 1,650  companies

studied, the ‘component of manufae-
turing expenses in the total value
of production rose from 62.6 per
cent in 1970-71 to 63.1 per cent in
1971-72, while there was marginal
fall in the component of remune-
ration to employees from 15.4 per
cent to 15.3 per cent.”

far #dr ag wEFC oW T
7 fest wawhod § = wfe-
1 & mafe mifsma sy W@ S99
A sl &t aeh afiy ?
FEAT & AT FHATA AT AAZT Y HORZA
T "¢ Afge ? AT A O@ @
fE o S w Az € g2 & wu fw
FHATY T ATT Ft oy qren Faw
waar 7S war fyeRar adr &1
A% FTOT B WX IR 3AX qFA
gg s Ay AT AT d T ¥ Ay
oeaTAmT B 0F s@d 1 AHHET a8 § 6}
et wen & B g meAet F aw
9T qN FCU wrgAr § | HEe & vy
weamdort ot w7 faw wmer §, ddefes
siYfaer #1 WY sae T @y SmAT ¥ )
#rfer v e Yo ATaw & | awdy wfew
AT AT AT ey qTR TS W 9%
TErTE  wEw oA W™ ¥ Ay
fow g, oo feg e Wi WO



185 Res. Re. Ordinouce BHADRA J, 1898 (SAKA)

" and Additional
wier § 1 srefeay oy oy waw fag
Wi & W Y I wega fe

T ¥ w1 § B 2w § ey
% ®Teq AT afcfeafe Gargy &)
7 ITAFT T § : GHrA F Wy At
W weard = ¥ g9 afwem wAT
TS F T & | gafee FEgead
feqifar & amq swfxay & fedrd=
¢ Wegsww wmF aem wsARW WY
wrlr faear 2 ¥few w97 sweqrRat
o O FT ) g ¥ AR W @
s for srafaal & fedtdey o frametor
FA ATAT weareq Afawi W HFAC
% ool @l STy e | I A
d¥ G FIEET, 99 H WA &
wEet @ YT | SN W1 §8
FATE IH Y I AT T v |
sufaiggram A Qs af ¢ fr 33 33
wrgdt § wfes e 7 a2 1 Afew
FATHT W IF F qE | A AT
qUAR W& 7 @ & ag =i w1
Ty ErN 9= fF wAgR W FAATd
B wArE FFTA GG |

wEh e ag & fr form w1 &%
TR Seor farat 4T | Wi war FTEA
T R AR X ) IO X W A
&t 1 ARG 9T WY S e A
qUT Y TR F wW F Ay o
o Wﬁ“‘ﬁ'mm A afrae
&%) =it fro¥ro qr¥ v WY FTY FraT )
DAY ot xw &t @z ¥ quw | A
T THTTAT FT SYAEIC AE g ) W4T 100
Fo FATX AT 3,000 To FHA ATA
AN F e wrEem g7 W
gfre warx § w7 37 6 qfdw &fA-
T i wr wifey ? Py ma-
@ wq § wegww & W

Emoluments 186

(Compulsory Deposit) Bill
W oam W W =g W
aifgr o ¥ ¥ F¥ wheerd & o
femrar@r & 7 w0 g awniw
o wY fomr § swar gwr A
89

e ARy, fefagga  amew
FFMA IR 9T &0] g S owedr
et F71 12 7oAz A wfur fefade
g ¥ 9g W w2, wie frAm
e ¥ % fearar  wweww AE@l
g AT IF I _FA T I )
1972 ¥ A 1 U AF ¥ WAR
3,772 swfadl ¥ & F37 309 F9-
fi ¥ 12 Wi W oafys fefadw
g o+ § far aifww fear ar 1| Fa9
agr 309 Feafaar @@ & free
¥ grady , Afew swefas TR
4 & W@ ¥ 105 Ferrwar
satfaa gt o & oF F3T 80 W
FAIMY WX TAGT TAY 7 ASATRY
w1 firewa & & fad o

nexd AET, ¥eq 3fg & Fro9i A
&% waE A AT AT ) FAw i
o WA & I K wiwa A 8,
Wt WA ¥ afaw 7T F oW g
afg ot AT g frvm A ey
FTARY | TG A FT 77 ¥ AT AN
gamr A wwfe & wedr averd ¥
siangy qfg | ool 4% ¥ wqar< A
¥ o woard sfeat 15,18 GrET
¥ uz e ¥ faadly wm
% garew WX Yaver §F fawn< § o
afg @ agToa g 1 1956 &
wAaT & g S F w7 F 9 R o
g 2,218 FUT F 4 &7 1974 &
¥TFT 11,000 FUT To § SUTET &Y
)



187 Res. Re. Ordinance AUGUST 27, 1074

and Additional
[ #ft e fegrd aruddt |

T qfF ®T FET TCA WE A
wd-srqear § ) s # 700 ¥ ¥ WX
850 TAT %o aF F qE #r ;-
Srqeqy Y o T § 1 FRE W ITEL
T EOE AT F awe g &) A &Y
g F@ ¥ oy wvae qwe S ol
WEATAT STAT ¥ 1 99w areeT § 123
FAT Go & WA IO fa&7 Tq 9 )
gAY Ao & A el 9 FT 268 TOT
& E o 1972-73 X TE 421 T
o% qFe € | € AT W e &7 AT
o g 3. YWd gwe o Ay A
Aw g ¥ ) T W AW R AT A
fow & FA=T miwe &, 7gT AT 8,
o fomT ot TET & 1 et Ay T
26 au1 ¥ w4y wfr gur 1 AfFT fE5T
WY feafr saT & 7 123 FUF To &
A% a7 AXT W 200 FUAT Fo 7T
waf w3 | o Ay 9g we & Ay,
EFTT FT FAST § T TFT & T
¥ TR e FOT 97 @ AW g, T
& 7t wmd ) AfEw wwre W Afag
#g g oft a7 A7 WY F7F FT AT 325
0T €o FTENT | T § 394 #1 56
FOT 44 7@ F1 uray wifaT §

g T &7 AR F § FTHIL
& O EEE =T A TWEAd | TgW T
T a7 AR a2 Bk sy
& wites agr a fagr smawm | A
aE 14 Wil iy FY X Fq@r § )
HETE FT GG F TFT FTT § TN AT )
T 27 ¥ AAMTAT WY-sUEeqr
aw @ & | wTH e ¥ /v W faenw
# Ty @dey § | Suvmie WR
oY= frere &Y FEgEl T SETEA FQ@
§, 9= # wfes wrw g § | S
ﬁqﬁﬁmm'ﬁéqzm&n
FTX & ®Y afr 4,000 FAF & & &Y

Bmolu ments s

Deposity Bili
10,066 wOy ¥ wart wf 1 ¥y
wiftwer ¥ frglier wr g
o, STET A I e AgY fear §
ot W S daker ¥, Porer st ot wel
Forer wely dor ¥ o7 ¥ v § ey
¥ wrex ¥ forll, 3@ A w5 & Fawre
& o ®Y o7 Y9 wIH ISVAT ST QT
§, =90 %7 why wor T AT g1 W
AT wegTr @TEq W Welt &,
T # FYE wre we gy v ¥
£ W wore g A qg MiwaTiE wY
&o% afte YX a% Wiem T ¥, 9
F waT ¥ GAX ¥ STE | weARmi
ZT7T AV FY wrewd ¥ TR A Af
@gre § | Wt ot F7W IIAT § I U
goT %7 GgHiT ATA F¢ | T 69
& frarery & frlt TR 7O { F
FEAEY WX, WA T GAGA I@ AV
ST EFT | FYETL FT TFAT wA FET
rfer fezrEdwe, W T FW
FErmfaEl § 49T ¥ $T LA qgT
v FT AT T0MEA |

et wgEd, g afg F Ay
wEwE AEgET ® SaTe ¥ frawe
*ft s FTor & 1 star X ogd wgr e
et faame ¥ FEgHT & T wY
R aHs AT W EifE 9w &
wias TOHr g ¥ W s
# Tui & Iy 7 e d @
§ | e ¥ Hraf o v s A
aETe W Afr ot wgmE ¥ Ay
forsiraTT § | Wi WY T wHAT Tl
weT T & fF ot el wxdew w7 §
oft T ST % siferfee ¥ ofva & falr
wrawrs a@t § | ¥fww g frer W<
WTT ATITT A gAT G, v A A Farer
weft gTr SR A9 ¥ W WE A0
¥ wgk ot §, g guee & qf
g€ & 1 o s WX O w§
TRTEY TgE % R ¥ g, a0 AT
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Emoluments (Compuleory Deposit) Bill

& &y &, Y I w7 AW qET 97 gFew
t

eI WY, NTT Wi qfers
9T ¥ oY STHAT § I HT T I
q FE & wroor off IwTeT § wAr &
WX wravawaT F A IO TE
21 O N NA AFA X gIH AHAAG
g 9a e of orw ¥ ow wAT
# v ¥ o a1 8 g £, awafa
T 57 Wz T Wit ANATr & 31 W,
1974 &%, 874 FUS 50 AT@ FIAT
TEAT § | T AT B B AT
AT Y, q% AT WIS Y | farawT AT,
faamT weafe & A% %7 fagr, T
€ w7 fgara wmar s, Yy FHarrat
w7 foraar o oo T 98T §, 98
I FY gAAT ¥ A E A3

serar ¥ Amm st wem-gfe
g 72 2 | Aty ar aw frad
gemr ? frafys % ¥ gea ¥ 3fs
s Rfaraafmuan 27 savadn
¥ aqm ¥ fe) & 1 At = ¥ afa
Fraamwa 3 47 B w7 feaw ?
™ ¥ 32y ¥ aqr frur mar, zAa WY A
=9t 73y Toar T T A @
#grT, |Y g ¥t § AV wIC A A
Fare, A7 2 Aifgw fagra & fag 2w
agT @ | 27 dia Fadl & T AN
q@r gL |/FAT 2 |

wegg Wged A1 fAdeT ag 3
fs wad qr-efa & sy y, @
g wrfaw swawt 4 afaa
¥ omar g AN AT TR
A-E ¥, ARl o FeTal
A afw &7 FAeT AR ¥, A oAA
A ¥ agaE ¥ dfewd, S A
WYy sqrar w1 9gW A, «wEar
gE g EWT )

it 9T 7 T A & fn wgm
¥ wreg § § A8 & afer 7@ g
¥ o7 Boif § At adt 31 gfvar ¥ Al
T Aagmiagry s v Ay A 2
#fpr oF & Fardr QA T
anc ox fasfegs 3w 7 10 Hgdr
wgurd @@ &, AY FT T WAl Ay
mrasAr 15 famgasrd pa fegfa
¥ A AFA AT 7 2\ 2 E
FAT AT FEA AT 4F \E T H
60 DN AW OF AT IO\ TE\T
& A FAT &1 AT @) Y
33 & RrAfa £ WE Aer w0
SuaT Y & | STFT WIT WAL
A T oWw wNET AT WIAAT
F 60 & 95 HEAT AT HAW
W § @ A AW a
Dar § Sw A T TN O wW
wear & 7 waferr W forfy faw
%1 Fgrav 20 ® 25 Tl gal a
# it 9 gEr § |

weger wgew, {3 wd aghad
527 ¥ fs ag=fval 41, AR AT
wzm€ Wl 4 23 ¥ g9 500 FUE
®FQUT FAT S T FACCH ATT KT A
ARTATA T AFT 2 5 ) oo
awl we™ % O &% 7 A7 AAAT
g, T 41 qRT G0 AGY | HTHIT
B AT I F G141 Gy AL, AT IT AT
gt £3 AT 1 § ggF T ¥ A FY
wor &3 " @AY s rd gl
£H | 3T Y wrasreang wHr o §
faT %Y 4T 9T A% | g w39
Ffgy, {ATT am B 24T =fgm
g & vary ¥ @A ¥ fat wEm war
Ffeq | WA AT 260 &7 &fqeA A
fas w2 2 |

it g&e YRo WAyl : 275 %% p



I91 Kes. Ke. grrainumve

ot wew fagrdt woddt | Tl
arga o 3 K 275 war afaea 3
w7 A feafs & wdwed), soge &%
w9AT 719 I foed vEq wEY £
i fasat & F+dha qwifmr % fae 2w
F 7O oY A A2 A7 AW wY
fou & wav fe-sfY s Zwarady 20
o T F) AW 4T FATF TR
g 3,677 T 7T fRAM Ag ¥ Ay
T frg A A Foear ¥, ag far
HATH o TF WU ZATT WA HEWET WO
FrEm |

o) g®o go ¥Rt wY TwA
Y gHEY 9 faar gur 2, wars 48
#, wIar WY FTEEI 7 ET |

oft wew fagrd T -
FHAY Fr faw waAr W F
weaw Fr qEdar v wafar
AR T F= T H| g wat@r
dfsas 4@ 37 %7 wfagda 2
TRIT HYT AF ATT FT IAT9FAT|

~13%

OSAH WEIRd, TIT WY AT
frvar ezt aT @Y WA 1956
Famr & fgerw & gw 3@ A WO
N Fm 25 dar w wk &) 9w fam
FIHIC AT A9 & o9 § qqnar
a7 fF 592 Y i 28 4 @ ]
¥ oY quw A T qhr ¢, I &Y
WY FEA R | AT A QY 94T IAWT &Y
fomrar 8, Afw7 37 ¥ Frww war 2

13.26 hrs.

{Mr DePUTY-SFEAKER in the Chair]

wiY §® AR wWEr fra wg
R Y oY wafar o T g,
I 9T 11 wraEl sy fadar ) 11
ey sarw fadymr, ag v § dfew
oI o & 27 el o, aw

AUGUBT 27, 1974 and Additional Emolu~ 193

ments (Compulsory Deposit) Bill
foperaT ¥qqT I WTQAT | IIX G qT
Y fear orge w® o A ww gty
qEr-ehfr 99 Ty £y HiAr w Wi
wzy WY | ( oawrw )

FB W I@ & faw s & wdw
¥ Iesw FIAT qIRAT | I F fag
frandragma & z@ @@ w1 =W
wgl frar f e o &7 ¥ qg@
foer gy ¥ FWER & AT WY
Tzt a1 w9 wa ¥ gfg TR ¥
qEAAT 9% 4, I FT ¥@T gov 7
w1 Ay ot afvw f& T @ ? oW
% afwa s<r=mage g ?

o amag ¢ fr sifom
T W qa9 F7 QINT OF 99
& a1z grm wiX wfafrer agnt W=
FTHTAT T 49 & FIE AT | AT TH
FHATY & 37 27 frgra 7T 939 WR
wrE &Y &Y fagara way 934, a7 frawr
ad grr o)

dudamag g fFIasmamr &
FIN FH AN AWGL FT aAT
fovr &7 #1 R W @ MK AL |
MY R ¥ TR eAW WE q
Maww ¢ Fo aF A § o
foraar s 3@ @, 37 "9y SuwEn
T & | SF ¥ QE-FE THAT g §
afew fadas & gro ) for mar §

which is due to the employees in
accordance with the time-scale of
pay,

dfewr fore &7 oifw ofw e 9 7 &,
37 # s feafa gl o

Aqr T 7g § 5 orETgT A
¥ wTw dwldl § 59 5@ ™
TQFIATES WX g I W
ATy QTR F A § wWr i
wr feafiy 7 & fiv a8 e &7 5@
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& o ey wary & {few o ooy
& FHR AT ¥ AT W AT FH
w51 0w F A 1 AY § S AW
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“American wage-earner and
the American housewife are a
lot better economists than most
economists care to admit.”
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“The Bill seeks to replace the
said Ordinance with certain meodi-
fications which are mainly of a
clarificatory or procedural nature.”

w3 wgr § s sfeds & wix g fra-
a% ¥ N3 w5 § AT 3y vF ¥aw
FwTT & wvaed § § 1 9T Q9 9" T
wifeqm 7Ei & A ¥F 77 Fr F ) WK
gg fa=r & | Arfedy & G 2 7 9w
¥} AR TH W w2 w2 TN
7qT TR 9re faar wr & 34
T &7 3 9T QEqeAmA NE faar wa
2 Y wasdereer A5 AT & 0 W
wiieqn & A7 G § I LA
afigtr P wiwi ) TI AT K
WAE GIUA I F T TV @A

FIEAE |

MR. DEPUTY-SPEAKER: What is
your point of order?

st wy fod : Rz 9w gre-
dez UE T @ ¥ TR waT B AR
fear & 1 vt Feafy o & =wiy Y
it WX zafag 5w fadas & a¥ §
TS AT &Y HEAT § | FAR T
W% WATIEE ©F Qod 9T fawa
& §% wifede 2@ wr @& wam
7€t forar a1 1 ¥few S Y gOR W
waAT ST WY wex war A7 Fx ot
sy i g9 Srgar wfr iy, dq
wrfgd | B for wisqw wik frdaw
QT HY gAAT wAT € v & | ¥
w1 ¥ wregdd ¥ O Fead wlewza §
I W 70 T w # gl g D
wr 43 a¥ FAAY gar wew fr gEN 4
Ahradt afcad feg g & 1 ag faerit
WX AT w7 9T § 1 TF FOT wEy
Wy JE T A wqw § 1 qAAnEr
afcadat w7 §F & Faw sedg FWE |

MR. DEPUTY-SPEAKER: Even
assuming fHere are changes how does
it stand in the Bill being moved?

oft 7y fomd © w12 7SR wyr g
fe f@as fax @7 97 9 ot
g, (§rTeain) w0 IR wWEA
1 [ATE TN FT wwFC g 7 & ql
# 7l st T | & @Y Y @@ gy
wrg s T

X TATHIAT TIeIFC HT Ado0T
grr i gardt avd dwe gfvaa ¥ fgg-
g fags & ¥4 oF w0 5ar | &
AT 2 W E | QF AIT 1970 &
g Y G A

MR. DEPUTY-SPEAKER: You are
making a full-scale submission where-
as you are talking on a point of order.
Let me clarify the position. You
raised the point of order that this
Bill cannot be taken into considera-
tion. 1 would like you to confine to
that. What are the grounds?

st Ay femd : cET Are wWial
WART &5 | T QT A T FH gy
Ty qrAT & (frvemiw)

weaw WERA , Wiedd # 21
Fanw § WX TIH 27 § | TF AT qRgT
sray ) fedrer g &fes 6 wiafom
& | TH-w dF ¥ A ard e € qf
& 1w g 77 welferw Wi A v
RE? v acKarsHarr g i
i wgaye afcady feg g § forad
wifeda &1 qu w9 efafaa § w@r
g

MR. DEPUTY-SPEAKER: Assume-
ing there are changes how does it
stand in the Bill being moved,

SHRI MADHU LIMAYE: TUnless
1 give you illustrafichs how you will
understand?
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MR. DEPUTY-SPEAKER: Now,

you please conclude.

w% wy fomd . gET 7 e °
ag T 7T TEY g | &7 Fdas & ATq
¥ & ey & frg A 3 2
w famr & stpyes =y faar mar 3
vt dfoeAwT & wowT frwrer $3 aar
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w1 A g @ ) o il A fa
wWite % Fu< 7g g wie k-
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yafre y g 1 AN FT g E R
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WA ATET WY JAH TG AT T AT
QT § WX a8 TS 9 @ R, 7 A%
T A ¥ g T | A aE R
e w3 fear € 1 o & O o
¥aRg AT X MY =R F@F | AW

ments (Compuleory Deposit) Bill
gy or€ W3y T & wifE T -
IV ¥ IE TReAAEd ArE agf fear &
wafrgmt et FaFaue R )
wrEAT fae & ar ¥ s fear & 0

e fT 78 WY § 1 9w 20
wifTdn F o 3@ W o fagas
dFu 17 3 1 W TR WY T e
& FAC TH FAAT HLAT 9% | § wrfe-
TS HEOT AET FY AT G FCRE,
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MR. DEPUTY-SPEAKER: Motives
are not a point of order.

ot 7y e weoT, BT qaT g |
TE w8 W y g A vk &
ZEY AT FT q@Ar §

Y AT AT AT WITHT AT EAAO
qgs w4 A% F00F 17 F q A wAH
frar ar fe 7z «ft gaifear i
¥ oomar g |

MR. DEPUTY-SPEAKER: Now,
you are discussing merits of the Bill

ot wy formd : 7@, 7, AT A A
fa=rg=r a& 9 &1 g 1 I 999 9T ZA
AR N wg wartE Jorar 41 ar may
wEa & %21 i ag Adifzae afsemme
7ar 8, ug e fvedms &)

MR. DEPUTY-SPEAKER: Now,
you explain to me how Clause 17 as
it stands will stand in the way of the
Bill being considered. That {s the
limited question.

Magfed  Haftamrwrgf
qfERT ¥ AT W FT w7 $22 & q®
#rd aarfese Afsedw ¥ amar § 1w
aE X AT 5T IJEwr &7 Afer
T & araR § g2 57 far B g andr
# 3 wTg o TR arHY awrg wav ey
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This is condftional legiglation. This g% syxisey g oy & o H

is not governed by the Rule relating
memorandum of delegated legislation.

gafe & w7 wr § fr dee
AForedrer & A A W W B § I
Y waRAar , I IeqATT $37 & fag,
& wIT At F@ ¥ fay 3w
FAMS FY ST FEE & JIFT qra< F 41
FasT 7&T FT 17 § 717 § I IAAY
1% gers 7r wwedrwor A3y fear &4
o ¥ aga 7 frguw & Al
EEH 0% F IE CH HE AT E |

=t @raE wqe (qfewrEr) o 39
vt WEET, a8 Y TR WAl WO FHA
wd e, €5, wann, 38 @ g 7

st Ay fomd : 7y wEEIIWAA
QIR 2 WIT |

committed a fraud on the Constitu-
tion, on the Parliament’s power of
degislation.

O AT F HI§ HE 50EEA
9= F1e ¥ feqr ¢ ag & 98 w8 wrg
oo (TmaEE L X AR EAT (AT
RE

MR. DEPUTY-SPEAKER: Order
please. Let us not lose more time,
Mr, Sat Pal Kapur. Leave him to
‘me, Mr. Madhu Limaye, you have
made your point.

it 7y ford T QAT A TR B 7
# A7 77 oyrgen ¥ @0 § AT AT 7Y
& v 7 3 & 91 ame

MR. DEPUTY-SPEAKER:
‘Madhu Limaye, please conclude,
have made your point.

it wy ol : o WY W H A A
Emwrwama § Au A qgr g e

Mr.
Yoy

I8% FIX A wree &% fau | v e
10 &g )

MR. DEPUTY-SPEAKER: Mr.
Madhu Limaye, kindly sit down.
You have made a number of points
and I am exercised with this main
point in what way this Bill cannot
come hefore the }llouse. You have
made those points,

SHRI MADHU LIMAYE: No.

MR. DEPUTY-SPEAKER:
have made that.

You

ot wy fomd © & v T
T E | & gAsh 74T weAT qgar ) &
Fedfte wwar & =@t 1 famd: arer i
@Y & & fedie w7 § 1 w9 ww dw
10 3 faet w1 1 ¥7w S9% ¥ aga @
9T a1 | gy qwA F fog &
®AT ¥ wodt arv 5% @1 g | A Krwn
Sl AR IF wgwT § oo @
& a1 F Wy ogr A8y | & 10
L R

MR. DEPUTY-SPEAKER: You
have made that point. I think you
are again outside the scope of the
point of order.

ot wg fed - T Fraz § & @
FIATE | AFT 10 TA-Fww (3) 24,
THE WAT AXE(T AT EHIA A977 6,
AT T F1 wigwT foar w47 § w7
ITEY TEITAET AT E .

“and this Section shall have effect
notwithstanding anything contained
in any law.”
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MR. DEPUTY-SPEAKER: Mr.,
Banerjee, what do you want?

SHRI S. M. BANERJEE: Sir, I
would like to make a submission.

MR. DEPUTY-SPEAKER: We are
concerned with the point of order.
You are aware of the point of order.

SHRI S. M. BANERJEE: Sir, when
you were not in the Chair, we raised
a point of order on this.

MR. DEPUTY-SPEAKER: I am
not concerned with what happened
befere I came to the Chair. I am
prepared to listen to you. 1 only
want you to be relevant.

FHRI S. M. BANER]JEE: Sir, why
should not anticipated irrelevunce?

MR. DEPUTY-SPEAKER: I will
allow you. Mr. Madhu Limayve has
ralsed a point that thig Bill cannot be
taken up for consuderation. This 1s
the point of order. I would like you
to confine your submissions to this
only.

SHRI S. M. BANERJEE: Sir, I am
only on this point. I have three
points. When the Speaker quoted the
ruling that this can be discussed even
though the highest judiciary, the

203 "Res, Re. Ordinance AUGUST 27, 1974  ond Addifionsl xmoiw- 209

ments (Compulsory Deposit) Biil
Supreme Cdurt is selsed of the
matter. .

MR. DEPUTY-SPEAKER: What do

you say about that?

SHRI S. M. BANERJEE: You are
wnting something. Please hear me,
Sir.

MR. DEPUTY-SPEAKER: 1 am
trying to summarise and catogories
the points raised by Shri Madhu
Limaye.

SIIRI SOMNATH CHATTERJEE
(Burdwan): Please don't write out
the judgment before hearing us.

MR. DEPUTY-SPEAKER: No, no.

SHRI S. M. BANERJEE: 1 rely on
the observation made by Shri Limaye
regarding clause 10 of the Bill. I will
not develop 1it, i1t will be developed
more effectively by Mr. Somnath
Chatterjee. Thirdly, once this Bill
becomes an Act, all the legislations
passed by this august House, namely,
the Payment of Bonus Act, the Pay-
ment of Wages Act, the Minimum
Wages Act, the Industrial Disputes
Act, etc. will become infructuous.

MR. DEPUTY-SPEAKER: All this
can be said when the Bill is taken
into consideration. How do they,stop
us from proceeding with this?

SURI 8. M BANERJEE Should a
Bill be discussed which will negate all
the other Acts passed by this House?

MR. DEPUTY-SPEAKER: You can
throw out clause 10 or even the euntire
Bill if you can when it comes up for
consideration.

SHRI S. M. BANERJEE: They are
in a huge majority. How we can
throw out anything unless you come
to our rescue?

SHRI SOMNATH CHATTERJEE:

Sir, the point I am going to make is
one of great substance and I tequest
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the Finance Minister to listen to me.
So far as this House is concerned, our
power is supreme within the legisla-
tive list assigned to Parliament, i.e.
Lists I and III. But if we want to
amend any law made by Parliament
it can be done only by enacting an-
other legislative provision, We can
certainly do it. Bul the queslion 1is,
has the Parliament the power to
provide that a Joint Secretary or
Deputy Secretary or Under Secretary
can stop the operation of any Act or
change the operation of any Act so-
lemnly passed by Parliament.

MR, DEPUTY-SPEAKER: The
main point 15, What stands in the
way of this Bill being taken into

consideration.

SHRI SOMNATH CHATTERJEE:
We cannot abdicate our function. We
are allowing the bureaucracy and
the Government to ride rough-shod
over an Act which has been enact-
ed by the Parliament. The applica-
tion of a statute which has been duly
enacted by this House cannot bLe
altered by a Scheme which is nothing
but rules to be framed by the bureau-
cracy and the Government.

MR. DEPUTY-SPEAKER: That s
exactly what we should consider
now.

SHRI SOMNATH CHATTERJEE:
Can the House allowgha subordinate
legislation to alter an Act which has
been passed by this House? I cannot
understand, by rule-making power,
you give the power to the bureaucra-
cy to affect the operation of a statute
passed by the Parliament. Can the
Parliament allow the laws to be
tinkered by the bureaucracy” Can
the rulemaking power affect the ope-
ration of the laws?

MR. DEPUTY-SPEAKER: That ig
exactly what we should consider now.

SHRI SOMNATH CHATTERJEE:
Before we continue with the conside-
ration of it, I ask, can a rule-making

#ffect the operation of a sta-
tute Clause 10 says....

MR. DEPUTY-SPEAKER: Before
the Minister moves a formal motion
for consideration, we have started
congidering it.

SHRI SOMNATH CHATTERJEE:
It says:

“....every scheme framed under
this section shall have effect not-
withstanding anything contained in
any law (other than this Aet) for
the time being in force....”

IL means. whether it is a State law,
whether it 15 a Municipal law, whe-
ther it is a Central law. it is subject
to the rule-making power of the Cen-
tral Government by  notification
which is to be done by an Under
Secretary. This cannot be done. The
Parliament will be failing in its duty
if it allows that.

MR. DEPUTY-SPEAKER: Nothing
prevents the House from throwing
out this clause.

SHRI ATAL BIHARI VAJPAYEE:
Is it to be decided by majority vote?

MR. DEPUTY-SPEAKER: Of course
the House has to decide it. How else
do we do it.

SHRI SOMNATH CHATTERJEE:
A similar provision was made in the
companies Act, When an  objection
was taken. I am happy, the Law M-
nister realised the importance of it
and he withdrew that.

SHRI H. N MUKERJEE (Calcutta
—North-East): Sir, may I submit
vou have got to apply vour mind to it.
It goes into the root of the parliamen-
tary working. On the face of it, it is
clear that certain other Acts, like, the
Payment of Wages Act are going to
be violated by subordinate legislation,
by the application of rules under the
authority of the Government. If a
Bill purports to do that, to me it is
clear—it may or may not be clear to
vou; you have to apply your mind to
it—that it is exactly at this point of
time that vou are called upon {o in-
tervene and save the time of the
House from proceeding with a frivo-
lous and gratuitous legislation which
is being opposed on other counts alsa.
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Therefore, from a purely constitution-
al aspect, I feel, you are called upon
to abjudicate upon it here and now.

MR. DEPUTY-SPEAKER: Let us
hear the Mimster.

SHRI YESHWANTRAO CHAVAN:
Sir the major point, really speaking, is
whether there is any procedural or
rule making position here which is
coming in the way of consideration
of this Bill at this stage. The essence
of the constitutional points which the
hon. Members have tried to raise was
considered at the introduction stage
by you. The major point is, whether
there is anything unconstitutional in
the law which may be considered
by this House or not and on that you
have given your ruling....

SHRI MADHU LIMAYE:
not have an open mind.

SHRI YESHWANTRAO CHAVAN:
on what?

SHRI MADHU LIMAYE: On clause
10.

You do

SHRI YESHWANTRAQO CHAVAN:
I have an open mind. As long as the
House is considering it, it has an open
mind. You cannot take he position
that the House cannot consider it.

SHRI MADHU LIMAYE: Whether
Government can by notification or by
an exercise of its rule-making power
or by an order modify a statute. That
is the point.

SHR1I YESHWANTRAO CHAVAN:
Any rule-making power of Parliament
is maintained because whatever rules
and schemes that we make under the
Tules are ultimately laid on the Table
of the House and the Parliament can
modify those schemes. There is no
question about power of Parliament
being curtailed.

14 hrs.

Another point that Mr Madhu
Limaye raised was about modification.
Under rule 71 we can introduce the

AUGUST 27, 1874

and Additiona] Emolus
ments (Compulsory Deposit) Bill

Bill with or without modification So,
modifications are permitted.

208

The main point that he raised was
about the Statement of Objects and
Reasons. It is mentioned in the State-
ment of Objects and Reasons, in the
first paragraph:

*....The Ordinance provides for
compulsory deposit—

(a) for a period of one year of

the whole of the additional
wages; and

(b) for a period of two years of
one-half of the additional dearness
allowance,”

This is the essence of the Bill. This
is the Ordinance. As far as this parti-
cular part of the Ordinance is concern-
ed, 1t is not changed. What is being
changed, by certain modifications in
the rules etc, and clarifications, is
how it is to be brought about. As far
as the Ordinance is concerned as I
have pointed out, it is not modified.
Certainly we have made some modifi-
cations, and these modifications are
permitteg under the rules.
st wy fewd @ WA CEAEEL
it aat «dr fzo !
SHRI YESHWANTRAO CHAVAN:
Giving explanatory notes is a matter
of convenience. In the case of small
Bills explanatory notes are not nor-
mally given. In the case of big Bills
which are rather complicated, certainly
explanatory notes are given. In the
case of a small Bill like this with 20
clauses, explanatory notes are not
given.

He also raised a question about
Clause 17. Really speaking, this does
not come at this stage. However, since
he has raised the point. I am mention-
ing it. Clause 17 corresponds to Clause
14 of the original Ordinance. It is
the same. I do not know what
changes he thiiks, wé have made in

. this.
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ot wy formd: s d S At &
w

SHRI YESHWANTRAO CHAVAN:
I do not want to carry on this dia-
logue, According to me. Sir, this point
of order is not valid,

st AW fomd: WITH STASRT 3 TAT
& AT} 1 WY WIX TA § FAT FA
7 T 1 (egawiF)

MR. DEPUTY-SPEAKER: Mr.
Madhu Limaye, please sit down. You
have raised a point of order and the
Minister has replied. The matter can
be settled only by a ruling from the
Chair. Now I am going to give my
ruling on this point of order.

Mr. Madhu Limaye's contention is
that this Bill cannot be taken up for
consideration and he has given a num-
ber of grounds. I trieq to note them
down. The first ground is that the Bill
differs in its provisions of the Ordi-
nance, ...

SHRI S, M. BANERJEE: Substan-
tially.

MR. DEPUTY-SPEAKER: What-
ever 1t is that is the first ground. The
second groung is that the Statement
of Objects and Reasons is mislead-

SHR1 MADHU LIMAYE: In the
light of the Ordinance.
MR, DEPUTY-SPEAKER: The Mi-

nister has said that the modifications
in the Bill are only of a clarificatory
nature whereas, in Mr. Madhu
Limaye’s opinion, these are substan-
tial. 'This is the second ground.

The third ground is that there are
no explanatory noteg to the provisions
of this Bill.

. The fourth ground is that Clause 17
is misleading. In Mr. Madhu Limaye’s
opinion, it involves delegation of le-
gislation, . ..

SHRI MADHU LIMAYE: Ii came
within the rule-making clause. In the
Bill it was deliberately transferred to
mislead the House.

MR. DEPUTY-SPEAKER: In your
opipion. this involves delegation of
legislation but here it is put outside
that purview, But according to the
Law Minister, the other day, this is
not delegation of legislation; this is
conditional legislation; this was what
he_ said. Regarding clause 10 you say
this, and this pont 1s reinforced by
Mr. Banerjee that it involves executive
of delegation of legislation....

SHRI S. M. BANERJEE: It comes
under the same thing....
MR. DEPUTY-SPEAKER : To the

extent that it renders all the other Acts
passed by this House....

SHRI S, M. BANERJEE:
mentioned certain Acts.

I have

MR. DEPUTY-SPEAKER: Order
please. I wili namec these Acts for
you if you lhike. One is the Payment
of Wages Act, Another is Payment of
Bonus Act. There are so many other
Acts. It is not only here but I have
read in the papers also that these are
the grounds made somewhere else,
Lastly my very respected senior col-
league Prof. Mukerjee wunis me to
apply my mind to this. Whether I
should come in the way of this Bill.
That is what he askeq me 1o do. I
will deal with these points one after
another.

Firstly nothing prevents the Govern-
ment from coming with the Bill modi-
fying the Ordinance. Nothing prevents
them. This is Rule No. 71 which is
well-known. We discusseg this a few
days back.

SHRI MADHU LIMAYE: No con-
troversy over that.
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MR. DEPUTY-SPEAKER: You give
up that point?

ot g fomd : 77 79w A far
gt o AT wgran:

He has no right to mislead the House;
he shoulq specify what changes he has
made,

MR. DEPUTY-SPEAKER: With re-
gard to the Statement of Objects and
Reasons, the question is, whether modi-
ficalions are clarificatory or they are
of a substantial nature. This is a mat-
ter of opinion. You think they are
substantial; they think they are clari-
ficatory. That ig exactly the subject
matter for discussion,

SHRI MADHU LIMAYE: You have
even powers o revise the statement.

MR. DEPUTY-SPEAKER: 1 hold
this is a matter of opinion The House
should consider this matter.

SPRI ATAL BIHARI VAJPAYEE:
Have you no opinion in this mater?

MR. DEPUTY-SPEAKER: The role
of the Chair is to guide the proceed-
ings of the House. It has {u act as a
catalyst. I said that My role is 1o
set in motion thoughts ang ideas and
so on and things like that, but the
House will formulate and come 1o a
decision.

it g ford: 70T ag v SiarT Ay
8 @ 2 1 famrr o Fefamr meez
q17 afwd, yaTg A7 w4 F FTET )

MR, DEPUTY-SPEAKER: Not every
Bill has an Explanatory Note. It is not
there with reference to every bill.
That is not the ground. With regard
to Clauses 17 and 10, these are matters
which can be brought when a discus-
sion on these Clauses is taken up. With
regard to what Prof, Mukerjee said, I
may respectfully submit the duty of
the Chair Is not fo obstruct discussion

but to facilitate discussion. And there-

gnd Additiefia] ' Xxsous- z“
fore I rule that this Bill should be cot
gidered.

SHRI SOMNATH CHATTERJEE: It
canhot be disputed that a most unsual
type of power is bemng sought to be
taken by Government. This Bill in-
volves a proposal for delegation of le-
gisialive power. According to rule, it
has to be accompanied by a Memoran-
dum explaining such proposals and
drawing attention to the scope and
stating also whether they are normal
or exceptional in character. An un-
usual and exceptional provision is be-
ing incorporated. It is not of a normal
character.

Sir, this is a most glorious under-
statement and a misleading statement
that can ever be made. The delega-
tion of legislative power is of the most
abnormal, unusual and exceptional
character that has been prescribed.
This is not of a normal character. Ii
only gives a musleading idea to the
Members of the House. Unless a pro-
per memorandum regarding delegated
legislation is submitted. we cannot pro-
ceed with the further discussion of this
Bill.

SHRI YESHWANTRAQO CHAVAN:
Sir, again this is trying 1o express an
opinion whether it is abnormal or not.
We do not think that 1t is abnormal.
It is very normal rule-making power
that has been mentioned in the Memo-
randum submitted,

Therefore it is normal.

SHRI SOMNATH CHATTERJEE:
What is the exceptional delegation?
Kindly give your ruling on this,

ot vy fomd @ goTemRT wghw,
fram 69(2) W &€, & Saw) qgar
|Tgat g -

“Clauses or provisions in Bills in-
volving expenditure from the Con-

solidated Fund of India shall be
printed in thick type or in itallce.”
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ag fuedy frdae & 3 are, fare wely off
O 5 €S w1 s gefre
Hg?

MR. DEPUTY-SPEAKER: You read
the proviso also.

=t 7y fowd : 77 qF AGET FTATE,
AW 4TE 1 wTT R | ST A A & 98y
# s w4 fg A ¥ =% ag frger g
adt & 7w fgedi w1 afve g=t fear
Mg’

ot wew fagrdt wronda : @7 A
aga g T &, wfawr 7 s e
g |

oft 7y feerdt: T w7 ¥ 150/ 200
& T g7 WY WA wE S 2
w7 fgedr & sraarc T Y wWr )
T 97 mraFT wfEr & aifed

MR. DEPUTY-SPEAKER: Just a
minute. Now let us not mix up too
many issues. But I think that since
Mr. Limaye's point is very minor, I
would dispose that of,

=t wy forwd: 1 areE § A f
FEET T = 47 B F

MR. DEPUTY-SPEAKER: 1 Just
wanted io dispose of this. This is a

relatively minor point. I{ hag been
printed in thick type.
SHRI 5, M. BANERJEE: In that

case, my submission will be this. You
will declare that all the Hindi Bills....
(Interruptions).

MR. DEPUTY-SPEAKER: I think
the only substantial point is the one
raiseq by Shri Chatterjee. But ihat
is again for the House to decide whe-
ther this delegation of legislation ig of
a normal or exceptional -character.
Mr, Chatterjee holds that it is of an

- governed by rule 74.

exceptional character. The Minister

said that it is normal

SHRI SOMNATH CHATTERJEE:
You have to give your ruling on it
This is a matter relating to the pro-
cedure of the House.

SHRI C, M. STEPHEN (Muvattu-
puzha): Sir, there arc stages for the
Bill. After passing that stage only
thig Bill came to the House. The Bill
has got to be scrutinised at the stage
of asking for leave for introducing the
Bill. The leave was asked for; the
matter was fully discussed. The title
of the bill etc., to be introduced was
discussed here. Even the constitution-
al question was also discussed. And
then the House took a decision that
the Bill be introduced. BSo the Bill
once it hag been introduced, then it is
We cannot go
beyond that,

The Bill is introduced. Subsequent-
1y, “the Member incharge makes one
of the following motions”. Then it is
taken up. So my submission is that
once this Bill is introduced and once
the Member has moved the Bill for
consideration, all these minor things
and fringes cannot be gone into. That
is a closed chapter; the House must be
permitteq to proceed straightway to
consider the Bill, AIl the other things
{all completely.

SHRI S. M. BANERJEE: What
ahout my motion?

MR. DEPUTY-SPEAKER: I have
seen your motion but let me first refer
to what Mr, Stephen has said. I am
sorry 1 cannot uphold the submission
of Mr. Stephen. At the stage of mo-
tion for leave to introduce the Bill we
considered certain objections and, alsu,
we considered the legislative compe-
tence of this House and the House de-
cided on that. We will not go into that
question. But if at the stage of con-
sideration certain serious lacunae are
discovered or brought to the attention
of the House as, for example, if the
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delegation of legislation is normal or
not, it 1s a matter of opinion ang for
the House to decide. The House is
competent to pronounce on that. But
if in course of that certain things are
discovered, th¢n nothing prevents the
House from decicding that discussion of
the debate or of any particular clause
may be adjourned. It does not mean
once il is introduced we must go
through it. But whether this delega-
t1on of legislation is normal or excep-
tional, again, it is a matter of opinion
and for the House to decide. It is not
for me. The Speaker can make a pre-
liminary  examination of certain
things, but once the matter has come
before the House then it is for the
House to dcpride.

SHRI H. N. MUKERJEE: Sir, do
we have in our possession a slatement
in regard to these proposals about de-
legated legislation being of normal
character? We do not. 1 want to
draw your attention to Rule 70:

“A Bill involving proposals for the
delegation of legislative power shall
further be accompanied by a memo-
randum explaining such proposals
and drawing attention to their scope
and stating also whether they are of
normal or exceptional character.”

‘This statement should come not now
when the points of order have been
raised but in a memorandum stating
in so many words that this is of nor-
mal character.

MR. DEPUTY-SPEAKER:
does the rule mean? I will read:

What

“A Bill involving proposals for the
delegation of legislative power shall
further be accompanieq by a memo-
randum explaining such proposals
and drawing attention to their scope
and stating also whether they are of
normal or ecxceptional character.”

This Rule requires this should be
done. Once this is done then, T think,
the requirement of this rule ig met.

ments (Compulsory Deposit) Bill
They have come forward with it and
stated it is of pormal character. As
far as the rule ig concerned they have
fuifilleq the requirement.

SHRI YESHWANTRAQ® CHAVAN:
Sir, the circumstances which necessi-
tated the promulgation of the Ordi-
nance as a part of the various anti-
inflationary mcasures adopted by the
Government have already been ex-
plained in the Statement I laid on
the Table of the House on Monday. 1
would not also repeat what is already
there in the Statement ot Objects
and Reasons.

Sir, I must however emphasise the
fact that this measures coes not at all
amount to a wage freeze. There is no
embargo on wage rewvisions. There
woulq also be no interference in any
manner with the normal process of
wage negotiations. The Scheme would
only immobilise for a temporary period
additional wages and part of addition-
al dearness allowances. While addi-
tional wages would be fully immobili-
sed for a period of one vear through
compulsory deposits, hall of the addi-
tional dearness allowance would be
similarly immobiliseq for a longer pe-
riod of two years. There will be no
reduction in the emoluments of an
employee compared to what he was
drawing before the Ordinance, by the
operation of the Scheme,

Government fully recognisc that the
temporary immobilisation, particular-
ly of 50 per cent of additional D.A.
might cause hardship. However, we
have tried to mitigate this hardship
by offering an aitractive rate of inter-
est, viz. 2} per cent above the bank
deposit rate which is today 10 per cent.
Repaymenis of the deposits would be
in five equal annual instalments from
the expiry of the period for the res
pective deposits, but interest due would
be paid in full along with each re-
payment. To the extent that the tem-
porary immobilisation of additional
emoluments will help to reduce the
pressure of demand, it would confer
benefits on all sections of the commu-
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nity particularly fixed income carners.
I would, however, like to emphasise
that the decision to immobilise addi-
tional emoluments in no way implies
that we regard wage increases as the
primary source of inflation. Hence this
measure alone would not be sufficient
to contain the inflationary forces and
stabilise the economy. What is con-
templateq is an attempt through a
series of measures to break the vicious
circle of money incomes endlessly
chasing prices and this is one such
measure.

I have taken the opportumty to
make cerlain modifications in the Bill
which are mamly of a clarificatory or
procedural nature. I would like to
draw particular attention to the follow-
ing.

The definiliong of the terms ‘addi-
tional dearness allowance’ and ‘addi-
tional wages' have been made exhaus-
tive to cover various situations. Clause
2(b) defines additional dearness allow-
ance as the increase in dearness allow-
ance which may be sanctioned after
the date of the Ordinance with refer-
ence to the rates in force prior to such
sanction. Explanation I inserted under
this sub-clause is to clarify that where
D.A. payments are not sanctioned as
such but are linked to a cost of living
index or any other factor any automa-
tic payment, after the date of the
Ordinance, corisequent on any rise in
such cost of living index or other fac-
tor will be deemed to be additional
dearnesg allowance. Explanation II
clarifies the position in regard to emp-
loyeeg who enter service after the date

of the Ordinance. In the case of a
new entrant additional DA will be
computed with reference Lo the rates
whirh were applicable to his post on
the date of the Ordinance.

Clause 2(c) defines ‘additional’
wages' and mentiong exemptions to
wage increases. It has been made
clear that computation off additional
wage would be with reference to the
rates m force before the Ordinance and
the rates thereafter. When wages are
paid on piece rate basis if the piece
rate remains the same, no amount
woulg be impounded irrespective of the
quantum of earnings. In some estab-
lishments, in additional 1o a fixed
time wage incentive wages are paid
for production above a base lewel. In-
creased earnings under such incentive
schemeg also woulg not be affected so
long as the rate of incentive range re-
maing the same. This way I have
taken special care to ensure that in-
centiveg for additional production are
well maintained.

I would also particularly draw the
attention of hon. Members to item (v)
of this sub-clause. In the ordinance,
exemption was given to wage increase
in pursuance of the recommendations
of the Third Pay Commission. In the
Bill, wage revisiong of State Govern-
ment employees in pursuance of re-
commendations of Pay Commissions
appointed by the State Governments
which reported before the date of the
Ordinance have also been placed on
the same footing. In addition I bave
proposed in the Bill exemption for
wage revisiong in pursuance of the re-
commendations of th®" Committee
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ronstituted before the date of the Ordi-
nance, by Parhament, Supreme Court
or any High Court because of the
nexus between the scales of remunera-
tion for these categories of employees
and those of the Central or the State
Government concerned, as the case
may be

The sctope of the term ‘additional
wage’ has been clanfied by explana-
tions thereunder Where wage revi-
sion made after the 6th July, 18774,
takes 1i1etiospective cffect, arreais up
to that date will not form part of the
additional wages However differen-
teg between the pre-revised wages on
the 8th July, 1974 and the
wages payable to an employee afier
that date will constitute additional
wages

1evised

Explanation II under this sub-clause
seeks to clarfy the position in regard
to paymentg of bonus including incen-
tive and production bonus To en-
courage efforts fowards larger produc-
tion 1t has been proposed that in tom-
puting additional wage, higher bonus
payments would be atiracted only
where the rate'of bonus 1s rased after
6th July, 1974 Thus higher bonus
payments becoming due to an employee
on account of larger production n a
Umt, but the rate remaming unchang-
ed would be exempt

Clause 3 covers all employees in the
organised sector. Employees of estab-
hishments under public charitable and
religious trusts have also now been
included Provisions have, however,
been made i1n clause 17 to give exemp-
twns to any establishment or category

Res, Re. Ordinance AUGUST 27, 104
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of employees working in any sstablish-
ment where the public interest or the
peculiar circumstanceg of the case so
require and also to exempt from de-
positing additional wages totally or
partially to aveid hardship

Clause 6 relates to piocedursl ar-
rangements for deduction of compul-
sory deposits, their accounting and re
mittance to the nomindled authorities.
Bricfly every employer will be respon-
sible to make deductions on account
of additional wages and one half
of the additiona, dearnesy allowance
while making sa'ary payments to the
employees maintain employce-wise ac-
counts of the copulsory deposits and
remit the amounis compul-orily deduc-
ted to the nommnated authonties for
eventuai deposil with the Reserve Bank
of India

In making compulsory deductions it
will be ensured that an employee does
not suffer any diminution 1 hig wages
as a result of the operation of fthe
scheme The explanation below this
clause atcordingly provideg for set-offs
for compulsory contributiong to any
provident or other funq out of addi-
tional wages or additional dearness al-
lowance

Clauses 12, 13, 16 and 22 are new
and clauses 14 and 20 have been amp-
Lfied I would not burden the House
with the details about these clauses
which are designed 19 ensure smepth
implementation of the gcheme in the
non-Government sector 1 may add
that the provisions included theprain
are generally on the lines of the pro-
visions econtained in the Emplopees’
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Provident Funds and Family Pension
Fund Act, 1952.

These and other mnor changes
made in the Bill are either by way of
clarification to make the intentions
clearer or procedural reflnementg to
ensure its smooth implementation.

Sir, I move.

-

MR. DEPUTY-SPEAKER: Motion

moved :

“That the Bill {o provide, in the
interests of national economic deve-
lopment, for the rompulsory deposit
of additional emoluments and for
the framing of a scheme in relation
thereto ang for matters connected
therewith or incidental therelo, be
taken into consideration™.

Shri Bancrjce has given a motion
well in time, at 10 a.m. this morning
to the Speaker seeking to move that
the debate on the Additional Emolu-
menis (Compulsory Deposit) Bill, 1974
be adjourned.

In view of the very strong feelings
that Members have on this Bill, I see
no objection to admitting thig motion.
The hon. Member may move it and I
shall put it to the House.

SHRI S. M. BANERJEE: I have al-
ready given the reasons for this, and
50 I need not mention them again. I
move under rule 109 that the debate
on this black bill be adjourned. I beg
to move:

“Phat the debate on the Addition-
al Emoluments (Compulsory Depo-
sit) Bill 1974, be adjourned.”

BHADRA 5, 1806( SAKA)
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Mr. DEPUTY-SPEAKER: The ques-
tion is:

“That the debate on the Addition-
al Emolumenis (Compulsory Deposit)
Bill, 1974, be adjourned.”.

Let the l.obbies be cleared.

The Lok Sabha divided:

Division No. 12] [14.36 hrs,

AYES

Bade Shri K. V.

Banera, Shr1 Hamendra Singh
Banerjee, Shri S, M.
Bhattacharyya, Shn S. P.
Brahman, Shri Rattanlal
Chandra Shekhar Singh, Shn
Chandrappan, Shri C. K.
Chatterjee, Shr1 Somnatn
Chaudhary, Shri Ishwar
Chowhan, Shri Bharat Singh
Das, Shri R. P.

Goswami, Shrimati Bibba Ghosh
Gowder, Shri J. Matha
Haldar, Shri Madhuryya
Hailder, Shri Krishna Chandra
Huda, Shri Noorul

Jordar, Shri Dinesh

Kachwai, Shri Hukam Chand
Kalingarayar, Shri Mohanraj
Kathamuthu, Shri M.
Krishnan, Shrimati Parvathi
Lalji Bhai, Shri

Mavalankar, Shri P. G.
Mehta, P. M.

Modak, Shri Bijoy
Mohammad Ismail, Shri
Mukerjee, Shri H. N.
Mukherjee, Shri Samar
Mukherjee, Shri Saroj
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Muruganantham, Shri S. A.
Patel, Kumari Manilben
Pradhan, Shri Dhan Shah

Ram Kanwar, Shri

Saha, Shri Gadadhar

Sambhali, Shri Ishaque

Sen, Dr. Ranen

Shakya, Shri Maha Deepak Singh
Verma, Shri Phool Chand.

NOES

Ahirwar, Shri Nathu Ram
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri
Babunath Singh, Shri
Banamali Babu, Shri
Barman, Shri R. N.
Barupal, Shri Panna Lal
Basappa, Shri K.
Basumatari, Shn: D.

Besra, Shri S. C.
Bhargava, Shri Basheshwar Nath
Bhattacharyyia, Shri Chapalendu
Chandrika Prasad, Shri
Chavan, Shri Yeshwanirao
Chhutten La!, Shri

Daga. Shri M. C.

Das, Shri Anadi Charan
Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Desai, Shri D. D.
Dhamankar, Shri

Doda, Shri Hiralal

Dube, Shri J. P.

Dumada, Shri L. K.

Engti, Shri Biren

Ganesh, Shri K. R.

Ganga Devi, Shrimati
Gautam, Shri C, D,

Gogoi, Shri Tarun
Gomango, Shri Giridhar
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Gopal, Shri K.
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Hari Kishore Singh, ‘Shri
Hashim, Shri M. M.
Ishaque, Shri A. K. M.
Jadeja, Shri D. P.
Jamilurrahman, Shri Mad.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib
Joshi, Shri Popatlal M.
Kailas, Dr.
Kakodkar, Shri Purushotftam
Kale, shri
Kamble, Shri T. D.
Kamla Kumari, Kumari
Kapur, Shri Sat Pal
Kasture, Shri A. S.
Kavde, Shri B. R.
Kedar Nath Singh, Shri
Kinder Lal, Shri
Kotoki, Shri Liladhar
Kotrashettl, Shri A. K.
Kulkarni, Shri Raja
Lakshmunarayanan, Shri M. R.
Lutfal Haque, Shri
Mahajan, Shri Y. 8.
Maharaj Singh, Shri
Majhi, Shri Gajadhar
Majhi, Shrt Kumar
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Manhar, Shri Bhagatram
Maurya, Shri B. P.
Mirdha, Shri Nathu Ram
Mishra, Shri Jagannath
Mokammad Tahir, Shri
Mohammad Yusuf, Shri
Mohan Swarup. Shri
Murmu, Shri Yogesh Chandra
Naik, shri B. V.
Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
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Pandey, Bhri Damodar

Pandey, Shri Krishna Chandra

Pandey, Shri Narsingh Narain
Pandit, Shri 8. T.

Partap Singh, Shri

Patel, Shri Arvind M.
Patel, Shri Natwarlal
Patil, Shri C. A.

Patil, Shri Krishnarao
Patil, Shri T. A.

Peje, Shri S. L.

Purty, Shri M S.

Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai
Ram Singh Bhai, Shri
Ram Surat Prasad, Shri
Raut, Shri Bhola

Ray, Shrimati Maya
Reddi, Shri P, Antony
Reddy, Shri K. Ramakrishna
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sodhy Ram, Shri

Sammi, Shri Mulki Raj
Samanta, Shri S. C.
Sanghi, Shri N. K.
Sankata Prasad, Shri
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant L
Satpathy, Shri Devendra
Savant, Shri Shankerrao
Shankar Dev, Shri
Skankaranand, Shri B.
Sharma, Shri A. P.
Shivnath Singh, Shri
Shukla. Shri B. R.

Sinha, Shri R. K.

Sohan Lal, Shri T.
Stephen, Shri C. M.
Suryanasrayana, Shri K.
Uikey, Shri M. Q.

Verma, Shri Sukhdeo Prasad
Virbhadra Singh, Shri
Yadav, Shri N. P.
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MR. DEPUTY-SPEAKER: The result
of the division is: Ayes 38; Noes 117,

The Motion was negatived.

MR. DEPUTY-SPEAKER: We pro-
ceed with the consideration of the
BilL

SHRI SOMNATH CHATTERJEE
(Burdwan): We are sure that thig is
a most pernicious measure brought by
the Government. We chaige that this
Bill is nothing but a declaration of
war against the struggling working
class of this country. Sir, this will
not achieve its su called ohjectives of
controlling inflation, but Sir, it will
surely achieve and is bound to achieve
this; 1t will force starvation of 18
million working people of this coun-
try and their families which wil] com-
prise about nine crores of people, Sir,
according tp us, this is a thoroughly
unconstitutional Bill. A very labori-
ous attempt was made by the hon.
Law Minister on the last occasion to
somehow make out a case of the legis~
lative competence of this House to
discuss thiz Bill. But, certainly, we
have not been convinced by him. Now
that the hon. Supreme Court has found
that there is a strong prima facie
case, which has persuaded the Sup-
reme Court to admit a writ pelition
and jssue a rule msi against the Gov-
¢rnment, it was all the more necessary
that this Government, if they had any
respect for the Supreme Court, al-
though they say so many things, they
should have postponed the discussion
on this Bill until the Supreme Court,
the highest judicial body in this coun-
try decided about its validity. Sir, the
other important aspect is, whatever
the hon. Finance Minister may say,
this ig nothing but a messure to im-
pose a wage freeze. Sir, the fact that
this Government could not wait for
Parliament to be summoned, which
was going to sit within 16 days, and
the fact of promulgation »f this Ordi-
nance shows ils utter disrespeet for
the legislative processes and for Par.
liament’s supremacy in this country.
After they have obtained {his massive
majority as they remind us from time
to time, they have thrown all the
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canons of decency and decorum so far
as Parliamentary institutions gre con-
cerned and they do not even bother
{o issue Ordinances with regard 10
financial matters. Just before a fort-
night before the House was going to
sif, such an important raeasure, which
is going to affect a very large section
of the common people of this country
was promulgated as an Ordinance,
which, Sir, we very much condemn.
Bir, we are discussing today...
(Interruptions) Sir, unless the House
is brought to order...

MR. DEPUTY-SPEAKER' You can
go to the Lobby or the Centiral Hall.

SHRI SOMNATH CHATTERJEE:
Sir, we are discussing this Bill under
the shadow of the brutal muuder of
three workers of a wagon factory at
Bbharatpur in Rajasthan by the tr.gger
heppy police acting at the behest uf
an un-sympathetic administration.
Instead of controlling block money
ar.d inflation, the result of this anti-
peorle measure has been that the
blocd of the working pecple has been
gpilt in this country. Sir, can anybody
denv that with galloping inflution, the
working people of this country have
been groaning under &an extremely
diffcult financial condition wh'ch has
been primarily broughiy about by a
bankrupt economic wpolicy and the
ru'e of black money to which this
Government ‘has surrendered ior its
owr partisan purpose? This black
muney economy has beer fostered hy
this ruling party and the people of
this country cannot or will not ever
remain a subject of thar mercy. Sir,
this galloping inflation has immobilis-
ed the earnings of the common peo-
nle of this couniry. The value of
rupee hag been reduced bv reason of
rising prices. How long w:1l the work-
ing class, the common people and the
middle class people, go on tolerating
this type of legislation? Their very
subsistence is now beinz threatened.

Sir, I am very happy to note that
the working class in this country is

ments (Compwlsery Beposit) Bl
getting united, more and more united
on this anti-people wmeasure, Bir, I
can only gtate that if such policies are
adepted in futuyre, the kind of repres-
sion that was let loose during the
railway strike, people’s voice cnnnot
be muzzled for ever by such repres-
sions. So far as the Slatement of
Ohjects and Reasons of thig Bill is
concerned, kindly see what a hoax is
being perpetrated on tha2 people. it
says:

“Periodical revision' of wages and
adjustment in the rates of dearness
allowance which have been adopted
as remedies for moderating the im-
pact of rising prices have been pro-
ving ineffective.”

As if DA is given as a matter of
bounty The very basis of DA is that
the real income is rediiced because of
the inflation and rising prices. The
method of providing DA only partly
compensates the workers for the in-
crease in the cost of living that has al-
ready taken place; it is not for future
increase in prices. Therefore, DA is
the minimum provision that has to be
made. DA pever keeps pace with the
rising prices. But in the name of con-
trolling inflation this Government has
thought it fit to impose a cut on DA,
which is the minimum required to off-
set somewhat the rising prices in this
country.

A sermon has been given in ' the
statement of objects and reasons, by
this Government which has hardly
any locus standi. It must practise first
what it tries to preach. It says:

“In the circumstances, urgent steps
aimed at breaking this vicious circle
of money incomes chasing prices be-
came inescapable. These measures
undoubtedly involve some sacrifices
by different sections of the com-
munity.”

A wonderful selection has been made
for this purpose. The ordinary peo-
ple of this country numbering 18 mil-
lion, out of whom at least 80 per cent
have a monthly income of less than

Rs. 500, are being asked to make sacri-
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fice. The sacrifice is being asked to
be made by that section of the people
who are already in utter misery and
do not get even' two sgquare meals a
day. This Government i unable to
give them food, thé essential commo-
dities and the medicines for the sick
They are unable to arrange for the
education of the children. This Gov-
ernment which is sitting in an ivery
tower with the monument of luxury
in Rashtrapati Bhavan—ministerial
luxury has become the last word in
luxurious living in this country—it is
they who are giving sermons to the
common people, whose actual wages
may be 500 but whose real wage is
less than Rs. 100. You are asking
them to bear the greater brunt of the
sacrifice, ag an apology to show that
they are not against the working class
only but also against the rich people,
they have tried to bring forward that
Bill putting restrictions on dividents
and Ircome-tax Payers Bill which we
shall discuss later. This Government
is not entitled 1o give this sermon
Their intention is to go on putting
pressure on the working people so0
that they remain in their mercy.

Who is responsible for this rising
inflation? Are the working class res-
ponsible for it? The position today is
the result of the bankrupt, pro-capita-
list and anti-people economic policies
of the present regime. Because of
such policies, inflation has become gal-
loping and the poor and relatively
poor people who have been already
suffering hardest are going to get the
worst of the government measures.

In the name controlling inflation.
the real income of the workers is being
reduced further. What is the invest-
ment climate in this country? What
is the position with regard to future
generation of employment opportuni-
ties? So far as the cut in the Plan
outlay is concerned, It is over Rs. 400
crores. There are no new employment-
oriented industries which are being set
‘up, there is no creation of new income
and the jobs are becoming more and
more scare. With lesser investment,
lesser number of jobs would be avail-

able. In this context, What should
have been done and what has been
done? Government should have
generated more employment op-
poriunities by creating a climate for
investment. Instead of that, they have
chosen as their target of attack the
income of the existing employees.
This is really a wonderful economy.

You cannot generate more employ-
ment, you cannot give new avenues of
employment for people to earn their
livelihood in a decent manner, un-
employment is increasing by leaps and
bbounds and you have taken this op-
portunity to get hold of persons who
have niggardly income,

The economic pélicy of this govern-
ment is nothing but surrender to vest-
ed interests, It takes the Government
years to formulate the so-called Pive
Year Plans which they cannot imple-
ment The targets are never fulfilled,
I doubt very much whether the
economic policy of this Government
has got any mooring; assuming there
are some moorings, whatever moorings
have been there heve been completely
lost and now 1t is only a drift.

In the name of policy decisions, ad
hoec measures are being taken like
this, which will not solve the problem
of inflation by any means whatsoever.
Has the price of any commodity in this
country gone down since the 6th of
July? Have the anti-inflationary
measures been found to be visible in
any sphere of economic activity in the
country since this measure been in
force? You could not wait for the
Parliament to meet and you thought
it necessary to make a law by pro-
mulgating an Ordinance. Now that
more than a month and a half have
passed, what is the effect of this me-
asure on prices?

The amount which is expected to
be immobilised by this measure is Rs.
450 crores per year or Rs. 900 crores
in two years. Out of this 60 per cent
will come from the wages and allow-
ances of people earning up to Rs. 500.
About 18 million salaried people are
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affected by this measure, a majority
of whom cannot afford it.

Have the Government any economie
thinking? Only in February this year
they reduced the incidence of income-
tax because, they say, this is one of
the recommendations of the Wanchoo
Commission. But they did not imple-
ment the major recommendations of
the Wanchoo Commission because they
dare not touch the black money. Did
the Government not realise in
February-March this year that the
ecoromic condition in this country will
be such that they cannot afford to lose
any income? Is this mobilisation of
resources? For pampering the rich
fncome bracket, in February-March
the highest income-tax rate was
brought down from 90 to 70 per cent.
Within six months you launch your
attack, not on the high-income bracket
but on those who are earning Rs. 500
or less. Could you not anticipate in
February-March that in four or five
months the economic condition of this
country will be such that you have
either to mobilise resources or gene-
rale ycur own resources? Is there any
economic thinking in the Government?
They reduce the income-tax rates
which will benefit the highest in-
come brackets and then they come out
within five months with this obnixious
measure.

It is well-known that about 73 to 80
per cent of the middle-class familes
budget represenis expenses on food.
Without reducing the cost of food,
how can you possibly give any relief to
these people or to check inflation? Un-
less you want that more and more
people ghould starve, unless you want
that those people who are getting two
meals a day will now get one meal a
day and those who are getting one
meal a day will be on streets, how
are you going to control either infla-
tion or how are you going to help in
any manner these people in the coun-
iry who are already facing great diffi-
culties, With 87 per cent of the popu-
lation below the poverty line, the
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Government living in luzury is now
even impounding bonus and gratuity
of the common working class in the
couniry. It iz a completely shameless
proposal. Bonue is no -longer any-
body's grace. It is a deferred wage.
They earn it by their labour, So far
as additional wages are concerned, be-
cause of rise in prices, by reason of
their struggle, they earn it. But this
Government impounds it.

What will happen to the money?
This money will lie in the coffers of
the Reserve Bank. He says, “After
five years, I will give you with a very
tempting rate of interest of 113 per
cent. What more do you want?”
With the rise in prices and the fall in
money value ol the rupeeg it will be-
come less than 1 per cent.

The greatest sacrificea are being
asked from the commpn people who
can bear the least. Out of Rs. 900
crores that they expect to immobilise.
Rs 300 crores will have to be paid as
interest They will have processing
costs, IHow much processing cost they
will incur? It may be anything bet-
ween Rs. 50 crores to Rs. 100 crores
in five years, They have given a
bounty of Rs. 100 crores to the rich
people in the last Budget by reducing
the rate of income-tax. Therefore,
Rs. 300 crores to Rs. 500 crores will
go out of the Government sources.
This is a sort of apology, as an ahti-
inflationary measures. If that all it
will crrate deflation. It will not stop
inflation at all. It will only mean that
the economy of this country will be
completely crushed.

So far as public distribution is con-
cerned. this Government has surren-
dered itself to big hoarders, smugglers
and blackmarketeers. In the matter
of wheat take-over policy, they have
surrendered. What about the Govern-
ment’s performance about the public
distribution system? I will give only
two figures. In May, 1074, wheat dis-
tributed through the public distribu-
tion system was 4.18 lakh tonnes. As
against that, the corresponding quan-
tity in May, 1973, was 6.8 lakh tonnes.
During five months period from Janu-
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ary to May. 197¢ the total quantily
of wheat distributed through the pub-
He distribution system was 22.73 lakh
tonnea while in the corresponding
period, it was 27.40 lakh tonnes, Now,
with the dismal performance in the
public distribution system, with lesser
and lesser procurement, with their
surrerider to the black-markteerg and
hoarders, with their switch over from
the wheat take-over policy, how do
they expect fo control or contain the
prices of foodgrains, at least one item
of foodgraing? These people are giv-
ing lectures to the people to tighten
their belts and make sacrifices. They
do not even make an attempt or an
apology of an attempt fo make the
necessities of life available to the com-
mon people in the country. After 27
years, we heard only yesterday, unless
the Parliament brings certain laws
under the Ninth Schedule, they are
unable to do anything. Why, during
the last 27 years have land reforms in
this country not been brought about?
How can you produce more food in
this country unless you get the people
invloved in the process of agriculture:
You will have landlords, you will have
kulaks, and you want to generate
more resources in this country. How
is it possible?

I was astonished to get one figure,
I will just iell you. By raising only
five paise per kilogram of foodgrains,
the big farmers and traders in this
country have made Rs. 4,000 crores.
This could not have been done without
the Government's connivance and
‘blessing. What action has been taken?
Mr. Ganesh says that he will go and
have a dharna. Somebody says that
he would go to the railway station to
find out what is happening This is
an abject admission of their inability
and complete bankruptcy not only to
grapple with the problem but even 1o
think about what the problems are.
In what way will this inflation be
checked. No action is taken against
those people who are responsible for
the rise in prices, but you are jumping
on those common people who are
Torcell to pay high prices Because you

are in league with those hoarders and
black-marketeers. If this is the policy
of the Government, we cannot expect
any proposal from them which will be
for the benefit of the common people
of this country.

So far, no attempt has been made
to control the money supply. The
other points, Mr. Vajpayee has refer-
red to. My time is very limited, I
would submit that this Government
would be well advised to withdraw
this legislation or, at least. minimise
the rigours of it.

Kindly see, Sir,—this is the wonder-
ful economic policy of this country—
by supplementary budgets they are
seeking to raise more taxes than the
original budgets. This is the wonder-
ful taxation policy, this is the
wonderful economic policy, of this
country. I believe, in world history
this has never happened in the past
the original taxation proposals have
been, within five months, exceeded by
supplementary taxalion proposals.
This 1s the only regime where this
has happened. 1t is this Government
which has brought this ciuntry’s eco-
nomy to rack and ruin. The common
people are at the mercy of hoarders
and black-marketeers, the Govern-
ment's only friends in this country,

Sir, I oppose this Bill.

MR DEPUTY-SPEAKER: Before
1 call the next speaker, 1 would like
to make one or two observations. This
1s a very far-reaching piece of legis-
lation in which the members feel very
deeply involved. A few hundred mil-
lions of people are involved in this.
Therefure, in all fairness, the member?
should have full opportunity to make
their submissions and the Government
also should be able to put its case ac-
ross. However, we are limited by time,
We have allotted four hours to this de-
bate and there 1s a time limit also
within which this Bill should be pased
Therefore, I would only put this to
the members to keep this in mind and
try to be brief and precise,
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS-(SHRI K. RAGHU-
RAMAIAH): 1 would like to mention
that it is the unanimous recommenda-
tion of the Business Advisory Com-
mittee that we should try to pass this
Bill and also the next one today itself
sitting late if necessary. I am only
conveying the wishes of the Business
Advisory Committee.

PROF. MADHU DANDAVATE
(Rajapur): You want to put the
time allotted to us also in compulsory
deposit,

MR. DEPUTY-SPEAKER: You will
get interest on that.

Mr. Stephen.

SHRI C. M. STEPHEN (Muvattu-
puzha) The Bill that we are consi-
dering now is, admittedly, an extra-
ordinary piece of legislation; thig does
not belong top the norm.l category.
This is a type of Bill which would
be painful for anybody to move, pain-
ful to support and even for this House
painful to pass. But nevertheless
there are occasions m the life of a
ration and of public men when in the
discharge of public duties, if you are
convinced that it is a duty, you will
have to do certarn painful things. It
is in this spirit that 1 approach this
Bill and I offer generally to support
the BilL

15 hrs.

Before going to the arguments there
are one or two things to be emphasis-
ed. One is what it is not. It is not
a wage freeze Bill.  Nothing stands
in the way of negotiations being con-
duced, wages being reduced, bonus
being negotiated, etc. I am promp-
ted to make one observation after
hearing Mr. Somnath Chatrerjee. This
Bill is not an effort for resource
mobilisation at all. Whatever money
iz deposited will not be available to
the Central or /State Governments.

ments (Compulsory Deposit) Eill

Thig lg not an effort to mobilise re-
sources. This is an effort to teckle
the inflation which this country faces.
There is demand-pushed inflation
taking on the character of wage-price
spiral setting in. The infiation which
is now very fast moving up is taking
on the character of hyper-inflation.
Through thig Bill the Government 18
appealing to wage earners that for
one year period they may not rush
to consumption, to the full extent of
the money which they may be hav~
ing crue] though it may be. This is
the strategy behind the Bill

As far as I am concerned, there 13
one major problem for the wotkers
of this country. The major problem
18 this. It is the rise in prices. They
are the worst-affected people. Look-
ing to the index figures, taking 1960
us the base year, we And this. The
figures were moving up at snail's pace
upto 1972-73. It was not a gallop
at all. In 1968-70 this is 177; 1970-71.
186, 1971-72, 192; 1972-73, 207 and
thereafter whati we find is, 1t is not
moving up, it 18 a gallop. From
March to May, from 207 that has
moved up to 228. In December it
was 260, in January 264, ;n February
267, in March 278 in August 283, in
May, 294. In one year, that 1s from
middle of 1973 tp middle of 1974 1t
is a jump from 207 to 294. This a8
the position; 50 per cent of jump is
there. The result is this. The mecha-
nism evolved earlier, namely, neutra-
lisig it by DA by giving more money
to workers, so that their real wages
rise, hag ceased to operals. The more
money you get, the more the real
wages are sagging.

It ig thig dllemma which the work-
ers of thig country are now facing,
This is a dilemma not for the higher
paid people and not even for the upper
class people. This is a dilemma Which
the workers are now facing. Who-
ever may be responsible for this
dilemma the dilemma is there.

Ag far ag the workers are concerned,
therefore there is a stage of hyper
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inflation, galieping inflation, which has
already started. It is horrifying. We
will not be able to compensate the
whole of it. Where is the mechanism?
In the extraordinary situation that has
proved to be inefficient or inappro-
priate or inadeguate. To me it ap-
pears that this D.A. mechanism was
invented but the purpose for which it
was invented had failed. So, there
must be a fresh thinking made on it.
We should have a fresh look at it. For
dearth of time, I do not want to go
into details of i1t. As per sources of
inflation, there are some types of infla-
tions. One 1g because of excess de-
mand, It may be that because of fall
m produclion more and more of money
is coming into the market. Popu-
lation 1s growing. All these factors
are creating excess demands. If the
production movesg up, there will be no
extra demand When there 1s cost
push inflation, that is to say, if the
raw material price goes up, as a result
of this the price of a product too will
go up. That is what we call ‘cost push
inflation. The contagion of inflation
has come from the neighbouring coun-
tries. Finally the wage spiralling 1n-
flation comes in. As far as inflation 1n
this country is concerned we find that
all these aspects are there One after
the other 1s coming up. When there
1g excess demand, inflation comeg in.
When that 15 going up, to meet 1t
more of money will have to be put into
the pocket. As a result of that the
wage for a price spiralling sets in. Now
that is practically going out of the
hands So, the question is; what is
the solution to this” If wc are to tackle
the inflationary aspects there are two
methods of dealing with them. On the
one hand, yoy have to raise the pro-
duction; and on the other hand, you
curtail the money supply. If these
two things can be done then, certainly
inflation can be tackled. But, is it an
eagy solution? That is the question.
May be the Opposition parties may say
that this is due to the wrang policy
followed by Government. The prob-
lem is pefore us. How to tackle that
is the question. Is there any proposi-
tion being brought forward? Here is

the picture of the money supply and
the production figures. We find that
they are very appalling. From the Re-
serve Bank of India paper it will be
seen that as far as the consumer goods
are concerned, taking the 1960 ag the
base year in September, 1972 it goes
upto 169 whereas the cost of living has
jumped up. And from there not to-
day, to September, 1973 it was 157.
Once 1in 1969 it has fallen down. It
is not sustaining the level. It ig mov-
ing down. With respect to the consu-
mer goods industrial index general in-
dex the picture is the same. It was
200  But, in September 1973, it was
199. Gradually the production has
come down. Whoever may be respon-
sible for it that is the position which
ig there. The question is- Can we in-
crease the production overnight? On
the other hand the money supply figu-
res are also very revealing. As has
been pointed out already by my friend
it started with Rs. 5,000 crores in 1961
it had gone up to Rs. 17,815 crores—
I mean money resources and not the
money circulation—and the money cir-
culation figure for the year is Rs.
11 587 crores. It was Rs. 15453 crores
in June 1973. Today it is Rs. 17,850
crores. Therefore the money supply
figure hag increased but the produc-
tion has decreased. Inevitably the re-
sult i that the price will definitely
move up So long, upto 1872-73 we
found a sort of relationship between
the two. So much so, there was
no let-up in consumer price index.
The moment that relftlonship dis-
appears and once we take an
out of balance position, the cost
of living index also started picking
up. That is the dilemma that I have
in view. Here ig the position in
which the workers' interests can be
safeguardeq only by pegging the pri-
ces. The prices can be pegged only
by the increase in the production on
the one hand and of curtailing the
money supply. I think increase in the
production is not immediately possible,
It will take a little fime for the pro-
duction to take up the momentum.
Therefore, the products available 6
the country being the same would if
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be in the interests of the workers to
get the money supply being added on
that? Already there is money supply
to the extent of Rs. 17,000 crores and
the economists also tell ug that the
velocity of the money is gomng up and
added to that the dearness allowance
increase during the current year will
be to the tune of Rs 900 crores. If
that is the position addedq to this with
production remaining the same and
not making remarkable breakthrough
would it be in the interests of the
price position to add on to this addi-
tional amount also into circulation and
build up the pressurc against the con-
sumer goods.

Sir, much has been said about black-
money. Black-money is a menace and
must be fought but I would submit
with respect to the essential consumer
goods which the workers want, I do
not know to what extent black-money
will add to rise in prices. Black-money
is used for hoarding. That is a diffe-
rent problem and has to be tackled in
a different way. I am at a particular
guestion. Supposing I get Rs. 6 crores
in my hand tomorrow and I as a per-
son—if I do not go in for hoarding—
thiy, Rs. 6 crores will not build up pres-
sure on the consumer goods whereas
if Rs. 6 crores is distributed among
one crore of people that money will
go immediately in the market to build
up pressure on the essential consumer
goods Therefore, when we try to im-
mobilise the money in the market it
will have to be seen which type ot
money has to be immobilised. Cer-
tainly, the workers will have to parti-
cipate in the sacrifice that the nation
is being called upon to make. What
else is the alternative? I for one, do
not have any other alférnative. 1If
more money is coming in then the
prices will certainly move up. On
the one side production has to be
raised and on thel other side during
the interregnum some TInterim mea-
sures have to be evolved. It is in
that aspirit fhntthilmﬂ has been
evolved.

AUGUST 27, 1974 and Additional Emolu~
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I would like to quote from an article
written by Valey Giscard d'Estaing,
a very well-known economist and Pre-
sident of France. He has written an
article on ‘Four types of inflation’:

“The fourth type of inflation is
self-induced inflation. That a price
rise should trigger a rise in all types
of income in 1itself is natural and
even desirable because that shows
that economic agents, beyond the
world of monetary illusion, are rea-
soning in terms of pyrchasing
power,”

The real difficulties begin when
the deep-seated inflationary pres-
sures—for example, those leading to
any one of the three previously des-
cribed types of inflation—have toned
down and yet inflation continues for
the simple reason that rising incomes
cause rising prices Then a new in-
flationary mechanism goes into ac-
tion independently, and it is all the
more gerious in that there are no
built-in brakes to it.”

“It must he arknowledged that to
fight this inflation, which is the
gravest type in modern countries,
economic thinking 1s no more ad-
vanced than medical thinking about
ways of stopping the spread of can-
cer cells. Ag in the case of cancer
development often moves in anh acce-
lerated fashion because the more
agents become aware of inflation, the
more they try to anticipate it by
even higher incomes"”

“In order to combat this type of
inflation, support has often been ex-
pressed for an essentially voluntary
incomeg policy, which in fact is no-
thing more than solidarity in mo-
derating the rise of incomes”

“However efforts at arriving at a
concerted policy have shown how
hard it is to obtain willing consent
on this type of voluntary regulation.
to the point that some governments
have succumbed to the temptation of
moving to tha stage of regulatory
measures;..
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“It is striking to see that this
essential field of economic activity is
the only one not to have some self-
regulating mechanism.”

What is saig here that there ig struc-
tural difficulty to be overcome. What
I am pointing out 18 that this is just
what ig done here. It says further:

“Thercfore, there is a structural
difficulty to be overcome here. It
resembles somewhat the structural
difficulty of the monetary explosion
brought about by the process of
monetary creation by the banks 1n
France. Eventually, the govern-
ment had to impose its control by
creation that factor draws of part of
tor. With each cycle of monetary
creation that fator draws off part of
the monetary substance until the
mechanism can no longer opeirate.
A form of incomes policy mught, for
example, consist not of just an ins
tantaneous and ephemera] policy
but a structural and permanent one,
providing for a sort of reserve factor
that would cut back by means of
lemporary taxes or savings at each
evele of the wage-price rise, part of
the excesg liquidities created there-
by, thus braking and then stopping
the inflationary process almost auto-
matically.”.

This cut-back is what iz attempted by
this law. It 1s certainly a panful
thing, but thig cut-back of the addi-
tional wages going on as a result of
the reserve factor in order to put a
brake on the inflationary spiral is what
Is attempteq here.

Having said this I would say that
this Ball would have justifirat.on or it
will have valdity only if the income
policy has got an equal character
everywhere. It Ig not the worker only
who is concerped. Two factors are
necessary. One ig that there is a par-
ticular section among the workers who
are low-paid, who have no wages to
be cut back at all. to whom unless the
whole wage is given, starvation and
dedth would be the only alternative. I
have tabled an amendment requesting

that employees who are drawing pay
up to Rs. 300 must be exempted from
the operation of this measure. 1 have
also requegted that at least those wor-
kers who have got minimum wages
under the statute must not be brought
within the purview of this measure.
Those who are getting fhe statutory
mimimum wage should not be brought
within the purview of this measure.
Under the law of this country, accept-
ed by the Supreme Court and every
other court and tribunal nobody shall
be paid anything less than the statu-
tory minimum because that is the bare
subsistence level. If he gets some
more dearness allowunce if thai is also
to be taken away, you will be condem-
ing him thereby to complete starva-
tion and death, that will amount to g
sort of saddism and absolute savagery.
Therefore, I have asked for exemption
for those categories of workers, and
that amendment has got to be accept-
ed. Otherwise what will happen Is
this After all, the worker must have
his morsel of rice, because tomorrow
he has to go and work For that mor-
sel of rice, he will take a loan from
an usurer or he will have an industrial
strike in the establishment in order to
get money as advance so that he may
take back money from what is being
deposited Then it will not be indus-
trial peace that you will be having.
Therefore, I subit that this policy will
have validity and rationale only if the
lowest cadre is left out of the Govern-
ment's calrulation.

Secondly, I would submit that if pro-
duction bonus is varied, Government
should not touch ft. But this law
says that production bonus and incen-
tivet bonus also would come within
the purview of this. If higher bonus
is given, Government want fhet also.
If raising of production is part of the
strategy to fight inflation, then pena-
lisinr production honne and incentive
bonus makes it lose all its rationale
1 have moved an amendment in this
regard also.

Thirdly, Government have adopted
the principle in thig Bill that if in a
particular grade of pay an employee
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gets an increment, that will not be
touched. On the same principle, 1
would submit that the bonus which an
employee is entitleq to get under the
Bonus Act should not be touched. The
legal advice that we have got is that
the bonus which an employee gets
under the Bonus Act would not come
within the net of this legislation. This
Government of Kerala took that view
in all their companies and disbursed
bonus on that basis also. Now, if this
Bill is passed, that also would be ma-
nipulated, because now it has been
provided that the bonus that a person
gets under the Bonus Act also will
come under the net of this legislation.

I would submit this is absolutely
cruel. 1 understand the strategy of
cutting back part of the additional
emoluments 1s a pamful necessity
under the present circumstances. But
for heaven's sake, do not take it 1o a
draconian position, a senseless position
which would assume {he character, if
I may repeat the word, of merciless,
sadism rather than of tackling the
problem. Assume not an atitude of
everything or nothing. That is not
ihe attitude io be taken up.

MR. DEPUTY-SPEAKFR' Can 1
impound your additional time now?

SHRI C. M. STEPHEN: Before that
I will sit down.

Therefore, my approach to the Bill
as I submitted 1s this: broadly I sup-
port the strategy behind the Bill, but
I have tabled certain amendments to
safeguard the interests of the lower
paid workers. What wag statutorily
guaranteed to thém under the Bonus
Act, what they got as a return for
improvement in production—if these
are built into the Bill I shall be happy
to support the Bill. Otherwise, it will
be very difficult to say ‘ves' to the Bill
ag it is framed.

DR. RANEN SEN (Barasat): The
previous speakers, Shri Vajpayee and
Shri Somnath Chatterjee referred fo
the promulgation of tHe Ordinsnce =

and Additional Emoiu-

ments (Compulsory Deposit) Bill
fortnight before Parifament wis due
to meet. What was the occasion? It
was to corner Rs. 450 crores from
the working population and for this
the Ordinance was necessary. The
Government could not wait Tor Par=
liament to meet, discuss the matter
fully and come to a conclusion.

This is an obnoxious Bill and during
the last 13 years, ag far as I remember,
such an obnoxious Bill has not been
put before Parlilament by Govern-
ment. At one stroke of pen, all the
labour legislation, the Payment of
Wages Act, the Minimum Wages Act,
the Industrial Disputes Act, the
Bonus Act, all these have been
nullified. I am not speaking from
the lagal or juridical point of view;
I am speaking from the point of
view of the working class who for
the last 100 years have fought
glorious battles for better legisla-
tion and sacrificed their lives for
that, as a rasult of which during the
latter part of the British rule and in
this Congress rule certain good laws,
at least partially good laws, were
passed. Now at one stroke of the
pen, all these laws are being nulli-
fied.

15.23 hrs.

IsHAQUE SamBalr  in  the

Chair]

[SHERI

It is said that this is part of a
package deal to fight inflation. As
Shri Stephen has shown, prices have
been rising, galloping. To a queslion
put to Mr. Chavan whether by these
measures, including this one, the
price rise would be halted, Shri
Chavan was helpless: he could not
give any guarantee that the prices
would be pulled down,

Shri Stephen says it is not a wage
freeze. Then what is it? Not only
is it a wage freeze, but this is an
erosion in the wages of the wotkes
1 will quote certain thirgs at the
appropriste time,
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Government and its policles are
:espongible for this galloping infla-
tion, and the working clags have to
pay for it. They are the victims
of the stupidity and criminality of
the Government that sits in power
in India today. The whole of the
additional wages and 50 per cent of
the DA are impounded as a rusult of
this. Sir, what 18 happening in the
coal industry? A government
machinery was set up. When the
document was ready, when both the
sides, the CMA, BCCL and the trade
unions agreed on certain points, the
management said that they have got
orders from Delhi not to sign the
document. That 1s stalled. Simi-
larly, in the case of the steel indu-
strial negotiations were taking place,
Before the negotiation table, the
Steel Authority of India limited
comes with the Government order
and says ‘What is the good of dis-
cussing?; there cannot be any wage
nize! If this is not wage freeze, then
what else is wage freeze” Befcre
the 6th of July this year, an agree-
ment was rmeached between the
workers of Bata, Calcutta numbering
about 12,500 and the Management of
Bata. The earlier agreement expired
m December 1973, Earlier, ‘they
refused to come to any agreement
There was a strike. As a result of the
strike, in the month of June, they
got a rise of Rs. 73/- per month.
By one stroke, that is nullified.
Prices are rising. If there is no in-
crease in the wages, YThen, there is
erosion in the real wages. As a
result of this, even the managements
are afraid that there will be labour
unrest. The management of Bata
. wrote to the labour Minister of West

Bengal, I quote:

“Subsequently, on the 6th July
1874, the Central Government pro-
mulgated the ‘Additfonal Emolu-
ments (Compulsory Deposit) Ordi-
nances, 1974' by which, it would
appeny, that the 13,500 workers
involved in the settlement, will be
deprived of the immediate relief

and full benefits, concerning the
additional wages and dearness
allowance plus a Jump sum
amount.”

But, Government says that this will
result in increased production. I can
give hundreds of examples like this—
these cases have come up during the
last three months. Let us take the

Electromes Corporation of India
Limited. Their memorandum, their
statement to the Government of

India is—I quote:

“If the full additional wage and
50 per cent of D.A. accruing under
the agreement are impounded then
there is an actual reduction in
emoluments, Because the agree-

ment only stipulates merger of
D.A. in the basic wage. If the
workers are deprived of this

because 1t 15 ‘addition’ to wage then
they suffer a cut in empoluments.”

This is not wage freeze, according to
Mr. Stephen. Then, Sir, let us take
the case of tea garden labour. They
were getting a daily wage of
Rs. 3.05, in the are as from where
Mr Stephen comes and in the north,
from where I come. Under a recent
agreement, at least as far as West
Bengal 1s concerned, they got an in-
crease of 40 paise. Instead of
Rs. 305, they will get Rs. 345,
According to this law, this is im-
mediately impounded. Is it a joke
or what? Is it not a war on the
working class? They are attacked
now. Sir, no amount of demagogy
or whatever elogquence Mr. Stephen
has is going to convince the working
class; the working class is going to
fight.

Sir, a section of the employers is
already afraid. The other day, the
Chairman of FICCI made a statement
in Calcutta that the whole industrial
relationg will come to naught. Sir, 3
will give another example, The
HINDALCO workers entred into am
agreement with their management, As



1

247 Hes. Re. Ordinance AUGUST 27, 1974
ments {Compulsory Deposit) Bill

[Dr. Ranen Senj

4a result of this agreement, there has
been a little increase in their wages.
Immediately, this is impounded.
There are other examples. I am not
going into many examples because
I do not have time. This iz at a
fime when black money is operating
as the parallel economy; in fact, it is
the dominant economy. Mr. Chavan
does mot rule—it is the black money
that rules. Mr. Wanchoo has said
that—in those days when he made
the report—black money amounted to
Rs. 7,000 crores, Now, it 1s more
than Rs. 10,000 crores. In the
Wanchoo Committee itself there was
another opinion that it was Rs. 10,000
crores. Now, it may be Rs. 12,000
crores, if not more. The exchequer
is Josing about Rs. 1400 crores every
yvear becuase of this black money
economy. Rs. 450 crores are taken
away from the workers whereas
Rs. 1400 crores of black money 1s
allowed to remain intact. I am sorry
Mr. Stephen said by implication
that the workers are responsible to
some extent because wage increase
leads to price increase.

SHRI C. M. STEPHEN:
said it.

DR. RANEN SEN: This question
was raised in the Indian Labour Con-
ference in 1958 when Mr, WNanda
was Labour Minister, Mr. Naval Tata
made this statement and Mr. Nanda
said, it is affallacious theory. If 1t
+was fallacious in 1958, how can 1t be
correct in 19747 What is the percen-
tage of people affected? It is less
than 2 crores. Our population is 55
crores. Can giving scomething to 2
crores affect the npational economy?
It is stated that the workers are
getting more. But even the Govern-
ment of India has agreed that in
real wage of the workers is going
down. A survey of the industries
shows that the wages and salaries of
the workers as a percentage of the
value added by manufacture has
fallen from 55.8 per cent in 1960 fo
683 per cent in 1968, Thel Reserve
Bank bulletin last year has confirm-~

I mnever

v
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ed it, So, the workers’ share of the
value added to manufacture is fall-
ing and the workers are made the
victims of this scheme. This

was made in 1085 by Mr, Morarji
Desai. Even the INTUC in those
days objected to it angd ultimately it
had to be withdrawn In May 1971
when the Prime Minister mooted
this proposal with the trade unjons,
the AITUC rejected it saying, “We
are not going to tolerate any direct
or indirect wage freeze” and she had
to withdraw it

¥
"

It is said that the workers are not
producing enough. If we take 1960
as the base year, the productivity
of the workers increased 100 per cent
during the last 14 years. This is
also admitted by the employers'
organisations., But there is scarcity
of goods because the employers have
deliberately curtailed production.
Who does not know that Lever
Brothers deliberately wanted to cut
production in Ghaziabad? It was
the workers who resisted it and the
Government was forced to apply
pressure on the company to raise
production. The full capacity is not
utilised by the employers ip the
textile and so many other Industries
The textile millowners have refused
to produce standard ecloth, but no
steps have been taken against them,
cxcept statements in the press and
platitudinous appeals to the em-
ployers Are the employees respon-
sible for curtailing production? Are
the employees responsible for power
shortage all over India? It is due
to the short-sighted policy of the
Government. 10 or 20 years before,
they should have raised the ;ower
production. There is scarcity of raw
materials. I know for certain, at
least in the State of West Bengal,
small and medium scale industries
are closing down because there is
no coal or ferrous or non-ferrous
metals available. At the same time,
they are available in the black-
market. Government say that there
is shortage because produotion is less.
But then how could they be avail-
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able in the blackmarket at a higher
price? Then, things are also being
smuggled out? What is the govern-
ment doing about it?

There are provisions in this Bill as
to how this amount will be deducted,
how it will be retained and so on.
After two years the Government will
come out with a statement that
several crores of rupees have not
been paid by the employers to this
fund. We are saying this out 'of
our experience. When Shri Khadil-
kar was the Labour Minister he said
that Rs, 20 crores have mnot been
paid by the employers to the provi-
dent fund. In the same way, this
money is also going to be embezzled.
What is the provision to deal with
them? Here it is stated that pro-
vided the court may for adequate
angd special reasons, to be recorded
in the judgment impose a sentence
of Imprisonment for a term lesser
than three months, which will mean
till the rising of the court. As the
saying goes, once beaten twice shy.
What measures are the Government
going to take to see that the workers
money will not be embezzled by the
employers? As Shri Ganesh is pre-
sent here, I say that the Goverr-
ment will not be able to prevent
that, and will nol prevent that even
if they are able to; Government can
do it and they have got the power,
but they will never do it. Even if
they have not got the power, they
can have the power here and now,
but they will not do it. That is
why this proviso has been brought
in surreptitiously. Under this pro-
vision the magistrate has the discre-
tion to give a lower punishment in
case the employer embezzles the
money due to the workers provided
he gives the reasons in writing.

This is a blatant attempt to freeze
the wages of a large number of
workers who are already suffering,
the most down-trodden people, the
casual labourers who may be earning
Rs, 3 a day. If they get 25 paise
more, it will be frozen.

Already there are strikes in India.
I warn the Government that no
amount of repression can stop this
strike and no amount of prevarica-
tion by people like Shri Stephen will
satisfy the workers. I say on behalf
of the All India Trade Union Con-
gress and the Communist Party of
India that the workers are going to
fight against it till the last, fight
against it lock, stock and barrel to
see that this Bill is not implemented,
even though it may be passed here.
1 oppose this Bill.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): Mr. Chair-
man, Sir, this Bill has been brought
forward as part of a package to con-
trol inflation.

There are various budgetary,
monetary and fiscal measures possible
to control this lttle understood
phenomenon that is called inflation.
The question is: Does inflation have
multiple causes or could it be that
this little understood phenomenon is
being confused with its effects?
Volumes have been written about
inflation, about growth inflation,
about ipflation resulting from
demands or from swelling of monev
supply or cost, about self-inflation of
wages and prices, about the cost-push
inflation or the demand-pull inflation,
Whatever the nature of this inflation,
what is extremely worrisome in the
present case is the rate of this
galloping inflation.

I will not go over the ground which
my hon. friend has covered, So
many factors are responsible for
this increasing inflationary rate For
instance. 1f the landed inlerests do
not pay tax or if there is evasion or
if there is smuggling or blackmoney
or if there are shortfalls in produc~
tion or if there are unexpected ex-
penditures, all add up to fuel infla-
tion. Coming to the Bill for com-
bating it, as & trade unionist and
as one who has been associated with
labour movement and given the best
years of my life in the cause of
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labour and, partieularly, the most
down-trodden sector coal mines
labour in my region, I naturally feel
shy and I have the same allergy and
doubts about this sort of control as
the British trade unionists had, when
John Mayard Keynes mooted similar
proposal in 1940 in his book “How to
pay for the War”. But as an econ-
omist, m the contex of the grim
situation, I think, 'we have to accept
it and make the best of it. I do not
say, whether the note of inflation
will be brought down by this alune
“Other things being equal, if we make
a multi-pronged attack, for in-
stance, with this dividend limitation,
with thig Additiona]l] Emoluments Bil]
as proposed, with the Compulsory
Deposit Scheme Bill, decrease in
money supply, credit squeeze, in-
crease in savings and, along with that,
increase in production both in the
factories and in the farms, mav be we
ghall have turned a corner.

For this, what is need2d is this,
Primarily, inflation is not an ccono-
mic but a sociological phenomenon.
A new consensus has to be built.
Here is not a question of knocking
one point off the Opposition or off
the Government. A new consensus
of all the political elements, of the
‘1ade unionist plements, has to be
#ound so that we gan successfully
combat it because the threat to
India's economy was never grimmer.
This consensug shall have to be re-
flected in labour - participation, in
management, and in the factories,
in a new form of performance, pro-
duction and efficiency bonus which
ehould better be put out of the pur-
view of this Buill.

We have to combat what we may
cal] stagation or stagnation and in-
flation, going side by side in India's
economy today,

Lastly, the portion of the emolu-
ments and allowances which you
want to withhold should be fully

ments (Compulsory Deposit) Bill
protected against future price in-
crease. For that, I humbly submit,
jma!/zmmtmmmutk
not encugh. I suggest you kindly
give thought to this. So far as this
amount which you are withholding
from the workers is concerned, they
must be fully compensated against
future price increase,

AN HON. MEMBER: How?

SHRI CHAPALENDU BHATTA-
CHARYYIA: By increasing the
amount. If in the next five yearg the
amount goes up by 50 per cent
rather than 2 1/2 per cent, you should
fully compensate them for this in-
crease. ] am suggesting this for the
consideration of Government. 1 do
think that, if we close our ranks, if
we rally the workers if we do not
hold out threats across the benches--
after all, these threats will mean
further Jloss of yocial consensus
further industrial unrest, further in-
(redase 1n prices and further suffering
of the less protected sections of the
people—, if we do not hold out
threats and if we constructively try
to build up the social consensus, we
probably will be able to make it
India’s economy and India's policy
are under attack, from internal as
well as external sources, Now 1s the
time to close our ranks at least on
this issue, ’

I would bring to the notice of the
Lok Sabha a peculiar aspect ot the
wage structure. A staid journa] like
the Economic Journal has brought
this out. They say that, whereas on
the minimum of the scale, the salary
increase has been of the order of 20
per cent over the last 20 years, on
the maximum of the gcale the increase
has been of the order of 44 per cent
In the mines the increase is just 8
to 12 per cent. So, in spite of this
Bill, there is a case, a strong case for
revision of wages in the coalfields if
we are to successfully ocombat the
energy crigis. After all, we have
to substitute petroleum by coal, The
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positign has been made somewhat
difficult because the white-collared
workers in the LIC, I0C and banks
have been given much higher wages
than what has been given for the
workers in the coalflelds. In fact, the
workers there receive practically in-
versely to the proportion of the
hazards which these workers have to
face, and they face these hazards
daily, every hour, every minute of
their working in the coalmines.
Reference to that imbalance was made
by Dr, Ranen Sen. He suggested that
this imbalance should be rectified.
I will say that this inflation is a
phenomenon and we have moved
into, as it were, the stage of Alice in
‘Wonderland, where you have to run
as fast as you can, just to remain
where you are if not falling back.
This process has got to be reversed.
The wage-price spiral has got to be
broken at some point, and an effort
has to be made to reverse the pro-
cess.

With these suggestions, I support
the Bill,

*SHRI J. MATHA GOWDER (Nij-
giris): On behalf of Dravida Mun-
netra Kazhagam, I rise to express
my views on the Additional Emolu-
ments (Compulsory Deposit), Bill
which seeks to provide, in the inter-
ests of national economic develop-
ment, for the compulsory deposit of
additiona] emoluments and for the
framing of a scheme in relation
thereto, and for matters connected
therewith or incidental thereto,

Sir, we have heard many times on
the floor of this House the Govern-
ment saying that the current inflation
in the country is part of an interna-
tional phenomenon and India is no
exceplion to that, I want to point out
how fallacious this argument of the
Government is by quoting certain
statistics,

During the past year the inflation-
ary price spira] in the United King-

dom was 13.6 per cent; in France it
was 12,2 per cent; in Japan the price
increase was 25 per cent. But in India
the price increase on account of infla-
tion during the past six months was
25 per cent. Here it is pertinent to
point out the per capita income of
these countries. In England the per
capita income during this period was
1513 U.S. dollars; in France 2106 U.S.
dollars; in Japan 1288 U.8. dollars,
But in India it is a paltry sum of
73 U.8. dollars. When the per
capita income in the United King-
dom is 161§ TU.B. dollars, the
price increase on account of inflation
is 13.5 per cent. But, in India where
the per capita income is just 73 U.S.
dellars, the price increase has been
25 per cent in six months; ie, 50
per cent in one year. Sir, I want to
stress the point that in these circum-
stances any comparison of what is
obtaining in India today is rather
odious. With the per capita income
of 1518 U.S, dollars, a British citizen
may be able to bear the inflationary
strain., But, in India where the per
capita is just 73 U.S. dollars, we have
to bear this factor also in our minds
that this per capita income hag been
arrived at after adding up the in-
comes of Birlas, Tatas, Dalmias and
also the wages of poor agriculturists,
plantation labour and industrial wor-
kers. If you exclude the incomes of
Birlas, Tatas and Dalmias, the per
capita income of an agricultural la-
bour or a plantation labour or an
industrial labour may average only
a meagre sum of 2 U.S. dollars, With
this pittance of a wage, the labour is
expected to fight the fury of infla-
tion. Now, the Government, un-
mindful of their pitiable plight, have
come forward with this legislation
providing for a compulsory deposit of
any additional emoluments they may
get after a great deal of agitation
under the Industria]l Disputeg Aect.

The hon. Member who preceded me
pointed out that the labour in the
country is greatly agitated and upset

*The origina] spee.h was delivered in Tamil.
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as this legislation is to make further
inroads into their already meagre
wage. They are already semi-starved
and in all probability this Bill will
completely starve them out. I want to
warn the Government that the worker
in an empty stomach is not likely to
be worried about the consequences of
his action. If the Government try
to lynch the labour force of the coun-
try, it is certain that the labour
force will surely drive the Govern-
ment back to the wall.

18. hrs.

In Assam, Karnataka ang Tamil
Nadu, the plantation labour gets as
wage Rs. 3 a day. With this paltry
sum he ig expected to feed himself
and his family in the midst of alarm-
ing rise in the price of essential com-
modities. As a result of some awards,
under the Industrial Disputes Act, the
plantation workers may get an in-
crease of He. 1 a day. The Govern-
ment have now pounced upon this
also and want that 50 per cent of the
increase should be put in a compul-
sory deposit for a year or two. With
the prevalent conditions in the count-
ry, I am sure that within these two
years they will die of starvation. In
the Tvmes of India of 26th August,
there ig a cartoon on the front page;
I would just read the caption under-
neath this cartoon.

“If we take the shortages and
budget trends into account, it will
be just 800 and mnot 900 million,
Si!'."

Perhaps this cartoon depicts the true
state of affairs in the country, If the
ruling party happens to be in power
upto the year 2000, instead of the po-
pulation going up to 900 million as
a result of implementation of econo-
mic welfare programmes by the Gov-
ernment, it will dwindle to 900 only.
The present economic crisis is a sure
indication of millions of starvation
deaths to come and also the likely
annihilation of the entire labour force
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of the country, if guch steps lka the
Bill under discussion are taken by
the Government to contro] the situa-
tion. Sir, if the Government had im-
plemented the economic - programmes
successfully, if the Government had
also formulated correct economic po=
licy, the country would not have been
brought to this sorry pass. It is enly
because of wrong and faulty econo-
mic policies of the ruling party, we
are facing today the financial crisis
of unprecedented magnitude,

SHRI C. M. STEPHEN: Whatever
might be the reasons, should there not
be a solution?

SHRI J. MATHA GOWDER: This
Bill affecting the wages of workers
is not the solution. If the Govern-
ment are true to themselves, they
should realise and own their mistakes
and then only they will be able to
find proper solution But the primary
desire of the ruling party 15 to stick
to the Chair at any cost even if the
people do not stick to the ruling party.
The ruling party is interested only
in perpetuating its regime. The ferti-
lisers are imported for the osiensible
reason of augmenting  agricultural
production. But, instead of distribut-
ing the fertilisers to the real cultl-
vators, they are given tp the people
who are the favourites of the ruling
party. Naturally the agricultura] pro-
ducion will go down. When the na-
tional wealth is not in the hands of
real producers of wealth, we cannot
expect any improvement in the eco-
nomy of the country. This Govern-
ment—I have repeated this several
times on the floor of this House—
easily succumb to the threats of mo-
nopoly houses in the country and
do not hesitate to extend concessions
after concessions to them, When the
monopoly houses, indisputably res-
pongible for the growth of black-
market and black money, enjoy all
the patronage of this Government, in-
flation of this nature will be the ounly
consequence, All this is done by the
Government with the only ulterior
motive of sticking to power,
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A Joint Commitiee of both the
Houses has been set up to examine
the Plantation Labour Amendment
Bil. I am a member of this Joint
Committee. This Committee is finding
out as to what should be done to ame-
lsrate the conditiong of plantation
labour On the one hand the Govern-
ment have referred this Plantation
Labour Amendment Bill to the Joint
Committee, and on the other, Mr.
Chavan and Mr, Ganesh have come
forward with this Bill 1o take away
58 per cent of any additional money
that the plantation labour may get.
If the Government think that the peo-
ple of this country are gullible, then
they are mistaken. I am sure that
the people of the country are bound
to teach them a lesson in 19768 Elec-
tions.

In the end, I would say that no
Government of any country in the
world here succeeded by  practising
deception on the workers. Our Gov-
ernment ig not going to be an excep-
tion to this general rule, Unless the
agricultura] labour, plantation labour
—both tea and coffee plantation la-
bour—are exempted from the pur-
view of this Bill, I would like to
warn this Government that there will
be violent agitation in the couniry in
which my hon, Friend Shri Stephens
will also join and we are not afraid
of going to prison for fighting the
cause of the workers,

With these words, I conclude.

SHRI VASANT SATHE (Akola): I
am reminded of the phrase which
our Prime Minister uttered during
the recent AICC discussion a well-
known phrase which says ‘The path
1o hell is strewn with noble inten-
tions’,

PROF. MADHU DANDAVATE
(Rajapur): The way to help is paved
with good intentions.

SHRI VASANT SATHE: Or, it is
paved with the best of infentions.

1917 1.8—9

The measure is said to be part of a
larger package programme that iz
about to come. I do not know what
other things are in the package. This
measure seeks to impound all higher
emoluments and wages of the work-
ing class; at least, that is the inten-
tion behind it; if it was good, I do
not know whether this is one of those
intentions which would be paving the
path, T do not know, where....

SHRI SAMAR MUKHERJEE
(Howrah): To hell

SHRI JAGANNATHA RAO: To
heaven.

SHRI VASANT SATHE: As the
Finance Minister had agreed even
while presenting the budget, this
measure by itself will not achieve the
desired result. So, I would like to
know what more are QGovernment
going to do to achieve the result?
After all, what is the result to be
achreved ultimately? The ulimate aim
is to contain inflation and contaiming
inflation meang contaiming the prices.
It hag no other meaning; whatever
economic jargon you may use, shorn
of all the economic verbiage, all
that it means 1s to contain the prices.
That is what we mean when we say
that we want to contain inflation.

Ong of the flscal measures adopted
for that purpose is to withdraw the
money supply, because ag against the
supply of goods, the money supply is
higher, and, therefore, the money
supply has to be curtailed so that
automatically the prices may come
down. That is the object.

SHRI R. S. PANDEY (Rajnand-
gaon): Production must also be in-
creased.

SHRI VASANT SATHE: Simulta-
neously, we also say that our mea-
sures must give an impetus to pro-
duction, because ultimately produc-
tipn of larger amount of goods alone
will be commensurate with the money
supply angd thereby bring down prices.
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Now, will thig measure have the
effect of wathdrawing the money sup-
ply of thoge forces or those sections
which create inflationary pressure?
Secondly, will it give an impetus to
production? These are the two tests
that we must apply. Now, let us
apply both thege tests and see whe-
ther thig measure will achieve the
obyect.

The first thing that we have to
consider 1s this. Who has enough
money to go to the market and say
“You are willing to give this item
for Rs 5 instead of Rs 2 which in its
price, and 1 am willing to throw that
money, and, therefore, give it to me
He is the man who creates pressure
n the price market by increasing the
price by an artificial demand. Such
people are thosa whose income we
may take theoretically to be above
Rs 500 p.m.

DR. EAILAS (Bombay South):
How many such people are there?

SHRI VASANT SATHE: Accord-
ing to the statisticians and economists
of the Planming Commission in this
ecountry, those whose income 1s above
Rs. 300 constitute 17 per cent. Their
number comeg to hardly about a
crore Out of this one crore, 70 per
cent are those who are gelf-earning
and whose incomes you cannot con-
trol.

They are below the limit of income-
tax but above Rs, 300 per month, self-
earning people. So all that you can
now control is who? The 30 per cent
fixed income group either in govern-
ment service, clerks or peons, or the
wage-earners in textile mills,
mines or other sectors. The complete

stpply of Rs. 4000 clorés or Ri. 10,000

now in tering of blatk moidy,
w is really creating havoe iIn

of corneting goods, will remain
undisturbed. See the result of these
measures in recent times.
started cornering goods; they have
the black money. They cornered in-
ventories, cotton, steel, cement, every
item they could think of which is
non-perishable.

DR KAILAS: Salt and paper also.

SHRI VASANT SATHE: They
have started cornering.

SHRI SAMAR MUKHERJEE: They
corner officers and Ministers

SHRI VASANT SATHE: What
arc we doing about this? They are
still investing 1n buildings at  the
Backbay in sky scrapers They got
cement for that We cannot touch
them. Whom are we touching by
this? At one stroke, we antagonise
30 lakh people.

You have also mcluded in this those
whose mncome ig below Rs 300 a
month because you have not excluded
the mimimum wage earning group.
What is the concept of mimmum
wage® I am sure I can appeal to the
heart of the Financee Minister. He
may have his difficulties. The con-
cept of minimum wage, by any
stretch of imagination, is what is the
minimum essentfal for meking twa
ends meet.

So may I request that at least the
statutory minimum and along with it
the DA which only maintaing the
minimum mind you—be protected. If
the moment we say minimum, you
say ‘All right. Basic minimum T will
exclude but dearness allowance No
that will not do, because that desr-
ness allowance ig only to meutralise
the minipauin Therefore, will you
spare at least the statutory minimum
fixed and the special allowance or
dearness allowance whatever you call

#? 1 reelly do not und it.
Thépug’nuglnotldni‘obu
ed.
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Coming 40 the secdnd aspedt, pro-
duction, with one stroke, you will
create such {ll-will in the working
clasg that it will immediately affect
production—in coal mines. in textiles,
ip all essential commodities. Instead,
why don't you think in terms of
glving incentive to production? Let
ug have round the clock work system.

SHRI R. S. PANDEY: Cut down
holidays.

SHRI VASANT SATHE: We can
do away with holidays which are
common,

AN HON. MEMBER:
wages for that.

SHRI VASANT SATHE: We can
have a holiday by rotation once a
week. You can work round the clock
for all the thurty days. You can even
reduce the working hours from eight
to six and have your shuts. You can
do this by rationalisation and you
will have greater production; you can
tell the working class ‘whatever is
the additional production; you will
have only 25 per cent of the addi-
tional production as your share and
the rest will go to the country.’ If
you do this, the working class will
readily cooperate with you.

Give them

Therefore, what I would submit is,
there are measures to impound money
circulation. One hundred ang thirty
economists of the country gave a
suggestion—SEMIBOMBLA. The
suggestion was to impound Rs. 30/-
out of Rs. 100 of all bank deposits.
‘Who have bank deposits in this coun-
try? Naturally, it is the bigger peo-
ple who have deposits. Impound 30
per cent of it. You need not keep
it permanently. You can impound and
give it back after a certain period in
the form of what you are going fo
do here. Why not accept that sug-
gestion? Ingtesd of impounding poor
map’s wage, poor men’s additional
income, why not impound the depoaits
in the hanks? 8o, Sir, there arp mea-
sures. It cap be thought of. We can
sit together; can sit with the

economists of the country and find
out ways and means; a package deal
can be found to immobilise the income
in the hands of those who have plenty.
After all, black money or white
money is money that is put in use.
You should control the use. The best
way to control black money iz to
control the operation of black money.
No man can just put his money in
hig coffer. He will use 1t; he will
bring it out to corner some goods; he
will bring it out in the form of in-
vestment in bullion; he will bring it
out in the form of investment in
buildings; in stocks or in some other
form that is obvious to the naked eye.
He will bring it out in the form of
constructing  buildings in Vasant
Vihar, Rs. ten lakhs worth of build-
ings. But, your man goes and values
it; he says it costs only Rs. one lakh.
Whom are you going to fool? Why
is it not so obvioug to the naked eye
of your income-tax officers and your
other officers? Impound this money
and you will get the black money.
Then, you will have to control the
prices. Why can’t you have a control
on prices in this country? The work-
ing class says, ‘You control the price;
dearness is controlled; don’t give us
dearness allowance.’

In an economy of shortages, Sir,
the only thing that is required to be
done is to regulate and control the
supply and control the prices. There
is no ofher method known in the
world of resiricting and regulating
supply. Make it equitable at fixed
prices Thig is the only way and you
have, therefore, to impose discipline
on the distributive mechanism of the
country. Immediately when we start
thinking of disciplining the distribu-
tive mechaniem, we in this country
seem to know only one way and that
ig bureaucratise; take over and give
it to the bureaucracy. I beg of you,
for God’s sake, don't do that, Don't
nationalige; don’t bureaucratise; don't
surrender and give more and more
pawers to these people who really do
not know the business.
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AN HON. MEMBER: Why don't
you socialise

SHRI VASANT SATHE: This can
be thought of, but in g different
aspect, in a different context, You can
discipline the existing distributive
mechanism. Thig is not impossible.
I will conclude by saying this. I am
really sceptical about this, unless you
tell us the other package, as a part
of it. Today, what is happening?
Sir, we say to the country. ‘This
method will have its impact after
some time.’ But our other measures
like increasing the railway fares and
freight overnight push up the prices
by 10 per cent. So, the people say,
“What is this package? On the one
hand you say you are taking mea-
sures which will reduce prices in the
days to come. But that very evening
prices are going up.” We cannot face
today even our wives and explain it
to them. We are really pushing the
people to the wall. I am sure the
people are willing to sacrifice pro-
vided we create a feeling in them
that their sacrifice is worthwhile, that
they are a party to the productive
process and we are able to control
the prices.

SHRI P. M. MEHTA (Bhavnagar):
Sir, this Bill is the outcome of the
utter mess and failure of this Gov-
ernmeni has failed to hold the price
is the result of politica]l adventurism
in the sphere of economy. The Gov-
ernment has failed to hold the price
line, to contain inflation and fo main-
tain the due pace of production. That
is why this situation has arisen. The
statement of objects and reasons
starts by saying:

“Controlling inflation today is

the single-most important task
facing the country.”
Who created this inflation? Did the

employees and workers working in
the Government offices or factories or
mills or ports or railways create it?

Inflation is created by the wrong
economic policies of the Government.
The objective of containing inflation
will not be achieved by this measure.
On the contrary, it will adversely
affect production. You have touched
the income of the workers. The real
income of the workers will be eroded.
This Bill seeks to impound 50 per cent
of the DA and 100 per cent of the
wage rise. DA jg meant to neutra-
lise the rising prices. The neutralisa-
tion 1 not 100 per cent; it is much
less. Even that you do not want to
give. You want to impound 50 per
cent of it. It will result in the
erosion of the real income of the
workers, It will create unrest
and discontent among the workers
and 1t will adversely affect produc-
tion, which 1s the erymng need of the
hour You cannot increase production
by legislation. Government have
neglected production all the time.
They have not maintained the supply
of raw materials and power and they
have not removed the bottleneck of
transport. Only yesterday we discus-
sed the case of wagons remaining in
stations and goods not being cleared
by traders to create artificial shortage.
The cumulative result of all this is
low production and for that you are
now asking the workers to make
these sacrifices, So, this measure will

not serve the object of the Govern-
ment

The whole approach of this Gov-
ernment is anti-labour. We have the
example of the receni railway strike.
They could certainly have avoided
that strike if they had started nego-
tiations in time and settled the issues
across the table. But they went on
the path of confrontation, harassed
and victimised the workers and fol-
lowed an anti-labour policy.

If only the Finance Minister follows
some of the suggestion that have been
given, he could have this much of
money without tears. But he has
chosen to adopt a policy which will
hit hard the working class.
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It is mentioned in the Financial
Memorandum:

“In the case of employees of the
Government or local authorities, the
Scheme will be operated through
the Central or State Government
agencies and in other cases mainly
through the Employees' provident
Fund Organisation.”

Hon. Finance Minister, don't you
know how the Employees’ Provident
Fund Organisation is functioning? It
is 1n an utter mess, About 8 million
accounts are still in arrears, Even
the public sector undertakings do not
carry out the directions of the provi-
dent fund authorities in regularly
collecting and depositing the provi-
dent fund accounts, Lakhs of rupees
are in arrearg in the public sector
plants and some textile mills. Even
though the trade unions have de-
manded that amount slips should be
prepared by the management for
their own employees, no one takes
the Employees’ Provident Fund Orga-
nisation seriously. It has become
utterly ineffective and corrupt. If an
employee has to get some money from
thig organisation after his retirement,
or wants o get a loan while in ser-
vice, he finds he has to be almost a
slave of this organisation. Now, you
are adding to his slavery by handing
over the Scheme to the Provident
Fungd organisation.

Then, an employee, a worker, is
asked to produce an estate duty clear-
ance certificate. ‘This matter was
taken up with the Central Board of
Direct Taxes, exr-officio Under Secre-
tary to the Government of India,
Ministry of Finance. They say that
the requirement of the certificate
could not be done away with in view
of the statutory lability imposed on
the trustees, and that the amendment
of the relevant Section of the Estate
Duty Act will be considered when
the amendment of the Estate Duty
Act 1g just taken up.

All these points were brought to
the notice of ihe Finance Minister
also. But nothing has been done.

Under this Bill, they hand over the
Additional Wages Scheme and the
Coumpulsory Deposit Scheme to the
Provident Fund organisaiion. I do
not know what is the fate of workers
in this country if they are handed
over to such an organisation which
is ineffective, inefficient and corrupt,
doing nothing at all.

Lastly, it is good that the white-
collar employees are kept out of the
orbit of thig Bill. Practically, the
time-scale people are not covered
under this Bill. It is good that they
are kept out of the purview of this
Bill. But the employees, the wor-
kers, without having any time-scale,
though they are getting less than
what the time-scale people are get-
ting, will be obliged to impound
their additional wages and dearness
allowance under this Bill This should
be amended. The employees, the wor-
kers, without having time-scale should
not be compelled to mound their addi-
tional wages and dearness allowance.
1 hope, the Finance Minister will give
due attention to these suggestions of
mines.

fog wf (¥R ) :
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SHRIMATI M. GODFREY (Nomi-
nated-Anglo-Indians): Mr. Chairman,
Sir, I think that the Bill hag come at
a most inoportune time when priceg of
everything are going up by leaps and
bounds. Even this very small increase
in D.A. 1s not going to help the people
io tide over the terrible rise in prices,
particularly of essential commodities
leaving aside the luxury goods.

Now, whomsoever we come A&Cross,
everybody says that the price of wheat
is so much, the price of sugar is so
much and the prices of other essential
commodities in the market are so pro-
hibitive that the house wives feel that
it 15 very difficult to feed the members
of the family. Even the small increase
that has been given the Government
wants them {o deposit that ag a com-
pulsory deposit. I think it is impossi-
ble for the workers to think of savings.
Although Government wants to incul-
cate in the minds of the workers the
savings habit I dare say that it is not
possible for them to think of savings
with such a rise in prices. There is
no salvation for their family at all. As
Mr. Stephen said those who are getting
upto Rs 300 a month should be exemp-
ted. 1 would go a step further in say-
ing that those who are getting even
Rs., 600 should be exempted Because
in these harg days, even with the con-
trolled family that we have, that is.
husband and wife with two children.

MR. CHAIRMAN: Madam will you

please come to the front seat? We
have not been able to hear you.
SHRIMATI M. GODFREY: 1 was

teling that 1t is very difficult even for
a small controlled family to live with a
salary of Rs. 600 to pay for the house
1ent, teed the chidren and to pay for
school tees. So, the first thing that
Government should try to do is to con-
trol the prices. It would bg better if
the Government would iry to give the
workers the essential things, that is
food, housing and clothung. Govern-
ment, if it has determined to give to
1ts workers food, clolthing and perhaps
a small house to live in then the work-
ers will themselves voluntarily come
forward to deposit the money with
Government instead of their making it
a compulsion on them to do so. The
workers feel that the rupee value must
remain the same for a year or two.
What 15 the value of the rupee that is
given to them? This is a small in-
crease that you are giving them. With
this, they will not be able to purchase
fooq article for two days. And even
this small increase which the Govern-
ment wanls to give, it wants to cut
it. Besides, if the Government is con~
sidering this rise in wages and salaries
are needed by the workers most at the
present moment then what ig the use
of giving a rise but withholding it. I
do not think it is a correct attitude to
be taken for workers. If the wantg of
the workers are not relieved when they
need it most the additional emolu-
ments will not be of any value at a
later stage. It Is just like giving a
sweet to the chilg but asking him not
to eat it. The Government is offering
increase in dearness allowance but
taking it away in the form of compul-
sory deposit The Government just
wants to satisfy themselves that they
are trying to relieve the conditiong of
the workers but in this way they are
just throwing false hopes. The Gov-
ernment should realise at this time it
is essential that people are enabled to
live in what they are getting.

The riots and the unrest among the
people are not for any change in the



275

[Shrimati M. Godfrey]

Government but they are there be-
cause everybody feels he cannot cope
with the price-rizse. It ig the price
rise which is upsefting the Govern-
ment everywhere. I hope Government
would think of controlling the price so
that everybody may be happy and be
living in p@ce. It is high-time that
the Government thinks of some ways
distributing essential commodities be-
cause nobody wants money as money
cannot buy them anything. It is
much better that the Government
thinks of as o how to provide food
and clothing to the podr workers.

I do not want to say very much but
would only request that the Govern-
meni may look into this matter and
try to alleviate the sufferings of so
many poor people who are really on
the verge of starvation.

Lately it has come in the pupers
about persons digging the graves and
seling the bones so as to purchase
food. I think it is the last stage that
in our country people have bowed to
such low occupation. Government
must look into it seriously. It hurt me
also very much to read about ladies
taking up to other ways of earning
for their living. This is very gad. 1
would really beg of the Government to
do something so that they may stop
this kind of life and, particularly, the
younger generation should feel that
they are living in a country where
Government is wanting fo help them
ang cater to their needs. With this I
request that the first part of the Bill
be implemented but the later part
where the compulsory deposits are re-
quired to be made be postponed to a
later date.

SHRI KRISHNARAO PATIL (Jal-
gaqn): Mr. Chairman, Sir I would
like to support thig Bill which is one
of the measures of a package. Some
measuzes have plready been declared.
Out of those measures one is under
discugsion and some of the measures
will be taken in future. Of course,
though late Government hag ultimately
come with some substantial measures
for which TYnust express my satisfac-
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tion. We all agree—irrespective of
party and group afflliation—that ihe
country is passing through economiic
crisis of great magnitude and of comp-
lex nature, So, ultimately we have to
find out some solution for this. We
have to analyse the causes of inflation
for this purpose. We have done it a
number of times and there hag been
discussion in this House regarding the
causes as well as the solutions. So, 1
do not want to repeat the series of
causes again.

I have heard the speech of Shri Atal
Bihari Vajpayee and of most of the
champions of the organised working
class. I do not want to go into ihat
controversy, but the situation is so
grave, that if we take into account the
gravity of the siluation, the gquestion
comes before us whether this country,
this Governmept and the people n
general are prepared mentally to
face the situation and secondly whe-
ther as a corollary to that, the people
and all of us are prepared to place
national interest above the individual
or sectional or institutional interest.
These are the two important gerferal
guestiong that arise.

shri Vajpayee had made some ana-
lysis and given some causes according
to his own view point. I think there
18 no difference on that, and so, I do
not want to repeat the whole thing.
All of us know the general causes
namely decline in ggricultural produc-
tion, increase in money supply and so
on. Of course, there is some difference
of opinion in regard to the latter. But
it is clear that because of enormous
money supply in circulation, inflation
has taken this shape. According to
my own assegsment during the last
two or three years, the Increase in
maney supply has been more than Rs.
3000 crores. Some hon. Members have
attributed the blame to Government
saying that Governmgent pgre |
responsible for this. I do pot
stand ‘whether Government have really
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adopted this sort of bankrupt economic
policy. Was there no genuine reason
to adopt these measures in order to
raige the additional burden of money
required? I do mot want to refer to
the 1971 war and all that, or the
drought that followeg thereafter. But
15 it not the duty of this country, and
particularly of Government to face the
drought situation and to save the peo-
ple who are likely to suffer from star-
vation? It was the duty of Govern-
ment and they have done that duty.
According to my own assessment, dur-
ing the drought period, there was stag-
nation in the industrial field also. One
thing is certain that we have suffered
a lot, but then we know that the peo-
ple in, general have also suffered a
lot. Arguments have been advanced
here from the organised sections of
labour. But as representatives of the
people can we afford to forget those
vast sections of the people who are
just leading their life and who are be-
low the poverty line? They are 22 cro-
res.

PROF. MADHU DANDAVATE: Now
67 per cent

17 frs.

SHRI KRISHNARAO PATIL:
shall have to take into account
hardship of the people who are not
actually represented here. They are
leading a life below the poverty line.
That is why we have to think about
them. I think Government has done
the right thing to come with this mea-
sure. We are much worried about a
sort of scarcity psychology.

ot Je W wOAW (HIAT) ¢ WX
Y FAeATE I WY FTE F AY a4qT

g ?

SHRI KRISHNARAO PATIL: Yes,
Shri Vajpayée mentioned it Let us
start with MLAs ang MPs. Actually,
since a year back many members from

this side have been having a 10 per
cent cut in their salarles.

Government had promised to effect
ccanomy to the extent of Rs. 400 cro-
res lagt year. I think the actual figure
of the economy effected is Rs, 270 cro-

We
the

res. I think that is something—it is
a step in the right direction.

We know that the object of the Bill
18 to withdraw some amount from re-
vesg liquidity, in circutation. it 15 &
limited object. If as a result of this
whole package of measures we can
save Rs. 2,000 crores and we get the
benefit of normal seasons in the next
two years we will be in a position to
check the pressure on circulation, the
valocity of circulation and thus we can
be in a position to normalise the situa-
tion and stabilise prices.

Then I would request the Finance
Minlister {o expedite the Bill on ceiling
on urban property. That would be a
greay help to change the psychology of
people in the country. It ig long over-
due. We have been waiting for that.
1 suggest that at least in the next ses-
sion it must be brought.

Then we have to deal with the peo-
ple indulging in hoarding and profi-
teering. These vested interests have
staried a process of undeclared war
against the masses. They do not bo-
ther about the independence of this
country; they do not care for the hard-
ship of the common people; they do
not bother about anything except their
own profit. That ig why I would re-
quest Government not to rely on the
traders and big businessmen. Govern-
ment must take stern measures against
black money. Black money must be
attacked and unearthed. Ultimately
all htis is essential to bring the situa-
tion back to normalcy.

SHRI P. K. DEO (Kalahandi): T
have been listening to the wvarious
speeches and find that except a feeble
support from very few members, the
consensus of the entire House is that
the Ordinance should be thrown out
lock. stock and barrel.

17.04 hrs.
[Semr VasanT SaTHE in the Chair]

I do not think any persuasion would
be needed to support the Resolution so
ably moved by my hon. friend, Shri
Vajpayee, disapproving of the Ordi-
nance and the Bill, Sir, what is the
use of having an Ordinance when the



279 Res. Re, Ordinance AUGUST 27, 1974 and Additional Emolu- 280
ments (Compulsory Deposit) Bill

[Shri P. K. Deo]

House was golng to sit in 15 days time,
This special power exercised by the
executive is adding insult to the in-
jury on the Legislature which is a
sovereign body and which goes into all
aspecis of the question so far as the
welfare of labourers is concerned. Sir,
to me it is waging a war against the
working class. 8ir, in order to find
some scapegoat, some alibi, some
excuse and to strengthen his argu-
ments and build up his case, the Fi-
nance Minister has stated that this is
a pecakage deal to fight inflation. Who
1s responsible for this inflation? It is
your own creation. It ig the result of
persistent pursuit of wrong policies
and priorities over all these years.
This is the ultimate result. Now, you
are going to face the music and you try
to pasg on the baby to somebody else;
you are asking the working class to
be prepareq for some sacrifice. You
are impounding the additional wages,
savings and dearnesg alowance of the
working clasg which is nothing but
wage-freeze. Already, the increase in
wages is not commensurate with the
rising prices. To me, it amounts to
adding insult to the injury. In this
country, we pay lip sympathy to the
working class. Whatever little good
we have done by way of legislations
like Payment of Wages Act, Bonus
Act, Minimum Wages Act, Industrial
Disputes Act etc. all the good that has
been done is going to be undone by
these very measures that you are going
to take.

Sir regarding purchasing power you
have very rightly pointed out that it
is going down every day. Unless there
is more supply of goods, by merely
impounding the additional wages that
the working class is fo get, you are
not going to solve the problem. You
are just tinkering with the problem.
You will hardly touch the fringe of
the problem.

Sir, regarding black money, you have
expressed your concern in your most
eloquent speech and other speakers
slso spoke about black money and ex-
pressed iheir concern. The easlest

method of stopping black momey, as
suggested by Mr. Jaya Prakash Nara-
yvan would be that all the political do-
nations which various parties receive
at the time of elections should be
declared. the accounts of the political
partliies should be audited and sghould
be available for public scrutiny, This
only can stop black money whose cir-
culation has created all these prob-
lems. Lastely I would like to say....

MR. CHAIRMAN:
is simplstic.

SHRI P. K. DEO: We can at least
make a beginning Then, Sir, Article
43 of the Constitution under the
Directive Principles of the State Policy,
says:

This suggestion

“The Stale shall endeavour to se-
cure, by suitable legislation or eco-
nomic organisation or in any other
way, lo all workers, agricultural,
industrial or otherwise work, a liv-
ing wage.”

How are you going to provide a living
wage? There is constant erosion of the
value of the rupee and after two years,
the purchasing power of the people
will further go down. Are you going
to provide a living wage? You are
not going to provide a living wage.
This is unconstitutional, illegal and
this is against all principles of so call-
ed socialism you profess, This has
to be thrown out lock, stock and bar-
rel.

SHRI RAJA KULKARNI (Bombay-
North-east): Sip, the measure under
consideration is an exercise in tight
rope walking on various issues related
to the role and status of wages under
inflationary conditions. It is exactly
the indecislve mind and doubtful con-
ditions in which this exercise is
undertaken that has created doubis
about the achievements of this
measure, The Finance Minister clear-
1y, siated that this is not a ban on
wage revision, it is not a wage freeve.
Constitutionally and legally he is cor-
rect. But at the same time, when the
Bill freezes the purchasing power as
on 6th July, it has its repercussions.
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It acts ag a restraint on wage revision
in all undertakings, public or private.
Sp far as public sector undetakings
are concerned, there has been restrant,
direct snd indirect, and various types
of controls over wage revisions. In
that background, when this is consi-
dered, the dividig line between wage
freeze and freezing of the pnrchasing
vower becomes very thin. One does
net know what it will achieve when
we are doing this tight rope walking
on this concept.

It has been said that this is not
mobilisation of resources but immaobili-
sation. Out of Rs. 900 crores which
might have to be paid as additional
DA to 18 million workers, Government
ig attempting to immobilisa Rs. 450
crores plus the wage increases that
will come. The question i., whether
this immobilisation can and will
achieve the purpose or there should
be an open attempt to mobilise the
resources by calling it 5 saving.
The Government is putling it into a
compulsory deposit. If  deposit 1S
not saving, what else is it? It is a
fixed time deposit which means it is
nothing else but savings. Saving is
nothing else but mobilisation of resour-
ces. But it will be said, “We are
not going to spend it or invest it
It will nol be spent for developmental
or any other purpose. Therelore, it
is immobilisation.” Taking the money
away from circulation and funding it
into the Reserve Bank—partly it is
immobilisation and partly it comes
under mobilisation. Under such tight
rope, walking between mobilisation of
resources and immobilisation for the
purpose of withdrawing the money
from circulation, one does not know
how far thig is a decisive attitude
which will help in fighting inflation.

The main objectionable thing is
putting wage money on par with divi-
dend money. That is what the work-
ig classg is objecting to.

While it ig true that every money
i in ecirculation and while we do
ogree with the Finance Minister that
what is needed today to fight inflation
iz to curb the money supply, the

aggregate money demand has to be
curbed and, therefore, the money has
to be withdrawn from circulation.
What type of money has to be with-
drawn from circulation? The money
which causes inflation, the money
which is available for saving and in-
vestment, that has to be taken out
uf circulation. In this context, if you
are touching the wages, ig there any
element of saving in any of the wages
that are being paid in any industry
or commercial undertaking? Whether
you take the minimum wage, or the
need based wage, {fair 'wage or
liing wage, there is no element
of saving. Because they are required
for immediate consumption. Now you
are asking the workers tp sacrifice the
present cosumption in the ultimate,
national or future interest. But a
curb on present consumption will hit
production. And production 1s already
moving around the level of zero growth
rate hecaouse of shortage of power,
shorlage of raw materials, bottleneck
of transport, mismanagement, the
operation of the parallel 2conomy and
80 on. Under these circumstances,
the only motivating force for pushing
up production, which as the ultimate
measuring rod for fighting inflation,
is the moral of the workers. If the
workers are hil by the present curb on
consumption, that will affect produc-
tion. You should also remember that
the entire wages are not paid in cash.
About 15 per cent of the wages are
already deducted for provident fund
or Employeeg State Insurance. Gov-
ernment are already mopping up those
resources from the savings og the
workers. Therefore, this measure
should have been avoided,

We would have preferred some
cther measures rather than this. For
instance, it was oven to the Govern-
ment under the difficult economic con-
ditions {0 raise the provident fund
ontribution in all industries to ten per
cent. It would have helped the Gov-
ernment in mobilising resources ins-
tead of immobilising the circulation of
money. If it is not sufficient there
are some other measures which are:
followned in other countries. One is
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10 decide the standard ratio between
the labour cost and the total cost of
production, But QGovéernment have
avolded that measure, which is adopted
in other countries, and have takep to
thig unusual method which is risky I
wish all success to the measure of the
Finance Minister and I support it with
this observation that we have our
own reservations,

PROF. MADHU DANDAVATE (Raja-
pur): Mr. Chairman, Sir, even in this
debate, 1 would not like to take a com-
placent attitude as if there is np pro
blem of inflation, It has been one of
the great achievements of this Gov-
ernment for the last several years
that today inflation in our country is
one of the highest in the world.

SHRI C, M. STEPHEN: No

PROF. MADHU DANDAVATE:
One of the highest in the world. !
am very careful about using the words.
I will give the statistics. The Inter-
national Monetary Fund figures that
have been publishedq in December,
1973 indicate that among the highest
figures relating to inflation first stands
Chile with 528 per cent, second comes
Vietnam with 59 per cent and we have
got a distinguished mark f being the
third on the lish with 24 per cent
These are the figures that are avail-
able. From these figures, it iz very
clear that the problem pf inflation is
tremendous. But if the problem of in-
flation is to be tackled, my only plea
with the Finance Ministry is that one
of the rules regarding economic deve-
lopment and the problems of curbing
inflation is that let there be an ap-
proach of equality of sacrifices.

If at all the burdens of development
are to be borme, why is it that it is
only the organised working class in
the country, the landless people in the
country and the peasantry in the
coutitry sWould suffer the pangs of
burden. Theréfore, my econtention is
that you try to understand this parti-
<ular balance aspect and 4o not try to

; (Compulsary DM) Bill
put more burden op fhe ° industrial
wotkers, the organised labour in thig
country.

1t is argued that, after all, for one
year and two years only the additional
emoluments are going to be put a8
compulsory deposits and they are
going to be made available 1o the
workers and it is considerzy as some
sort of a saving which will help the
eccnomy of the country and alsp the
workers. But here let me point out
that in the present cond:tions, if the
dearnesg allowance is improved, if the
emoluments are 1mporved, they are
not to give affiuence to the industrial
workers.  They are badly hit. The
additional dearnesg allowsnce ang the
additional emoluments are a must for
the workers. It has been clearly estab-
lished that for the last several years,
the rupee value hag edinwdled
by leaps and bounds. I do not want
to quote all the figures. In 1950, the
value of the rupee was 99.1, taking the
base (1849—100); in 1960, it was 80.6
in 1970, it was 44.2: in 1973, 1t was
31.6 and in May, 1974 it was 28.0. The
value of the rupee has come down tn
28.0.

That being the position, with
such a position of dwindling value
of the rupee, if additional allowance
is offered, if additional emoluments
are offered, to the workers, it is not
that they are going to improve the
affluence of workers. It is & must for
them for their daily expenditure. If
this is going to be put as a compulsory
deposit in the case of increased wages
for one year and 50 per cent of D.A.
for two years, in that case, during the
intervening period, the workers are
not going to cut down their expendi-
ture. What {s likely to happen ib
that they will borrow loans, they will
get logns from money-lenders, they
will draw loans op an exorbitant rate
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m incréased rdte of 2.8 per cent inte-
rest, 'Therefore, their burden will in-
créased aid, as a result of that, the
proflem twill not be tackled at all

In this particular case, 1 would not
like to take a negative approach.
Don't try to tax the workers, Whom
should they tax them? It is here that
I would like to put positive solutions.
Very often, we are told that the infla-
tionary sitution has grown. But every
time, it ig told, as one of the Members
saiq, it is the organised working class
which is generating more pressure,
demanding more dearness allowance
and, as a vicious circle, the inflation is
growing. If you go throuah the Ap-
proach Documesnt of the Fitth Plan,
if you also go through the wvaluable
work that has been put in by the Natio-
nal Council for Applied Economic Re-
search, you will find that they have
very clearly brought out how it is that
not only the organised working class
in the country which is responsible
for growing inflation but there are
other factors which are also responsi-
ble.

You always talk in ferms of a pack-
age deal Package deal 18 a very
favourite thing of our Finance Minis-
ter and also of the Prime Minister.
Therefore, I would like him to iackle
this problem of inflation only on the
basis of a package deal. If the pack-
age deal is to be undertaken, there are
six or seven important factors. I
would only cursorily refer to them in
a minute. Unless she 1g able to have
an overall tackling of the problem, the
inflatfon cannot be tackled merely by
impounding the Increased dearness
allowance and increased wages.

The first and foremost thing is the
excesg demand in relation to the goods
available. There is no adequate avail-
ability of goods. Secondly, there are
persong with unearned income in the
form of black money. The Wanchoo
Committee made an estimate In 19€9-
70 that it ‘was to the tune of Rs. 7,000
cropes. The National Council of Ap-
plied ¢ Research has said that,
in I971, the black money was of the

order of Rs. 17,280 crores and by
November, 1978 it had increased 1o
Rs. 10,273 crores. If that is the extent
of the black money, then naturally
there is a scramble for purchasing
things from wholesale dealers and you
tind the prices going up. So, that
aspect has to be tackled.

Then, we have an increased cost of
production, but you find that the
actual productivity is not in commen-
surate with the increased.cost of pro-
duction. Therefore, the entire em-
phasis has to be changed. To reduce
the cost of production, we must take
up to small unit technology.

A very important aspect that 1s
neglected by our Government and as a
result of which there is an inflation-
ary pressure on our econnmy isg that
the priority given by our Government
is for capacity creation and not for
capacity utilisation. Unlesg they shift
the priority from capacily creation to
capacity utilisation, it will not be
possible for them to augment the pro-
duction in the country. Therefore,
that shift also has to be ensured

Then there are failure of large scale
invesiment programmes in the ab-
sence of assured supply of essential
commodities. The failure is on the
production front; it is not due to the
workers; it is due to the inequitable
distribution of raw materials, second-
ly. managerial inefficlency, and thirdly
injustice that is done to the workers
by way of lack of adequate produc-
tion incentives.

Then there has been the ever-mount-
ing deficit financing; in the First Five-
Year Plan it was Rs. 333 crores and
now on the eve of the Fifth Five-Year
Plan it is Rs. 2,000 crores. This deficit
finencing has to be curtailed. The
non-developmental expendifure whith
has mounted %o 67 per cent has
be curtailed.

If all these aspects are dealt with
in a cumulative manner, then only the
inflationary pressures in our country
will be controlled.
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Here I must point oul one thang.
You say that it is not a wage-freeze.
But when the amount that is impound-
ed is not going to be available to the
workers for direct expenditure here
and now, that itself iy wage-freeze.
What else is wage-freeze? Whereas
on the one side you are prepared to
introduce wage-freeze py back-door,
on the other side you are not prepared
to unearth the black money in the
country. Our Finance Minister claims
that, in 1946, they tried this experiment
of demonetisation in India, but it failed;
in Ceylon they tried in 1970 but it
failed. If it failed in 1946, in India
it was because of the fact that 785
per cent of our entire currency n
1946, which consisied of ten-rupee and
hundred-rupee notes, remammed com-
pletely untouched. As a resul:t of
that, there was not sufficient contrac-
tion in the circulated money mm the
country. Bul there are a number of
ccl.ntries in which, effectively, (demone-
tisation was undertaken and 1t was
successful. My contention is that, even
if the Finance Minister underiakes de-
monetisation of ten-rupee and hundred-
rupee notes in isolation, that mea-
sure is not likely to succeed. Theie-
fore, demonetisation itself has {o be
a part and parcel of a packuge pro-
gramme in which, along with demone-
tisation, other things also have o be
undertaken, Here the Raj Committee’s
recommendations are extremel; im-
portant. The recommendation of the
Raj Committee of clubbing agricul-
turai and non-agricultural income, on
which a number of Chief Ministers
have given their resentment, has to be
implemented so that ihe loophole
of a considerable portion of non-
agricultural income passing off un-
taxed in the form of agricultural in-
come can be plugged. Also the con-
cept of ceiling will have to be widen-
ed s that income, property and ex-
perditure are all brought into the
entire ambit of ceiling, If this pack-
age programme is undertaken, we
can assure you that there will be full
cooperation from the industrial
labour as well as the peasantry in this

country. If such a package programme
is undertaken, then in that case these
cursory, plecemeal and halting mea-
sureg like impounding the increasg in
the wages of the working class and fifty
per cent of the increase in the dear-
ness allowance will not be required.
I conclude by warning the Finance
Minister that merely by votes Leing
taken in this House this problem will
not be solved. Industrial peace in
this country can never be developed
by taking votes in Parliament. You
have to win the confidence of the
organiseg labour in the couniry. Ap-
proach the central trade union grga
nisations in the country. You have to
have some dialogue with them. For-
turately we have some very good
support with them. You should sit
with them, bring all central organisa-
tions together; you shoull discuss
with them the provlems facing you,
to fight inflatioin. If they are taken
into confidence then alone your scheme
will work. If you iry to rub the or-
ganised labour in the wronm way as
this Bil] does, you will not be able o
achieve the object of the Bill. The
object of the Bill itself will be defeated.
You can get the Bill passed by voice
vote or by division. But so long as
organised working class fight for their
rights, this Bill will never be pushed
through, I warn the Finance Minis-
ter that all the benefity and facilities
which have come to working clgss in
this country and other countries in the
world have come not onlv by mere
legislation. They are all the ultimate
consequence of the organised pressure
of the struggle of the working class
outside. It is only through legisla-
tion reflecting the aspirations of the
labour ang working class that you can
achieve your objectives. Or else, the
pressure of the working class will
compel thig Government to change its
orientation to win the battle for the
working class in this country.

! qw oW ww ()
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MR. CHAIRMAN: Mr. Thevar
Kindly cooperate with me. Restrict
your speech to three minutes because
we are already short of time.

SHRI K. MAYATHEVAR (Dindi-
gul): Mr, Chairman, Sir, I thank you
very much for having given me this
opportunity to contribute my views
on this Bill on behalf of my party.

Sir, this Ordinance was promulgat-
ed just three days prior to the com-
mencement of this House. 1 do not
know the reason why in guch a hurry
this was promulgated. No invasion
took place over this country either
by Pakistan or by China. Why was
this Ordinance promulgated? That
too was against the poor working
class people numbering about 1%
crores or 80. We expected that this
Government would bring forward a
Bill to check the inflation and arrest
the risen prices in this country
against the blackmarketeers, black-
money holders etc.

I would draw your attention to
what had happened in Bangladesh on
22nd July, 1974, They introduced a
new legislation in their Parliament
for inflicting a death penalty on black
marketeers, smugglers and the anti-
national elementg in that country.
This is a small country which has got
less than even one-fifth of our coun-
try’s population. We are legislating
so many acts in this House which are
unwise. I consider this Bill as unwise,
unconstitutional, wunethical and ille-
gal one. Therefore, I demand that
this Government should withdraw
this. This Bil] is unconstitutional, il-
legal and ultra vires in the legal sense
of the term. Of course this Party
hag got a majority to get this bill
passed, Tomorrow, after passing of
this Bill, somebody might fille a writ
petitfon in the court. Already I learn
there are more than a dozen writ pe-
titions filed in the Supreme Court
bf India. And, if tomorrow, this Bill
iz set aside by the Supreme Court
or they hold this as invalid or un-

constitutional, we will not be able fo
face the people ag they will consider
us as unwise legislators.

That is why I request the hon.
Minister to think over once again
before passing this Bill 2

1 am very much astonished to find
penal provisions in Section 14 of this
Bill. [ request that 'the Govern-
ment may kindly withdraw the penal
provisions enshrined and laid-down
in Section 14, namely, lines 15 to 20
which deal with the penal provisions
against the employees. I fai] to un-
derstand whether these employees on
whose back you are stabbing are they
criminals, black-marketeers, profiteers
or counterfeit currency holders. You
are penalising the workers who are
meeting the life and death problem
in their day-to-day life. Therefore, I
request the Government to withdraw
these penal provisions

So far as my wview is concerned, 1f
this Government is earnest to consi-
der the recommendations made by
Wanchoo Committee, there are so
many recommendations this Commit-
tee made for digging out black money
but this Government failed to consi-
der even an iota of those recommen-
dations. Then what is the use of
appointing so many Committees and
wasting lakhs of rupees if the Gov-
ernment of India does not want to
accept their recommendations, There~
fore, I request the Government to
congider the Wanchoo Committee's
recommendations.

I oppose the Bill tnoth and nail
on behalf of my party.

&l wERT  qfy (gardEm)
wafr offt, wfam &1 g &
g A = fearom  wam, frwww
ug § fr Tow wiwag & ag famr sy
war 3 1 & T auew 3o gT a5 Y 3w
waag # wmear faddr ) der v wg
AT, AT % WwEg 7 91 5 58
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queag SYeTadr & Wer, SURT §er
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uTw a1 %@ ww fear ond, § swwer
g ug ara anforw o, Sfew 9 w17 W
gy wf it FEw gwiwgr ar
REEANIYY FEW G AT ATTA wrer
w1 feafer & saaT Wiy gEAiTA S A
. qar =een fF wwr g werge faear
TIEAT 3 sqU SN §, ST WIS &Y
TqU AT FHAT §, 8 HZ HETARE
TIAT § wWTE wHr@ArEl 7, e o
T H a7 A1 £ @qE F SwaT &
w0 ¥z agr o) 5T ag wage
fad war € 7@ &, 99T afrare w1
T T AT & | IHE /TAA A9H qfrare
# grENg 1§ | AA7 HEAT FIRE
s qE A€ WL wAT &, 917 ArEA
Fearem § s SO TwOT I TB
grfaer grr & a Wi Fga & fr 7z &Y
SATET WH FLX ATAT EY 4T | WAL FAET
wFATE I wqQ F I EGC AT Y _E
&Y Ay fmrg ¥ ag SaveT AW SO
AT EY AT, SHET qAWE A wrEd
&5 ATAA—Tg A WY www F ALY )

oY FEId W|r g IgWT OF
YA F W WA @A
|TEAT § 4 1967 ¥ ®AT @Im
AR # ao w7 o gar 1 @
¥ i Ao w7 qR ge A FAg A whr
& % f§ garr awearg & aqredy
eV wrfyg, gart daw ¥ gar g
wfgn | 1972 ¥ ®WfEw &9
AyTATRINT g AT At wE W 6
oW & oo denw 5 Q) fa
TR avearg AT 1 fex o 6 WA

& 7w @ W Ay v A wEr 9T
TERITET B FT AWRETRAWNT
gr | ag WY & oy A wEr wr fv
AT ATEATE T HT GRT AT AT Q09T
ar dwngy 5@ @ 6T aTeng
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g TEY fRey | mdmwTr & arg
qwT ¥ 77 Ifwm wwm fE 34y
g F guIT & forg FAEY A€ o |
oF arferEze &aEr o @Aty 9§ ¥
Iq FAE § guwWAT ar ggafa A o
wfzq, ag 3¢ | o Tag wwYar aT wwwfy
FTHTT & 78 o7d 9 Ra) dvw onfeds
At w7 @71 aY wry g feafe s
griY 7 1967 H ot Iaelt worgdy Y 39
oTS AT §9 9¥r ITHr faw arer °r
Ia%! ATy Fg § i gw A 4G Qi oty
arer & arz 30 | fee® a& ara) & qar
Fererr oY 'Y< wre Fgd § wrdy s qraaw
R TAREE  wTr Iy v §fe
FITH FT IqTEW T3 | FITH KT JeqEA
1 forg a3 i wfgs faordY dar g A
I wfgw Iurisr @), 3w § wfgw
FT-48 7 %, FA—FTQAT T
W | wWIgR g¥qTy wr wiaw qErare
&1 &fea w1 gre Tmd € T B
gar W1 AT T@ET, ITHT ATEATE
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T

¥ ¥Ry § § QF gR I I1gar
g fm fow a@ & s wod smam
w@r ¢ f& da7 g & gro foway
awearg fraffa &7 ot =@ =g
I FIFTT F FHAT §T 4T TG
ATHIT & FAIT gl, I7H a7 § Ay
BYT AT, JAINFTT ¥ FAW
Fu fragy & e fag sw< & w9q
I T FIT R  HITwT AZGA HAGLY 9T
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WY w1 §qT % forg £ 9 FEY W
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AT qw FTE g & | GrEwT AW
*1 gaf ga @€t guw feafa ¥ & 0
arm, fage, @@ & wogd W
AVRATE W1 T A5 WX § | §1 WAV
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67 Sfewa OF et § famy ag W
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WERTTE, awd Uit 9T A Ay,
W ET a9y § ww fafaay o adr & ay
¥IT I WX A% qY WAAG W AT AR
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& wrgan g % W ¥4 ¥ 5% qAeATg
AT AT 39 & @ T oY & worgQy
Y ATETTATY AT TR §@ HT AT
fawr & g wrfed) o wigay et oY
L AT Y WTETHA & (% FA & FH 3,
4 Y %9Y g% gy AwEATy AT A
gt o &Y grarEwT § wEifE Wt
qalt sia & wog e g §WIIA
58 area 921 w1 § fore £Y qog §Iw
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gvr 39 WY g oy & A9 oY I A
gy ANAY gt gafod qw s O
g fir Fafirma ere 9T AT IT@TE
¥ 99 &% awreary 7 AY agrer(t grr
39 ®Y T @wr T | e & A A
uw frfeaa wa Qwr wfeg

SHRIMATI PARVATHI KRISHNAN
(Coumbatore) Your coal miners will
lose 1f you say hike that. Do not
spoil your speech lke this.

SHR] DAMODAR PANDEY- That
1s about mimmum wage For coal
miners, I have smd separately

wT qET qeE ¢ 9T ¥ -
FRTHY 7 ¥EY % ag A1 §B oY #H FT
® ¢ THFTOH §) gHes ¢ Ierew ¥
FAYa{y g1 1% Q& araraw dare fEar
ard fa 2w ¥ gfe s atafas someT
73 | aY W sara a e g
W §F9 Wig S Axeqg faaife
40 wgd g sdfex A8 W AW
% ok ¢, £8 wreae A ofemw I @
# | wa feufa 7z & fe wdfeq avm 97
Y Y @ & € | fam T=AT 7 FEw
o wgdfer w1 § 99 & w7 Ay
01 | ¥fFw 99 w1 EHAT T Y
3 &1 ¥ agr 9T @A AEAT 3 | NG
gury § fF g fea ava &1 Y w1 w7
g A% wror Fga § FF oY aeaTg # Y
FaraQ) griY a1 Ao Qo FGAT a1 H1E WY
gifer afes Ao o & fowE
@ & w9 I8 F1 © q oY a3 Ay
gifer 51 == ag wIdr) zafeg
gaeaTg ¥ WX e To F AT gAY
w4 TY Y g ¥ W gdte aE §1
At I A A §E
¥ &1 WX §F A & gRly
aY ag wdfer ar v femgdfen grm ?
% wwwar g ag feavdfer gar) Ay
gadfza At o fre) acg st w2



207 Res. Re. Ordinance BHADRA 5, 1888" (SAKA)

and Additional 208

Emoluments (Compulsory Deposit) Bill

Y #¥Y nfigd 1 odr ey o gY Ay
wr Y W 4y T Fe W afsqa
AAEATE qg AWE & WAL 3T
& Y 37§ A w2t ol Y !

QF ATH WY 9 w2 § 6 Sl &
19 ¥ §91 Fy Sra7 I fag § Y
® Iw A 1A I § w9 ofews
AT 9anzdz dR3 §F gzt 7R foe
FHE ¥ ¥ $W § 78T WT IT Y
| &1 garw @ forear, #9 ¥ w9 37
FHIZA BT AT 7197 AT Hifoe fF g
GAT JIET U F IT FT AT HY
A 34 | agr ar fas wfaw w1 amar
27 f % & #7 a8t M aYa [
F& armT § Aaw F o 98 Bav
STRH Wi FY ATRT I F) 7eqTE forgy
AT 3H &P Wl gy =fgh )
W F]wArar A9gT B G ATIAT |
IH W1 @A, FIT AV @ #7 gfagr
difard A} 39 %1 g7 awsare & Afay
ArgaFE QA T g |

SHRI P. G. MAVALANKAR

(Ahmedabad): Mr, Chairman, Sir, I
rise to register my strong protest
against this anti-people, anti-labour,
anti-trade Union Bill that has been
brought before this House today.
Sir, I would like to ask, at the very
outset, a fundamental question to the
Minister of Financ¢. He has brought
his package through a series of Ordi-
nances Several weeks have passed
since the 1ssuance of these Ordinances.
I would like to ask him, from the
date of issue of these Ordinance, till
today, has he been able to arrest the
rising prices? Indeed, in the inter
vening period, prices have risen
further, Therefore, his cure is not
producing the result. Now, he gays
that some time hag to be allowed be-
fore the results are out. Then, I
would ask, what was the hurry of
doing it through Ordinances? You
could have done it through lecigislative
measures. You do it through Ordi-

nances because you wanted to do the
trick and you expected somie magical
results to follow quickly. But this
has not produced the results. There-
fore, my feeling is, Government has
been totally bankrupt, I repeat this
word—Mr. Chavan did not like it
when I said the same thing while
speaking on the Temparary Restric-
tions on Dividends Bill—with regard
to the solution of the economic prob-
lems. Instead of trying to find out
who is the main culprit, instead of
trying to attack the fundamentals, it
only tries to attack those who, in any
case, reharassed and tortured. These
18 million people, whom you are
going to touch with this kind of Bill,
are they going to run away. Could
you not have asked them to curb
consumption and restrict money sup-
ply by saving? Why are you
forcing them with this kind of
scheme of deposits? The answer
is obvious. Because, you know
that you cannot touch the people
whom you ought to touch. And be-
cause, you know that you can jolly
well touch} these people. Although
the workmen are well organised, un-
fortunately, yet, as my friend Mr.
Dandavate rightly warned, they have
not yet come to a stage when orga-
nised labour outside can have any
meaningful pressure on the legislative
processes inside this House. That
stage has not yet rome unfortunately.
It will come. It is bound to come.
Therefore, 1 say, this measure ig anti-
labour. I would quote only a short
paragraph from the issue of First
August 1974 of the monthly bulletin
of the National Labour Organisation,
called “National Labour® published
from Ahmodabad. I quote from the
editorial:

“The whole thinking amounts o
be anti-labour. The Ordinance per-
mits annual increments, advance
increments, enhanced increments,
and promotions. But, a worker who
gets an opportunity to earn a wage-
rise after four or five years is
denied the opportunity and is agked
to deposit the amount with the
Gavernment.”
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Then, Sir, it says further:

“It is very difficult to expect a
minimum wage earner to sacrifice
for no fault of his own."”

Bo, the main point is, this Bill of the
Government has creeted not only dis-
content among the workers; it has
created 1 dare say, a total wrath
among the working classes of
this country. In the name of national
economic development, what this
Government has done and is doing 1s
to further play havoc with the al-
ready harrassed people belonging to
the working class, the lower middle
class and the middle class. Govern-
ment are not helping the labour.
They are actually helping to exploit

the fixed wage earners and the
workers. Government's intention 1s
to immobilise money supply and

they say that by this scheme of dew
posits, they will be able to do it. I
would ask the hon. Finance Minister,
what a pittancd are yoy going to
havy by way of deposits? It will be
a pittance. After all, how much the
workers arc gomng to save? If you
ask every worker to save one rupee
ig it going to be a massive amount
for which you want that the workers
should sacrifice? It is an insult to
the) working class and it is an insult
to the poorer people. You say that
you must not spend an extra rupee
because it will amount to unneccs-
sary consumption. But the extra one
rupee would only enable him to get
ong¢) fourth of the food that he needs
and if he does not get that extra one
rupee or two rupees, by way of dear-
ness allowance etc., how is he going
to survive? He will not be able to
make both ends meet. He will not
be able) to do it, even with great
difficulty, If he deposits this amount
he will not be able to do it at all
Therefore, my charge is, this Cong-
ress Government which has been in
office for the last several years, has
been talking all the time in terms of
interest of labour. But all their pro-
Jabour slogans are only vote-catching

: mekts (Compulsory DEpoRsy B

devices. They think that the labgur
can be fooled, But, I would say, for
the last some years, there has heen
a tremendous awakening on the part
of the workers. They are nof going
to be fooleq now.

This Government’s attitude against
labour has been recently proved dur-

ing the railway strike, the Indian
Airlines strike earlier and the pre-
sent Air India pilots' strike. The

Governmnt do not want io consult
the workers’ representatives. They
want to nds roughshod over the
wishes of the people.

18 hrs.

I come from Ahmedabad, the city
of textile mills where there are
1,25,000 organised workers. The Ma-
jur Mahajan of Ahmedabad and other
workers' umons would be ready to
cooperate with the Government, but
Government have not taken care to
invite the suggestions from the trade
unions and the working classes. My
friend Shr1 Ram Singh Bhai referred
to “SEWA”., It does not mean ser-
vice 1f meuns the “Sell-Employed
Women’s Assoiciation” of Ahmeda-
bad which was started recently under
the auspices of Majur Mahajan.
They have come out with their own
bank. Thousands of illiterates, wage-
earning women have jomned i1t, So it
you want workers' participation and
cooperation you will get it if only

your attitude is prolabour and not
anti-labour.
This measure will cause untold

hardship to the working classes. It
will entail heavy administrative work
and unnecessary extra expenditure
because 18 million new accounts, man
by man. month by month will have to
be maintained and it will create more
complications. Therefore, in the
name of the working class and the
ordinary middle class people, I want
to register once again my protest
against this Bill in as strong a manner
as possible, In the name of breaking
the vicious circle, Government are
only breaking the backbone of the
working classes.
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (8HRI K RAGHU
RAMAIAH). Sir, yesterday the Busj-
ness Advisory Commiitee considered
the business before the House and
made a recommendation The report
of the Committee was presented to the
House this morning The suggesiion
15 that we should sit late and pass this
Bil as well as the Compulsory De-
posit Scheme (Income-tax Payers) Bill
I have made this request to the leaders
of the Oppositinn, most of whom are
present here So, I would suggest that
the House may sit until both the Bills
are passed That 1s the sense of the
House

MR CHAIRMAN Is 1t the sense of
the House that we should =1t until both
the Bills are passed?

SEVERAL lION MEMBERS Yes

THE MINISTER OF FINANCE
(SHRI YESIIWANTRAO CHAVAN)
Sir 1 would say thalt we had « 1ery
interesting debate 1n the sense that
many people both on this side and that
side also made reasoned speeches and
some excitable speeches I should say
My main argument 1~ that the cntire
opposition is based upon certain basic
misunderstandings of the proposition
that 1 have brought forward The
speech that I heard just now the
speech of the hon lady Membeir, Shri-
mat1 Roza Deshpande was a very elo-
quent speech I heard her first speech
and that also in Hindi I must con-
gratulate her on that It was a very
good speech

1 would say that all the speeches
and arguments are based on wrong as-
sumptions This 1s not a Bill to fight
with the working class We on this
side of the House can never think in
terms of having a fight with the work-
ing class We have accepted the work-
ing class as a vanguard of this coun-
try It 13 not a struggle with the
working class ... (Interruptions). We
know more about the people than you
dn We are here because we know
the people more intimately than you
ey
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The main point is that there is no
.question of freezing wages; there is no
Question of taking away any funda-
mental right of the working class. Our
party has fought for the rights of the
working class. It is not these people
alone, on that side of the House, who
talk in the name of working class.

There is inflation and we are trying
to find oul how we can fight inflation.
We have never taken a position that
inflation today is the resull of dear-
ness allowance and wages that we pay
to the working class. Not at all. The
working class 1s not at all responsible
for the price rise and inflalion. The
working class, the small peasantry, the
small farmers, the poor sections are
the victims of inflation. The argument
is given that dearness allowance is
given to neutralise the rise in prices.
I agree. But what we have seen in the
last three or four years is that the
dearness allowance which was meant
to perform this task has failed to do
so. In fact, it has proved to be a sort
of Incentive for further price rise.
There is no question of taking away
the right of having dearness allow-
ance or the right of having additional
wages, Whatever they are entitled to
get as a result of their fundamental
right of collective bargaining, it is
their fundamental right. We stand
for it and we will also fight for if it
is necessary. It is not a question of
fighting with the working class as
such,

What we are trying to do is to per-
suade them, their representatives of
the working class sitting on this side
also, and we are also trying 1o find
out how we can get over it. I have
never said that this is the only way of
fighting jnflation. Are we merely fo
‘watch the prices rising, the increased
dearness allowance being given, the
increased wages being given, their can-
celling out each other and inflation
Browing further? Are we to just sit
back and watch helplessly as leaders
*of puhlic opinion? Prof. Madhu Danda-
vate claims to be a leader of the public
opimion. As he is a Member here, 1
do consider him to be a leader of the
Public opinion. Are we merely going

to satisfy ourselves by merely saying
that this is what we have said in
Parliament and do nothing else?

We have to think about certain
package measures, The word package
is not a favourite word. It is a word
that normally every Government talks
about. He has also given some advice
about the package deal. I agree with
him with the suggestions that he made.
But we have to take those steps, one
by one

Here, we have merely immob:lised
50 per cent of the dearness allowance
and the additional wages that are
likely to be given. What we have
done, really speaking, 1s a sort of tem-
porary, for the time being, stopping
operation. It 15 a deferred payment
with additional rate of interest. This
is not only for one class of wage
earners. We have also brought it for
other class of wage earners, for the
dividend earners and we will have o
do for other classes also, as we go
along. We are also trying to see that
the pgovernmental expenditure will
have to be reduced. We have also to
see ihat governmental deflcit financing
is reduced. We have to see and think
in terms of bringing about constraints
on consumption of cerlain important
and scarce materials like paper. cement
and other things. We have also to see
that we take away the sluggishness
from the produclive processes of agri-
culture and industry. We have to do
all these things. For that we need the
cooperation of all sections of the
people, including the working class. I
would request Shrimati Roza Desh-
pande as the representative of all those
who appose this Bill—because she be-
longs to the younger generation and
naturally we look forward to the
younger generation with a little hope
—to think in terms of creating a con-
structive attitude in the working class.
1f you want them to fight. let us pre-
pare them for fighting inflation. This
is one way of fighting Inflation and
that is what we are trying to do.
Merely telling them to fight is not
good. I would assure her that we also
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know something of the working class.
They are wise people; they are not
unwise, They know where the trouble
is. They should be told properly. It
15 our duty as leaders of public opinion
to tell them. I understand the diffi-
culties ot my friends, I share their
worries and anxieties. You fig .t for
moic dearness allowance and get them
increased dearness allowance. Take it,
ior the sake of argument, that this
Ordinance 15 withdrawn. It 1s not
going to be withdrawn But let us
take 1t for the sake of argument. How
do you proceed further? Do we allow
the money supply as i1t goes on merri-
1y? 1t, really speaking, cuncels what-
ever dearncssg allowance you get them
for rise in prices. Let ug :cee We

have 1iaken this new step  Let us
watch this As practical persons, as
persons trying to deal with certain

situations, we must wutch what eftect
it has. I do not promise any immedi-
afe result. We huave to watch for a
certain time  Thiy 15 not merely a
slogan for fighting this or that. We are
trying to find out the concrele
measures You all accept that 11 15 a
gserious problem Prof. Dandavate has
said that this is one of the worst pro-
blems that our country faces, he has
said that we have the highest inflation
in the world. I agree with him. It is
a fact of life. But the point is, how
do you fight it. This is one way, we
think, we can fight it successfully.
Some members asked me what we were
doing for more production, what we
were doing for unearthing black
money. They have repeated the same
questions and I have repeated the
same arguments once, twice and thrice,
I do not want to take more time of
the House. (Interruptions)

SHRI SHYAMNANDAN MISHRA
(Begusarai): What fg the result? What
is the result in terms of greater pro-
duction (Interruptions).

EHRI YEEHWANTRAO CHAVAN:
For result, you must wait.

AUGUST 27,1978 ang Aaaymona il
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AN HON. MEMBER: For how longt:

SHRI YESHWANTRAO CHAVAN:
Even for results, you must wait,

MR. CHAIRMAN: At least
months,

nine-

SHRI YESHWANTRAO CHAVAN:
‘This is not a magical lamp that I am.
carrying or you will be carrying. We
are dealing with a very complex eco-
nomic situation where we have to work
on many frints (Interruptions)

SHR! SHYAMNANDAN MISHRA:
Another Maharashtrian seems to knew
your constitution better. Ile asks us
to wait for mine months.

SHR1 YESHWANTRAO CIIAVAN:
Alter all these years, it you have to
undersiany e, you have only to be-
came a Maharashirian, I am sorry, 1
did not expect this from you.

SHR? SHYAMNANDAN MISHRA:
Yuu are misang the point.

SIIRT YESHWANTRAO CHAVAN:
1 &am only returning the point to you
You-ask me. what 1esults we have got.
Thesc are all matters which take time.
It Is not hike taking some action 1n the
morning and expecting results in the
evening. This 15 not the position.
You have tn work continuougly for
some time. Then alone we can get
results. 1 would say that if you pro-
ceed 1n this way you will get results,
but you have neither the patience. ..,
(An hon. Member: nor the wizdom)
nor are you willing to accept our word’
for it. Let us understand all the issues
which are involved. This is not a
fight of the working class. This is a.
call for cooperation to the working
class and I am gure the working class-
will give that cooperation. Thank you.

MR. CHAIRMAN: There was gome
point raised about statutory minimum-
wage. Would you like to say something:
about it?

SHRI YESHWANTRAO CHAVAN:
I have dealt with it......
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MR. CHAIRMAN: If you want yéu
may say when we come to Clause by-
clause.

PROF. MADHU DANDAVATE: Re-
garding the Time Table, the hon.
Minister of Parliamentary Affairs said
about that. It was expected that this
will be over by 5-30 or 6. Unfortunately
this time-table was not known to the
Members. You will find, the next item
is the statutory resolution to be moved
by Shri Madhu Limaye, and then Mr.
G. P. Yadav's name 1s there. None of
them expecled that this will come up.
If you make frequent changes in the
time-table. ...

MR. CHAIRMAN: They eapected il
all right. All these things were de-
cided 1n the Business Adwisory Com-
mittee.

PROF. MADNDHU DANDAVATE If
the discussion was over by 5-30 or 6.
it was allmght. It has tuken so long.
They are not prepared.

MR. CHAIRMAN- You cun atrange.
Meanwhile we may send for them

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta South): If you permit me I
want to ask one word from the hon.
Minister. This is about black money.
I will ask if you just permii me for
one minute....I want to know one
thing.

MR. CHAIRMAN: Why not you do
it at the time of the other reading?

SHRI PRIYA RANJAN DAS MUNSI:
1 was satisflied with the reply of the
hon. Minister. I just want only one
point, In the other discussion apart
from other suggestions, ] made a pro-
posal when the Finance Bill was dis-
cussed. In our fight to unearth black
money and to fight inflation, we have
lee_n that the binami property is ac-
Quired in various names. I said that
in my suggestiong but unfortunately 1
do not find any reply in the proceed-
ings. 1 said that any individual who
Whats to purchase a plece of land or
construct a house must get an eligibility
partificate. Because, only then, we will

know whether he is eligible to do it
or not. I wanted him to enquire into.
the matter. But unfortunately I did
not get any satisfactory answer in this
regard.

MR. CHAIRMAN: How does il arise
now? Order please.

SHRI PRIYA RANJAN DAS MUNSI:
You told mine months; you cannot
allow even one minute.

ot wzw fagrY mvaqat (enfaac) o
gawfa 7, 77 qwsT 07 N faw 4T
St R ar A FATZER A F
A TR Ft 0 7 i asT g agee
afs & =7

st ¥R wgT giva
Qciﬁﬂ[ 1

Mt gew fagrdt aoddt @ &0
il AR g FIAFH A H A
fogia wrom faar 8wk oy ¥ 5w
favas &1 &1 Fv= 7 A faar
#, TEA Y FIAT T qUTT §9 FIH HY
s ® fRAr 2 e fAsew
ag # f& @r aeq waewfa & sew
T At afifeafa & gam &7 &
fafeaer @ agt @ Y a7 A &
s Faer worgdl wtv waIfedi = wfa-
faadaa wt nfafrag-gzad wa i
FATA BT Y GAT A AT ¥ AT
g7 g gwir | fwe off faw sl ot
X gt & fr g o oY wEw war @ d
=RV g, B gL aed R 527 & qraa
_qT AT |

: ARIR oY

T gElT S & o Juww qfadt
W STEH, A9V, VfECH W §AEES
% IR ¥ veAw fwar gr, § qvAaw
gt g A AwAd WR -
qifcelt agr & 7 wrfae da Wit aw
foam @ ? 43 radt S woAr Ot
oI T 8, 33 HrEdr a6 g
¥ afr sPm e §, ot ¥ wd
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[ s wew fagrd aravd |

qry FRAEO A A T aud
w7 § | wa o 3T R A A=A R,
a2 FO9 1FAT S0ATAR. . ..

TWo W@V : T FT 57T HZT )
| 7Y gOWI@ B 5 O HHAT |
srafa 43 BigdY &1 AT AT FT
A 7 |y wrar |

st sew  fagrdt oy o #
qfear” £ arq F7 WE | IW GAT
) A & g & fam oved w1 Farc
g fr g7 @l Y ww qEEg e
w & afea =gl a6 T BT
NAYE & de A FAT WY I a7 qwgLy
& T StFwama FVX AN T Aw
difga & &1 @9 IR F FT F
wqr g ! &€ e fael 3 game
fear 771 300 %TH A% fa7 7
orEEAY g, W ¥ FA 300 € A%
g &1 #F 400%TX FET 9T, F
300 TAFIAE, § 100877 AW 77
w1 far7 F, W0 SAA wEi ¥
gary ®t A Afac | 300 w
& ur Freaa 74T §, 7w afEre g ¥
frr 777 & SAAATIR T ASAT 3,
¥rew = FAT AT 300 BT FAT
a1 FT WY BT W A qae A E1u

&t o %7 g av fp st At
sqige  AFedt QA Y w § guy
H AT &g awleas
oy R g F 0 omaER ¥
ot mafaz art aaf ¥ a5 gAw
fear fe wma wwgd W wqaiaEi
# faq fefraq #ma 97 @ww
Ft I JUWH FUN W FEH
gf | oferr fedsqum faea a0t
LA FW W AT G Y, I9F
oW & W H 4¢ $EW ISTT AT IFAT &,
wfipr ag ot wfl faar < @ g

(Compulsory Deposit) Bill
warafi off; oo W axer & A
€ @ & A Wi ¥ ag awr o awgEe
st 4 for 7 Y v oA ¥ geaTEw WA
arar & W7 7 P &1 a7 g g Q%
T} & SH 9 ag WTOT qAAT AT KT
f& & ara 7 ar v Farad vy §—
g fag wqoifemfr gz st 0 fam
welt ot ¥ Fdf wqg7ar ¥ q¥ aF faq
&7 TAT TG &, 99N WM ¥ ¥ ey faX
g1 o= saft Q@ Amond Ay
7§ T TEW ey fawr
widg ) 7 fagiv frdnr 7 Wy
fer & s7 9 sfsard w1 FAAAT R
waaw o7 g fr we §r 3 avowr
fear g wtesn faw 54 oY w907 o
Fure 7&t & fr wgfa 4 w 1oy
fradr RYE) & s dfeg oy
AN g A F A O § T I
Y 037 WY 37T WTAEE AT .,

s FmErCIy TF A AW Y
Fm qEAr

WY #ea fagrdy arsdy o
FAT AEAFIRHEF R, AT AN
AT TRE | W NakFsz 7R
g adr Fg o & faw AT F A
¥ 3¢ far qrer ¥ ow waw 350 foa,
= g faa w5 fawr & 79 sam Fr omeg
FF@ g Afew T wom< & gw waA
Hge g 1 swar qadq 54 & far
Argaer wvf ST g’ (wwEww)

oS ¥ AN W AR ¥
mgaadt feafwe  wtw &7 w7
wrawEy wrE % afs aodY s e
fraga ovfear @1 1963 & o« faer
Y & ' ¥ = wrereet avf Fregady
gl faofye &m a@
ag ag Sfafwamed @ W ary s
st gueo wgrr gafa v

ot quTetiy W™ Sq TR
W gak Sam o= fwr e
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wew fgrd aodht @ A
g sw ang WY frd fiearar) &
e wac gL 4 Arooft ¥ gar
wGY IS ¥ 9E WA aaEAT &
wTera{Te N FT WETT TAAT 4T A1 T
giam faw 7t & FEr awer ) WA
adr Tl & o 5t gfeer & fag
§fcr wear & ar 77 2% fom saR
qEN FATE FLAT TS FE 97 7 WAIC
nfvariez #t 5% % 59 fav ag Oy
FTET  weqew fawrET AvavEs i,
H1L qarenfa ®1 Awe war g9 §
feafi goaT gav 7At 43 ¥ FET R
a1 Tar g7 Fae v fawn oF & feo
2 & ET AT w1 Aufed wXF WK
fam9 F7 37 7R B FATLTT FIAT
qEEE AR 0 A SEN e A
I3 o7 1, FIH O 3T A 5 ST
e ¥ fom@ s g g A
& fa sa¥ FTv S wry o @
2| Afrgar sravrmar v 3w &
AT FATAT AT I AW =T
F27 fr g7 aFe T ¥ gW AR 3
& fam Fac g

#3 uw gam farar e Famue
W WO WA arg fw
wrfa< gw sHwf@), sog sy agard
war s\ gfafae daq s &
fe wz @8 Fc A AT W 7
Tifa e & A F7 T Ede &7
T fqqry GaT & FEEGT §1 AT (@H
QR ¥R & ferg s o qm Ady ?
wiew ag ) wg @)

ft v wgw wiwa : qfF @k
ot arr g

ot wrw fagrdt wroddy : oY ww
W W Aoy feT awEm w5
Wy

wrfat aarewy dw AT ? 3w
whagt foaf & wg gurr fear fs o
Arfadoz ¥ Y T WPr AFT 9 TAY
s 51 sdmue @y w7
wy WY 3y gy § 5 A /Y w09
¥9T ATy K ET Y qad AT qRG | Ay
THRT FA T OF G 98 Wi g1 Fwar
T | A T F AAE &9 & fag
1§ wifew fawion) ) afvfa @y &)
AYRTWTEY & WAy 9% AvECwTgr ¥
B IRaa g g | faandraz Fmar
FX wna § fwagaa gad a1 )
IRM AT fra ot Agazay Fr7ArRg-
arewary faar qA TIasag) W}
STAY & ATFAT FGT FEAT &, WA IAH
a1 § oY 3y a€r AW 9@ 43 8,
few w7 war s 719 41T ag wre-
wE TR EfFam ST g 69 |
[T aAT #if9q oF oF ATTTIT
FATHT YA FI HET ] J AFE FI
gxaT &1 w1 g8 FeqeAd) fearfaz
ww faw g ar gm am=r § At |
AT & arw F  Hifog-—war AT
% 0T Thizw & foq dacd P owm
W W &7 agEa AT won frar
oy § 7

oft T wgm afET. 1976 % |

st wew fagr@ st ¢ F T
# w=1f 7Y FAT Tgar )

A wdr oy frgze & f& A
5% aumy fa Et AgRT TEAreR
FX | FHNE A GEE AT S 4
3 fom e 7 qumq faar g fa
3 @Y woX av o fzar srar wfgg
¥ guwr e v & fog darc
g1 wWOsHgFEE WIS ¥ dfag,
gy Ty fge | wog s sdarfl
¥ IwT SEAT) Ay g frewe
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st wer fagrdy aroriht)

mt ¥ @ aY AW wdwf@y 5
LRI OO S U U
wEY &1 ¥ I gumw sy T
FAX ® ATy FT @ § Ffew faa
waY gEwl w7 & fog darowdf £
faa o =7 o% 7g & fr sere v WY
BRI ge FFA Argad A Ay
wgH | Afew T g A sAial
Y oreT T w7 Fwgarg qU
fawr wgi & 7 aefa Ty ®
#foag s\ & s A oAy § 7
w1 an Fared fea Aat yagr GO
zor foey YU e § «ragt
awl ® NFTSAT | FETHT AeAAT
TEIT AN T TRTATAT T, AT
gow geY W 2w wmr qraTeTw
farger @ Wl Presifr & ave &
wgX ¥ fog s e Ay WA SR
FTHEWE IZ TG gFT1 g FrE qEy
wf ¥ wgd § Afww s wdwrfal
F FraTEaT 9T FAAT 21T AY FAE A
wodY sfafear xeze¥d ) Famar g
ag sfafear  wifegd el wrfm,
ag sfaf*ar worw ¥ fedy aeg
& argr 9T F AT wE gAY
arfeg o

oft wy fom® : QaTaaY ?

ot W wg QT ;. qEw wie|
& a7 w7 #ifg

st wrw fagrdt wodd ¢ o
RIT AT FEwOl X aga o) A a7
7gY ®1 §, ageifer: -

WA THTT F1HAT T 397 Al
U THT R aweaTag 4 oy
v o Erro gt A ¥
afg Ao § Fawr Ao wE@f § Wi

ments (Compuleory Deposit) Bill
gt frm g ay vk oy
¥ gy T oy fax gy weHwow
wr At T9, 3w F G Fee-gaer gt
forr o< wrq TrAT FowT ¥ fag wevy
g grmi

U AT W FE T GATT WA
agaT g | §® wd-wredt w7 W@
foa waY IoET LN HL AT HDT

L4 we-wifeagt & wgar &
“less than one per cent of the stock

of money”.

¥aw  ggr Afaemsw gema W
TaWT At W & 1 WX a8 @i
g @I, W AT WHANW IJEOW g
qreT § A1 H WHARAT § A€ FIH ACHIX
#forq Agm qgx AT 1 WY WA
& faawid Sfaa gama e =@
e O AT fy w0 I ARy
g1 gv W fr s avd oy wd-
Tmw o3 o gfafsar s et &
g T AAER WYX FH @Y $T qArA
§ Iwwew Yagawage € Tl
i we T & &Y dard w7
Q&1 wrgar g fe fare el oy
WTEAT §98 | GETIEHYT 7 R v
#* garrow gnfay Afaysdn®
qran gafeqa Y forad wiu e o ¢/
d%c ¥ w37 9T TF 9w IHE 7
werg grdy Y WY wglf SRy |

st wg femd : gumfy wgnw,
¥y faaw 109 ¥ TgT W NI} T
A wgw T W § I i Ew
#r uxary fegr & 1 ¥ ¥ dfy ¥
g® FTTN  garanr | ¥ wr weT
wNYn  AE FEAT | 9FAT TN aY
a2 & fs grarom alt o1 9o feaat
& wrare oY firn oy @ g & w9
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gy & T gwr & woy agf wr
wifien 1 6 awg¥ §, F v fina,
& off wew fagrdt adY & wmy
¥ sywurT I A FAT AgAT 91
gafae § %71 @r 1 AT OF FU FIW
ag & 5 6 79 & a7 &F TgW wY A4
AT §C) K STCATRTHATE |

w7 wWnRew 9 faq | TE H aw ?
fs ot | fedw  Qramady
FET AT 474 O §d@ F4 1 39
‘fedtd ®Yaga & qmE @A F e A
fawr @vpfa & fog @Y @ramardos
qETT H /T H | mdY aF 19 R
w Wirfe AR ity ag
U FTOE

AR AT FTon a7 ¢ fe oY &
T wwr FY dadt § T agt gur
21 ¥ & AT 9T 9T AT
qT PR IR AT G | argE
9T R WA ¥ 9w 7EE §aT
& I F WA FT ATHAT F3AT AT
Igar wAf g7 A g A g wfge
ar TR ar & Iar Tl @AY Afgn ?
gafeq ¥ wmar § & g7 739 W
-wqfmr fegr s Wik 9@ wreEAlg
AF AEE H 57 g AT g ¥ Ao
sTeY ST awr ¥ 8 g1 5 21 geeat
& geaaT & oF wr€A-w & forg -
2w fmrmr ) ardda o Ay
qifest & safex § 1

wwiafe wfteq : WY 109 %
& dfm @

stagfomd: 21 %3 18 qzedl
73T frgmry geammT wrsrq 1 AT
| HT B§ wara wE) wrav | Aryar
FTUT AT 9 ag@ Eafna s@ Al ge
dzmt @ § oY 4y whrasw O

g ¥ AT 9T FgE@ EGT & fag 10,
15 fawz fad omg )

ot weer fagrd wrosdt @ swrfy
ot sguETIEIY 1 WwavrwEe
qIET & 7T FHL §IT ¥ AR T
T § qg WINT & gRTATLAEA] &
BT I Y| g% SRR IOE I
FA 17 AFATHT 721 7 fqag 9T AT
& 9 91 A agEw wweT ge
A #zar a8 & fe gRarf ¥ ag 9
T YT AT §aT oeaT T FaIH fir
g dwady g1 wafeq e /R &
SEACEC I G

SHRI MADHU LIMAYE; How can
Prof. Chattopadhyaya make any state-
ment in the other House a&bout the
conduct of our members?

MR. CHAITRMAN: The first point is:
let us not side track the issue.

it oy forsr® : OF Y ATEY O,
FaY WA WA Er el wiw
g} 1€ MYTATaL ag ATAFE WHAZT-
qa ®|IT TEq@al F1 AEAYU ATHAT
S ST EAT A AT RIE ). ...

MR. CHAIRMAN. Let us not side
track the issue. The issue before us
just now is whether under rule 109,
we should adjourn the proceedings at
this stage. On this—I do not know
whether you were present here earlier
—this day itself on Shri Banerjee's
motion, the House has negatived it.
Under rule 338, a motion shall not
raise a guestion substantially identical
with one on which the House has given
a decision in the same session. This
is the same day also.

ot wyfowd: wewd faad &

wgr 31

MR. CHAIRMAN: Substantially
the same; technically it may mnot be.
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91 W3 98 & g9 ? T 1% afze
fear mar ar ? wE ¥ ardEr X
&9 #Y aeR fsFamar sw q%ar § ar
miAfer sy mmw ¢ 7 e
Famw A IO ST Wk ar W
dfafse 7 s oer gom & &) g
fRg Afca Y s se@ & 1 W@
o ar faw & o™ F ot 90w
TFIR I FT A AN BN ¥
AT §Y W wHwfwl ¥ favey
® faq s9 mr a1 gmAaw &
X AT 3 IR WrEY /W Y e
FH ST T, IWH IOF GUEE &
e afY g a9 w@ wORRET
* WA T ¥ A1 ST §TO e
N A I ay g ) gar ¥y 7
§ 9w f& ge =mofal 71 oo
FL AFIII gYFE! IR 9@ QT
SHET FIFT 97 9T ITC [ GHAA
FI® Gy 9y faar oo 1 @ AF A
ST ¥ 547 9197, S FY LT Ag¥ |,
A ¥rw H TR @ A Smarn, 7
TR %17 fewvar g s 38 w8 g
AT BIE7 fFarar ga% 8 7 amr
BRI A X M| g T fRET WA 2
IEF! IAFIEAL HAT AT FL AEA
3 A TR FAEY & FQ AT 0T
argw fom fas qide &, gidmw &
HAETAVY FIT wFT gl Al I F AT
FaaT ¥ fow dare § Arfe aamw 99
19 U7 TF ¢

fory qmt 7 SRifza vy § am
Femr 9v a7 39% fw 2491 &% fam
SArE Y JIFT IHET SAAT K OAMEY
wst freare fagr mar 1 9 SrAAT
wrgat g & #1 3a%r @izt sy 7

13.00 hrs.

nF A WIT 9T 3 FA H, AT
RIS FHT g1 797 349 fagraa ¥

unloading at 214
Stations (CA)

ST 72T w1 g, QA IR qgy ferar
T, aY gAY &1 ar frrre go
ITH] BIIT FTQ AT 7 BIYT 97Q, AT
W1 #fgw & zEFr gw T q& w4,
e & faars o=y #3 91T &
ey w31 g 5 g g awda
AT AT 1 ORI 3 PR A
7Y Y wifaw g 9u% fewrs gw Fmt
®I IS 9FAT WX H fears ANf
qar 93, feTard Ia% 779 38 WY
ar )

T W19 FET 71 fqin w38 aife
TS gI-gr @) 7

s T WH P/ SR
3R a9E Y @Y § | I g e
gy Wt femraar g |\ ™3 w1
w1 Az faaw § se § swfeaka
FY ZAR 919 aTHa w4F 1 Ffew owa
Z97 baem fear & o S odfwaw
TR § ofeaw syman Y 3
AT & F T g AT adt g
At 7 qaqdza 1 sfas 9 a1 F
g e fafaw gwmzs 51 zfaw
AT 91 Er g fF 3 ) 9gw A
FL QI 7T QA7 d G FL g4 § AV
A& FF § YIT v AT FrAvafEg
AT FT T IF 399 F Ao ¥
A 5

Wl a% SITfIAT FT qH3A T
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€ Reddy, Shri B. N. Doda, Shri Hiralal
. Roy. Dr. Saradish Dube. Shri J. P.
Saha, Shri Ajit Kumur Dumada, Shri L. K.
Saha, Shri Gadadhar izngli, Shri Biren
N Sambhali, Shri Ishaque Ganesh, Shri K. R.
Sen, Dr. Ranen Ganga Devi, Shrimatij
Shakya Shri Maha Deepuic Singh Gangadeb, Shri P.
N Vajpayee, Shri Atal Bihari. Garcha, Shri Devinder Singh
Gavit, Shri T, H.
NOES Gill, Shri Mohinder Singh
Agrawal, Shri Shrikrishna Gokhale, Shri H. R.
Ahirwar, Shri Nathu Ram Gomango, Shri Giridhar
' Ambesh, Shri gzp;;nihf;hi Dinesh Gy
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Kailas, Dr.
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Kamakshaiah, Shri D.
Kamble, Shri T. D.

Kamlg Kumari, Kumarj
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. Bist, Shri Narendra Singh
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R Shri T. V. Kedar Nath Singh, Shri
Chandrika Prasad, Shri Kinder Lal, Shri
Chaudhary, Shri Nitiraj Singh Kisku, Shri a. k.
Chavan, Shri Yeshwantrao Kotoki, Shri Liladhar
Chhotey Lal, Shyi Kulkarni, Shri Raja
Chhutten Lal. Shri I,akshmikanthamma, Shrimati T,
Chikkalingaiah, Shri K. Mahata, Shri Debendra Nath
Dalbir Singh, Shri Majhi, Shri Gajadhar
Dalip Singh, Shri Malaviya, Shri K. D.
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1917 LS-—11



323  Res. Re Ordinance AUGUST 27, 1074  and Additional Emolu-

Mol;apﬂtnl Shri Shyam Sunder
Mohsin, Shri F. H.

Murmu, Shri Yogesh Chandra
Naik, Shri B. V.

Negi, Shri Pratup Singh

Nimbalkar, Shri

Qraon, Shri Tuna

Pahadia, Shri Jagannath
Palodkar Shri Manikrao
Pandey, Shri Damodar
Pandey; Shri Narsingh Narain
Pandey, shri R. S.

Pant, Shri K. C.

Partap Singh, Shri

Paswan, Shri Ram Bhagat
Patel, Shri Natwarlal

Patil, Shri E. V. Vikhe

Patil, Shri Krishnarao
Patil, shri S. B.
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Ram, Shri Tulmohan

Ram Prakash, Shri
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MR CHAIRMAN: The result® of
Noes 1860.

The motion was negatived

MR. CHAIRMAN: Now I will put
Mr. Chavan's motion for laking the

Bill into consideration.

MR CHAIRMAN: The question is:

“That the Bill to provide, in the
interests of national economic deve
lopment, for the compulsory deposit
of additional emoluments and for the
framing of a scheme in relation
tnereto, and for matters connected
therewith or incidental thereto, be
taken into consideration.”

The Lok Sabha divided:

Division No. 14]

AYES

Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ambesh, Shri

Ansari, Shri Ziaur Rahman
Arvind Netam, Shri

Azad, Shri Bhagwat Jha
Bahunath Singh, Shri
Bade, Shri R. V.
Banamali Babu, Shri
Banerjee Shrimati Mukul
Barupal, Shri Panna Lal
Bassppa, Shri K.
Basumatari, Shri D.
Besra, Shri S. C.

Bhatia, Shri Raghunandan Lal

19 hrs.

Bhattacharyyia, Shri Chapalendu

Bhuvarahan, Shri G

Bist, Shrl Narendra Singh

Chandrakar, Shri Chandulal

Chandrashekharappa
Shri T. V.

Veerabasappa.

Chandrika Prasad, Shri

Chaudhary, Shri Nitiraj Singh

Chavan, Shri Yeshwantrao
Chhotey Lai, Shri
Chhutten Lal, Shri
Chikkalingaiah. Shri K.
Dalbir Singh, Shri

Dalip Singh, Shri

Darbara Singh, Shri
Das. Shri Anadi Charan

Desai, Shri D. D.

Deshmukh, Shri1 Shivaji Rao 8.

Dhamankar, Shri

Dharamgaj Singh, Shri
Dixit, Shri G. C.

Doda, Shri Hiralal

Dube, Shri J, P.
Dumada, Shri L. K,
Engli, Shri Biren

Ganesh, Shri K R.

Ganga Devi. Shrimati
Gangadeb, Shri P.
Garcha, Shri Devinder Singh
Gavit, Shri T. H.

Gill, Shri Mohinder Singh
Gokhale, Shri H. R.
Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra

Gotkhinde, Shr1 Annasaheb
Gowda, Shri Pampan

Hari Kishore Singh, Shri
Ishaque, Shri A, K. M.
Jadeja, Shri D. P.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jha, Shri Chiranjib
Jitendra Prasad, Shri
Joshi, Shri Popatlal M.

and Additiong?

*The following Members also recorded their votes for NOES.

Sarvashri Biswanarayan  Shastrl, G. S. Mishra and Chiranjib Jha.
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Kisku, Shri A. K.
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Mahata, Shri Debendra Nath
Majhi, Shri Gajadhar
Malaviya, Shri K. D.
Mandal, Shri Jagdish Narain
Manhar, Shri Bhagatram
Mirdham, Shti Nathu Ram
Mishra, Shri Bighuti

Mishra, Shri G. S.

Mishra, Shri Jagannath
Mohammad Yusuf, Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F. H.

Murmu, Shri Yogesh Chandra
Naik, Shri B. V.

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Tuna

Pahadia, Shri Jagannath
Palodkar, Shri Manikrao
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. 8.

Pant, Shri K. C.

Partap Singh, Shri

Paswan Shri Ram Bhagat
Patel, Shri Natwarlal

Patil, Shrj E. V. Vikhe

ments (Compulsory Deposit) Bill
Patil, Shri Krishnarao

Patil, Shri S. B.

Palil, Shri T, A. -
Patnaik, Shri J. B.

Peje, Shri 8. L.

Purty, Shri M. 8.

Qureshi, 8hr1 Mohd. Shafi
Raghu Rameaiah, Shri K.

Rai, 8hrimati Sahodrabai
Raju, 8hri P. V. G.

Ram, Shr1 Tulmohan

Ram Dhan, Shri

Ram Prakash, Shri

Ram Singh Bhai, Shri

Ram Surat Prasad, Shri
Ram Swarup, Shri

Rao, Sshrimati B Radhabai A.
Ruao, Shri Jagannath

Rao, Shri M S Sanjeevi

Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Rathia, Shr1 Umed Singh
Raut, Shri Bhola

Rawvi, Shn Vayalar

Ray, Shrimati Maya

Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shr1 P. Narasimha
Reddy Shri Sidram

Richhariya, Dr. Govind Das
Rohaig), Shrimali Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mulki Raj
Samanta, Shri 8. C.
Sankata Prasad Dr.
Sarkar, Shri Sakti Kumar
Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri Shankerrao
Sethi, Shri Arjun
Shahnawaz Khan, Shri
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Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Shri Nawal Kishore
Shashi Bhushan, Shri
Shastri Shri Biswanarayan
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Sher Bingh, Prof.

Shetty, Shri K. K,
Shivappa, Shri N.
Shivnath Singh, Shri
Shukla, Shri B. R.
Siddheshwar Prasad, Shri
Sinha, Shri Dharam Bir
Sinha, Shri R. K.

Stephen, Shri C. M.
Sudarsanam Shri M.
Sunder Lal ,Shri
Suryanarayana, Shri K.
Swamy, Shri Sidrameshwar
Uikey, Shri M. G.
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vikal, Shri Ram Chandra
Virbbhadra Singh, Shri
Yadav, Shri D. P.

Yadav, Shri N. P.

Yadav, Shri R. P.
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Bhattacharyya, Shri 8. P,

Bhaura, Shri B. 8.

Brahman, Shri Rattanlal

Chandra Shekhar Singh, Shri

Chowhan, Shri Bharat Singh

Dandavate Prof. Madhu

Deshpande, Shrmati Roza

Goswami, Shrimati Bibha Ghosh

Haider, Shri Krishna Chandra

Huda Shri Noorul

Joarder, Shri Dinesh

Joshi, Shr1 Jagannathrao

Kachwai, Shri Hukam Changd

Kathamuth, Shri M.

Krishnan, Shrimali Parvathi

Limaye, Shri Muadhu

Mavalankar, Shri P. G.

Mehta Shri P. M.

Modak, Shri Bijoy

Mohammad Ismail, Shri

Pradhan, Shr1 Dhan Shah

Reddy Shri B. N.

Roy, Dr. Saradish

Saha, Shr1 Ajit Kumar

Shahstri, Gadadhar

Sambhali Shri Ishaque

Sen, Dr. Ranen

Vajpayee, Shri Ata] Bihari
MR. CHAIRMAN: The result of

the divisions : Ayes 175; Noes 32,

The motion was adopted.
Clause 2—(Definitions.)

MR. CHAIRMAN: We will now

NOES
take up clause by clause considera-
Banera, Shri Hamendra Singh tion. There are some amendments to
Banerjee Shri S. M. clause 2. They may be moved.

Bhagirath Bhanwar, Shri
Bhattacharyya, Shri Jagdish

SHRI C. M. STEPHEN: I beg to
move:

" "The following Members _ also rccorded their votes:

AYES: Sarvashri Dharnidhar Das and Appalanaidu;

NOES: Shri R. P. Das.
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Page 2,—
after line 41, insert—

“(v) any increase in wages
consequent on the revision of the
minimum rates of wages fixed
under the Minimum Wages Act,
1948;" (107).

Page 2, line 42—
for “(v)" substitute “(vi)” (108).
Page 2, line 5,—
add at the end—

“but does not include any addi-
tional dearness allowance payable
ag part of minimum wages fixed un-
der the Minimum Wages Act, 1948.”
(112).

SHRI RAM SINGH BHAI: I beg

to move:

Page 2, line 41,—

add at the end—
“or additional workload” (50).

SHR1 YESHWANTRAO CHAVAN:
I beg 1o move:

Page 2, line 17—
“and above”

after “over” insert

(52).
Page 3, line 25—
for “the substitute “an” (53).

Page 3,—
for lines 49 and 50, substitule—

“name, such person; and includes,
in the case of a deceased employer,

the legal representative of such
deceased employer;” (54).

Page 4, line 11,—

for “made” substitute “framed”
(55).

SHRIMATI PARVATHI KRISH-

NAN: I beg to move:

Page 8,—
omit lines 10 to 14. (63).

Page 4, line 27,—
omit “ including bonus,” (84).
SHRI RAJA KULKARNI: I beg to

move:*
Page 2—
for lines 1 to 5, substitute—

*(b) “additional dearness allow-
ance” means such amount of dear-
ness allowance ag is earned as &
result of a rate of neutralisation of
the cost of living, higher than the
corresponding rate prevailing prior
to the appointed date. (94).

Page 2,—
after line 47, insert—

“(bb) by uny agreement/settle~
ment entered into before the
appointed day and providing
for application of the appro-
priate scales of pay recom-
mended by Third Ceniral Pay
Commfission;

(bbb) by any agreement/settle-
ment arrived at before the appoin-
ted date and submitted to the Gov-
ernment for approval or to Indus-
trial Tribunal for making award
and under which the date of bene-
fit-payment falls after the appointed
date.” (95)

Page 4, line 22,—
add at the end—

“given or made affer the appoin-
teq date” (97).

Page 4, line 28—

omit “or otherwise” (98)
Page 4,—

omit lines 29 to 31 (99).

* Amendments

moved with

the recommendation of the President.
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Page 4,—

omit lines 32 to 35. (100)
Page 5, line 6,—

add at the end—

“including the portion
into basic wages” (101).

merged

SHRI YESHWANTRAO CHAVAN:
I beg to move;

Page 3, line 7,—

for “on the appointed day”, substi-
tute,

“immediately before the appoint-
ed day”. (103).

SHRI P. M. MEHTA: I beg to
move:

Page 2,—
after line 41, insert—

“(iva) any ad-hoc increase in the
pay of the employees without any
time gcale on the basis of negotia-
tions between the employees and
employer.

(ivaa) any ad-hoc increase in pay
to the casual workerg and work-
charged employees on the basis of
negotlations between the employees
and vmployer or otherwise.”” (113)

SHR] ATAL BIHARI VAJPAYEE:
I beg to move:

Page 3,—
after line 14, insert—

(vi) any amount payable to an
employee ag bonug as a result
of increaseq profits or formu-
lae linked with profits;

(vii) any ex-gratiz payment stem-
ing from a term or condition
of employment arrived at bet-
Ween labour and manage-
ment;

(viii) any advance or loan at the
Yime of festivalg or any other

occasion of dire necessity to
the employee; and

(ix) any amount relateq in any
way to a period before the
appointed day;” (118).

Page 3, line 27,—
add at the end—

“and all kinds of allowances and
salaries given to Central ang State
Ministers, Members of Parliament,
Members of Legislative Assemblies
and Councils™ (1189).

19 hrs.

SHRI C. M, STEPHEN: My amend-
ment Nos. 107 and 108 are an amend-
ment to the definition of the word
“additional wages”. I have sought that
any fincrease in wages consegueni on
the revision of minimum rates of
wages fixed under the Minimum Wages
Act, 1948 must be excluded from the
definition That is to say, the wage
shall not include this.

Amendment No. 112 is a related
amendment, namely, any increase of
dearness allowance ags a part of the
minimum wage fixed under the Mini-
mum Wages Acl should be excluded.
These are part of the same thing,
dearness allowance and additional
wages.

The gist of my amendments is that
the wages fixed under the minimum
wages Act, the two parts they have,
that is, dearness allowance and
wages, must be excluded and there
must be no compulsion for the de-
posit of that amount. That is what
I am pleading for.

One submission more. The Govern-
ment, when they promulgated this
Ordinance, issued a press-note and
there they made 8 commitment that
the lowest paid workers will be
exempted from the liability to depo-
sit. I reguest the Government to
stand by the commitment. What is
the definition of the lowest paid wor-
ker? This country does not know
anything lower than the minimum
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wages fixeq under the Minimum
Wages Act. Those workers must be
exempted. Otherwise, it will be a
very callous thing. It must be for
protecting those workers that this law
must operate. Therefore, I am
moving these amendments. This is
the gist of my amendments,

ot wew fagi €t Wt wwfa

oY &% @ara ¥ aNwAI N IWFH
&Y wafa Iy | e §WET 118
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“Page 3,

after line 14, ingert—

(vi) any amount payable to an em-
ployee as bonus as a resull of
increased profits or formulae
linked with profits;

(vii) any ex-gratia payment steming
from a term or condition of
employment arrived at between
labour and management;

(viii) any advance or loan at the time
eof festivals or any other oc-
casion of dire necessity to the
employee; and

{ix) any amount related in any way
to a period before the appointed
day;”
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“and all kinds of allowances and
salaries given to Central and State
Ministers, Memberg of Parliament,
Members of Legislative Assemblies
and Councils,”
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SHRI P. M. MEHTA: My amend-
ment No. 113 reads as follows:—

“Fage 2,
after line 41, insert—

!(iva) any ad hoc increase in the
pay the employees without any time
svcale on the basis of negotiaiions
between the employees and em-
ployez. “

(ivaa) any ad hoc increase :in pay
to the casual workers and work-
charged employees on the basis of
negotiations beiween the employees
and employer or otherwise’.”

By clause 2(c), time scale employees
and other categories of employees are
exeluded from the purview of this pro-
vision. This hag created an snomaly.
For imstance, if an employee getting
Rs. 1000 in a time scale gets his an-
nual increment of Rs. 25 or Rs. 50, that
inerement will not be considered as an
additional wage and will not be l_m'
pounded. But if an employee getting
a salary of Rs. 308 or Rs. 350 is giver
a rise of Rs. 15 after negotiations
{hat will be considereq as sn add"
tional wage and will be t.
AD employee drawing Rs. 1000 a month
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and geiting his regulay ‘annuel incre-
ment of Ba, 58 or so, will be protected.
It is good that he is protected. But if
an employee drawing a salary of
Rs. 300 or Hs. 330 a month gets a rise
of Rs. 15 as gn annual increment after
four or five rounds of negotiations,
that increment will be considered as
an additional wage and will Le im-
pounded. This anomaly Should be
removed. Any ad hoc increase, ob-
tained after negotiations, in the pay
of low-paid employees should not be
impounded under the provision of this
Bill. In the same way, any ad hoc
increase in pay 1o the casual workers
or workcharged employees or sub-
slitutes, who are low paid emvloyees,
and who get that increase by virtue
of negotiations—it may he of the order
of Rs. 5 or 10—will be impounded
under the provision of this Bill, This
is a gross injustice to the employees
who have no time-scale, this is a gross
injustice to the casual workers and
workcharged employees. Therefore. 1
hope, the Minister will accept my
amendment and remove this anomaly.

SHRIMATI PARVATHI KRISHNAN:
My amendment is for deletion of ex-
planation with regard to bonus. Re-
garding this point I will not take more
time of the House. Because the point
about Bonus has heen discussed when
the discussion on the Bill was there.
The questions of production and incen-
tive bonus have arisen many times and
the workers arrive at collective agree-
ments. On those agreements being
arrived at, these are agreed to. You
also want industrial production tn in-
crease, Incentive bonus is a principle
which has been accepted. Here you
want to say, yes, the negotiations can
continue but you should not get it just
now. Therefore, this is the idea, of
impounding the benus amounts for
which the workers have been lahogr-
ing throughout the year. ‘These
amounts are their due for the extra
labour that they have put in. This
bonus should not be touched. Mine is
8 very simple amendment for deletion
of the explanation concerning this
and I do not think the hon. Minister
will rejeet it

1917 L8—12
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SHRI RAJA KULKARNI: Sir, out of
8, I press two amendments 94 and 85.
1t relates to definition. Under old for-
mula, the agreement was decided and
brought about prior io the ordinance.
Under the old formula of D.A. if be-
cause of rise in cost of Mving, if the
DA rises, the ordinance js attracted.
Instead of that kind of a definition, if
the DA goes up as a result of addi-
tional dearness allowance amount
which is earned because of the higher
rates of dearnesg allowance, neutralis-
ation, it is only under such kinds of
circumstances that the ordinance
should be attracted. That is my amend-
ment No. 94 regarding the new defini-
tion of additional dearness allowance.
Then about No. 95 I have said this,
That refers o the calegory which is
exempted, that is, those who should
be exempted from operation of the
ordinance. One is this. So far as
Third Pay Commission recommenda-
tions to the Central Government and
the State Government employees are
concerned they are all exempted. But
there are public undertakings. There
agreements have been urrived at in
1970-71, 1972 and =0 on. They have
agreed that whenever the Third Pay
Commission gives its report and when
those recommendationy are accepted,
they will be made applicahle io public
seclor employecs. Negotiations were
going on how to apply them and when
the question came of application the
ordinance came in between. That
ordinance need notl be atlracted in the
application of the Third Pay Commis-
sion recommendation 1o public sector ~
nndertakings. Number two is this.
This iz about agreement having taken
place prior to the date of the ordin-
ance. Somehow or other the agree-
ments had been submitted to Govern-
ment for approval. Approval has not
come from the Government. May be
this iz submitted to tribunal by way
of award in terms nf settlement and
so on. That award has not come he-
fore the ordinance. Tn such cases this
ordinance should nnt he attracted. So
these should be exempted. That is
all my submission.

SHRI YESHWANTRAO CHAVAN:
I have already moved the Government
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amendments Nos, 52, 53, 54, 55 and
103. which I am pressing.

I do not have to give any further
explanation to this except that they
are intended to remove some of the
ambiguities in the procedures which
are of a clarificatory nature,

Now, may I say something in reply
to some of the amendments?

MR. CHAIRMAN: Of course.

SHRI YESHWANTRAO CHAVAN:
Excepting amendment Nos. 107 and
108 moved by my hon. friend, Shri
Stephen, 1 am opposing all the amend-
ments. I am accepting his amend-
ments because that 1s exactly our
intention but we have not put it in
specific words. We certainly do not
want the minimum rates of wages to
be fixed under the Minimum Wages
Act of 1948, That we would like to
stand apart.

As regards the other amendment of
the hon. Member, that 15, amendment
Number 112. I would hke to tell that
if we accept this amendment, then other
amendment would not be necessary.
The special allowances which are re-
lated to the cost of living would also
be included therein. That stands quite
different from the definition and so, I
would request the hon. Member not
to press for that.

It I accept the amendment of Shri
Raja Kulkarni, the what for is the
Bill I do not understand. By you
moving the amendments, you are nega-
tiving the whole Ordinance,

SHRI RAJA KULKARNI: Discrimi-
nation should be removed.

SHRI YESHWANTRAO CHAVAN:
I would request you to wilthdraw the
amendment.

MR. CHAIRMAN- Now_ I shall put
the Government Amendiments to the
vote of the House.

SHRI 8. M. BANERJER: Is the hon.
Mémber, Shri Raja Kulkerni with-
drawing his amendments?

MR. CHAIRMAN: We shall consi-
der that when we come to his amend-
ments.

Now, the question is:
Page 2, Line 17,—
after “Over” ingert “and above”
(52).
Page 3, line 25—
for “the" substitute “anf” (58)
Page 3,—
for linos 49 and 50, substiture—

“name, such person; and in-
cludes, in the case of =&
deceased employer, the Je-
gal representative of such
deceased employer;” (54)

Page 4, line 11,—

for “made” substitute “framred”
(55)

Page 3, line 7,—
for “on the appointed day”, sub-

titute “immediately before the
appointed day”. (103)

The motion was adopted.

MR, CHAIRMAN: Now, we shall
take up amendment Nos. 107 and 108
moved by Shri C. M. Stephen and
which are accepted by Government.

The question is:
Page 2,—
after line 41, insert—

“(v) any increase in wages
consequent on the revision
of the minimum rates of
wages fixed under the Mi-
nimum Wages Act 1848;"
(107)

Page 2, line 43—
for “(v)” substitute “(vi)” (108)
The motion was adopted.
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MR CHAIRMAN: Now, I shaoll
come to the amendment No. 50 mov-
ed by Shri Ramsingh Bhai. Are you
pressing?

SHRI RAMSINGH BHAI: I with-
draw my amendment,

MR. CHAIRMAN: Is it the pleasure
of the House to grant leave to the
hon. Member to withdraw his amend.
ment?

Amendment No. 50 was, by leave,
withdrawn.

MR. CHAIRMAN: Now, we take
up amendment Nos, 63 and 64 moved
by Shrimati Parvathi Krigshnan, I
think she ig not here. Anyhow, I
shall put them to the vote of the
House,

Amendment Nos. 63 and 64 were
put and negalived.

MR. CHAIRMAN: Now, we take up
amendment Nos. 94, 95, 96, 97, 98,
99, 100 and 101 moved by Shri Raja
Kulkarni. Are you pressing?

SHRI RAJA KULKARNI: I with-
draw the amendments,

MR. CHAIRMAN: Is it the pleasure
of the House to grant Jeave to the
hon. Member to withdraw his amend.
ments?

Amendment Nos. 94, 85 and 97 to
101 were, by leave withdrawn.

MR. CHAIRMAN: I shall now put
amendment No, 112 moved by Shri
Stephen to the vote of the House.

SHRI C, M, STEPHEN: In view of
the clarification given by the hon.

Minister, I withdraw my amendment,

MR. CHAIRMAN: Is it the pleasure
of the House to grant leave to the

hon, Member to withdraw his amend.
ment?

Amendment No. 112 was, by leave,
withdrawn,

MR, CHAIRMAN: I now put am-
endment No. 113 moved by Shri P.
M, Mehta to the vote of the House.

Amendment No, 113 wag put and
negatwed,

MR. CHAIRMAN: I now pug am-
endments Nos. 118 and 119 moved by
Shri Atal Bihari Vajpayee to the vote
of the House,

Amendments Nos. 118 and 119
were put and negatived.

MR, CHAIRMAN: The guestion is:

“That Clause 2, as amended,
stand part of the Bill"”

The motion was adopted.

Clause 2, as amended, was added
to the Bull.

Clause 3—(Persons to whom this
Act applies.

MR, CHAIRMAN: Now, we take
up clause 3,

SHRI ATAL BIHARI VAJPAYEE:
I move:*

Page 5—
after line 33, insert—

“Provided that any employee
of the foregoing bodies, not
wishing to avail of thig sche-
me may opt out of the sche-
me by conveying his wish to
his employer in writing.” (2)

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): I move:

Page 5, line T—

after “employee” insert—
“drawing a basic salary or
remuneration of rupees one
thousand six hundred and
above per month” (38)

*Amendments moved with the recommendation of the President,
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“Provided that any employee of
the foregoing bodies, not wi-
shing ‘te avail of this scheme
may opt out of the scheme
by conveying his wish to his
employer in writing.”
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“Nothing im this Act shall apply
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chosen to opt out of this sche-
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3.

% wemar g afz ag auraq @
w¢ P s few fam Ay &
fadiaw & garer £1€ AAwWE w4 @
wran agg o § s T2 awE-
w1 & WX & fawm adt & apdar s=ay
fF %1 @mTF

MO8 @We waai ; Awrdfa
war, wew AY 7 Ay wivenzE ¥y
g, A G wRe §1 AR
g ®1f T9T FT o ey @ ar
Ia®) Fr=edr afqw g gmr Tifge )
forr szl @1 PR 99 AW
& 3¢ awq F¥ ¥fey vt e Iww
TIq FT G, ¥ OAmaT g qg e
&1 ¥u gam gfeafs 1€ sdar
XF & ¥ adl @A WTgar AT 98
wont weAw 2 ¥ R ag q@d wew
g 3o wam dfew 7 fdmn amy

AUGUST 27, 1074
ments. (Compulsory Deposit) Bill

and Additional Pmelu-

Fararcfra nelt D wgarg e v
& R el s f, weyewd g
& IUAT AgT AT AT

SHRI YESHWANTRAO CHAVAN:
The only thing thet I can say is

that I deny myself the pleasure of
accepting these amendments,

MR. CHAIRMAN: He having denied
himself the pleasure, I shall now put
the amendments Nos. 2 and 38 to the
vote of the House,

Amendment Nos 2 and 38 were put
and negatived. -
MR. €CHAIRMAN: The question 1s:

“That clause 3 stand part of the
Bill",

The motion was adopted.
Clause 3 was added to the Bill.
New Clause 3-A

SHRI ATAL BIHARI VAJPAYEE:
I beg to move*:
Page 5, after line 41, insert— ..

“3A. Nothing in this Act shall
apply to such employees as
have chosen to opt out of

.. this scheme under proviso to
section 3., (8) ;

MR. CHARMAN: I ghall now put
this amendment to vote.

Amendment No. 3 was put and ne-
gatived, ’

MR, CHAIRMAN: The guestion is:

“That clause 4 stand part of the
Bil".

The motion was adopted.
Clause 4 was added to the Bill

Clause 5— (Additional Wages Depo-
sit Account and Additiona]l Dearmess
Allowance Deposit Accounts.)

*Amendments moved

with the recommendations of the President.
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SHR! ATAL BIHARI VAJPAYEE:
I beg to move*:

Page 6, line 6, for ‘COMPULSO-
RY' substitute ‘VOLUNTARY". (4)
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SHRI YESHWANTRAO CHAVAN:
I do not want to say anything.

MR, CHAIRMAN: I shall now put
amendment No. 4 to vote.
Amendment No. 4 was put and

negatiwed.

MR. CHAIRMAN: The question
is:

“That clause 5 stand part of the
Bill".

The motion was adopted.
Clause 5 was added to the Bill

Clause 6.—(Duty of employer or
other person to make
deductions of additional
wages and additional
dearness allowance from
emolumenis.)

SHRI ATAL BIHARI VAJPAYEE:
1 move®:

Page 6, line 22,—
for “two years” substitute “one
year” (5).
Page (i, lines 29 and 30,—

omit “and one-half of the addi-
tional dearness allowance”
(6)

Page 6, lines 32 ang 33—

omat. “and the Additional Dear-
ness Allowance Deposit
Account, respectively” (7)

Page €, line 38,—

omit “and one-half of the addi-
tional dearness allowance,”
(8

Page 6, lines 42 and 43,—

omit “and the Additional Dear-
ness Allowance Deposit
Account, respectively” (9)

Page 17, Iines 5 and 6,—

omit “and one-half of the addi-

tional dearness allowance”
(10)

Page 7, lines 8 and 9,

omit “and the Additional Dear-
nes Allowance Deposit Ac-
count, respectively” (11)

Page 7, ines 11 and 12,—

omit “and one-half of the addi-

tional dearness allowance”
(12)

Page 7, lines 15 and 16,—

omit “and the Additional Dear-
ness  Allowance Deposit
Account, respectively” (13)

Page 7,—
after line 16, insert—

“Provided that in a case where
the employee gets a conso-
lidated pay, the additional
amount shall not be counted
as his wages only, but an

*Amendmerits moved with

the recommendation of the President,



347 Res, Re. Ordinunee

appropriate portion of it
shall be considered as Addi-
tional Dearness Allowance.”
(14)

Page 7, line 30,—

omit “separately” (15)
Page 7, line 31—

omit “respective” (16)

SHRI KRISHNA CHANDRA HAL-
DER: I move:

Page 6, line 18—
after “made” insert—

“in respect of payments accruing
due with effect from the 6th
day of July, 1974”,

Page 6, line 19,—

for “one year” substitute “three
months” (40)

Page 6, line 22—

for “two years” substitute “three
months” (41)

SHRI YESHWANTRAO CHAVAN:
I move:

Page 6, line 23,—

ror “Act"
(56)

substitute “section”

SHRI ATAL BIHARI VAJPAYEE:
I move:

Page 7,—
after line 28, insert—

“(d) the Central and State Gov-
ernments, the Secretaries-
General of Lok Sabha and
Rajya Sabha and Secretaries
of all other State Legisla-
tures in India shall, ag and
when salaries and any or all
types of allowances are dis-
bursed to Central and State
Ministers, M.Ps,
and M.L.Cs., shall deduct ten
per cent from each of the
emoluments so dishursed

AUGUST 27, 1604
ments (Compulsory Deposit) Bill
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and coredit the amounts so
deducted, in accordance with
the scheme, to the accounts
that are fixed for this pur-
pose.” (120)

MR, CHAIRMAN: As regards
amendments Nos. 75—886, they are the
same as those already moved,
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“In the case of additional wages
for a period of one year.”

“In the case of dearness allow-
ance for period of two years.”
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SHRI 8 M, BANERJEE: Mr.
Chairman, Sir, I support these
amendments, I have also given some
amendments. One amendment is,
Page 6, line 28, for ‘“two years”
substitute “one year”. I fully endorse
the logical arguments put forward
by my hon. friend Mr, Atal Bihari
Vajpayee. It cannot be two years in
case of dearness allowance. The
other amendment is, Page 6, lines 29
and 30 omit “and one-half of the
additional dearness allowanece” and
again, Page 6, lines 32 and 33 omut
“and the Additional Dearness Allo-
wance Deposit Account, respectively”.
It goes on like this. Then, Sir, by
pleading that this should be one year
in both the cases, I would only
request the hon. Minister, even at
this fag end of the day, not to deduct
or deposit a portion of the dearness
allowance which has been sanctioned
to the Central Government employtes
from 1st April 1974, At lhat time,
this Ordinance was not in existence.
The Ordinance was promulgated on
6th July 1974. As such, the increase
of dearness allowance from 1st Aprnil
1974 and from 1st June 1974 can, by
no stretch of imagination, come under
the mischief of this Ordinance. This
will amount to, excuse me if I may
say so, cheating the Central Govern-
ment employees if payment is with-
held for so many months under one
pretext or other and then it is
deducted on the ground that the pay-
ment has been made after the pro-
mulgation of this Ordinance. It will
be very unfair and unjust. I would
request the hon. Minister to ronsider
this point because a delegation of the
Central Government employee, the
National Council of the JCM, met
him and pleaded not to deduct this
amount. When the Act comes into
existence, then, it may be deducted.
But, that particular amount which
was due to them from 1st April 1874
should not and cannot be deducted.
With these words, I would request
the hon. Minister to kindly consider
this point. I do not expect an answer
immediately. Let him ponder over this
matter, think it objectively and come
to a conclusion.

BHADRA 5, 1808( SAKA)
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MR. CHAIRMAN: Let us now {ake
up amendments to Clause 8. I will
now put Amendment No. 56 to Clause
6 moved by Shri Yeshwantrao
Chavan, to the vote of the House.
The question is:

Page 6, line 23,—

for “Act” substitute “section” (56)
The motion was adopted.

MR. CHAIRMAN: I will now put
Amendments Nos. 5 to 16 to Clause
6 moved by Shri Atal Bihar
Vajpayee, to the vote of the House.

Amendments Nos. 5 to 16 were put
and negatived.

MR, CHAIRMAN: I will now put
Amendment Nos. 30 to 41 to Clause
6 moved by Shri Krishna Chandra
Halder, to the vote of the House.

Amendments 39 to 41 were put and
negatived. ‘

MR. CHAIRMAN: 1 will now put
Amendment No. 120 to Clause 6
moved by Shri Atal Bihari Vajpayee
to the vote of the House.

Amendment No. 120 was put and
negatived.

MR. CHAIRMAN: Now, the ques-
tion 1s:

‘That Clause 6, as
stand part of the BillL”

amended,

The motion was adopted.

Clause 6, as amended was added to
the Bill.

Clause 7.—(Deposits td carry simple
interest).

MR. CHAIRMAN: Now, we will
take up Clause 7

Mr. Vajpayee, are you moving your
amendment?

SHRI ATAL BIHARI VAJPAYEE:
Yes, Sir. I beg to move:*®

*Amendment

moved with therecommendation of the President.
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Page 7, line 38—
after “calculated” insert—
“‘twice a year and” (17)

MR, CHAIRMAN: I will now put

amendment No. 17 to the vote of the
House.

Amendment No. 17 was put and
negatived,

MR. CHAIRMAN: The
is:

guestion

“That clause 7 stand part of the
Bill.”
The motion was adopted.
Clause 7 was added to the Bl

Clause 8 was added to the Bill
Clause 9—(Repayment of Deposits.)

MR. CHAIRMAN: There are a
number of amendments,

SHRI ATAL BIHARI VAJPAYEE:
I move®:

Page 8, lineg 18—

for ‘“two-years” substitute “one
year” (1B)

Page 8,—
after line 23, insert—

‘Explanation.—for the purpose of
this proviso, a case of ex-
treme hardship means sick-
ness or death or marriage of
a family member of an
employee or repayment of
loans or borrowings taken by
the employee earlier” (19)

Page 8, line 35,—
omit “equal” (20)
Page 8, line 36,—
after “instalments” insert—

“, the first being fifty per cent of
the whole amount and the
rest in four ingtalments

being one-fourth each of the
remaining amount” (21)

Page 8, lines 36 and 37,—
omit “or two years, as the case
may be,” (22)
Page, 8, lines 38 and 38,—
for “compulsory” substitute
“voluntary” (23)
SHRI KRISHNA CHANDRA HAL.
DER: I move®*:
Page 8, line 14,—
for “one year” substitute ‘*‘three
months” (42)

Page 8, line 18,—

for “two years” substitute “three

months” (43)
L=

Page 8, line 35—
for “five” substitute “two” (44)
Page 8, line 36,—
for “annual” substitute “guarier~
ly” (45)
Page 8, lines 36 and 37—

for *one year or two years, as
the case may be,” substitute
“three months” (48)

st wze fagr A . 58 S
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“Explanation: For the purpose of
this proviso, a case of extreme
hardship means sickness or death
or marriage of a family member of

an employee or repayment of loans

or borrowings taken by the employee
earlier.”
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*Amendments moved with the

recommendations of the President.
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SIIR! 5. M. BANERJEE: I fully
support the amendment of Shri Vaj-
payee. 'Lhe advantage of exemplion
will be given only to the favourite
employees. In the case of employees
who are really suffering. it will Le Jeft
to the employers or hureaucrates to
lecide who will get the alvantage of
exemption.  This proviso provides
some guidelines. It says, if a man
1s sick or his daughter 1s to be married
or some exireme and genuine hardship
15 there, in such cases he should be
granted exemption. T think this par-
ticular expression in the proviso should
be accepted without any hitch because
the hon. Minister in thix very Bill
has agreed that there is need for ex-
emplion. Suppose therc is a calamity,
will not exemption be given in the
case of an employee? In that case,
this explanation should be accepled.

!t would request the Minister to accept
it.

S.H.RI YESHWANTRAO CHAVAN:
This clause itself is making provision
to facilitate the withdrawal of money

In case of hardship. What the hon.
1917 LS—13
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Wlembers are trying to do is te define
hardship. I would like io tell them
that hardship is such a comprehensive
situation that hy definition we are try-
ing to restrict its scope. That iz why
we do not think it 1s neressary {o have
a definition, Because, there may be
orcasions when a particular bhardship
muy not be covered by ihe definition
which is soupght to be given here. Sc,
1 would say 1t is much better to keep
it a. 1t is, @1ving discrefion {o the per-
son concerned, It is taking a human
view of the matter and thal purpose
will not he served bv the definition
that they are trying lo suggest

MR. CHAIRMAN: T will now put
amendment Nos. 18 to 23 to clause 9.
moved by Shri Atal Bihari Vajpayee.
io the vote of the linuse.

Amendments No. 18 to 23 were put
and negatived.

MR. CHAIRMAN [ will now pu$

moved by Shri Knshna Chuandra 1lal-
der, to the vote of the House.

Amendments Nos. 42 to 46 were put
and negatived.

MR. CHAIRMAN: The qyuestion is:

“rhat clause 9 stund part of the
Bill”.

The motion was adopted.

Cluuse 9 was added to the Bill.
Clause 10.—(Power of Central Gov-

crnment to frame schemes.)

SHR1 S. M. BANERJEE: I beg to
move
“fPhal thus Tlouse summons the

Altorney-General of India to address
the House and give his opinion on
clause 10 of the Bill™

Al the consideration sage this morn-
jng my hon. friends Shri Madhu
Limoye, Shr: Somnath. Chaltlerjee,
myself and others raised various objec-
fions to the provision as embodied in
clause 10, wherehy rules can be
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framed by the bureaucrats, ignoring
the Committee on subordinate legis-
lation or this House. Sub-clause (3)
reads:

“A scheme framed under this
section may provide that all or any
of its provisions shall take eflect,
either prospectively or retrospec-
tively. on such date, not being a
date earlier than the appointed day,
as may be specified in this behall
in the scheme and evary scheme
framed under this section shall have
effect notwithstanding anything con-
tained in any_law (other than this
Act) for the time being in force or
in any instrumen{ having effect by
virtue of any enactment other ihan
this Act.”

When I raised this in the morning I
got the impression from the hon.
Speaker that we could better argue
it at the consideration stage. What
%ire the other Acts which will*be
affected by this? The Minimum Wages
Act is ignored, tihe Industrial Dis-
putes Aci is negalived and the Pay-
ment of Wages Act is complelely
_ignored. So, this Bill, when it be-
comes an Act, will he so mischievous,
so preposterous and so draconian that
it will swallow all those laws which
we in our wisdom, or our predeces-
sors in their wisdom, passed to give
certain benefits to the workers.

This is a very serious matter. That
is why I have requested through a
motion that this House should
summon the Attorney-General to
address this House to get -certain
mlarifications from him on this parti-
cular clause 10, whether a particular
legislation can negative all those
Jegislations which we passed in this
House. It is being done simply by a
stroke pen by the bureaucracy. Thi-
is putling enormous powers in the
hands of the bureaucrats. All the
labour legislations for which right
from Mr. 8. M. Joshi and others
labouryd @nd got them passed are
going to be ignored by this legisla-
tion. It is only because of thought-
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less action of the Government. For
the last 27 years, they have miser-

they
now want to bring' a legislation
which will negative all the labour
legislations passed by this Houae,
whether it is the Payment of wages
Act, whether it js the Minimum
wages Act, whether it is the payment
of Bonus Act, whether it is the Indus-
trial Disputes Act.

So, through my motion, I request
the House to summon the Attorney-
General to address this House to got
clarifications from him on certain
points in regard to clause 10.

ot we fomd : e W, w9
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“(a) “law” includes any Ordin-
ance, order, by-law, ruls, regulation,
notification, custom or usage having
in the terrilory of India the force
of. law;"
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Frerr FE STy, Tnr arg e o

“a scheme framed under this
section....”
Who is going to frame the scheme?

FT FOT W &1 ? §7 74 A AT wi |
a1 T & waww § & §ew ndaae
aforedrz 30 #w 10 ¥ agw ) W
T 1wy w9 A § i ofnr ffnde
@ &1 wfawre & wdawe wy fan
@ &, Tiearae W A o W@
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& weew § @ Y, e w o §
& Wi ® qg A g i oo af
AT 7 qa T FLAT F W FET
O § 9 AU W WA & @ Sqar
%1 ¥few weft AeleT 7 W GO oW
sa af afr fear ¢ wow dRew
¥ gafar & ww w1 wfes T@ T
aar gon fad gl @ FE AR g
fiF T o1 ¥ w1 e SN g gy
qr YHITTA |, 4T SEH FTE GAT NHEAH
v wifge a1 % a8 FoT g &
A WT WIX §ET & &0 99 9
qET FME oA | RAY AERA D
T QI AT FT A AR
O ¥ FO W A AGNEA T §
T & MG A AT VS
s, w9 a1 wgnfa v &

Db

SHRI YESHWANTRAO CHAVAN:
Sir, this point was raiged before also.
It 1s very difficult to accept the argu-
ment that this is some sort of a power
taken under the legislation to over-
ride other legislations. This is the
main argument given, The pomnt
that I am trying to make is this.

Please see Clause 25.
follown: e

It reads as

“Every rule jand every scheme
made by the Central Government
under this Act shall be laid, as
soon as may be after it 1s made,
before each House of Parliament,
while it ig in session for a total
period of thirty days which may
be comprised in one session or in
two or more successive sessions...

grEgr ¢ o sca Mo &0 AT
WO AY 4g ariede wfwe @ § |
6 wAT a1 ag T & afer & aw
g | | A avw ¥ efem Al &
a€)

awfr s : R 10 9
1T H1E gHEHE A1 F1 &1 38 9 R
&1 SFar |

ot Ay fod : T W9 goTToR
i ar & & gm

Tt g ;W T E A
& ?

Mr. S. M. Banerjege hag moved a
motion to summon the Attorney-
General of India to address the
House and give his opimion on Clause
10, I shall put it to the vote of the
House., The question is:

“That this House summons the
Attorney-General of India to ad-
dress the House and gwve  his
opinion on Clause 10 of the Bill.”

The moion was negatwed.
20 hrs.

MR. CHAIRMAN: Regarding
amendments Nos. 2¢ and No. 25, Mr,
Vajpayee is not moving. Are you
moving Mr. Chavan, your amend-
ment No. 577

SHRI YESHWANTRAO CHAVAN:
Yes, I am moving.

I beg to move:
Page 9, line 32—

That means, the House will have for “made” substitute “framed"”
::-'Eé‘y opportunity to disapprove or  (57).
P 5
ity any scheme that is laid. MR CHAIRMAN: Are you

ot wy forerd : S odt oY F ooy -
T 9T 39 www gg feedr ofaT &
o & fo waf w1 g wgam ) A

WX oy g o R

moving No. 65, Mrs. Parvathi Krish-
nan?

SHRIMATI PARVATH]I KRISH-
NAN: Yes, I am moving. I beg to
move:
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Page 9, line 17,—

for  “rupees
“rupee one” (65)

MR. CHAIRMAN: I will now pu!
Government Amendment No 57 to
the vote of the House.

The question is:
Page 9, lineg 32,—

two”  substitute

for ‘“made” substitute ‘“framed”

57
The motion was adopted.

MR CHAIRMAN: I will now put
amendment No 65 moved by Shrimat:
Parvatht Krishnan to vote.

Amendment No. 85 was put and
negatwed

MR CHAIRMAN: The question 1s.

“That Clause 10, as
stand part of the Bill”

amended,

The motwdtn was adopted
Clause 10, as amended, was added to

the Bail
Clauses 11 and 12 were added to the
Bl
Clause 18—(Transfer of establish-
ments )

SHRI YESHWANTRAQ CHAVAN.
I move all the four amendments. I
beg to move:

Page 10, Iine 8,—

after “the”
(58)

Page 10, lineg 8,—

winsert  “appropriate”

1

after “is so transfcrred”, insert “or
the licence is so given" (104)

Page 10, line 12,—

after “transferee”, imsert “or licen-
see” (105)

Page 10, line 13,—

after “such transfer”, ingert ‘“or
licence, as the case may be,” (106)

and Additiona] Emoiu-

MR. CHAIRMAN; 1 will now put
the Government amendments to the
vote,

The question is:

Page 10, lmne 9,—

after “the" insert
(58)

Page 10, line B,—

after “is so transferred”, insert “or
the licence 1s so given' (104)

uappmpmteu

Page 10, Ime 12,—

after “transferee”, insert ‘or lincen-
see” (105)

Page 10, line 13—

after ‘“such transfer”, insert “or
licence, ag the case may be”, (106)

The motion was adopted.

MR CHAIRMAN Now the gques-
tion 18

“That Clause 13, as
stand part of the Ball™

The motion was adopted.

amended,

Claus¢ 18, as amended, was added 10
the Bill.
Clause 14.—(Penalties)

MR CHAIRMAN: There , are
amendments 26 to 32 by Shn Vajpayee
and colleagues

SHRI HUKAM CHAND KACH-
WAI (Morena): I beg to move*:

Page 10, hine 24—

for “six months” substitute
month” (26)

Page 10, line 24—

for “one thousand” substitute
hundred™ (27)

Page 10, line 31,—

for “three months” substitute “one
day" (28)

Page 10, line 32—

for “six months"” substifute “seven
days” (28)

‘“‘one

“two

moved  with  the

*Amendments

recommendation of the President.
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Page 10, lines 33 and 34—

for “one year"  substitute ‘“one
month” (30)

Page 11, line 8,—

for “six months” substitute “one

month” (31)

Page 11, line 8,—
for “one thousand" substitute “two
hundred” (32)

SHRI YESHWANTRAQ CHAVAN:
I am moving amendment No. 59. I
beg to move:

Page 10, line 28—

for “made”  substitute ‘“‘framed”
(59)

SHRIMATI PARVATHI KRISH-
NAN: 1 am moving gmendment Nos.

66 to 69.
Page 10, line 31,—

1 beg to move:

for “three months” substitute ‘“six
months™ (66)

Page 10, line 32,—

for “six months” substitute “one
year” (67)

Page 10, lines 33 and 34,—

for “one year” substitute “two
years” (68)

Page 11,—

omit lines 5 to 9. (69)

MR. CHAIRMAN: 1 shall put

amendment No. 59 moved by Shri
Yeshwantrao to the vote of the House.

The question is:

Page 10, line 28—

for “made” substitute “framed” (59)
The motion was adopted.

MR. CHAIRMAN: 1 shall now put
amendment Nos. 26 to 32 moved by
Shri Atal Biheri Vajpayee and others
to the vote of the House.

Res, Re. Ordinance BHADRA 5, 1896( SAKA)

and Additional

ments (Compulsory Deposit) Bill

Amendments Nos. 26 to 32 were put
and ncyatived,

MR. CHAIRMAN: Now we take
up amendment Nos. 66 to 68 moved
by Shrimati Parvathi Krishnan and
her other collcagues.

362

SHRI M. KATHAMUTHU (Naga-
pattinam): 8Sir, 1 want to speak on
amendment Nos. 66 to 69. According
to the Bill, the penalty given to the
defaullers is very low. For that pur-
pos¢ we have given our amendments.
By amendment Nos. 66 to 69, we want
to substitute for *‘three months”, “six
months”, “one year” by the words “six
months”, “one year”, “two years”
respectively. By our amendment No.
69, we want to omit lines 5 to 9 on
page 15.

1 press all my amendments to the
vote of the House.

MR CHAIRMAN: Now, 1 shall
put amendment Nos. 66 to 69 moved
by Shrimati Parvathi Krishnan and
her colleagues to the vote of the
House.

Amendments Nos. 66 to 69 were put
and negatived.

MR, CHAIRMAN: Now, the ques-
tion is:

“Thut Clause 14, as
stand part of the Bill.”

amended,

The motion was adopted.

Cluugse 14, as amended, was added to
the Bill.

Clause 15—(Offences by Companies.)

MR. CHAIRMAN: Now we take
up clause 15. There are amendments.

SHRI HUKAM CHAND KACH-
WAI: I move*:

Page 11, line 13—

after “business of” insert ‘“and
maintenance of accounts of" (33)

Page 11, line 13,— ’
omit “as well as the company,” (34)

*Amendments moqu- with the

recommendation of the President.

-
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SHRIMATI PARVATHI KRISH- MR. CHAIRMAN: Now, the
NAN: I move: question is:
Page 11, “That Clause 15, as amended,

omit lines 16 to 19,
Amendments made:

(70)

Page 11, line 21,—

for “any" substitute “an” (80)
Page 11, line 21,—

after “committed” ingert—

“by a company and 1t 1s proved
that the offence has been commit-
ted” (61)

(Shri Yeshwantrao B. Chavan)

MR. CHAIRMAN: Now, on
amendment Nos, 33 and 34, do you
want to say anything?

SHRI R V. BADE (Khargone): 1
want to say something on this. We
have given amendments that after
“Business of” the words “and mainte-
nance accounts of” should be added.
By amendment No. 34 we want to
omit ‘as well as the company’ on page
11, Line¢ 13. What is meant by the
Explanation—For the purpose of this
sub-section, the case of extreme hard-
ship means sickness or death or mar-
riage of a family member of the em-
ployee or repayment of loans or bor-
rowing taken by the employee ear-
lier', Therefore, we have given this
amendment.

MR. CHAIRMAN: Now, I shall put
amendment Nos. 38 and 34 to the vote
of the House.

Amendments Noz. 33 and 34 were put
and mnegarived.

MR. CHAIRMAN: Now we take
up amendment No. 70 moved by
Shrimati Parvathi Krishnan. I sghall
put them to the vote of the House.

Amendment No. 70 was put and
negatived.

stand part of the Bill”,
The motion was adopted

Clause 15, as amended, was added
to the Bill.

Clause 16 was added to the Bill
Clause 17—(Power to exempt)

SHRI HUKAM CHAND KACH-
WAI I move®,

Page 11,—
ajter line 48, nsert— —

“Explanation for the purpose
of this sub-section, the case of
extreme hardship means sickness or
death or marriage of a family
member of the employee or
repayment of loans or borrowings
takem by the employee earlier.”
(35).

MR. CHAIRMAN: I put amend-

ment No 85 1to the vote of the
House.
Amendment No. 35 was put and
negatived

MR CHAIRMAN: The question
is:

“That Clause 17 stand part of

the Bill”
The motion was adopted.
Clause 17 was added to the Bill

Clauses 18 and 19 were added to the
Bill,

Clause 20— (Power to call for returns
and inspect accounts),
Amendment made:

Page 12, line 42,—

for “relevant” substitute “appro-
priate’, (62)

(Shri Yashwantrao B, Chavan)

*Amendments movel

with the recommendations of the President.
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SHRI JAGANNATHRAO JOBHI
(Bhajapur): I move?*:

Page 12, line 41,—

omit “or additional dearness al-
lowance”, (36)

MR. CHAIRMAN: I shall put
amendment No. 36 to the vote of the
House,

Amendment No. 36 was put and
negatived.

MR. CHAIRMAN: The question
is:

“That Clause 20, as
stand part of the Bill.”,

The motion was adopted,

Clauses 20, as gmended, was added
to the Bill

Clauses 21 to 27 were added to the
Bill.

New Clause 28

SHRI HUKAM CHAND KACH-
WAI: I move®*:

Page 14—

amended,

after line 21, insert—

“28. Annual Report on the work-
ing of the scheme under this Act
shal] be laid before both the Houses
of Parliament every year.” (87).

MR. CHAIRMAN: I now put
amendment No. 37 moved by Shri
Hukam Chand Kachwai to the vote
of the House.

Amendment No. 37 was put and
negatived.

Clause 1—(Short title, extent and
commencement.)

SHR] JAGANNATHRAO JOSHI: I
move®*:

Page 1, lines 5 and 6,—

SHR] S. M. BANERJEE: Sir, the

amendment is very simple ., It says:
“For ‘Compulsory” substitute
‘Voluntary'.”

We want this should be a voluntary
scheme and anybody who can afford to
save something. ... Sir, there is distur-
bance.

So, I would only request that even
at this late hour, at the fag end of the
day when they can possibly pass this
Bill with their majority, the Finance
Minister may kindly consider this very
objectively. If he is unable to commit
himself today, let us pass the Bill to-
morrow. Let this be voluntary and
not compulsory.

MR. CHAIRMAN: 1 shall now put
amendment No. 1 to the vote of the
House.

Amendment No. 1 who pul and
negatived.
MR. CHAIRMAN: The question is:

“That Clause 1 stand part of the
Bil,

The motion was adopled,
Clause 1 was added to the Bill.
The Enacting Formula and the Title
were added to the Bill.

SHRI YESHWANTRAO CHAVAN:
I beg to move:

“That the Bill, as amended, be
passed”,

MR. CHAIRMAN: Motion moved.

“That the Bill, as amended, be
passed”.

SHRIMATI PARVATHI KRISH-
NAN: I hope that it is not too late
even now for the hon. Minister to
withdraw this Bill and not to press it.
But I find that instead of withdrawlng

for  “Compulsory”  smbstitute the Bill he is himself withdrawing
“Voluntary”, (1) from the House.
*Amendments moved wiith fhé the recommendationg of the President,
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As has already been gpoken on the
floor of the House today, this Bill is
perhaps the most obnoxious measure
that has ever been discussed on the
floor of this House or was intended to
be put on the statute-book since the
last 27 years of our freedom,

The working class during all these
years has put in every mite of 1ts
effort into building a new India 1n
spite of all the conspiracies of the
monopoly houses and the bankrupt
policies of the Government; 1n spite of
all these, production has been increas-
ing and the workers have been putting
forth their best and making sacrifices
in order to make the couniry's econo-
my forward. In spite of all that, this
iz the reward that this bankrupt Gov-
ernment today wants to give to the
workers.

Today, as my hon. friend Shrimat:
Roza Deshpande has said, this Bill
instead of its being called the Addi-
tional Emoluments (Compulsory De-
posit) Bill should be called a pick-
pocketing Bill. There is a bunch ot
pick-pockets there all raising their
hands and supporting this measure that
goes to hit at the wage packet of the
working class.

AN HON, MEMBER: Who is the
major pick-pocket?

SHRIMATI PARVATHI KRISH-
NAN: 1 do not know. Probably he
has gone to get his scissors to do the
pickpocketing (Interruptions).

MR. CHAIRMAN: Let "her not
reduce it from the sublime to the
ridiculous.

SHRIMATI PARVATHI KRISH-
NAN: 1t can never be sublime when
Governmeni come forward with a
measyre like this. How do you possi-
bly call it sublime when it is not even
ridiculous but something worse?

MR. ('"HAIRMAN: I am talking of
the level of the debate and I am say-

AUGUST 27, 1874 nnd Additional Emolu-
menty (Compulsory Dcposit) Bill

ing that she bgs raised it %o that
sublime level. So, why should she
bring in other things?

SHRIMATI PARVATHI
NAN:

KRISH~
I wish it is sublime..,

SHRI S. M. BANERJEE: The level
of the debate will rise so high that

some time you will see wus rising
nhove the House.
SHRIMATI PARVATHI KRISH-

NAN: The hon. Finance Minister,
speaking on the no-confidence motion
did say that Government was abso-
lutely helpless as far as prices were
concerned. Two years ago, the hon.
Mimster came before this House with
his financial policles saying that he
was going to act on a war footing.
Today, again we hear the same word
from everybody My cnlleague Mr
Stephen also said that we were fight-
ing a war against inflation : Unfortu-
nately, this war 1s not against infla-
tion; this Bill indicates a war against
iFe working class, and the working
class 15 taking up ihat challenge and
wil]l take up that challenge. We are
told in season and out of season that
inflation 1s a global phenomenon. Of
course, the Finance Mimster, utiering
one of those few wnrcls of truth.—
sometimes he stumbles inf, 1t—eand
sald that there was one part of the
woi1ld where there was no inflation,
namely the wocialist part of the world.

If inflation is a global phenomenon
in the non-socialist part of the world,
I would like to warn this Government
that every wage freeze move that has
been there in the capitalist countries
of the world has witnesseq the glo-
bal phenomenon of workers' resis-
tance That global phenomenon ir
coming to this country also. Let the
Finance Minister understand, let the
whole Government and all of you on
that side understand that it such a
shameful act as the passing of this
measure takes place today, the flood-
gates of the workers’ worth wili be
upon you.
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You talk of increasing production.
It cannot increase when there will be
incresse in industrial umrest. Thig is
the warning that is there and it is
even now not too late for the hon
Finance Minister to withdraw this
Bill, 1o be graceful and to earn the
gratitude of the country. of the work-
ing class and of the people. This
Bill is only worth that much,

SHRI B. V. NAIK (Kanara): It
was very stimulating to hear the hon.
lady member from the Communisi
Opposition to speak about the wor-
kers. I speak as one who has unlike
the hon. member worked all his life
for a living, which I suppose that
many of us here who have no work
experience or making a living or a
livelihood. . ..

SHRIMATI PARVATHI KRISH-
NAN: Does he want to give his
autobiographical details here? (Inter-
ruptions).

MR. CHAIRMAN: Do nol go into
private life.

SHRIMATI PARVATHI KRISH-
NAN- He does not have any public
life to talk about.

SHRI B. V. NAIK: What I am try-
ing to say is that it would be a good
thing for a change to put forth the
views of people who have been wage
earners, who have made a living out
of wages. Therelore, I am trying to
submit one or two points.

The entire scheme is that at the end
of two yearg there will be a cessation
of this particular Bill at which the
entire additional emolyments as well
as the arredfs due plus the interest
thereon will have to be pumped into
the economy. (Interruptions). I am
neither very pessimistic nor very
optimistic, but being very realistic, 1
would like to know whether there is
any provision as to how this excess
money that will be pumped into our
economy from 1075-78 to 1980-81 is
Eoing to be tackled. (Interruptions).
You have'Béen a member of the pane)
1917 L8—14

on credit, Group No, I, in which MPs
have participated. Many of them
participated in the planning process
in respect of credit and there has
been a consensus of opinion that as
far as the emoluments at least of the
higher income groups are concerned,
some sort of stabilisation ought to be
there. Al that time, we had used a
clean word, that an income freeze at
the higher, echelons of the income
group in this country is inevitable.

I say this is a progressive first
legislation with a considerable amount
of teeth in it. I think this will be
the beginning, just the tip of the
iceberg, this is only the thin end of
the wedge to control inflation. 7
have been saying repeatedly, (Inter-
ruptions).

SHRI S. M. BANTRJEE: The Bill
may not be adopted, but you are
going to be adopted by him,

SHRI B V. NAIK: I would decm
it honour to be adopted by Mr.
Chavan. We are moving, for the in-
formation of my comrade, Mr. Baner-
jee, towards a system, a socialist
system, and this will not only be by
popular measures not by playing to
the galleriet~—but will also be by
taking hard decisions. I congratulate
the Minister of Finance for having
brought forward this piece of legisla-
tion. I am saying it with full of
understanding. Mr. Banerjee has been
a worker. T have also been a worker.
I have earned my livelihood for twen-
ty years as a worker. I have been a
wage earner. I understand the
working class, the wage earning class,
as much as, if not better than the hon.
Members of the Opposition.

oft vy fomd  (aiwT) . gamfy
Ry "y @ e agaa & \TAre -
7< fadge &) 98 AW 99 £33 §Y
e wifs fra st o %) oar § f
T SR waret wy NG Yol Wy
et TEY & few g7 WY qar Y qufeir
& e wv # 97 ¥ el meraga
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SHRI Y S MAHAJAN (Buldana):
On this issue, Mr. C M. Stephen's
amendment has been actepied
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MR. CHAIRMAN: The question is:

“That the Bill, as amended, bec
passed.”

The Lok Sabha divided:

Division No. 15

2040 hrs. ﬁ)/[ S

Agrawal, Shri Shrikishna
Ahirwar, Shri Nathu Ram
Ambesh, Shri

Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Avad, Shri Bhagwal Jha
Babunath Singh, Shn
Banamali Babu, Shri
Banerjee, Shrimati Mukul
Barupal, Shr1 Panna Lal
Basumatari, Shri D.

Besra, Shri 8. C.
Bhattacharyyia, Shri Chapalendu
Bist, Shri Narendra Singh
Chakleshwar Singh, Shri
Chandrakar, Shri Chandulal
Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitirej Singh
Chavan, Shri Yeshwantrao
Chhotey Lal, Shri

Chhutten Lal, Shri

Darbara Singh, Shri

Das, Shri Anadi Charan

Das, Shri Dharnidhar
Deshmukh, Shri Shivaji Rao S.
Dhamankar, Shri

Dharia, Shri Mohan
Dixit, Shrl G. C.

Doda, Shri Hiralal

Dube, Shri J. P.
Dumada, Shri L. K.
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Kamble, Shri T. D.

Kapur, Shri Sat pal
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Kedar Nath Singh, Shri
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Lakshmikanthamma, Shrimati T.
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Mahajan, Shri Vikram
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Maharaj Singh, Shri
Mahata, Shri Debendra Nath
Malaviya, Shri K. D.
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Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manhar, Shri Bhagatram
Maurya, Shri B. P.

Mirdha, Shri Nathu Ran
Mishra, Shri G. 8.

Mishra, Shri Jagannath
Mohammad Yusuf, Shri
Mohapatra, Shri Shyam Sunder
Munsi, Shri Priya Ranjan Das
Murmu, Shri Yogesh Chandra
Naik, Shri B. V.

Negi, Shri Pratap Singh
Oraon, Shri Tuna

Pahadia, Shri Jagannath
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Palodkar, Shri Manikrao
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Pandey, Shri Krishna Chandra
Pandey, Shri Sudhakar
Pandit, Shri S. T.

Panigrahi, Shri Chintamani
Partap Singh, Shri

Paswan, Shri Ram Bhagat
Patel, Shri Natwarlal

Patil, Shri E. V. Vikhe
Patil, Shri T, A. v

Patnaik, Shri J. B.

Pradhani, Shri K,

Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai
Rajdeo Singh, Shri

Raju, Shri P. V, G.

Ram Prakash, Bhri

Ram BSurat Prasad, Shri
Ram Swarup, Shri
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Ray, Shrimati Maya
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Rohatgi, Shrimati Sushila
Sadhu Ram, Shri
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Samanta, Shr 8. C.
Sanghi, Shr: N. K.

Sankata Prasad, Dr.
Sarkar, Shr1 Sakti Kuma r
Satish Chandra, Shri
Satpathy, Shri Devendra
Sayeed, Shri P. M.

Seths, Shr1 Arjun

Shatquat Jung, Shri
Shambhu Nath, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.

Shash; Bhushan, Shri
Shastri., Shri Biswanarayan
Shastri, Shri Sheopujan
Sher Singh, Prof.

Shinde, Shri Annasaheb P.
Shivnath Singh, Shri
Shukla, Shri B. R.
Siddheshwar Prasad, Shri
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharm Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Stephen, Shri C. M.
Suryanarayana, Shri K
Swamy, Shri Sidrameshwar
Uikey, Shri M. G.
Unnikrishnan, Shri K. P.
Venkatasubbaiah, S&hri P.
Venkatswamy, Shri Gu
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Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vikal, Shri Ram Chandra
Virbhadra Singh, Shri
Yadav, Shri N. P.

NOES

Bade, Shn R. V.

Bhaura, Shri B, 8.
Banerjee, Shr1 S. M.
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S, P.
Bhaura, Shr B. S.

Chandra Shekhar Singh, Shri
Chowhan, Shri Bharat Singh
Dandavate, Prof. Madhu
Deshpande, Shrimati Roza
Goswami, Shrimati Bibha Ghosh
Huda, Shri Noorul

Joarder, Shri1 Dinesh

Joshi, Shr1 Jagannathrao
Kachwai, Shr1 Hukam Chand
Krishnan, Shrimati Parvathj
Limaye, Shri Madhu
Mavalankar, Shri P. G.
Mehta, Shri P. M.

Modak, Shri Bijoy
Mohammad Ismail, Shri
Mukherjee, Shri Samar
Muruganantham, Shri 8. A.
Roy, Dr. Saradish

Saha, Shri Ajit Kumar

Saha, Shri Gadadhar
Sambhali, Shri Ishague.

MR. CHAIRMAN: The result® of
the division is: Ayes 160 Noes Q7.

The motion was adopred.

e
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20.35 hrs.

STATUTORY RESOLUTION RE. DIS-
APPROVAL OF COMPULSORY DE-
POSIT SCHEME (INCOME-TAX PAY-
ERS) ORDINANCE AND COMPUL-~
SORY DEPOSIT SCHEME (IN-
COME-TAX PAYERS) Bill

MR. CHATRMAN, Now wc shall take
up the Statutory Resolution, which is
item No. 13, to be moved hy Shri Ma-
dhu Limaye, and also the consideration
and passing of the Compulsory Deposit
Scrheme (Income-tax Payers) Blll to
be moved by Shri Chavan.

ot oy fewd (7). Ewmfr
HEITT FT 48 §9 §e & A1 HIT AL
arg  wyTEar wE g R gw o AY
TN A g Ay A 2 e §
W fam qv a1 1 wr g ¥ F1E wAT
g e wewrar a8 ¢ fE
%9 % 4 @ 99 s fog | w Ew
U HeTARAS ARA L1 (gAEIN)

oty wgeT c Qar @ e o A
JU AN | 3T A FT 7Y F AT ATHAT |
fasmu uargedr T ¥ g7 favig
faar & fs Q41 faw wre
qre &l Jrad |

ot vy fomdy : w7 ¥ 7

wwrafe Wi o T aw ¥
fawr o Argr W@ 9g waw d3M
dar fivig 4qr |

st Wy fomd: WY gAfaET W
A g TWasw O AYad £

st gew wr v (qlA):
Fo g7 A e AR A5 awA § |

*Sarvshri N. Shivappa and K Ra makriskna Reddy also recorded their

voies for AYES.
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Wl gwR wA wONUT
aarafa W8T : FEFF AT H
Er39 #7 I WA G |

ot oy forR ¢ FaT WY gX W
& faq gtz FaT T1Ed & 1 AT 3H &7
faar agg & arw 57 difag |

awfe wgRa . JE a1 AT
ot g 7

st wy femdy: 70 Awafa Adr e o

st gew W wgWE W7 T H
#1 @y | gw qr 9 HIL A3 AT

MR. CHAIRMAN. I will pul it to
the House. You can decide what you
like. As far as I am concerned, 1
will see the pleasure of the Iiouse. Is
it the pleasure of the Housc thal we
sit 1ill the Bill 15 passed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHR! K. RAGHU
RAMAIAI{): Yes, we will go on.

SHRI NOORUL HUDA (Cachar):
There should be some time himit. We
cannot go on like this.

MR. CHAIRMAN: I will take the

sense ol the House.

SHRI NOORUL HUDA: I do not
know what transpired in the BAC.
But there cannot be an indefinite sit-
ting of this House till a Bill 1s passed.

MR. CHAIRMAN: That was the re-
commendation of the BAC,

SHRI NOORUL HUDA: We can sit
till 9 O'Clock but not till midnight.

SHRI K. RAGHU RAMAIAH: Let
me submit for the consideration of the
House what happened in the Business
Advisory Committee meeting. The
Business Advisory Committee was ap-
prised of the difficult situation in which
we were placed that unless both these
Bills were passed today—the House
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has been good enough to pass one of
them—there would not be enough time
ior these Bills to be passed by the
Rujya Sabha so that by 1st Septem-
ber, they must receive the President’s
assent. I explained broadly the urgen-
cy ot passing these Bills to the Busi-
ness Advisory Committee and the Bu-
siness Advisory Committec agreed—I
am grateful to them—to sit as late as
necessary to pass these i{wo Bills.
There was no time-limit fixed. They
were good encugh to agree to that
unamimously when I explained it to
them.

I appeal to the Opposition leaders
here to please cooperate. This is a
very exceptional request to which all
are committed Please help.

MR. C'HAIRMAN: Let us try to ex-
pedite 1t 1 will cooperale with vou
in expediting i,

st gwR W WA @ Ty o,
a7 fraaw =v & 1 vy fang ot &
o% sead &1 & e faar agw ¥
w178 T faqr 9, 77 %1 77 Afon

wwafa s - Adr, oA Rt g
T¥qrg AT @I E |

(vuear)
SHRI MADHU LIMAYE: I move:

“This House disapproves of the
Compulsory  Deposii Scheme (In-
come-tax Payers) Ordinance, 1974
(Ordinance No. 10 of 1974) promul-
gated by the President on the 17th
July, 1074."

awafr W@ arfs weer
FYS0 W TF g AN §F 7 AX AfHT
% w X wa fag af wn
argar § | RO ¥ ¥ ¥W wew W A1
T qaA 1 WA wr wifgg 1 €W
7 wrew 7 & v g@ wadw & @

- wr§ FfgmEd N waw ff fear T
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ot & | %k dur wfawedta AE 171
w7 Ao Ay ar (% fom w1 A% 48
HEATAN AT FAT AR 9T |

20.44 hrn.

[SHRI DINESH CHANDRA GOSWAMI 1
the Chawr]

T SATIV R SATR 97 [794% 7T
OTH, AETATHAT AET TEA AT KTE HTAATA
A ®TH AT 4T | ATET OF T ATT TE
dar FAT TEA 2 % AATw & A
gat & AT W AT ATT F7 TG A AT
oqTd BT 7R 21 48 TE ATATH 3TH
w7 AgT 4 | M W 1 w4
80 AF TAZIT T WK 97 R
TR AT AT $FF19 O AT AR
Cr A FEATIAL 15 EATT FY T FTAT
% Fgw 7 THF IO AT B TR A
waam A wrfge wiv AT 9T
FT@ENTT T AT I | 6T T

=
al

qq § 9EAT W T TH AEATTT T
(e HT g # o gw & (9w gamEs T
9T aBX AT 7 | WY 4 A7 qHIT
AARER ¥ TR & (¥ 6l AT4 ®IAT
hfar aFATEaT AAT | ATAT € AT
AT SUTT g TTSH F FTY ThTET
& FIT @F o7 I @ R AT (AW
BUAT WG FT AA-IHOT OWIEET, 2
TEY % gfw Twgr erilE ® Hawl
T ag ArAT, EOET 7 4 F ey |
ATE AT AF W0 H1 TIOTREKIT AHT
AT g3 WY (oA dve  nFwAT
marFAEd & wfalvar £4 w1 0w
HY X /I Ir{gz £¥ 9 TA[, A
T WY ¥ TAGH 89 ¥ HHAL 97
AT | &y g adY @ wraq & fw
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& T Ea wEAY ¥ I Eag g fedl
WY I FT AT F a7 AgT U ¥
#IT Qe Zre@ B 0 AT AT, AE

fariardY =7 & FT WY ATEY W @
51 ¢n B aF gUAT FTH Zre TN P OAE
FT Q@0 | TH qFT TX AW F) GEVE
T Aid FT & A FIN QTS TAFA
FmaEr e @A M EmE saf T @
%, ez 29w €T ¥ W & 9 G001 WY,
T HT A FTH 0 TR HT F FIAAT
& WA A HA AAT AT | T TF LA
TN GTHH S99 AFA T grAT ATEC
HHT q® T G T T AE 7T |
(@ 7% [opehard ¥9 7 I7 F FIC dT
& | AT IR JAT T T AT GE
qe 59 F [@ATH 9F ¥ F W7 EA
H T AF FAIQ AT AT A a7
AT ATE & ZFT9 AQT A7 AT € F
arz oI 3T &1 Z&T Agr a4t fE
FAT TE & FIEGT F T AL
 #EEAT ¥ 4147 7479 WA, ART H @
oUW OF TET AVETL A A
W7 AT F I HT (AFTAAr FALRAT
#1772 & oY (e e &, w19 a0
& | gwfae g7 ma geary w7 & fadw
wvar g fom & ARy amEsy |9
TZ Wi w9 ®T AT 77 9FT AT A
2TT 1T & | 9 41 ATHAT 7.7 FEY AY
fF (97 F1 wragAr 1> g Arfaw 3
alen ¥ § wodl sragAT a7 o fgear
gd 74 F FAT FA[ KT F 79 A W%
gAY 3 W & 9 9 (97 & g@wie
F F7 WFA G W AT I F7 griAT
FTAFA G | W T 4T AT w3 &
T 7 AT qoavE AW AN A1 fan wat
WERA TH ¥ FI7 A AIT F FI7 Hfog
faw # syagdT 15 ga7 4 wigw &
T EM o @ Fay 2rew [3aTiae & o
# §%7 1 T&T -A1A IH BT GH WET
w11 3 (% %7 7 51 37 F1 ows faaar
g I940 24N A ANT X AT W IERT
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[t = forwd ]

WM FT T 3000 ¥9T TF fewnww
foerar & 1 1 fow &7 6 WY &7, TF
e &7 gt T a7 w7 et feqrfae
BN & ofry w11 w4 & wow, 2w
fegife fram /1T 38 ) @9 T
wE w3 3wt fr 59 e @ 3w &
T NIAT & agaFet Ay § A T H
IART wraar W grL fE o6 T &
feaifsz ar e e @B wE AR Am
&Y 919, § 3T W% geiee Sarer famy
AT & 1 AY B AT SRw wwE arfae
W e & 7 o AW EIER T IS
¥Rl 7 wgr ¢ 5 ag a1 oF=w
T A & ) IR TR T g
TR [OAT @Y AGT FIAT 19 § FAT
fir o I g & ar =T a1 FET &
qiar | # & q@7 R w§ w67 a1 wer fE
ST dw 7 o6 wg a1 A w1 (ewrlae
t fag & Jx = W (wAr § aE
faggr T &1 A 38 T§ AT T
FOT AT T ¥ A TS0 IF G A
s Eag feewws a1 2% foear €1
& g&r I S 59 A7 § ag fawmw
& =TT & /I Oy 7 w9 & aRedw
§ afsa A 7 99 7 & &1 9 FRT A

T8 § gy (% ag fawrg qdaryor goma
g ... (weaw) ... & wfas gax
780 =T =IEAT |

w3 & gur qEr frar § 1 awdiaT
ST ATF TG T E A EW F AT ¢
ot TAEw daw Yo @ faw A
wrRgAT 15 gwie & mfaw 2, wow
"i%E WY TR I §Y & I7 § w9
¢ e v 61 AR ATg TTRW dw
o TF ¥ o § o) 1Ay 9 & fag
M| 67 FT@ Y4 B AT T
g & w@ * w5 soymwar G & )
& g W Far W AT FGR

Scheme etc, Bifl

W T & WY g gy Siew o g
gate %, & ararewr wwe w7 gt
FY @IE, 9T GRAAT qiT B gL
9HIE HX Y TIAT F4T W &7 fAw
gHAT § | I & FUL g9 9/ T W
wfawa ar 399 ot w5 2w e
@MY, WY H ! JgT /I &q7 AT 0gw,
b a8 WY O ¥ fad gy §arc A
& ) T6Y grera W AT g § f ag S
it vl smr grem §, @ o w2
w81 AATT AE) e, 78 Faw arw
g A @ TR (w7 fod @rvar g ?
W1 gdee gWredeed (SEreEy
feqifaz) fawr & & & AT FE FIF
% fag gammr mr & 1 & &
fraz woar ST g fo addifa ok
Tt €W Srard ¥ w7 avefr Ay
& 1 quifewfa o zmgf &1 qara
<gF W A E, T BT gad &
it FX =z w7 wnfed o semEm
FI o3 ¥ fad omT & gHIT FEAT
wrfgg | (v voaee @ #t gfe
 foedt gvg F1 quty @ Sy wmr

# sgrar wRA FEY AT AUOEAT B
ot aga WY A § (qwdr &
grsarg 8, fear #Y aomg &, o &
wfie & Fad 37 9T ardare T@ §
G | 9w & =W T &, Juer
SIS &, G Q16T IT99Ed & TR #
|%aT &, ¥ § ¥ FTH 1 09, Mg,
T ¥ faara s@d @ | FfeT gaTRa
&t 7 w7 aE § W F §9 gremTE
wafy = o W § Va9 www AW
@ & fad fe g emifas aaat
ara ¥ Rxw 2, AfeT w7 owr A
adror famey amom 4 § | @ fow
¥O AT 6 TORTC R Y e A
THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE (SHR!
K. R. GANESH): 8ir,....
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ot ay fod : awnifr of, A,
@ TR g §-fa R, e
¥ &, o @, wrow ¥ frd | W@ Ew
o w1 o e Pt it g
famd # o1g WFgUT 9T WA R |

MR. CHAIRMAN: If you come to
the ofher side someilimes you will get
tHat advantage.

Resolution moved:

“This House disapproves of the
Compulsory Deposit Scheme (In-
come-Tax Payers) Ordinance, 1974
(Ordinance No. 10 of 1974) pro-
mulgated by the President on the
17th ‘July, 1974."

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): On behalf of Shri Yesh-
wantrap Chavan, I beg to move*:

“That the Bill to provide, in the
interest of national economic deve-
lopment, for compulsory deposit by
certain classes of income-tax payers
and for the framing of a scheme in
relation thereto, and for matiers con-
nected therewith or incidental there-
1o, be taken into consideration”.

Sir, this short Bill seeks to replace,
with some minor modifications, the
‘Compulsory Deposit Scheme (Income-
tax Payers) Ordinance, 1974 which was
promulgated by the President on the
17th July, 1974.

The Circumstances which necessaita-
ted immediate legislation by the Ordi-
nance have been explained in a state-
ment placed on the Table of the House.
L do not, therefore, propose to go into
these reasons and shall only explain
the provisions of the Bill and the
rationale behind them,

Inflation today constitutes the big-
8est single problem facing the country.
Government has taken a number of

and Compulsory 386
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measures in order to deal urgently
and eflectively’ With'' the” molintitg
pressure of inflation. Oneé of these
measlires is proposed to He implement-
ed through this Bill

Under the provisions of the Bill
certain classes of i1ncome-tax payers
in the higher income brackets will be
required to deposit with the Govern
ment a porfion of their income during
the current flnancial year and the
financial year 1975-76. The deposits
will be required to be made by income-
tax payers who are individuzls, Hindu
undivideq families or trustees of prl-
vate discretionary 1irusts in cases
where the aggregate of their “total
income” ang “net agricultural income",
if any, exceedg Rs. 15,000, For this
purpose, the ‘‘total income" of the
depositor will be computed in accord-
ance with the provisiohs of the Income-
tax Act after taking irto actount
various exemptions and deductions
allowable under the law. Similarly,
‘“net agricultural income” will be
computed after allowing deductions in
respect of expenses, ett. as provided
in the ruleg for the computation of
such inenme containeq in the Finance
Acet of the relevant year. The deposit
will have to be made at the rate of 4
per cent. of the aggregate income up
to Rs. 25,000 plus 6 per cent. of the
aggregate income in the slab of
Rs. 25,000 to Rs. 70,000 and 8 per
cent, of the balance.

In the case of taxpayers required
to pay advance tax under the Income-
tax Act in relation to the relevant
asgessment year, the compulsory de-
posit will have to be made during
the financial year preceding the
assessment year with reference to
the aggregate income of the
taxpayer whi¢h forms the basis
for payment of advance tax for that
assessment year. In the case of other
taxpayers, who are not required to
pay advance tax, compulsory deposits
will have to be made on the basis of
their estimated total income as in~

*Moved with the recommendation of the President.

1917 [&..-m
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[Shri K R, Ganssh] R Y
creased by their net agricultural in-
come assessable for the assessment
yesr.

In the case of persons requireq to
pay advance tax, the deposits wil] have
to be made on or before the date on
which the last instalment of advance
tax falls due. The due date for pay-
ment will thus be either 13th Decem-
ber or 15th March of the relevant
financial year, depending upon whe-
ther the account year of the taxpayer
In respect of his main source of in-
come ends before 1st January of the
relevant financial year or on or after
that date. In the case of persons
not liable to pay advance tax, the de-
posit will have to be made by the end
of the relevant financial year. The de-
positors will, however, have the option
to make the deposit in gne sum or in
instalments of their choice before the
expiry of the due date.

Under the provisions of the Addi-
tional Emoluments (Compulsory De-
posit) Bill, 1074, which has alrcady
been passed by this House, the entire
increase in salary and one-half of
the additional dearness allowance
receiveq by salary earners, Includ-
ing those with income exceeding
Rs. 15,000, is liable to be deposited
with the Government. With a view to
avolding hardship arising from the re-
guirement of making a deposit with
reference jo the same income under
the two Bulls, it is proposed to provide
that the amount deposited by salaried
taxpayergs under the Additional Emo~
lumentg (Compulsory Deposit) Bill
will be set off against the deposits re-

quired {0 be made by them under this
Bill.

The deposits made by taxpayers will
carry simple interest at a rate equal
to the maximum bank deposit rate
which currently stands at 10 per cent.
per annum. The interest paid on the
deposits will be included 1n the cate-
gories of income which qualify for
exemption from income-tax up to
Rs. 3,000 in a year under section 80L
of the Income-tax Act. The amount
depositeq by a person will be repaid

AUGUST 27, 1974 Compulsory Deposit
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in five annual instalments commencing
from the expiry of two yearg from the
end of the financial year {n which the
deposit is made, together with nte-
rest due thereon,

Persong making compulsory deposits
will be required tp send proof of the
deposit to the Income-tax Officer.
Where there ig a default in making
the compulsory deposit, the defaulter
wil] be liable tp a penalty equal to 25
per cent. of the amount of the deposit
remaining unpaid. Arrears of com-
pulsory deposits will be recovereg by
the Income-tax Officer as if they were
arrears pf income-tax.

The Bill also seeks fo provide for
certain procedural or ancillary mat-
ters which had not been prowvided for
in the Compulsory Deposit Scheme
(Income-tax Payers) Ordinance, 1974-
These include rectification of mistakes
appareni from record, rounding off of
income to the nearesi multiple of ten
rupees, prescription of ‘ime limit of
thirty-five days for making deposils in
cases where deposits are required to
be made in pursuance of an order by
the Income-tax Officer.

Sir, the provisions of the Bill
are quite simple and non-controver-
sial and I hope that it will receive
the unanimous support of this House

Sir, I move,

MR. CHAIRMAN: Motion moved:

“That the Bill to provide, in the
interest of nationol economic deye-
lopment, for compulsory deposit by
certain classes of income-tax payers
and for the framing of a gcheme in
relation thereto, and for matters
connected therewith or incidental
thereto, be taken into consideration.”

The Statutory Resolution and the
Bill are before the House

SHRI NOORUL HUDA (Cachar):
Sir, 1 rise to oppose this Bill, The
Government, led by our Prime Minis-
ter, Madam, Indira ‘Gandhi, is never
tired of declaring that our country i#
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taking the path of socialism and that
we have been faced with an unprece-
dented inflation in our country. So,
these measureg announced by the
Finance Minister are measures to
tackle the inflationary trends which
have crept into our economy.

21 hrs.

Sir, is the Government really think-
ing or serious about tackling this in-
flalion in the country? Only a few
months back, in the month of Feb-
ruary or so, when the Finance Minis-
ter presented the budget. At that time
he had reduced the rate of ircome-
tax from 90 per cent to 70 per cent and
also at that time Mr. Chavan had an-
nounced on the Floor of the House
that that was the meusure which would
reduce tax evasion and il has been
calculated later on that at least Rs. 100
to Rs. 125 crores have been exempted
1o the big taxpayers. Thig Bill which
15 named as Compulsory Depasit
Scheme (Income-iax Payers) Bill, if
it 1s implemented fully even then it
can mop resources to the extent of
not exceeding RHs. 30 crores. Only
seven months back the Finance Minister
had exempted Rs. 100 crorcs to Rs. 125
crores to the big tax-payers and now
seven months later they had come up
with a declaration that high salaried
pecple would be able 10 make some
sacrifices and people whose salary
would be exceeding Rs. 15,000 they
would be able to pay certain amount of
money to the Government exchequer
to be deposited with the banks and
they would be returned these geposits
affer a year or two. That is why we
from the Opposition side fought against
such measures. Only a few minutes
back the House passed despite oppo-
sition the Additional Emoluments
(Compulsory Deposit) Bill. At that
time also the Opposition Members had
fought tooth and nail in the interest
of the working class and they had said
thesp measures are not seriously
directed towards tackling the infla~
tionary trends in our economy.

What do we seq today? We see the
last vestiges of planning have disap-
Peared from our economy and our

lo8G SAKA) and Compulsory
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economy has been left to manage itself
ag a free enterprise markel system.
This is very clear in spite of our loud
talks of socialism and promiscs to
curb monopolistic profits and promise
io socialise urban income and also curb
the influence of landlords over the
whole country, the economic measures
which have been followedq by this
Government since 1947 are clear
enough as to the direclion which we
are following. This is the path of
capitalist planning. This ig the path
where the landlords and the big
monopolists have total control over
the ecunomy.

390

It may mean repetition, but we must
say that the Wanchoo Committee had
said ubout three or f(lve y=ars back
that there was at least Rs. 10,000
crores of black money operating in
this country. There 18 no ordinance
and no Bill to check that There are
no measures o curb the operation of
such black mouey in our country.
Had the Government been serious
enough to tackle the inflationary trend,
had the Government been gincere
enough to tackle the situation in which
we find ourselves and in which our
economy finds itself tuday, we would
have deflnitely supported the measures
of the Government despile our deep
and basic differences which we have
got. But the Governmenti's pu'icy is
not directed towards curbing the in-
fluence and control of the monopolists.

In the Bangalore speech oy the Prime
Minister, which has been quoted in
this House, and in the speeches of
many of our leaders like Shri Chavan
and other governmental leaders and
Congress leaders, we find statements to
the effect that we have failed to ac-
clerate production ang we have failed
to prevent the distortwons 1n our eco-
nomy, and these failures of the Gov-
ernment have led to continuoug infla-
tion.

Inflation has been so mueh that
today we find ourselves following the
footsteps of Chiang Kai-shek's China.
You will remember that prior to 19489,
during the years 1946, 1947 and 1948,
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the same conditions were obtaining
in China during Chiang-Kai-shek's re-
gime, The real wages of ihe working
clasg had been reduced to a mockery
ang the value of their yen and dollar
ete. had gone down so much that peo-
ple used to take paper money to the
market but they could not buy any
worth-while material or commodity
from the market with that paper
money, The same conditions are
gradually coming to our country.
Blatk money operates to the dettiment
of the purchasing power of the wecrk-
ing class. The purchasing power of
the working class and the middle
class has been reduced to a fzrce.
That is the position in which we
find ourselves today.

We know that pecple who are
drawing Rs. 2000 or Rs. 2500 or
Rs. 3000 or more p.m. might be able
to save something and make some
sacrifice. But that amount of sacri-
fice would not at all the adeguate or
sufficient to curb inflationary trends.
Agéinst such huge stock of black
money, Rs. 450 crores from the work-
ing class, Rs. 50 crores by way of
dividends from the industmnalists and
shareholders and about Rs. 50 or 60
crore8 or 70 crores from these high-
salaried people is not going to tackle
the inflationary tvend. We do not
know how thig is possible. It beats
our imagination,

We will see that the compu.sory
deposit scheme for the higher income
groups has been calculated on the
basig of the revealed incomes of the
taxpayers. But what about the un-
revealed income? And what are you
going to do with it? The revealed
income is only a very small fraction.
But what about the incomes which do
not see the light of day. which are
being cornered away by the taxpayers?
These are questions agitating the
minds of the Opposition parties, the
middle classes and even a section of
the upper middle classes who are
drawing salaries of Rs. 15000 or a
litt’'e more per annum,

¢ Schemae ete, Bill

1 would say that the Government
led by our Prime Minister are not at
all gincere and serioug about tackling
inflation which has hit gur eponomy
for the last few years and the extent
of which is increasing day by day:
Again and again we have declured on
the floor of the House that unless you
curb the monopolists profits, unless
you unearth black money from the
big indusirialists and other specula-
tors, unless you find out measures to
help the poor working class, the far-
mers, peasants and the downirodden
people, unless you enlist their co-ope-
ration ang assistance in controlling
inflation, unlesg you satisly the work-
ing clasg and the working peuple, un-
less you can give two square meals a
day to the downtrodden people who
are starving all over the country,
these half-hearted and piecemea] mea-
sures are not going to curb inflation
In any way. The Government ig to-
tally under the bidding of the hoard-
ers, blackmarketeers and big mono-
polists. We therefore totally oppose
the Bill and say it shoulgd be with-
drawn altogether.

SHRI S. M. BANERJEE (Kanpur):
At the outset, since it has been decid-
ed thai we shall not go home till the
Bil] ig passed, I would request lo give
me adequate time to speak on it.

First of all, I would request your
permission to read the entire Bull,
because many members have not read
it, and after doing that I will take

up each clause ang gay why I am
opposing it.
Generally speaking, thig Bill has

been brought to give a cover o the
previous Bill which this House passed
desplte al] our constitutiorial, legal,
moradl and other c,b'je‘cuons. to give
a fee to the country that Govern-
ment has not only asked the low paid
employees to save some money at the
cost of starvation of their children
but is also asking those'who are get-
ting Rs. 15,000 and abové to pay some-
thing for tHe sake of the cousdtry to
fight -inflation. Sir, 1f you go through
the Statement of Objects and Reasons,
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youwﬂlﬂndthuttluufwoldhlck-
neyd arguments are being repeated.
Sir, inflation hag assumed alarmung
praportiong and the working class and
other sectiong of the people are the
worst hit. You csn imagine their
condition. Sir, the Government which
has been in power during the last 27
years, unabated and unchecked not
ounly in the Centre, but in most of the
States, has not been able to check the
‘prices or give two square meals to the
ordinary people, the common people
and the workers. Now, Sir, they
want to create a feeling in the country
that they are very sincere {o attack
inflation, to control inflation, and for
this, certain measures have been taken
and one of the measures 1s.... i

Sir, kindly bring the Housg to order.

MR. CHAIRMAN: Order please.
Minister of Parliamentary Affairs.
there hag been a complaint of lack of
order and I hope you will see that
there 15 order in the House.

SHRI S. M. BANERJEE: Therefore,
Sir, I would hike to oppose this Bill
on two or three grounds. TFirstly, as
ably pointed out by my friend Mr.
Madhu Limaye, what i. going to be
the expenditure? If you consider the
Financial Memorandum, we find that
the expenditure is ag follows: Recur-
ring Expenditure—Pay and allowances
of Officers—Rs. 15 lakhs; Pay and Al-
lowanceg of the staff—Rs. 23 lakhs;
Incidental expenditure including trans-
port charges—Rs. 13 lakhs, Accom-
modation for Officers—Rs. 10 lakhs;
total—Rs. 61 lakhs: and Nen-recurring
expenditure—Fumiture, Office equip-
ment ete. Rs. g lakhs. Thig is their
economy. They want to spend Rg, 67
lakhe, I do not mind if certain em-
Ployees are provided jobs or proma-
tions. But, what will happen® Al
ready, the income tax officials, the
ITOs and others, are fully engaged in
other work. The income tax srrears
is inereasing every year. Today, ac-
cording to the figures given in the
House in reply to many questions, it
bas "Nﬂ’;:l:hl. figure of nearly Rs, 600
Crareg, 8 the position in regard
to income tax arrears. Then, Sir,
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there is incomie tax evasion.—l1 not
talking of arrears only, I am talking
of evasion, Evasion is to the tune of
more than Rs. 1200 crores. Accord-
ing io the assessment mude by Mr.
Wanchoo, in his jnterim report, black
money is to the tune of Rs. 7000
crores. Now, it would have increased
to Rs. 10,000 or Rs. 11,000 crores. The
same staff who are responsible for the
implementation of the provisions of
Income Tax Act, Wealth Tax Act, Gift
Tax Act etc. will now be fully engaged
for coilection of these taxes. I can
understand that in regarq to those
people who are salaried employees,
deductions will be made al the source.
But, what will happen to the lawyers
and doctors? 1 am yet to see a law-
yer—of course, Mr. Setalvad—he ;8
dead—naover accepted his fee except in
cheques—who accept payment 1
cheque. Sir, most of the lawyers,
90 per cent of the lawyers, demand
payment in cash; they do not accept

cheques, How will vou check thab
payment? In the present state of
affairs, we may have to start sus-

pecting that every man is a cheat un-
less he is proved otherwise; we may
have to change our conception and
start suspecting that every man is
dishonest unless he 1s proved other-
wise, though, 8ir, the rule is every
man 15 honest unlegg he iz proved
otherwise. Perhaps, Sir, we may have
the French defimtion where they con-
sider every man as a criminal unless
he 18 proved otherwise, This will act
as a detriment to the honest. Honesty
will be confined only to a few. Crimi-
nals will be at large and they will do
whatever they like. Insteud of asking
the poor people to deposit their hard
earned money. Government could
have said. “Those who declare their
black money within 3 months or 6
months will be taxed only as per the
ordinary rules and will not be fined.”
Then some black money could have
been unearthed. In Italy they said,
those who construct houses will not be
taxed heavily, with the result in two
years 1.76 lakhs tenements came into
existence and they solved the hpusing
problem. Now, who i8 goipg to un-
earth black money? In spite of tha
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fact that a declaration was made by
the Congress President that Congress
MPs would declare their assets, it is a
. sorry commentary on their promises
that even the first gontleman ot this
country has not declared his assets. In
the name of compulsory depnsit, we are
depriving the poor people of Rs. 1.80
crores. Whom are we taxing? A
sharp instrument is going to be given
to the officials. They will go to the
panwala or taxiwala and say, “you are
working upto 3 A.M.; you must be
earning more than Rs. 20,000. You
must make your deposit.” Genuine
people are going to be taxcd more and
more. I assure you the tax-evaders
will not be taxed further.

On principle we do not accept this
compulsory deposit. They have not
accepted the suggestion for demone-
tisation. 1 congratulate Mr. Ganesh
for his statement that he wouid offer
salyagraha before the smuegglers’ resi-
dences. These smugglers make more
than Rs. 1 lakh per day in Bombay
and they pgo  scotfree by paying a
handsome donation of R:. 1 crore.
This is something strange. You are
going to tax those getting Rs. 400 or
500 or even 1200 which is ualso a
meagre amount these days, but you
will not go to the big houses like J
& K houses or Birla houses. You
will shudder to go there. They will
tax only the small businessmen arné
salarieq employees with limited in-
come. That is why I say that we
should not allow this Bill to be
pasgsed.

I would request Shri Ganesh to tell
us what amount they aie gomng to
make out of this Bill. On the face of
recurring expenses of K: (1 lahbs
and non-recurring expenses of Rs. 6
lakhs, making a total of Rs. 67 lakhs,
what is the return that they are ex-
pecting. I am doubtful whether even
Rs. 1 crores would be realised within
a year. >

SHRI VIKRAM MAHAJAN (Kun-
gra): Nothing will be realised. It wﬂl.
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be kept in deposit to the credit of

these people.

SHRI S. M. BANERJEE: What will
be the value of money at that time?
Now the value of money is 20 paise.
Afier seven years there may not be
any value at all. It may be reduced
to five paise. I support the conten-
tion of Shri Huda. The conditions
will reach what happened in China
during the regime of Chiang Kai
Sheik when people had to carry so
much of notes even to have a cup of
tea or one meal. So, I would request
the Minister to kindly tell us what is
going to be the return. I say thatl this
Bill and the Bil] for limitation on
dividend have heen brought in only
to cover the sinister de<igns of the
Government,

With these words, I osppose the Bill
and I would say that people in high
positions, including the President,
should declare their assets.
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. SHRI P. M. MEHTA (Bhavnagar):
Mr. Chairman, Sir, this inflation has
not developed overnight. This is the
result of the wrong economic policies
of the Government. As early as 1972
the Finance Minister, while presenting
the Budget, said in this House that
there existed a parallel economy te.,
the economy of black market, but
the country has yet to see adequate

meaburés being taken by the
Government to curb the hlack
money. It s weyond their

reach. The existence of black
money 15 the most important reason
for the inflation. This black money is
the bub of their political machine;
their political mechanism has a bear-
ing on this black money. Government

has mnot yet taken any strong
measures to curb the black
money. On the contrary they

are using the black money
for their political purposes. They or-
ganised the youth rally. How was that
organized? 1t was organized only out
of black money, (Interruptions) As
1 was saying, Government have not
taken any sound or strong measures to
curb the black money This 1s the
root cause of inflation. Now they are
making futile exercises by introducing
these Ordinances. It has been pointed
out, very righily that lhis measure
has been brought only to cover the
previous anti-labour Bill. They claim
that it is an anti-inflationary measure,
but it is not going to serve that purpose
ut all.

There is complete disorder and dis-
location in the economic activities. The
production has been padalysed since
long and Government are not taking
any measures to boost up the produc-
tion. The agricultural production has
declined, the industrial production has
declined the growth rate has declined
from seven per cent in the year 1060-
61 to 1.7 per cent in 1971-72 and fur-
thaer declineq to zero level in 1973-74.
What were you doing all these years?
Now yeu have come forward with these
Ordinances trying to shew: to the peo-
ple that you are very sincere in con-
trolling inflation. All these are abso-

Scheme etc, Bill
lptely futile exgrgises and, are
bound to fail. They have alt

these Ordinances as a packiige deal
But I do pot know how the objestives
will be achieved by, these Ordipances.
You are boung to fall, in achieving
the objective. You are not ready to
implement the Wanchoo Committee’s.
recommendations. You are not ready
to demonetise and unearth black money
and to control currency and economy.
I would appeal to Government not to
enter to such futile exercises but go
into the root cause, to take appropriate
steps ang adequate measureg to curb
black money and control the economy.
Thank you.

SHRI P. G. MAVALANKAR: (Ah-
medabad): I find that none from the
congress pariy is speaking elther for
or against this particular Bil. The fact
that they are not participating....

aafa w¥ww : FER "l
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SHRI P. G. MAVALANKAR....is
indicative of their desire to gee that
this Bill ig passed as early as possible,
so that only the opposition party will
speak and the ruling party will resort
to “rail-roading” as my friend Mr.
Madhu Limaye has well described it.
My first point is although this Bill
looks fine on the face of it, will it really
prove fruitful? As Mr. Madhu Limaye
said, earlier the Government hag tried
to make appearance, clever appearance
before the public that they are trying
to get into their network all different
types of people and asking each one
of those sections of the ecritical com-
munity to make some sacrifice in the
present situation of the economic con-
dition of our country. But the question
is whom are they asking to sacrifice.
In the case of wage-earners, and
people in the filxed-salary categories,

these are the people who are
just mnot able to sacrifice , any
more. And, yet, you are asking

them to sacrifice! Now, Sir there are
some people who pay income-tax
honestly. They will pay their depo-
t'ts honestly,. But if you go om
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legistating like This, éven a small sec-
tion of people who are fortunately still
honest ang patriotic and, law-abiding
will be tempted to be dishonest and
evade taxes. Ig that the intention of
the Government? That is my first
question. It looks veryfine on the face
of it but will the Bill achieve the pur-
pose? Well, Sir, my major objection
is this. Why should this measure be
brought first in the form of an ordi-
nance? Thig was issued in the early
part of July Parliament was not in
session. Was there any urgency about
this particular subject matter? If this
ordinance hag not been issued ang if
this had come before the House in
normal course through legislative en-
actment, would heavens have fallen?
Why should the Government resort to
this method of issuing an ordinance?
Simply because they have got the
power under the Constitution? The
founding fathers of the Constitution
did not envisage such a situation that
the Government of the day—no matter
to which party it belongs—would re-
sort to such kinds of ordinances, exer-
ci1se power by such types of frivolous
measureg in this kind of a light-heart-
ed manner. An Ordinance has to be
issued with regard to some serious
matiers and with regard to an urgent
matter, and you must not treat this
power lightly as Government has treat-
ed in thig particular matter. They
could have easily waited until Parlia-
ment met for the monsoon session on
22nd of July, They could have brought
forward a regular and normal piece of
legislation, 1

So, Bir, my objection is very valid
and very sound on this ground that
this Government has been increasingly
in the habit of using Ordinance mak-
ing powers. The most agonising part
of it is this that not only the Ordin-
8nces are issued much ahead of the
Parliament session, and even a little
before the Parllament session, but
Sometimes, also—I fear and suspect—
that Governent are waiting only for
the gession of Parliament to be over
8nd as gmon §4 Is over, fhey start issu-
Ing a fresh crop of Ordinances!

tsepogit Scheme elec Sill

Are we therefore reduuced to thus
aituation that in Parbament we have
merely to ratify what bas peen already
done in the form of an Ordinance?
This 1s my objection to this particular
measure. They should nol have used
this Ordinance making power for this
particular enactment.

Then, Sir, as I said a little while
ago, by this Bill all income-tax payers
in our country, like the professionals
such ag lawyers, doctors and other
people will have to deposil because
they will be earning more than Rs
15,000 or so per year. But, I would
like to teli you one thing. Are these
income-tax payers going to run away
from the country? Or are they not
going to pay income-tax at all? If they
gre going to pay the taxes if they are
not golog to run away from this coun-
try, and even if those who were al-
ready on your register and those who
were paying taxes every year honestly
and sincerely are alone to be burden-
ed, why cannot you wait for Parlia-
ment session to commence? Please
look at page 2 of the Bill. I refer you
to clause 3(1). It says:

“Subject to the provisions of this
Act, the persong specifisd in sub-
section (2) shall be liable to make
compulsory deposits for the assess-
ment year commencing on the 1st
day of April 1975 and the assess-
ment vear commencing on the Ist
day of Aprl, 1976."

So, why should all this be done by
an Ordinance, when the actual opera-
tion of the deposit scheme is a long
time ahead? There was no immediate
hurry, Now my next question is? Was
it necessary fo further burdened the
honest tax-payers? Recently a survey
was conducted—I hope Shri Ganesh
will correct me if I am wrong—by the
government itself as to how many
people in the metropolitan cities like
Bombay, Calcutta, Madras, Delhi and
other important cities lilke Ahmedabad
Kanpur, Bangalore etc. are the pro-
fessionals like lawyers. doctors, en-
gineers, architects and others who are
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evading taxes. I think that survey
showed—ithis is what the press report
says on which we rely—that quite a
number of professionals are not pay-
ing any income-tax whatsoever,

So my point is this When gquite
a majority of them are not paying in-
come-lax at all, what are you going to
do with them? With regard to the
tax-dodgers who avoid payment of tax,
you have done nothing at all. Then,
why have you imposed a further bur-
den only on those who are honest?
Therefore I would like to ask Shn
Ganesh and his senior colleague, Shr
Chavan, what steps are the Govern-
ment taking to catch these tax dodgers
and to see and to ensure that those
who evade taxes are first brought to
books. They are noi only evaders but
they are the people who have all the
black money—unaccounted money.

What have you done with regard to
them?

1 would now come iuv the last point.
Shri Chavan all along hag been talking
loudly ang in an culogistic manner
about his package' proposals. But, has
anything concrete been done and
achieved so far? They have done one
thing only and that is with regard to
fixeq wage-earners—salaried people—
to the honest tax-payers, who are com-
pelled to deposit. When Government
claimg to have packages, how is it that
they have not been able to catch the
remaining bigger fish? That is my
final guestion and objection. There-
fore, 1 feel that unless you catch the
bigger fish and unless you are
able to catch hold of those who
evade wilfully and skilfully and deli-
berately the payment of taxes, all these
measures, however useful ang good
measures they may be—they are in-
deed quite good in themselves—are not
going to achieve the results that you
expect to achieve.

Therefore, I want to conclude—I am
afraid these recent measures though
Shri Chavan may call them a “Pack-
age” and 1 won't call them so—are

Scheme ete. Bill
meaningless, and that Government will
not be able to stop the inflation by
these measures. I dare say that har-
sher than these and more realigtic than
these measures are still required to
tackle this terrible ang disastrous
situation with which we are faced. It
looks as if measures stronger than
these measures, more realistic ones
than these and more bold ones than
those already brought forward by (Gov-
ernment will be required. I hope that
the Government will wake up before
it is too late.

SIIRI K. R. GANESH: Mr. Chair-
man, Sir, after the stormy debate on
the other Bill which the House has
passed I do not think there is very
much left for me to adq because the
points that have been raised in this
Bili have been raiseg in the other Bull
as well as earlier when the Dividernuls
Restriction Bill was before the House

There are only two or three points
which I would like to mention. This
is not a resource mobilisation measure
It is not a tax. This is part of the
package deal to impound a part of the
earnings of various sections so that
this phenomenon of excess money Ssup-
ply in our economy chasing few goods
that are available is checked. This is
the simple object of the Bill

As far as the general gquestion of
inflation and the other gleps taken 1is
concerned it has been pointed out that
this by itself is not going to contain
the inflation. This is one of the stra-
tegy that the Government has taken
Other steps to contain inflation are:
increase in production; keeping the
budget deficit to a particular level; re
ducing the administrative expenditure
and a stricter credit policy by the
banks and the Reserve Bank. The
whole has to be seen as an integrated
approach to make an impact on this

serious problem of inflationary pres
sure.

Sir, it has been pointeg that thic
Bill will affect 6 lakh persons and im-
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pound only Rs. 50 croreg this year and
Rs. 55 crores next year. Ag far as the
question of administrative expenditure
is concerned there will be administra-
tive expenditure but it will not be that
much.

SHRI P. G. MAVALANKAR: What
will you do with this staff afler two
years? Can you throw them out?

THE MINISTER OF STATE IN TIIE
MINISTRY OF FINANCE (SHRI (K.
R. GANESH): Here 15 a question ol
trying to meet the inflalionary pres-
sure. For that certain steps have been
taken What 1s going to happen to the
additional stafl after two or three
years we will face 1t when the situa-
tion comes. 1 cannot vouch safe what
1s gomng to happen to the staff after
two to three years. The usual gques-
tion of bLlack money, the Wanchoo
Committee's recommendations and wva-
rious other things has again been rais-
ed These matiers have been discussed
a number of times.

Then, hon. Membhers have asked
whether it is a fact that a certain per-
centage of professionalg are not paying
taxes. We have said in Parliament
that—special surveys are being made
and a special drive has been under-
taken to bring them into the tax net.
As far as the basic problem of tax
evasion is concerned, it is a very se-
rious problem and other steps are be-
ing taken to have intemsive scrutiny.
to conduct raids, to have better intelli-
gence, to have better administrative
framework in which the smaller asses-
sees are to be deall with on summary
assessment so that the staff is left to
do intensive scrutiny of bigger cases.
These points have been mentioned on
various occasions

SHRI P. G. MAVALAKAR® What
is the percentage of the professional
people who do not pay taxes accord-
ing to the survey recently conducted?

SHRI K. R. GANESH: 1 think I
bave indicateq ths figure. There is
quite a perrentage of such peopls.
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But there is one point there. Among
those who do not pay taxes and who
are not in the books, there may be
some persons who do not have taxable
income also; there may be some per-
song who are assessed at some other
places anq so on. But this ig a prob-
lem in respect of which special surveys
are being conducted.

With these words, I commend the
Bill for the acceptance of the House,
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MR, CHAIRMAN: I will put the
Resolution to the House. The question
is:

“This House disapproves of the
Compulgory Deposit Scheme (in-
come-tax payers) Ordinance, 1974
(Ordinance No. 10 of 1974) promul-
gateg by the President on the 17th
July 1974."

The motion was negatived
MR. CHAIRMAN: The question is:

“That the Bill to provide, in the
interest of national ectonomic deve-
lopment for compulsory deposit by
certain classes of income-tax payers

and for the framing of a scheme In



o

411 Res. Re. Ordinance and AUGUST 27, 1974 Compulsory D'poﬂt

[Mr. Chairman]
relation thereto, ang for matters con-
nected therewith or incidental there-
to be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We will take up
clause by clause consideration.

Clause 2—(Definitions).

SHRI JAGANNATHRAO JOSHI: 1
be to move*:

o —

Page 2, line 4 for “compulsory de-
posit” substitute “deposit” (2)

Page 2 lLine 4, for “compulsory”
substitute “voluntary” (3)

MR. CHAIRMAN: 1 shall now put
amendments 2 and 3 to the House.

Amendments Nos. 2 and 3 were put
and negatived.

MR. CHAIRMAN: The question is:
“That clause 2 stand part of the Bill"”

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3—Persons liable to make
compulsory (Deposits).

DR. LAXMINARAIN
(Mandram):

PANDEYA
I beg to move*:

“Provided that any person as spe-
cifieq in sub-section (2) of this Sec-
tlon not wishing to avail of this
scheme may opt out of the scheme
by conveying his wish to the appro-
priate authority in writing” (4).

MR. CHAIRMAN: I shall put am-
endment No. 4 to the House

Amendment No. 4 was put and
negatived.

MR. CHAIRMAN: The question is:

“That clause 8 stand part of the
mli
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Gitortine—34—insert
The motion was adopted,

Clause 3 was added to the Bill.
New Clause 3A

MR. CHAIRMAN: There is an
amendment for the insertion of new
clause 3A through amendment No. 5

SHRI JAGANNATHRAO JOSHI

(Shajapur): I beg to move®:

Page 2,—

after line 34, insert—

“3A. Nothing m this Act shall ap-
ply to such personsg as have chosen
to opt out of this scheme under pro-
viso to section 3." (5)

MR. CHAIRMAN: 1 shall put am-
eiidment No. 5 to the House.

Amendment No. 5 was put and
negatived.

Clause 4—(Requirement ag to Com-
pulsory Deposit)

MR. CHAIRMAN: There is Govern-
ment amendment No, 6

Amendment made®*:
Page 3 —
after line 9, insert—

“Explanation.—~When any Central
Act repeals and replaces (with or
without any modification) the Addi-
tional Emoluments (Compulsory De-
posit) Ordinance, 1974 (8 of 1974)
the references to the saild Ordinance
in this sub-section shall be construed
ag references to such Central Act.”
(6)

(Shri Yeshwantrao Chavan)

*Amendment moved with the recommendation

of the President.



413 Res. Re. Ordinance BHADRA 5, 1896 (SAKA)

MR. CHAIRMAN: The question is:

“That clause 4, ag amended stand
part of the Bill”

The motion was adopted.

Clause 4. as amended was added to
Bill.

Clauses 5 to 21 were added to the Bill.
The Schedule was added to the Bill.

Clause 1—(Short title, extent and com-
mencement).

SHRI JAGANNATH RAO JOSHI:
1 beg to move®*:

Page 1, line 3,—

for “Compulsory” substitute “Vo-
luntary™ (1)

MR. CHAIRMAN: I will now put
amendment No. 1 to Clause 1 to the
vole of the House.

Amendment No. 1 was put and
negatived.

MR. CHAIRMAN: The question is:

“That clause 1 stand part of the
Bill”

The motion was adopted.

Clause 1 was added to the Bill.

The Enacting Formula and the Title
were added to the Bill.

SHRI K. R. GANESH:
move:

I beg to

“That the Bill, as amended, be
passed”™

MR. CHAIRMAN: The question is:

“That the Bil ag amended, be
Ppassed”

The motion was adopted.

MR. CHAIRMAN: We will now
adjourn....

SHRI SHYAMNANDAN MISHRA:
(Begusarai): We were expecting a
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statement from the Minister of Com-
merce with regard to....

MR. CHAIRMAN: You are wanting
to hear Prof. Chattopadhyaya on the
matter which Shr1 Madhu Limaye has
raised. I feel that this is a very deli-
cate mater in which rertain Members
of the House are involved. It is also
very delicate because the question
arose out of the proceedings of the
other House. I personally feel that we
should not start any discussion unless
we get the proceedings of the other
House. Therefore, I would request
hon. Members not to press this matter
today. The proceedings would be
avallable tomorrow, the whole thing
would be there anq we deliberate.

SHRI SHYAMNANDAN MISHRA:
The hon. Minister is leaving Delhi to-
morrow morning. So that should not
prevent us from taking up this subject
tomorrow. We only want 1o tell him
that we want to take up this matier
tomorrow.
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MR. CHAIRMAN: Once I permit
you to ask questions or certain clari-
fications, obviously I will not be able
to prevent other members from doing

the same, which may lead to a contro-
versy. I feel the matter is delicate and

*Amendment: moved with the recommendations of the President,
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unless we go through the proceedings
we cannot decide about the line of se-
tion.

SHRI SHYAMNANDAN MISHRA:
The position 15 clear. Even in his ab-
sence we will take it up tomorrow.

MR. CHAIRMAN: I am making the
position very clear. The Members
will have an opportunity of going
through the proceedings of the Rajya
Sibha and after going through the

M.GILP.MD—P.M.R.—1917

proceedings, they will take a line of
action as they feel necessary and the
House will take action.

With these observations, I adjourn
the House to re-assemble tomorrow at
11 AM.

22.21 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
August 28, 1974/Bhadra 6 1896 (Saka)
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